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- LOK SABHA DEBATES

LOK SABHA

Monday, February 23, 1970/
Phalguna 4, 1891 (Saka).

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKERS in the Chair)
OBITUARY REFERENCE

MR. SPEAKER: Hon, Members, I have
to inform the house of the sad demise of
Shri H. V. Patasker who passed away at
Poona on the 2lst February, 1970 at the age
of 78,

Shri Pataskar, who served the country in
many capacities, was a Member of the Con-
stituent Assembly of India during the years
1947-195) and of "First Lok Sabha during
the years 1952-1957. Hc was Minister of
State for Legal Affairs during 1955-1957 and
later held the office of the Minister of State
“for Civil Aviation for some time, He was
also Governor of Madhya Pradesh during the
years 1957-1965. He was awarded Padma
Vibhushan in 1963, He mediated in the
boundary dispute between Andhra Pradesh
and Tamil Nadu. He was a member of
the Committee on Maharashtra-Mysore
boundry dispute and Chairman of the Assam
Hill Areas Commission. At the time of
his d=ath Shri Pataskar was Vice-Chancellor
of Poona University and he died at his
Unlversity oftice.

We deeply mourn the loss of this friend
and | am sure the House will join me in
conveying our condolences to the beseaved
family.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 1
Even though Shri Pataskar died at a ripe
age and after a full life of devotion and ser-
vice, the news of his death has caused us all
deep grief. He was an elder statesman,
active on the national scene for more than
50 years, taking a leading part in the social
and political life of the country which he
served in many capacities. He had a dis-
tinguished and soild record of work as legis-
lator, Minister, Govern'r, Vice-Chancellor
aod educationist, He was a man of pro-
gressive outlook. All his life he was inte-
rested in soclal reform and in helping the
under-privileged, specially, Harijans and the
handicapped such as the blind and lepers.
He was speclally interested in the rights of
women and he piloted the Hindu Code Bill.

His interest also extended to land re-
forms which he gave the greatest Importance.
He kept a lively interest in all that was
happening in the country and often wrote
to me giving his views which were always
usefull and to the point. In fact his last
letter to me reached me only a couple of
days or so before he passsd away. Even
yesterday I met some M.Ps who told me
that they had received letters from him after
his death though they were posted just be-
fore his death, He was active until the
very end, it was characteristic of him that
he died while at work. His courtesy,
simplicity, and the habit of detailed and
conscientious study made a deep impression
on all those who worked with him, As
you have yoursclf mentioned, he was asso-
clated, apart from his maio work, with a

ber of ¢ issi and itiees fin
which he did valuable work,

I have a sense of personal loss since 1
knew him as a Minister here in the Centre,
He and his wife treated me as a daughter,
He had on occasions been writing to me and
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[Shrimati Inira Giadhi]
coming to see me, His passing away is a
loss not m:rely to his family but to Miha-
rashtra aod indsed to th: entire nation.
May I request you to convey our d=epest
condolences to Sari Pataskar’s daughter and
family.

DR. RAM SUBHAG SINGH (Buxar):
We were all shocked to know about ths sad
demise of our colleagus Shri Pataskar. Hez
died in harness, and that was his b2st guality,
because, he led a vary simply life. Bt like
our Indian ideals, he was possessed of very
high objectives, and whatever work he laid
his hands on he got that work completed
very nicely. And here also, as a Member
of this House, he had proved to be an out-
standing type of Member, As Minister also
he was very si and ieatious, con-
scientious not in the present day m:aning,
but he was a very gentle and hard-working
Member and Minister, After resigning his
post as Minister he becam~ the Goavernor
of Madhya Pradesh. He also left his imprint
on the settlement of the boundary dispute
between Tamil Nadu and Andhra Pradesh;
he also went into the entire question of the
reorganisation of Assam and the eastern
region, and there also he showed a calibre
which is very seldom seen in other persons.
So, his death is a stunning blow to the
entire hation, and those of us who knew him
felt very much shocked at his passing away.
On behalf of the Opposition T deeply mourn
the demise of Shri Pataskar and I request
you to convey our sense of sorrow to his
family,

SHRI RANGA (S-ikakulam) : We
are all sorry, Sir, at the passing away of
our friend, and old friend Mr, Pataskar,
who wa* a simple, a good man, He made
a success as a Minister. His contri-
bution to the emancipati of
is particularly poteworthy, There was a
huge, a big controversy over the rights of
succession in our country as between the
Mitakshara and the Davabhaga systems,
It was duo to his statesmanship that a via-
media was found and Mitakshara system
was saved, while, at the same time, women
were given some share in the property of
their husbands also. In that way he achieved
a compromise which is in keeping with our
traditions and also the modern demands for
equality made by our womzn; anl in other
spheres wherever he was called upon to dis-
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charge his responsibilitles, he had distin-
guished himself,

In regard to Assam, he began to feel
very very strongly that Goverament was not
doing the right thing and that too quickly
enough and yet he was patient and he was
able to live to see the Meghalaya legislation
passed through in this House. And in that
way, whatever work he had undertaken, he
put his heart into it and he did his best, If
for some reason or the other some of his
recommendations had not come to be accep-
ted by the government of the day, it was
not his fault, And, in this way, he served
our country and he served our people, We
all mourn his death.

SHRI H. N. MUKERIJEE (Calcutta
North East) : Sir, it is our melancholy
duty on successive sitlings to record our
sorrow at the passing away of one or the
other of our colleagues. This time we are
mourning the death of Shri Pataskar, and I
remember how in Parlimemt we found him
to be a distinguished and dedicated Member
whose work in particular over the Hindu
Code Bill will not be easily forgotten,
Theie is no need for me, Sir, to detail the
many other services which he rendered. He
led a full life, in every senmse of the term.
And now that the time had come for him to
go, he has gone, He has left a void which
will be very difficult to fill. On behalf of
my parly and of myself, I associate myseif
with the sentiments of sorrow which have
already been expressed, and I request you to

convey our dolences to the t of
the bereavod family,
SHRI SEZHIYAN (Kumbakonam) i

On behalf of my party and myself, I asso-
ciate myself with the sentiments expressed
by the Leader of the House, the Leader of
the Opposition and other colleagues here,
In the death of Mr, Pataskar, the country
has lost a great freedom-fighter, a devoted
parliamentarian, an erudite scholar and an
eminent educationist. In the boundary
adjusiments between some of the States,
Mr. Patasker played a very important role as
arbitrator, and he was able to bring about
an amicable settlcments, which we direly
need in the present circumstances in many
paris of the country.

Once again, I associate myscif and my
party with the sentiments expressed here on
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the sad demise of a Ilberal democzrat Mr,
Pataskar,

ot sfwR Mg (T0AR)

wEET, are o qEEFT F P A RA
# gwgw uHagd aevagf gida
= qrEeRt UF AN I 41 9%g
g ATY AT W @ET WIS AU
AT FAMT A 47 7 qraafas ax #
FAJAT F WM FATATAT L AT qRET
forg ot 87 ¥ 7q, 4% Y a7 AHPUST Y
aeaar 3w ¥ w= uw gafag a@ @,
fom iy & oY ag Sy awgar ¥ AW §
39 F1 fat aF TP F1ITT 7 &,
A% 98 ¥ ageT & o qEesT 7 A
faq ft &7 § $I7 @1, IR T E
Ffaedrze &, 9 941 oF Arar arfear-
¥z ¥, SR AR OF S [EANS F
T MY OF AMA-GAIF F € F A
o ¥ uF fget wrel ¥ A g fam-
fameq € ¥ar @ g, AT AT
FeEIA GEWAAT qTT FT AT AYAT WEH
qregar &7 afcay far 1 80 A %y Ay
# ot form fam 97 & g ¥ gaw A
39 fa7 M ag w17 FEF@ fowm =
I A RE TR E, Rt AW F
TATT 3T T ¥ F g, foem Gw oA
- R FW g¥ A s Saw faam
=Y qrEEFT OF Al 3 Ifed F gFIe
F oeizg A ¥ @R faw g & @i
wgin feg w1z fas = qgee fa,
9 F waerAl & g wadw @ gwar
97y o Al s mwwagEs SRR
39 F 73T W foar ag gt @fegr-
2y feazm ®1 o wgaEyw siq &1 §
#IT IF W HT Y IT A wfx wgtafs
#fqq Far § A @9 § wrdar Fw g
f& 37 & ofta #t gt a3 WA
qgT &Y W |
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SHRI JYOTIRMOY BASU (Diamond
Harbour) 1 Mr. Patasker was a worthy son
of the soil and an emioent educationist,
His passing away will bz a loss to the coun-
try. And may I, on behalf of my party and
myself, request you to convey our message
of condolence to the bereaved family ?

ot e (10) : a3 wddy,
AT AT §IT F 14T aqr A T F
dar ¥ oft areesT & FraT 9T o wEAw
o7 ¥ § 997 F A AT I F) IEY
wrag et g A gulg Faar ¢ R
T W2W F AT FAF VF-gae7 9f@w
EEECH

SHRI HEM BARUA (Maogaldai) i
On behalf of my party and myself, I
associate mysell with the noble sentimnts of
sorrow that you have expressed and the
Leader of the House, the Leader of the
Opposition and other leaders of the Opposi-
tion groups have expressed, on the sad demise
of Mr. Pataskar. Mr. Pataskar was every
inch a natlonalist. He was suave and affable
in his mannars and gentlemanly in his
demeanour and all of us were impiessed
about this man most because of these quali-
ties. I request you to convey our heart-felt

dol to the bers of the b
l‘nrm]y.

SHRI M. MUHMMAD ISMAIL (Mas-
jeri) + I want to express my deep sorrow,
and associate myself and my party, the
Muslim Leagus, with the tribute paid to Mr
Pataskar, and parilcipate in the senti-
ments expressed by the House on the very
sad and sudden demise of this worthy and
amiable gentleman. Shri Pataskar was a
man of sterling character and high asd
uncommon abilities. In whatever obliga-
tlon or responsibility he took upon
himself, he always, and mostly, followed
the process of conciliation rather than of
arbitration. In him we saw a unique
combination of humility with quiet dignity.
He was an erudite scholar and one who ‘was
very much Interested in the right sort of
education for the people of the country,
These gualities of head and heart are very
rare, and with those gqualiiies he served the
interests of the country throughout his
life, The country would very = much miss
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[Shri Muhammad Ismail]

this gentleman who had been servlng her so
very spendidly.

1 request that my condolences and those
of my party may be locluded in the message
that the House will be sending to the
bereaved family.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Oae by one, ths old
leaders, old veterans and freedom-fighters are
leaving us, The last one to leave was Shri
Pataskar. As a social reformer, as a legis-
lator and as a Member of the Constituent
Asserably he left an excellent record, and as
a Minister he left his impress when he pilo-
ted the Hindu Code Bill. To us coming from
Andhra Pradesh and Tamil Nadu, he was
particularly known for the award he gave in
our boundary dispute. MNow-a-days, awards
are creating or leaving behind them a lot
of discussion and trouble aod con-
troversy, but it so happens that neither in
Madras nor in Aundhra Pradesh was there

any great agitation when his award was given,

That only shows that he was able to feel the
pulse of the people correctly and arrive at
correct solutions,

I wish to associate myself and my group
with the sentiments expressed by the Leader
of the*House and the leaders of the other
parties and groups.

SHRI DATTATRAYA KUNTE
(Kolaba): I wish to associate myself with the
deep sense of sorrow and the sentiments
expressed at the sad demise of.
Shrdi H. V., Pataskar who died whils
working in the Pooaa University office as

Vice chancellor.  His services in this
House andto the country are  well
known, But even before coming to

this House, I had occasions to meet him
gsince 1937 as a Member of the Bombay
Legislature.  B:fore that also, he was a
Member of the Bombay Legislature in 1928,
and he was one of the able parliamentarians
who did believe In the parllamentary
traditions of doing things in the most
democratic manner. When he came to con-
clusions or arrived at settlements etc. he did
so by respondlog to the other man's view-
point and by paying proper respect to them.
While achieving all thiogs that he achieved,
he did so in a very silent and quiect way,
always glving the impression of @ person who

FEBRUARY 23, 1970

Oral Answers 8

[SHRI M. MUHAM MAD ISMAIL]
was not much capable, but the resuits showed
that his capacity to achieve results was
remarkable.

Even after haviog retired from here, he
went as Governor of Madhya Pradesh and
from there he again went back to Mahara-
shira to work in the university field. Even
while he was Vice-Chancellor of Poona
Untversity, he was greatly interested in
effecting a solution to the border dispute
between Maharashtra and Mysore, because
he flt it very sadly that though he was able
to settle the dispute between Andhra Pradesh
and Tamil Nadu, he was not able to help
in coming to a conclusion on this issue,

On behalf of my Party and on my behalf,
I join in the sentiments that have been
expressed,

st gudt I amE  (araadr) ¢
Heqel HEITW, ITAT IR TIEFT I M |
37 & @1g gara fagy 40 aut & awr
TR R 4T | ST K JA Y @ graw
F T gEAY AT TW g R A
Wt g afas s@ § & gaw, ¥ A
A T I@fes Arge & 41 40
ay 9gd &Y s FeTE § g§ o, 9%
99 ga A1) gt ¥ S} 99 ¥ 9r9-91y
FW X W OPH ITF I¥ IR W
T3 @ § AT W EE § IT F AW I
Fgmiofedr & @ @@ @0
war &, & vad mfw gt g

MR, SPEAKER : As a mark of sorrow,

the House will stand in silence for a short
while,

The members then stood in silence
Sfor a short while.

ORAL ANSWERS TO QUESTIONS
‘Short:ge of Honst:'q_ in Urban Areas

. SHRI BENI SHANKER SHARMA ;
SHRI JAGESHWAR YADAV :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether it is a fact that on acco-
unt of shortage of houses in urban areas
exotbitant rents are charged basides salami
or Pugree which are beyond the means of
common man;

(b) if so, whether any survey has been
undertaken to ascertain the pumber and
type of houses that are needed In the coun-
try to provide accommodation to the needy
on suitable and easy terms, and il so, the
result thereof ; and

(c) how Government propose to meet
this shoriage 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) 1 (a) to (c). A statemsnt
giving the information is laid on the Table
of the Sabha,

Statement

There has been no exhaustive housing
survey on a country-wide scale, A general
study of the problem of housing in the
country has, however, been made. The
present iotal shortage of houses in the urban
areas has been estimated to be about 1.2
crores dwelling units, including those which
have to be substantially improved or totally
rebuilt, The consus of 1971 aims to make
a more detailed study of the housing situa-
tion. So long as the present great shortage
exists, the mal-practice of tome housz-owners
charging exorbitant rents from the common
man besides salami or pugree, cannot be
ruled out, despite the existence of rent con-
trol laws,

2., With a view to ameliorating the
housiog conditions of people in the low and
middle income groups (more particularly
the former), the Government of India bhave
introduced the following housing schemes,
which have been in operation in the couatry
from the year noted against each :—

{i) The Integrated Subsidised Hou-
sing Scheme for Industrial Wo-
rkers and Economically Weaker
Sections of the Community
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(ii) The Low Income Group Hou-
sing Scheme . 1954

LELRT TP T

(iii) The Subsidised Housing Scheme
for Plantation Workers...... 1956
The Slum Clearance and Im-
provement Scheme...,........1956

(v) The village Housing Projects
SChEME ......1uesereensenses s, 1957

(iv)

Middle Income Group
1959

The
Housing Scheme ............

(vi)
The Land Acquisition and De-
velopment  Scheme .. ........1959

The Rental Housing Scheme
for State Government Employees

(vii)

(i)
1959

AR Lekseaars e g rre an e ane

and Jhonpri Removal
for Deihi............

Jhugi
Scheme

(ix)
1960

The salient features of those schemes
are available in the Annual Report of the
Ministry for the year 1968-69,

The Government of India have also
now declded to set up a Revolving Fund
for housing and urban development to be
administered by a new Housing and Urban
Development Finance Corporation to be
set up shorily. The main objective of the
Revolving Fund will he to mobilise and
generate resources for eXecuting housing
and land development schemes on a large
and rapid scale. This measure should
help, but there is need for substantlal pri-
vate saving and investment to fill the gap
in housing stock.

SHRI BENI SHANKER SHARMA :
Mr. Speaker, Sir, Before [ put the first
ppl ary of this ion, I
wish you a trouble-free and peaceful House
and I hope both sides of the House will co-
operate with you towards this end,

Now coming to my question of the
Housing Problem, the hon, Minister has
just enumerated 9 schemes in the statement
laid on the table, which have been in opera-
tion since 1952; But does he agree with me
that in spite of these high-sounding schemes,
the problem of housing, especially fn urban
areas, is getting more acute day by day? He
ba sfurther stated that to case the situation,
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Government has decidad to set up a revolv-
ing fund which will be adminlstered by a
new Housing and Urban Development Cor-
poration. What are the details of this scheme

and what Is the target date within which
the number of housss envisaged are going to
be constructed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : The shemes
are being finalised. But the tenative idea
is that first of all we construct only 2-rooms
and 3-rooms, because we have found that
even so far as government erﬁploy(ﬁi are
concerned, 50 per cent is the total satisfac-
tion so far.

AN HON. MEMBER : 47 per cent,

SHRI K. K. SHAH : In the Urban
areas, as has been rightly pointed out by my
hon. friend, the premium for the purpose of
getting one-room ‘is reporied to be—1 have
no proof for this--about Rs, 10,000--12,000.
If T can give 2 rooms for Rs. 10,000 he will
be prepared to purchase it. This is one
aspect.

The second aspect is slum clearance,
There are very valuable areas occupied by
slums, 1f we have a transit camp and re-
move the slum dwellers and if weconstruct
vertically, practically we will be able to
House them in one-third of the area, and
two-thirds will be available for commercial

use also. The same applies to squatters. This,
ni a nutshell, is the mecthod which we
propcse to follow,

SHRI BENI SHANKER SHARMA :
The hon. Minister has just talked about
Constructing vertical buildings in the places
of slums, but I may remind him that a few
days back he himself had stated in Delhi
that if the bungalows of the Ministers and
high officers are converted into multi-storey-
ed flats and the land attached to them is
sold, it will fetch Rs. 50 crores or so. Is
he gping to put that scheme into operation;
if not, why not 7

SHRI K. K. SHAH :
slderation,

It is under con-
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ot AsAC aE : 7 AF AU K
I et @ g Al &
e wF £ g1aew A A sanr § fR ¥
fraft g a3 §, 3w & samr SA W
arR S fEumr M gear &, A F &
& fou ot adf a9 9T & 7 IFF THA
foar s & w7 aedlw ot &
Ut groa § ¥ $F gHIT F oW I
aFN | GIFIT g9 WA ¥ rgAET aY
aF 4% A g & ¥ 7§ ad gEd i
A 70E AT g AefEl F o
@A swaeqr T A a1 Gl g
¥ & @ A sqfal £ @ 7@
grerg &, 9% @A ¥ fou ot 1€ sygear
gt & | & s wEar g eI ga
a% AEaEd ]| WA a9 7 F fag
HIT $& TTEAT FTAT I8 & 7

it Fo ¥o Ty : a1 HY A qaar
@r-FFaaT AT fafes 7w 99 #1 &0
g @it | W F Aw@r gH AT FIW-
foram swatn #30 st 5@ § & guw
T, IEFT IUANT oft AEeag F1 asdl-
TNET F & foa fam smaem

SHRI D.N. TIWARY : The urban
housing scheme fails in the States bscause
the amouat sanctioned for each scheme is
not spent fully, and there are many hurdles
lik ceiling on loan etc. May I know what
steps have been taken to see that the money
allotted to the States is spent fully and does
not lapse 7

SHRI K, K. SHAH : It is true that the
moneys allotted to some States were not
utilised, but then we are now pressing upon
the State Governments to see that the money
allotted is fully utilised for the purpose for
which it is given.

SHRI D.N. PATODIA : Coming to part
(b) of the Question, since independence,
year after year the shortage of Lousing has
been increasing to such an extent that today
75 per cent of Indla's population does not
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have adequate housing. May I, therefore,
know from the hon. Minister : what was
the extent of shortage, according to what-
ever estimates or studies that have been
conducted, at the beginning of the First P.an,
to what extent it has be:n increasing year
after year, what was the extent at the end
of the Third Plan, and what efforts are go-
ing to be made by the Government to see
that this shortage is eliminated 7 If not,
would they explain, by what year, by the
develop process adopted by the Govern-
ment up till now, 9 per cent of the popula-
tion of India will be left with no housing
facility 7

MR. SPEAKER : 1 doubt if I shall
alluw this question going into the various
Plans for the whole of India.

SHRI D. N. PATODIA 1 You might
kindly read part (b) of the question, It
relates to the whole of the country.

MR. SPEAKER : But not the whole of
the plans, Of course, he may glve the
relevant reply.

SHRI D. N, PATODIA : It is relevant,
MR. SPEAKER : 1 am here to judge
the relevance, not your self,

SHRI K. K, SHAH : The total shortage
so far as the urban areas is concerned will
be more than crore of tenements, and so far
as the rural areas is concerned, it will be
more than seven crore tepements, The
houses that were sanctiond upto the end of
1969 according to the progress report rezel-
ved were 4 97,968 and the number construct-
ed comes to 3,83,271. Therefore, It is not my
case that we have made any appreciable
progress in meeting the house shortage, We
shall benefit from the expzricnee that we got
in Delhi, namely, of having a revolving
fund. We have provided a revolving fund
of Rs. 5 crores in Delbi...(Interruptions)

SHRI D. N. PATODIA : He Is not
replying to the point, My question was :
what what was the extent of shortage at the
beginning of the First Plan and how it has
developed over the years. He does not
reply to that. Let him say he does not know
it.

MR. SPEAKER : You can give separate
potice. You are asking & question about
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the First Plan, How does it arise from

this question 7

ot A GAE : qeqe wEed, wAT
w3 3 #g@ fam fs 9 # o +0%
20 1@ wHAT T FW AT ATTEARAT §
AT IgmET & ;i@ 7O § F smar awmar
FY qraggFAr § 1 W 9w I @ §,
fanfean sz mnfe %, 37 SoEi & &%
T i o & At anf F o fgrgew
@it #1 @ F fou awm feed A A1
g g 81 safeq & Q@ wAremw
& GO § AT g 5 sy 10-15
Tat & W3 g1 frgar 1 @A # fag
#sm A ga% A & g A F feg
da § ? uF at ag & wgd wdw A
1 AT ZT AR § AT I 7 FA
fasit s daifos, oA EXAR &K
gzATEEE $T @Y §(smagm) T
fgmqiw@g 1@ at 3 f5 agd
T ¥ W 9% St §ET qWAT g AR
Q&7 & foq 930 a7 &1 "ded Ak
¥ 9 FT a7 FL |

gat gz f& 9% a¥ gt oF fargeamt
i ¥ fag av@ 7 fae 9 a9 aw
frdY 1 1 qi7 9t AW B §  s4mRT
g A41 fadiT—ag fraw g & qaw
T% AHAL G AFT FAG G ACH TH ]
aeTar 917, W @ AT IR JAR
a?---{m}---

SHRI K. K. SHAH : It is a suggestion
for consideration.
_ M A SRS WA WO

st m daw R T A gEE
afi g, fargw &1 (wAwm)
_o st A s@w . 49§59 Ag
‘-al -.-(m}-co
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SHRI BAL RAJ MADHOK : If the
Minister is not answering that question let
us pass on the next question,

SHRI K. K. SHAH : I have answered
the questions, It is a sugeestion for consl-
deration.

< e wADA ;A A A
FAT J1AT T | AT A gAIRAE A
| § 0 #F D gwew cEd ww
feqr & 4@ afi ¥ FATE Tl
9T @MW HIT AFIA &1 9Ig 9T UF,
¥ 27 &) w5l #7 3@ I AT AP
o (egmara) - amoEr Afw Far @, &g
gy ? fanfean ws 1€ Aifq A& 21
***(sqarA) -+ 500 AT T F AT
g feet FY g N, @ AW 5@
"‘tf‘q-q 1 -oo(m)...

MR. SPEAKER : Mr. Fernandes 1

What are you doing 7 Why are you disturb-
ing the House 7 Please sit down.

& wSk sl ;g waa Ay f 5@
g3 # T8 I W A fE&T sl Wl
31T 1 5@ IW § WET FY aga faww
gueT & AT & F A § samEr A
FEITH 9T T § ST g 9T g4 qA
% foq qar 9% aam A T9 I3F )

oH €9 a1 9T agT ear .. (SreE)...

Aagi W ANIIRT F TqS FEH £
-~ (saaT) -

MR. SPEAKER : Will you please sit

down 7 Please sit down. Shri 8. R, Damani.

SHRI S. R. DAMANI : May I know
from the hon. Minister ([nterruption).

SHRI RAM SEWAK YADAY rose—
(Interruption).

MR, SPEAKER : Are you disturbing
the whole House ? Now, Shri DAMANI,

SHRI S.R. Damani : In order to redu-
ce overcrowding in big cilies

FEBRUARY 23, 1970 (SAKA)

Oral Answers 16

Mr. SPEAKER : I had called the
hon. Member much earlier. He was not
able to put his question in spite of my repe-
titions.

SHRI S. R. DAMANI : 1 did stand up
and started putting my question but neither
the hon. Members nor the Minister could
hear anything,

MR. SPEAKER : Will you come out
with your question now ?

SHRIS. R. DAMANI : Yes, Sir. 1
want to know how far the policy adopted
by the Government to reduce the congestion
in the big cities is prog g or succeedi
and why the big industries in the big clties
have not been shifting to the small cities
and why this shift has not been taking place
according to the Plan.

SHRI K. K. SHAH : I am extremely
happy that after this idea has been accepted
and is being woirked out, I get so much
support from the House. 1 am very happy
and glad about it. (Interruption)

MR. SPEAKER : Next question.

SHRI K. K, SHAH: Itis only the
revolving fund which has created the expec-
tations, and I am glad that I am getiing
the support from the House. The second
question is a very relevant one, It is true
that the plamming in future should be such
that the shifting from the rural to the urban
areas is minimised. That is the only way
of preventing shortage in the urban areas.

Appointment of Third Pay C ommissinn’/
+
*2, SHRI N. R, LASKAR :
SHRI NARAYANAN :
SHRI P. RAMAMURTI :
SHRI S. M, BANERIJEE :
SHRI DHANDAPANI :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that the Union
Government had asked various Central
Government Employees Organisations to
send proposals for ioclusion in the terms
of reference of the Third Pay Commission;

(b) if so, how many Organisations
have submitted such proposals;
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(c) Whether the terms of reference,
the composition of the Commission and
the time by which their report is to bs sub-
mitted have been finalised and if so, the
details thereof; and

(d) Whether an interim relief will
be paid within two months from the date
of appointment of the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) ¢ (a) All recognized federations
of Central Governmeat employees as w:ll
as all recognized unions and associations
of Central Governmeat employees not in-
cluded in the above federat'ons, which
were represented on the National Council
of Joint Consultative Machinery as on
1.12 1969, were lavited to send their sugge-
stions regarding the terms oOf reference of
the proposed Pay Commission,

{b) 34,

(¢) Government hope to announce
the terms of reference, composition etc.
of the proposed Pay Commission very
shortly,

(d) Interim relicf, if any, on account
of Increased cost of living as also the
date of its effect, will form part of the
terms of reference,

SHRI N R. LASKAR: The hon. Prime
Minister has already expressed her wish;
she wished that the Commission cou'd sub-
mit a report within two years, but 1 doubit
very much because the S:cond Pay Com-
mission had te deal with only three lakh
employees and now it is about 21 lakhs.
Therefore, in the meanwhile, will the
Government consider about asking the
Commission to give any interim reliel to
the employees or not ?

SHRI P.C, SETHI: I have already
said in the main body of the answer that
it wou!d also be part of the terms of
reference.

MR. SPEAKER : Mr. Sondhi,
only afraid he is too fresh !

SHRI M L. SONDHI 1 This question
does involve certain matters on which you
yourself, Sir, will feel exercised. The
appointment of the third Pay Commission

PHALGUNA 4, 1391 (SAKA)

Oral Answers 1§

will be meaningful or mcaningless accor-
ding as Government succeeds in inspiring
confidence in the Government employees or
not. The question of interin relief is a
basic one, Is the Prime Minister aware
of the hardships, distress and failure of
the basic amenities of human living, which
are widespread in Delhi among the Gov-
emment employees ! May I ask her whe-
ther the Govetnment will at least give
some immediate interim relief 1o the Cen-
tral Government employees ? 1 will give
one i.lustration. There are Government
employees who have been adversely affec-
ted by the mérger of DA and basic pay.
In the matier of house rent, they have
suffered a loss of as much as Rs. 100
per month. Imagine a family which has
to do without Rs, 100 a month, Will the
Prime Minister here and now a..nounce
something concietely? What does it
mean ? Interim relicf means here and
now, today. In the case of Germany and
France, recently the emoluments of
Government employees were raised. That
means socialism and social justice.

SHRI P.C. SETHI: The qiestion of
interin relief also will be referred to the
Pay Commission. But we would not
wait till the entire report of the Pay
Commission comes out. We would hope
that as soon as they are able to do se,
they woule give an interim report indi-
cating what should be the interim relief
1o be given to the employees and the Govern=
ment would consider it.

About the house rent, this question has
been agitating the minds of employees since
long. There seems to be some anomaly.’
We have already examined this question and
we would give futher consideration to it.
But it is also a fact that the production of
rent receipt is absolutely essential,

SHRI M. L. SONDHI : Why'?

SHRI P. C. SETHI : It is very clear, It
{s because in certain cases, this facility is
being misuzed,

SHRI M, L. SONDHI : You are casting
aspersion on thé hard-working Government
employees. You may have misused it ; don’t
accuse others, This is a wery wrong ap-
proach. I challenge him. Let him come with
me and sce how -many Govetnment emplo-’
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Yyees are not able to make both ends meet,
They have no vegetables, fruits and eggs.
There is no nutrition or proteln content in
their diet. If the minister incharge was Mr,
Fakhruddin Ahmed, he could be excused,
But here Is a Mipister who is a young
man who should give an answer. Let him
rise up and say that in the case of Govern-
ment employees, he will glve them imme-
diately what they are antitled to. What are
these scraps of paper which he calls house
rent receipts ? In the name of human justice,
Sir, ask this young man to get up and talk
like a young man, Let him give some assue
rance. My eloguence shuld be worth
something,

MR, SPEAKER : I am very happy that
Mr. George Fernandes and Mr. Sondhi are
letting out steam today ; now It will become
quite normal.

SHRI INDRAJIT GUPTA : Apart from
the derails of the terms of reference which
the minister says are under consideration, [
want to know whether Government has
decided or not to give the Pay Commission
a direction that the revision of the pay
structure of the Central Government emplo-
yees should be based on the minimum need-
based wage norm which this Government
itself defined and formulated in 1957, i.e. 13
Years ago? Are we to take it that the Pay
Commission will at least be told to take
that need-based minimum wage norm as the
basis of new pay structure or are we to take
it that the Government wants to give the go-by
to the norm which was formulated by itsell
end it is not prepared to implement it now ?

SHRI P. C, SETHI : As far as this pro-
blem is concerned, our general sympathy is
on the side of the workers.

SHRI NAMBIAR : Lip service.

SHRI P. C. SETHI : The main question
is its feasibility and practicability, We would
refer this also as one of the terms of refe-
rence to the Pay Commission,

st wg: s Adt wdw g
sTEET 3 & g ¢ wilha @R F
Ry qg o ¥ war w5 9w )
o1 fawmfad andit 39 &Y FaE = qw
wrAT AT, A qagd & 1 wfa-
fafy @ 3 wfquT & g s i g ?
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SHRI P. C. SETHI : It is very difficult
to say categorically that we would consider
it as an award. It would certalnly receive
our very serious consideration,

=t <fa ww : Afrm wfawoy @
0 AaeT § ? WA 9w 1T 6 5
fawifeat #) ame A g amr sw@w
a1 98

st %o &0 §8Y : UF T HAF F
q% WA at #fsv g, JfeT wmh At
§ faaw ot g7 § 39 % aw difuw
sfasteT &, 97 9 faare 5301 dfew
gt o T wfafafa &1 qae 2, S ot
agi afezfafad we gfoeg &, st
¥w foidres gfaw § sw a1 sfafafee
& 1 T wa fwar S

st 5w weg 7af : § 5 qiEw ¥
Fraar Frgar g fe N § st fages
far Tl qg A FET GER F T
fmisa fagdy g ar st &4
mfrd R EITF T A ) ¥
wifgs w29l & gaifai § o7 91 s
Fe agl & fegurww 93w ¥ gorfaal
R aTEATE § IR A A gT ¥ frwmEr
st § & 7 gfamn § faear smr
g1 wWAsNT F @ A FE-afeg
Ry § 9 F gerfadl N aveag
F9T it fa=r four smdam 1 e Y &Y
FaY ) ?

st Ro o &8t : Fgi aw gfaq -
=qF & gorfosi &1 aegs &, 9T
Y anTaT 5w ¥ @

SHRI NAMBIAR : The hon, Minister
has stated just now that the question of
interim relief will be decided afier the in-
terim report is reccived. Now nothing has
been decided either about the personnel of
the Pay Commission or its terms of reference.
The interim report of the Commission is,
tberefore, bound to take quite some time,
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In view of that, will the Government con-
shder the question of giving some interim
relife without waiting for any interim report
from the Commission ?

MR. SPEAKER : That qu:stion has

already been asked.

SHRI BAL RAJ MADHOK : The hon.
Minister answered the question whether in-
terim relief will be part of the award. That
report may come after iwo years The hon,
Member is asking about immediate relief,

SHRI P, C, SETHI: May I make my-
self quite clear 7 1 have not stated that it
will be part of tne Award. 1 sald that it
will be a point in the terms of reference.,

SHRI NAMBIAR : Irrespective of the
interim and final report whether some im-
mediate relief will be given is the question.

MR. SPEAKER : That has been asked
and replied to a number of times.

sit gwn WY wEEE A TER
¥ "ragd %ga ¥ Q¥ sAW 9% @ g fow
¥ S deT ¥ dgASs ¥FT FW FAX
g1 T ogTwT 9 ¥ AR T A faam
FE 1 dat AT wraw ¥ wAO aife
I agafd gl gea ¢ 7

st Wo Wo WA : AY FewrEHza st
tferg & gefan §, 9% fedra 3 S §
I guET A fm, sfFw W ofew
greefew &, faa & fewlz 3w afq
g aasrAdi T WAF fod =g &
FHIAA T 1

SHRI S. KUNDU : As the terms of
reference of the Pay Commission are, it will
concern only the Government employees.
There are many people employed by the
Government who are not considered as
Government employees, like the casual
labourers, There are five lakhs casual labou-
rers in the Railways who are getting less
than Rs, 60 a month as wages. 1 want to
koow whether this Pay Commissloa will
cdetermine their wagss also and whether
benefit will accrue to them also out of this
Pay Commission,
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SHRI P. C, SETHI : Casual Labour

would not be a part of the terms of the Pay
Commission.

SHRI JYOTIRMOY BASU : Will the
hon. Minister tell us whether in the Pay
Commission he Is going to inclde any em-
ployees’ representative 7

MR. SPEAKER : That
already.

was  asked

SHRI K. N, PANDEY : I want to
.know whether the hon, Minister is going to
get any observation from the Pay Commi-
ssion about the desirability of paying any
interim relief or whether he is asking the
Pay Commiission to recommend as to what
should be the quantum or pature of relief
that should be given to the employees,

SHRI P, C. SETHI : When I say that
this will be point of reference, it only means
that if the Pay Commission considers it
desirable and necessary that interim relief
has to be given, it is certainly welcome 1o
give ils recommendation,

Nationalisation of Drug Industry
+
_%3 SHRI M. H. GOWDA 1
SHRI A. K. GOPALAN :
SHRI HEM BARUA :
SHRI P, GOPALAN : «
SHRI KANWAR LAL GUPTA ;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to nationalise the Drug
Industry ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D, R. CHAVAN): (a)
No, Sir,

{b) Does not arlse,

SHRI M. H, GOWDA : May I know
from the hon, Minpister whether drugs that
are supplied to the poor are sold at a high
prices and whether the Minister is going
to pativnalise the drug industry,
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SHRI D. R. CHAVAN : Concerning
nationalisation , T have said, “N>" in my
reply to the main quastion. Concerning
prices of drugs, it is true that soms of the
basic drugs; which are not included in the
pharmacopoeial formulations, are being sold
at a high price,

SHRI NAMBIAR 1 How to bring down
the prices, is the question. We know that
they are being sold at high prices,

SHRI A. SHREEDHARAN ° What
Steps have Government taken to bring down
the prices ?

SHRI HEM BARUA : In view of the
fact that the prices of drugs manufactured in
this country are very exorbltant and beyond
the reach of the common man to buy them—
at times, the prices are fifty times more
than the manufacturing cost—may I know
whether the hon. Minister, sometime back,
met certain representatives of the manufac-
turers, had a discussion with them and went
before them on bended knees to curb the
prices and, if so, what is the response of
manufacturers concerned or does he propose
to continue to surrender to the private sector
all the time at the cost of the people of this
ooumr} ?

_/;ﬁm wEATE : F47 qfeew §9%

e w ¢! o fegEm o
aritfera & a9 §8 F9 & ? adr a9 €

SHRI D.R, CHAVAN : About the high

_ prices of drugs, probably, the reference is to

a news-item that appeared in the Press and,

as I said in the beginning, the prices of

certaln drugs which are being sold are on
the high side......

SHRI HEM BARUA 1 Filly times more
than the manufacturing cost.

SHRI D. R, CHAVAN : It is your
estimate, As I said, it is on the high side.
C ing this problem, the Tariff Commi-
ssion was appolnied and, i back,
they submitted the report to the Government
which is under consideration. The decision
of the Government with regard to the reco-
mmendations of the Tariff Commission 1s
being formulated which will soon be placed
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before the Cabinet and it will be announced,
The efforts are being made to reduce pricés,
We met the industry and the trade just for
the purpose of understanding the points of
view of the industry and the trade, The
Government is trying there level best to
evolve soms formula so that the prices are
brought down and are within the easy reach
of the common people,

SHRI HEM BARUA : The Fon,
Minister has admitted that the prices are
exorbitant. We are interested in knowing
what steps he has taken to curb the prices,

SHRI S. S. KOTHARI: The highest
return on capital employed is earned by the
drug compapies. The return amounts to
about 25 per cent to 40 per ceat of the
capital employed by the drug concerns. In
view of this fact, would the Government
give an ultimatum to the drug companies
that within a period of, say, 15
days or a month, either they bring down
the prices or the Governmant will take over
the industry, Besides, [ would like to know
what has been the report of the Tariff
Commission on this issue.

SHRID. R. CHAVAN: As I said,
the Tariff Commission went into about
18 basic drugs and about 39 formulations.
They have made the recommendations which
are under examination of the Government
and the decision of the Governmsnt will be
formulated which will be submitted to the
Cabinet and then the decision will be anno-
unced. As regards the level of prices, as
I said in the beginning, the prices are very
high.

SHRI A, SREEDHARAN : What are
you doing about i1? You are not doing any-

thing, (Interruption)

SHRI S.8. KOTHARI : Let him com-
plete his answer

SHRI D, R. CHAVAN: About the

prices of drugs manufactured in public sec-
tor undertakings also, they are on the high
side. We are taking steps to bring down
the prices so that they become within the
easy reach of the common people.

SHRI S. S. KOTHARI: What about
the ultimatum given to the private comi-
panies to bring down the prices within a
certain period 7
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SHRI D, R. CHAVAN : We met the
trade and the industry just for the purpose
of bringing down the prices within the
shortest possible time.

ot W s fegEm OE-
arfem ¥ T w@iwawr 7 @
ot FATETER § !

st o : g wfes ar
TERL G I IR 2 |

SHRI 8. 5. KOTHARI : Has an ulii-
matum been given to the private companies ?

SHRI D, R, CHAYAN : It s not a
question of giving any ultimatum. We are
taking steps to bring down the prices which
will be withio the easy reach of the common
people.

e
Mobile Hospitals

-+

*4, SHRI SATYA NARAIN SINGH;
SHRIT NAMBIAR :
SHRI P. P. ESTHOSE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that Govern-
ment are considering to set up mobile hos-
pitals in Medical Colleges in every State ;

(b) if sv, the details thereof; and

(c) when the decision is likely to be
taken 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K, K. SHAH) : (a) to (c).
A statement is placed on the Table of the
Sabha,

Statement
A pilot scheme for attaching mobile

trainias-cum-ur\du unlts with 50 hospitala
weds to selected Medical Coll:ges is under
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the consideration of the Government. Ata
later stage, depending upon the availability
of funds, the scheme may be extended to
other Medical Colleges,

The mobile training-cum-service units
are intended to serve the twin purpose of
imparting training to final year medica!
siudents and interns in a rural area and
providing facilities of medical care, public
health and family planning to the rural
population. Each unit will be fully equipped
to function as a mobile hospital and operate
in different rural localities for specified
periods, About 15-20 final year medical
students and 10-12 interns will stay in each
camp with their teachers and render volun-
tary service. Some extra staff will also be
attached to each unit and the medical and
public health facilities available locally and
under various pational health programmes
will be placed at its disposal,

it wew Aremw fog ¢ & AR g
Yagarar Tigar § fs oiai # aga &
o o § 5t figd gu § syt aeaml
#Y 71§ sqaear Ag) ¢ A gl A @™
F1 qET FfeTITAT w7 FOAT FTAT 9%AT 2
a3 & w1 el |wm gw G A
Ta s ?

SHRI K. K. SHAH : Yes, Sir.

oY @eq areraw fag @ § W) wEen®
¥ 7g oA 9gar g o af@ a «r
zar qidt gt 3 § gaarfac v & q@v
Qs w faw g%, @H SEEqw §
gy ?

=it Fo ¥o g : NATH Feq™ §
form w09 1 a7 gt 99 T4 F AN
g9 w4 |

SHRI NAMBIAR : May I know, Sir,
whether these mobile hospitals will visit rural
areas and villages and stay there 10 give
examipation to the patlents apd also treat-
meat and whether these palients will be
brought to the cities if advanced treatment



21 Written Answers

is required. Will there be a relations bet-
ween these two 7

SHRI K. K. SHAH: In 909 of the
cases it will not be necessary to bring them
because we are going to provide beds there
ftself and see that the patients are treated
and if necessary, they will be brought over to
the clties.

SHRI P, P. ESTHOSE 1 In the pro-
posed Fourth Plan more funds are going to
be allotted for the Family Planning and
Health measures. In view of this fact, will
the Government be pleased to exténd to all
the medical colleges the proposed scheme at
the same time ?

MR. SPEAKER : I have not been able
to follow what be said.

WRITTEN ANSWERS TO QUESTIONS

Allotment of Housing Plots to M. Ps.

*5, SHRI RAM KISHAN GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the
reply given to Unstarred Question No. 198
on the 17th November, 1969 and state ;

(a) whether the full details of the
proposal to allot plots to the Members of
Parliament in Delhi have been finalised ;

“  (b) if so, the main features thereof; and
(c) when the allotment will be made ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOPMENT

(SHRI K. K. SHAH): (a) to (). Govern-
ment have decided to allot, in the Schemes
teing developed by the Delhi Development
Authority, plots of 200 square yards to
Members of Parliament whose income is not
above Ps. 18,000,-,

Requests for allotment of land received
up to the end of Japuary 1970 from
Members of Parliament have been forwarded
to the Delhi Development Authority for
further actton, Formal allotments are

FEBRJARY 23, 1970

Written Answers 28

expetcted to be made by the Authority
shortly,

Participation of Bihar and Assam in Equity
Capital of Three Refineries

*6. SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether arrangements for the parti-
cipation of the States of Assam and Bihar in
the equity capital of the three Refioeries
have been given consideration ;

(b) whether doc ions In D
of land acquired for the three Refinerles
and buildings acquired from the Railways at
Hathidah have been completed ; and

(c) whether formal agreements have been
reached or made with regard to certain
Depots and installations built on Govern-
ment land or other lands belonging to
private individuals 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND

METALS (SHRID. R. CHAVAN): (a)
Yes, Sir.
(a) D tation in P of land

acquired for Gauhati and Barauni refineries
is not yet complete. Land acquired for
Gujarat reflinery has been finally transferred
to Indlan Qil Corporation. The sale deed
for buildings acquired from the Rallways is
likely to be finalised in the pear future.

(¢) The information in regard to the
depots and Installations is being collected
and will be laid on the Table of the House,

dv-acerdl 3% wrafml w1 U
*7. «t gm A fag
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Assistance given by Industrial Finance
Corporation to one Industrial Group

*3, SHRI BHAGBAN DAS ;
SHR1 K. RAMANI :
SHRI E. K. NAYANAR :

Will the Minister of FINANCE be plea-
sed to state :
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(=) whether it is a fact that an assistance
of Rs. 11,85 crores has been given to one
Industrial Group by Indostrial Finance
Corporation of India ;

(b) if so, the name of Industrial Group ;

(c) whether Government will keep a
watch on ke distribution of loans by the
LF.C. to di age the y of con-
centra of economic power in a few hands ;
and

(d) if so, the broad outlines of the
proposal to that effect and when it it likely
to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETH): (a) and (b). The Industrial Finance
Corporation of India has sanclioned the
following financial assistance to Madras
Alumipium Company Limited for setting up
a plant at Mettur (Tamil Nadu State) for
the manufacture of 10,000 tonnes of alumi-
nium ingots per anpum ;—

Rs, in lakhs Remarks
Actual shares taken up
(i) Underwriting of share 120.00 91.21

capital

(il) Guarantee for foreign
currency loan :

Gross sanctlon 671.36
*The increase in the
Net actual cost of value of guarantee as a
equipment imported result of devaluation
(at  pre-devaluation was 350,39
rate) 614,92 965‘31‘J
(iii) Rupee loans 100,00

(iv) Total

1185.31
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Though the size of the total assistance
looks apparently large, nearly 80%, of the
assistance comprised the guarantee facility
which was in the nature of a contingent
liability,

Madras Aluminfum Co. Ltd. is listed in
the report of the Monopolies Inquiry Com-
mission as one of the seven companies com-
prising the business group/house of Shri V.
Rangaswamy Naidu, This is the only com-
pany belonging to the above mentioned
industrial group to which the Industrial
Finance Corporation has granted assistance,

(c) and (d). Prior 1o May 1965, the
Industrial Finance Corporation had to take
the prior approval of the Central Govern-
ment for underwriting any issue of share
cipital. Under one of the directives issued
to it by the Central Government, it bad to
report to Government any loan assistance in
excess of Rs, 50 lakhs, Under the Indus<
trial Finance Corporation Act, the Industrial
Finance Corporation has to obtain the prior
approval of the Central Government before
guarapteeing any foreign currency leans for
import of equipment from abroad. The
Industrial Finance Corporation secured all
the necessary clearances from the Central
Government,

On the general question whether the
Government would keep a watch on the
distribution of loans by the Industrial
Finance Corporation to discourage the
tendency of concentration of economic power
in a few hands, in terms of the statutory
directives Issued to it by the Central Govern-
ment, the Industrial Finance Corporation has

(i) to report to Central Government
(now the Industrial Development
Baok of India) all cases of loans in
excess of Rs. 50 lakhs to any single
industrial concern ;

(ii) to seck the prior approval of the
Central Gevernment (now the 1DBI)
before granting loan of any size to
any one concern where the concern
has already been granted loans on
three previous occasions ;

to get the prior approval of the

fii)
¢ . Central Governmeat (now. the IDBI)

FEBRUARY 23, 1970

Written Answers 32

where the aggregate loan to a
party includiog the propos:ad loan
exceed Rs. 1 crore

(iv) 1o refer to Government (now the
IDBI) for orders all cases where
the total amount of loal granted to
industrial concerns which are
owned, managed or controlled by
a closely connected group of indus-
trialists, exceeds Rs. 1 crore,

Government have now anrounced their
decision on the recommendations of the
Industrial Licensing Policy Inquiry Commi-
ttee. In the case of majy proj:cts involv-
ing substantial assistance from public finan-
cial institutions, it will be ensured in future
that there is a g degree of parlicipa-
tion in managment, particularly at policy
levels, Public financial- iostitgtion will
also, as part of their financial assistance
arrangements, exervise option for convert-
ing loan given and debentures fssued in
future, either wholly or partly, into equity
within a specified period of time, These

combined with the change prop
ed in the Industrial Licensing Policies are
expecied to help mitigate the concentration
of cconomic power.

Prosecution Proceedings against
Shrimati Aruna Asaf Ali

*9, SHRI H. AJMAL KHAN :
SHRI N, SHIVAPPA
SHRI C. C. DESAI :

SHRI PILOO MODY :
SHRI R. R, SINGH DEO:

Will the Minister of FINANCE be plea-
sed to state ;

(a) whether Gevernment propose to
start prosecuiion proceedings against Shri-
mati Aruna Asaf Ali for her receiving foreiga
money in Swiss Francs from Chinese
Biank in the year 1964-65;

(b) if so, the details thereof; and

(c) if not, the reasons for not taking
legal actlon against her?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP,C,
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SETHI) 1 (a) to (c). The Governmeot has
no information about the recelpt by Srimati
Aruna Asaf Ali of Swiss Francs from the
Chinese Bank in the year 1964-65. The
other questions (herefore do not arise,
However, In 1966 she received a gift of
Rs. 7,95,544 in Swiss Prancs from abroad.
This amount was remitted by her from
Switzerland to Indla through officiai chan-
nels under the National Defence Remittance
Scheme, No question of prosecution can,
therefore, arise in respzct of the said remit-
tance,

Seventh National Conference of the Indian
Academy of Paediatricians

*10., SHRI MANIBHAT J. PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) the salient features of the Szventh
Natfonal Conference of the Indian Academy
of Paediatricians bheld in first week of
January, 1970; and

(b) the steps Government propose to
take for improving the health of the child-
_1en in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASHEKHAR i (a) Governineat
do not have a copy of the report with
them. Weare obtainiog a copy of the
report and the recommenda- tions will be
examined expeditiously,

(b) Measures taken to Improve the
beakth of children are 1

(i) Improvement of medical care for
mothers and children both institu-
tional and domiciliary.

(1i) Control of communicable diseases

(2) National Programmes like the
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National Malaria Eradication
Programme, the National Small-
pox Eradication Programme,
Tuberculosis Control Programme
etc,

(b) Local productfon of vaccines to
i ise chlldren t disea-
ses  like diptheria, Whooping
cough, Poliomyelitls aad Teta-
nus.

(iil) Improvemeat of putrition of

mothers and children,

Provision of safe drinking water
improvement of sanitation,

(iv)

(v) Training of personnel, medical and
para-medical,

SupPly of oil Barcels and Bitumen Drams
to Indian Oil Corporation.

*]1, SHRI SAMAR GUHA : Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
Pleased to state s

(a) whether it is a fact that the Indlan
0il Corporation Ltd. had iovited Tender
No. OP/2/69 dated the 26th March, 1969
for 7,50,000 Oil barrels and “Tender No,
OP/1/69 dated the 26th March ,1969 for
4,50,000 bitumen drums for their require-
ments at Madras ;

(b) if so, the names of the parties who
quoted against these tenders along with
their rates and respective terms and coadi-

tions;

(c) whether it is also a fact that the
Indian Oil Corporation have placed their
orders on Pankaj Iron and Steel Works,
Madras both for supply of Oil Barrels- and
Bitumen drums, if so, at what rates and
terms and conditions;

(d) whether it is a Company/Proprie-
torship or Partnership concern; and
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(¢) the names of their Directors/Pro-

prietor/Partners?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CHANAN) :
(a) Yes, Sir.

(b) A statement showing the names
of the parties who quoted against these
tenders along with their rates and respective
terms and condltions is placed on the table
of the House. [Placed in Library. See
No. LT-2532/70]

(c) Order for bitumen drums has been
placed on M/s. Pankaj Iron and Steel
Works (Pvt.) Limited, Madras. Orders
for lube barrels has been placed on M/s,
Petrochem Steel Fabricators Private Limited
Madras. The orders placed oo these
parties are for fabrication from IOC's
steel. The rate payable In respect of bitu-
men drums delivered at Madras Refinery
is Rs, 2.91 per drum irrespective of whether
the steel is in coils or in sheets, The rate
payable In respect of lube barrels dellvered
at 10C's lube plant {s Rs. 8.89 per barrel
in case the steel is in sheets and Rs. 9.67
per barrel in case the steel is In coils,

(d) and (e). A statement giviog the
deslred information is placed on the Table
of the House. [Placed in Liberary. See
No. LT-2532/70]

Repatriation of Purses presented to South
Vietnamese Delegation

*12, SHRID. N. DEB:
SHRI D, AMAT 1
SHRI J. MOHAMED IMAM 1
SHRI R. ¥, NAIK

‘Will the Minister of FINANCE be
pleased to state

(a) whether the so-called Provisional
Revolutionary Goveroment of the South
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Vietnamese Delegation visited India during

December 1969 and January 1970;

(b) whether they were presented purses
worth several thousand of rupees by various
organisations in the country; and

(c) whether this money has been allo-
wed to be repatriated out of the country
and if so, under what rules ?

THE PRIME MINISTER, MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) 1
(a) At the invitation of two private
organisations a group of six persons spon-
sored by the provislonal Revolutionary
Government of South Vietnam visited
India from December 13 1960 to January
9, 1970.

(b) Yes, Sir,

(¢) No, Sir.

Development of Chhotanagpur and Santhal
Parganas

*]3. SHRI KARTIK ORAON : will
the Minister of FINANCE be pleased to
state:

(a) whether Government are aware
that the expenditure for the develepment of
Chhotanagpur and Santhal Parganas has
been deplorably low in proportion to the
Natlonal income of this reglon, and

(b) if so, (i) the total income during
the last three plan periods with a planwise
break-up; and

(c) the total expenditure during the
last three plan perfods with a planwise
break-up ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): (a) to (c).  National
Income data and accounts of recelpts and
expenditure are not kept distric-wise. The
State Government are therefore unable to
furnish  information in the manner desi-
red,

Loans to Small Scale Industries and
Farmers and others by Nationalised
Banks

*14, SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased to
state 3

(a) the number of Small Scale Industries,
Farmers and other individuals to whom the 14
large Banks nationalised by Government have
given loans under the new Schemes during the
period July, 1969 to Dzcember, 1969 and the
amount of such loans ;

(b) how much loan was given by these
Banks during the period from July, 1967 to
December, 1968 under the above heads ; and

(c) which of the Banks have introduced
new Schemes under which the poor people
can take loan easily and what are the details
of such Schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). A statement is lald
on the Table of the House. [Placed in
Library. See No. LT—2533/69.].

Grant by 1. O. C. of Dealership of Petrol
Pumps to Unemployed Engineers

SHRIMATI SUSEELA
GOPALAN :

SHRI B. K. MODAK :

SHRI SARJOO PANDEY :

*15.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) whether it is a fact that Government
are considering to give sanction to a scheme
of the Indian Qil Corporation to appoint
unemployed engineers and other graduates as
dealers of their petrol pumps after glving
the training;

(b) whether it is also a fact that the
Indian Oil Corporation recently approached
Government for this purpose; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN) : (a) to (c). The
following scheme has been finalised in con-
sultation with the Indian Oil Corporation :--

(i) Dealerships for retail outlets, for
kerosene/Light Diesel Oil and
Ind: (d tic and
use) will normally be awarded to
suitable unemplayed graduates
from recognised institutions,

Py
cial

(ii) Press notices for individual dealer-
ships will be issued in two widely
read daily newspapers, one Eng-
lish and the other a regional
language newspaper,

(iii) Only applicants under 30 years of
age will be eligible.

Appli hould belong to the
lower income groups (i.e. family
income up to around Rs. 10,000/~
per ) and should belong
to the civil district in which the
dealership is to be operated or
to contiguous civil districts (with-
in the same State).

v)

(v) Weightage will be given to de-
mobilized Emergency Commi-
ssioned Officers, other ex-service-
men and members of the schedul-
ed castes and scheduled tribes.

Efforts will be made to secure
the needed financial assistance
from the banks.

(vi)
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Probe into the Selling of Nationsl Rayon
Corporation Sh;m t;: British Burma
‘etrol

*16. SHRI UMANATH :

SHRI MOHAMMAD ISMAIL :

Will the Minister of FINANCE be
pleased to state 1

(a) whether It s a fact that the Life
Insurance Corporation sold about 35,000
shares of Mational Rayon Corporation to
Britlsh Burma Petrol at prices allegedly well
below the face value of the shares;

(b) whether following this sale, the con-
trol of National Rayon Corporation passed
into the hands of British Burma Petrol which
is a sterling company;

(c) whether serious allegations have been
made against the way this deal had been
carrfed out ; and

(d) whether Government propose fo
order an enquiry into the sale of National
Rayon Corporatlon shares to British Burma
Petrol and connected developments ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) 1 (a) The L, I.C. sold
35,285 5.55%, Cumulative Preference Shares
of the National Rayon Corporation Ltd. of
the face value of Rs, 100/- each through a
broker at Rs. 100/- per share, The then
market price was Rs. 66/- only., The L.I.C.
was not aware on whose behalf the shares
were parchased by the broker.

(b) Government is not aware whether
as a result of sale of these shares, the con-
trol of National Rayon Corporation Ltd,
passed into the hands of the British Burmah
Petroleum Co. Ltd, It may, however, be
pointed out that Britlsh Burmah Petroleum
Co., Ltd,, though a sterling company, fs
controlled in India by Indlans and all fts
asscts are held in India,

(c} and (d). Certaln allegations were
made In an article appearing in the Economic
& Political Weekly dated 20-12-1962 under
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the title “L, I. C, as Santa Claus”, The
allegation which was made on a mistaken
impression as to the sale price was refated
by the L. I. C. in a letter to the Editor of
the Weekly, Government do not therefore
propose to order any enquiry in the matter,

Techo-Economic Study of Kudermukh
M iines in Mysore State

*17. SHRI S. KUNDU
SHRI 5, M. KRISHNA

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) whether it Is a fact that Goveroment
are presently engaged In a techno-economic
study of Kudermukh mines In the Mysore
State ;

(b) whether this study has been organis-
ed with the help of any foreign country ;
and

(c) if so, with which country's coll-
aboration this study has been organised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAQ) 1 (a) Yes, Sir,

(b) and (c). M/s. Marcona Corpora-
tion of USA aod three trading firms of
Japan viz. M/s. Mitsui & Co. Limited,
M/s. Nissho-Iwal Co. Limited and M/s,
Okura Trading Co, Limited (collectively
called the MON Group), the forelgn coll-
aborators.

Loan of Foreign Exchange (o Indian
Compapies by Fereign Banks

*18. SHRI LAKHANLAL KAPOOR
SHRI MOHAN SWARUP )
SHRI MANGALATHUMADAM :

Wit the Minister of FINANCE be
pleased to state |
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(a) whether it is a fact that foreign
Banks operating in Indla have olfered
Foreign exchange loans to Indian companies;

(b) if so, whether these loans have been
offered for buying equipment abroad ; and

(c) whether Government have consider-
ed these proposals of the foreign banks ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) 1
(a) and (b). Yes, Sir, Some Indian com-
panles have in the past pegotiated foreign
exchange loans with foreign banks operation
in India.

(€) Yes, Sir. Government have consi-
dered such proposals either when received
from the intending borrowers or on a re-
ference from lhe Reserve Bank, Such propo-
sals normally pertain to the import of plant
and hinery or the p of ships and
are consldered in the light of the need for
such equipment or assets and having regard
to the terms of the proposed loan,
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Utilisation of PL-480 Funds

*20, SHRI SHIVA CHANDRA JHA 1
SHRI P, C. ADICHAN
SHRI YASHWANT SINGH
KUSHWAH i

Will the Minlster of FINANCE be
pleased to state 3

(a) whether It is a fact that Government
had fresh talks recently with the American
Government’s representatives about the use
of PL-480 fund in India ;

- (b) If so, the details of the talks ; and

(c) the specific Government’s policy
about the use of PL-480 funds in view of the
ensuing Fourth Five Year Plan 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 3
(a) to (c). The utilisation of accumulated
PL-480 funds for mutually acceptable projects
of economic development has been discussed
from time to time. The last such discussion
took place with two U.S. Congressmen and
with the Administrator of the U.S. aid
agency. The Congressmen suggested the
utilisation of these funds for housifg and
export promotion, Among the ideas, dis-
cussed with the Adminlstrator of the U.S,
aid agency, were fechnical and agricultural
cducatlon, urban devcloprnem and family

It was rece d that before any
speci! lc agreements could be reached, further
examination and consultation would be nece-
ssary, Goveroment will naturally continue
to explore the possibility of earmarking
these funds for projects and programmes
which are mutually acceptable ana are In-
cluded in the Plan.

CB.I into Charges inst Manag
E.I‘Illli':cylur of F.A.C. T%f:lnre e

¥21, SHRI A. SHREEDHARAN ;
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether it Is a fact that the Central
Bureau of Investigation has enquired into
certaln  charges against the Managing
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Director of Fertilizers
(Travancore) Ltd.

and Chemicals

(b) whether the report in this regard
has been submitted to Government ; and

(c) if so, the findings contained in the
report ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes, Sir.

(b) No, Sir.
investigation.

The case is still under

(c) Does not arise,
Price Control on Bricks

%#22. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether the Central Builders Asso-
ciation has pleaded for the reintroduction
of distribution centre together with price
controk on bricks ;

(b) if so, the reaction of Government
in regard thereto ;

(c) whether there is any proposal to set
up some machinery to classify the bricks ;
and

(d) the steps proposed to be taken to
improve the present system of brick distribu-
tion ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The
Central Builders Association, New Delhi
has pleaded for the introduction of distribue
tion control of bricks in Delbi ; price
control on bricks already exlsts.

(b) to (d). After discussfon with the
Brick-Kiln Owners and representives of the
Builders Association and other interested
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parties, the Delhi Administration have
decided not to introduce distribution control
as'the Kiln Owners have assured supply of
bricks in sufficient quantity at controlled
rates, The classification of bricks is already
provided for in the Delhi Bricks (Distribu-
tion, Sale, Movement and Price) Control
Order, 1963 and the directions issued there-
under. Enforcement machinery for this
purpose exists. When any complaint of
non-availability of bricks at controlled rates
is received, it is looked into and suitable
action taken.

Assistance to Industrial Co-operatives by
Industrial Finance Corporation

*23. SHRI K. M. ABRAHAM 1
SHRI VISWANATHA MENON

Will the Minister of FINANCE be
pleased to state 1

(a) whether it is a fact that the Indus-
trial Finance Corporation has given less
assistance to industrial co-operatives during
the last 3 years;

(b) if so, the reasons thereof; and

(c) the total number- of Industrial Co-
operatives which have been closed down
during the last three years due to financial
difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b). The assistance given
by the Industrial Finance Corporation of
India to industrial co-operatives during the
last few years as compared to the total
assistance sanctioned to all concerns is given
in the Table enclosed.

The lesser of fi ial assi e
in the year 1966 67 was due to the limita-
tion of resources than available to the
Corporation, which led to the adoption by
it of a system of inter-se priorities in
which sugar and textile industries did not
enjoy a high place. Certain pclicy issues
were also under consideration whether it
would be appropriate for the Industrial
Finance Corporation to lend to Industrial
cooperative societies at the normal rate of
of 8%, when the loans granted to the co-
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operatives were guaranteed by the Central/
State  Gover The questi was
finally settled in August, 1967 and the
Industrial Finance Corporatlon was advised
that it could continue to grant loans to
industrial co-op=ratives at the rate of 8%/, as
hithertofore.

1t will be seen that taking the last three
accounting years as a whole, theCorporation
did not give less assistance to the industrial
co-operatives.
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(c) Government haveno ready o forma-
tion regarding the total number of industrial
cooperalives in the country which have
closed down during the last three years due
to financial difficulties. However, of the
industrial cooperatives which have been
assisted by the Industrial Finance Corpora-
tion, only one society, viz., an industrial
cooperative weavers spinning mill is lylng
closed since 4.8,1969 due to inefficiency of
management, defective overall planning,
Inadequate qualified technical stalf and
shortage of working capital,

TABLE (Rs. in crores)
Year ended the Total Assistance Percentage of
30th Jupe financial sanctioned column (3) to
assistance to industrial Column (2)
sanciloned co-operatives
during the during the
year (gross year (gross
amount) amount)
1 2 3 4
(@) Preceding two years
1965 33.44 2.63 8.0
1966 43,52 2.43 5.6
(b) Last three years
1967 22.55 1.60 1.0
1968 26.73 13.20 49,0
1969 30.66 11.46 38.5
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Family Planning Schemes

*25. SHRI RAM SINGH AYAR-
WAL 1 Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to siate :

(a) whether the attention of Government
has been drawn towards a news item guoting
the Registrar General of India that India’s
population will be almost 700 million in
1981; and

(b) if so, whether Government proposes
to modify their Family Planning Schemes
in the light of this prediction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR) i (a) Yes Sir. The Registrar
General referred to the figures from the
official populalion projections at a Press
Conference, These projections have been
complied under the guidance of an Expert
Committee set up by the Planning Commis-

« sion.

(b) The projected rise of population
to 700 miillon in 1981 is not a new develop-
ment. The Government has been aware of
it and the Family Planning Programme has
been mounted taking into account this
observation and the resources available in
the country.

Supply of Water to the Rural Areas
of Dethi

26, DR. SUSHILA NAYAR: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state ;

(a) whether there is any proposal or
scheme under consideration of Government
to supply water to the rural areas of Delhi;

(b) if so, the details of the scheme ;

(c) the number of villages to be bene-
fited by this scheme together with thelc
names ; and

(d) the amount likely to be spent on
this scheme ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (d).
A stalement is laid on the Table of the
Sabha. [Placed in Library. See No. LT-
2534/70.]

Statoe of Mahatma Gandhi ncar India
Gate, New Delhi

*27. SHRI J. K. CHOUDHURY : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state 31

(a; whether Government have taken
the decislon to Instal the statue of Mahatma
Gandhi near Indla Gate;

(b) the names of the personnel who
had recommended this decision;

(¢) the other détal]s thereof and the
approximate cost involved for the statute;
and

(d) the date by which the statue Is
likely to be crected?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes, Sir.

(b) Government took this decision
after takiog into consideration the consensus
of opinlon amongst the leaders of all the
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parties of both the Houses of Parliament,

(c) The details and the estimated
are yet to be finalised.

cost

(d) Proposals, including maquettes of
the statue suggested, have been invited from
selected sculptors by the end of March, 1970,
The erection of the statue will depend on
the time needed by the sculptor finally cho-
sen for executing the work; every effort
will be made to expedite it.

Reduction in Prices of Crude Oil and
Petroleum Products

28, SHRI SRADHAKAR SUPAKAR 1
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state 3

(a) whether Government have reduced
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Wili the Minister of FINANCE be
pleased to state ;

(a) whether it isa fact that Govern-
ment propose to nationalise smaller banks In
the private sector, as was indicated by the
Minister of State for Finance recently;

(b) ifso, the precise nalure of the
Banks proposed to be nationalised;

(c) whether the foreign banks are also
included in this proposal ; and

{d) the consideration on the basls of
which the banks are to patlonaliss and on
what basis they will be selected for the

*purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHREIP.C.
SETHI) : (a) to (c). There is no propesal

the price of crude oil and other petroleum
products, and

(b) if so, by how much?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN): (a)
and (b). On the insistence of the Govern-
ment the private oil companies, Burmah-
Shell, Esso and Caltex, have reduced the
price of crude that they import for their
refinerles, Theie has been no direct rela-
tionship between the price of imported crude
and the price of ofl products, The price
of oil products was last fixed by the Govern-
ment on the recommendations of the wer-
king Group on Oil Prices (WGOP). The
matter has again been reviewed recently by
Shri Shantilal Shah Committee whose report
is at present under Government's considera-
tion.

lisation of "
Private Sector

Banks in

29, SHRI HIMATSINGKA :
SHRI K. P. SINGH DEO :
SHRI N. K, SANGHI 3
SHRI RAMA CHANDRA
VEERAPPA 1
SHRI MEETHA LAL MEENA

to nationalise the smaller banks in the
private sector. The statement made by
the Minister of State was in response to a
query regarding what action would be taken
if such banks persisted in flouting the
Reserve Bank's directives,

Nor is there any proposal to nationalise
foreign banks,

(d) Does not arise,
L]

Overtime Alk to Noa-Gazetted
Staff for Night Duty

*30. SHRI NIHAL SINGH : Will the
Minister of FINANCE be pleased to state 1

(a) whether it is a fact that non-gazetied
staff put on duty over night from 5,00 p. m,
to 10.00 a. m. néxt day (17 hours at a stretch
wilh exacting duties, e. g. in the Parliament
Scctions in the Ministries and in the Indepen-
dent offices are paid only Rs. 1.25 per night
for class 1V and Rs. 3/- per night for other
categorles, as overtime allowance ; and

(b) if so, the reasons for not paying
them overtime allowance according to pres-
cribed scale for duly over and above 8
hours 7

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI P. C.
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SETHI) 1 (a) and (b). Office staff other
than Parllam:nt Assistants placad on over-
time duty in Parliament Sections get overs
time allowance according to the prescribed
scale. Resident (Night Duty, Clerks and
class 1V attached to them in the Secretariat
offices however get night duty allowance at
the rate of Rs, 3/- per night for Clerks and
Rs. 1.25 per night for class IV. Since their
duty hours themselves have bzen fixed as
“between 5.15 p. m, and 10.15 a. m.” so
long as they are on the roster for night duty
the provision of an ad hoc allowance has
bzen consldered appropriate.

Allotment of Plots to Share Holders of Dera-
Ismail Khan Co-operative House Baild-
ing society Ltd., Delhi

1. SHRI SHRI CHAND GOYAL:1
Will the Mioister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that two-pleces
of land have been allotted to the Dera Ismail
Khan Co-operative House Building Society
Ltd., Delhi viz. free-hold and lease hold ;

(b) what is the criterion fixed for the
allotment of the two different types of plots
to the share holders ;

(ci whether it is a fact that bigger plots
have beon cut out of the frez-hold land and
small plots have been cut out of the lease
hold plots with a view to benefit the richer
section of the Society and to put the poorer
sectlon to the recurring liability of payment
of lease ; and

(d) if so, how Government propose to
remedy the situation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) Yes, Sir. 45 acres of
land, which was acquired for the Society
Inrme the scheme of large scale acquisition,

nent and disposal of land in Delhi
came lnlo force, is free-hold, and 18 acres,
allotted by the Delhi Administration 1o 1967,
is on a lease-hold basis,
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(b) This is a matter 10 be determined by
the Society ; it is understood that the basis
for the allotment of free-hold plots is to be
decided after the development work has heea
completed.

(¢) The exact position In this behalf will
be known after the revised lay-out plan,
submitted by the Seclety, has been approved
by the D:lhi Development Authority,

(d) Does not arise at present.

Lay-out plan, of the Dera Ismail Khan
Co operative House Building Society

-

2, SHRI SHRI CHAND GOYAL:!:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state 3

(a) the number and sizes of resldential,
commercial, free-hold, lease-hold plots and
other details of the lay-out plan, approved/
under approval, of the D:ra Ismail Khan
Co-operative House Building  Society,
Delhi :

(b) the conditions of eligibilty for mem-
bers, to lease-hold, free-hold, commercial
and residential plots of different sizes ;

(c) whether bigger plots will be allotted
on the basis of the size of the family ; and

(d) whether, and if so, how Government
will ensure that 3

(i) dependents and others in the same
family who hold more than one
share benami, and are not entitl-
ed to more than one small plot,
are not able to manoeuvre to get
more than one small plot, under
garb of voluntary offer to share
bigger plots, or a commercial
piot besides a residential plot ;

(i) surreptitious transfer of shares
to the so-called relations is
checked ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) 1 (a) In the lay-out plan for
the entire area, includiog the free-hold and
lease hold areas, submitted by the Soclety,
provision has been made for 648 residential
plots ranging between 126 square yards to
252 square yards and a shopping centre on
land measuring about 0.29 acres, The plan
is yet to be approved by the Delhi Develop-
ment Authority.

(b} So far as the allotment of residential
plots in the lease-hold area is concerned, the
condition of eligibility for allotment is that
the member does not own a residential plot
of land/house in Delhi/New Delhi/D:Inl
Cantonment either in hisfher name or in the
name of his wife/her husband or any of his/
her dependent relations. As regards com-
mercial plots in the lease-hold area, such
plots, after being developed by the Society,
revert to the Delhi Administration for dis-
posal in such manner as they deem proper.
It is for the Society to fix the conditions of
cligibility for allotment of residential and
commercial plots in the free hold area ; the
matter will, it is freported, be decided after
the development work has been completed.

(¢) No.

(d) Only one residential plot is aliotled
to each member of the Socioty, irrespective
of the number of shares held by him in the
Society. If any irregularities, such as
benami transactions, surreptitious transfer of
shares to relatives etc,, are reported, action
under the law can be taken by Government.

Piling up of Coking Coal stocks at Coal Mines

3. SHRI BABURAO PATEL:
SHRIMATI ILA PAL-
CHOUDHURI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 3

(a) whether it is a fact that a large
quantity of coking coal is lying at the

PHALGUNA 4, 1891 (SAKA)

Wiitien Answers 54

pitheads of various coal mines because of
want of demand;

(b) if so, the quantity and value of the
same and the reasons why this coal has not
been sold;

(c) the names and locations of colleries
where the coal is lying unsold and the

ber of ployed as a result
of the coal not being cleared;

(d) whether it is alto a fact that the steel
plants which wWere taking the coal have
stopped doing so, if so, the reasons therefore;
and

{¢) the steps Goverrment propose to
take to remove this blockede ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANNATH RAOQ) :
(a) Yes, Sir.

(b) The stock of coking coal at the end
of December, 1969 was 1,21 million tonnes,
the value of which is estimated at Rs. 4.2
crores. The accumulation of Stock was
maloly due to decrease of demand by Metal-
lurgical consumers,

(c) The information is being coljected
aod will be laid on the Table of House.

(d) Mo, Sir.
ddction in the d
steel plants.

There has been only some
d for coal from the

(e) Thep ituation is a temp y
one and is expected to ease out as the
demand from the sieel plants picks up.

Prevention and Care of Leprosy Cases in Indla

4. SHRI BABURAO PATEL:
SHRI CHANDRA SHEKHAR
SINGH :
SHRI 5. M, KRISHNA

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;
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(a) the number of leprosy cases in India
and the precise steps tak:n to preveat and
cure the leprosy cases;

(b) the number of hospitals or asylums
in the country, the places where they are
located and the accommodation in each
place;

(c) whether it is a fact that Govern-
ment propose to pass legislatlon to sterilise
the lepers with a view to prevent this disease
and if so, when; and

(d) the salient features of the latest
treatment of leprosy with names of drugs
commonly used and with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT : (SHRI
B. S. MURTHY) : (a) The estimated num-
ber of leprosy casesin India is about 25
lakhs, The strategy followed in the treat-
ment of lepsosy cases in India is Domi-
c.llury-ﬁmbulatory treatment under which
the leprosy p ts receive t t mear
their homes after the case detection pro-
gramme has- boen instituted. Under the
National Leprosy Control programme
established in 1955, 182 Leprosy Control
unjts, aod 1130 Survey, education and
treatment centres have been established in
the country. Busides 42 Leprosy Control
Centres are also being run by Voluntary
Organisations which are recelving grants-In-
aid from the Government of Indla.

(b) There are 219 leprosy In-patient
Institutions in India The detailed lst of
Institutions' md;catins their names, location
and the dation ilable in each
is laid on the Table of the House [Placed
in Library. See No. LT-2535/70].

(c) The matter is under consideration.

(d) Since it Js not possible to provide
institutional treatment to all leprosy patients
the Domiciliary-Ambulatory approach has
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b:en adopted in this country, The old
treatment by Hydrocarpus oil injection has
been replaced by the modern drug called
Diamine diphenyl sulphone popularly kaown
as D.D.S, (Sulphone)., This drug is given
by mouth once a day for 6 days a week in a
regulated schedule dose, Besides D. D. 8.,
the following drugs are also used sparingly 1-

1. The semicarbazone
2, DP.T.

3, B-663 (Lamprene).
But D.D.S, is the most effectlve and easily
aministrable drug. With this drug it is casy
to treat leprosy on a mass scale in the
country. The results of the drugs are
spectacular particularly In Lepromatous
cases,

Blindness Cases in India

5. SHRI BABURAO PATEL:
SHRI K. M. MADHUKAR ;
SHRI RAMAVTAR SHASTRI 1
DR, RANEN SEN
SHRI INDRAJIT GUPTA :

SHRI SATYA NARAIN SINGH :

SHRI BHAGBAN DAS :

SHRI JYOTIRMOY BASU i

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state »

(a) the number of blind persons in
India according to the latest statistics, State-
wise and the broad causes for the same;

(b) whether it is a fact that according
to Dr. Kalyan Bagchi Nutrition Adviser to
the Government, 14,000 children go blind
every year due to the lack of Vitamin *A’ in
nutrition, in the Southern and Eastern
regions only;

(c) what States and districts constitute
the ‘goitre delt’ of the country and the



51  Written Answers

number of children suffering from physlcal
and mental retardation as a result of lack of
lodine;

(d) the exact steps taken to improve
ition of children, State-wise and to
Improve conditions in the goitre belt; and

(e) the quantity and value of ioised
Balt produced in the country and the places
where it Is produced and made avallable and

- the price per kilo ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) No census of
blindness in India, State-wise, has been
undertaken recently. On the basis of a
few limited surveys it has been estimated
that there are about 4,5 million economically
blind persons in the country, The major
causes of blindness in India are trachoma,
srall-pox, nutritional deficlencies, cataract,
glaucoma and ulcer.

(b) Yes.

(e) A Statement, giving the names of
the districts State-wise which constitute the
‘goitre belt’, is lald on the Table of the
Sabha. [Placed in Library. See No.
LT-2536/70]. Information regarding the
number of children suffering from physical
and mertal retardation as a result of lack of
iodine is not available,

(d) Government have taken various steps
such as the Supplementary Feeding Pro-
gramme, production of nutrition food,
education in nutrition, treatment of early
cases of mal-nutrition, etc., to control nutri-
tional deficlencies, The people effected by
goitre are supplied with fodised salt under
the Goitre Control Scheme,
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(e) In the year 1969, 57,430 Metric
Toones of iodised salt of the value of
Rs. 17,74,852.00 was produced, The fodised
salt is produced at Sambhar Lake, Khara-
goda, Mandl and Calcutta and is supplied
to all States and districts which constitute
the “‘goitre helt’. The sale price varles from
Rs. 00.12 paise to Rs. 00.30 paise per
kilogram,

Smuggling of Films

6., SHRI BABURAO PATEL:1 Will
the Minister of FINANCE be pleased to
state 1

(a) whether it is a fact that some
colour feature films were seized recently, near
the seashcre off Bassein, by the Marine
and Prevertive Division of the Central
Excise Collectorate in Bombay and if so,
the names of the films with names of their
producers and cost of each film ;

(b) the names of persons arrested in
this connection ;

(c) the num ber of films seized in similar
manner during the last two years ; and

(d) the step taken by Government to
prevent smuggling of films and if not, the
reasons therefor 7

THE MINISTER. OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P.C.
SETHI) : (a) Five coloured feature [ilms
were seized on 28th December, 1969 from a
room in Bassein in Thana District by the
officers of the Marine and Preventive Divi-
sion of Central Excise Collectorate, Bombay,

The name of the films alosgwith the
names of their producers and the cost there-
of, are as under 1—

Name of feature film Name of Producer Overséas cost
1 2 3
1. Do Kaliyan A. V. M. Production, Ranging between abeut
(coloured) Madras. Rs, 20,000 to 22,000
2, Meherban —do— —do—
{coloured)
3. Dus Lakh M/s. Gohel Cine Corporation —do—

(coloured) Bombay.
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3
4. Milan M/s. Prasad Production, .do...
(coloured) Bombay.
5. Pathar ke Sanam M;s. A, C. Nadlawalla, R . TO
(coloured) Bombay.

{b) Mo person has so far been arrested.
The Investigations are in progress,

() In all 84 feature films and 9 docu-
mentries were seized during the last two
years (1968 and 1969).

(d) Regular intelligence is being collect-
ed and preventive activities have been in-
tensified on the coastline to check smuggl-
ing of goods Including films,

Assessment of Income Tax

7. SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) the total assessed fncome of each
fncome group for the purpose of income
tax assessment in the years 1960-61, 1955-66
and 1968-69 ;

(b) the income tax payable by each
fncome group ; and

(¢) the actual collection of tax from
each income group during the years referred
to above?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) and (b). The requisite infor-
mation In respect of 1960-61 is given in the
A The information is based on
the All India Revenue Siatistic:. The com-
pilation of the All Indian Revenue Statistics
for the years 1965-66 and 1968-69 has not yet
been completed. However, ioformation in
respect of 1964-65 and 1966-67 is given in
the staterment lald on the Table of the
House. [Placed in Library. See No,
LT-2537/70],

(c) The required information is not
readily available and lis collection will in-
volve considerable time and labour which
may not be commensurate with the results
Hkely to be achieved.

Foreign Capital Investment

8. SHRI JYOTIRMOY BASU : Will
the Minlster of FINANCE be pleased to
state :

(a) the outstanding amount of Private
foreign investment In India in each industry
(country-wise) in each of the year 196567
to 1969-70 ;

(b) the share of direct investment to
total outstanding foreign investment industry
wise and country-wise during these years ;

(c) the net inflow of capital into India
on private and official account separately,
year-wise from 1956-67 to 1969-70 ; and

(d)} the net outllow of capital from
India on private and Gowvernment account
separately during these years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) 1 (a) and (b). The latest informa-
tion about the outstanding foreign business
investments In the country Is available as at
the end of March, 1967, A statement show-
ing country-wise and broad industry-wise
break-up of the outstanding foreign private
businass investments as at the end of March,
1967 is laid on the Table of the Lok Sabha,

[Placed in Library. See No. LT—
2538/70]
(c) and (d). The latest informtation

available for gross inflow and outflow and
pet inflow of capital in official and non-
official sectors which is for 1966-67 as is
follows :

{Rs. Crores)

Gross Gross Net
Ioflow Ouflow  Inflow
Official 1480 679 S E01*1
Sector
Mon- Official 357 06 + 15142
Sector
1837 885

Total

J552
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Source :

Article entitled “India’s International
Investment Posltion in 1965-66 and 1966-67"
(Statement XXI) published In the Reserve
Bank of India’s Bulletin August 1969,

Notes 1

*1, Represents mainly utilisation of
external assistance in the from of
loans (less re-payment of princi-
pal) and PL-480 assistance.

12. Includes foreign aid used directly
in the non-officfal sector.

Sterilisation of Mosquitoes

9. SHRI R. K., BIRLA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

{a) whether it fs a fact that a team of
American Entomologists is working here on
a seven-year project in collaboration with
the Indian Council of Medical Research on
sterlisation of mosquitoes ;

(b) if so, the full details of the project ;

(c) what necessity has been felt by
Government to spend money on sterilisation
of mosquitoes ;

(d) whether it fs fact that certain
strains of mosquitoes are to be imported to
see whether they will mate with the Indian
female mosquitoes ; and

(e) the total amount so far spent on the
project and whether Government propose to
abandon this project in view of its non-
utility ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTY): (a) An
agrcement has been signed between
the Government of India and the World
Health Organisation for a collaborative
study on the genetic control of mosquitoes
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in India, This agreement is effective initlally
for six years, after which W.H.O. in consul-
tation with the Gevernment of India shall
review the progress of the Project and
the need for further research. A few
foreign scientists, including U, S. Nationals,
as WHO consultants, have visited the coun-
try for preliminary work. Some WHO
consultants are expected to come to India
to help in the working of the Project,

(b) The details of the project fire given
below :

In the initial phase of the research pro-
ject a study of the ecology and blology of
Culex, fatigans, Aedes aegypti and Ano-
pheles stephensi particularly with regard to
the dy of quito populations and
absolute density of these species in the ex-
perimental area will be performed.

Experiments will be simultaneously initi-
ated to devolop suitable strains of these
mosquitoes for genetic control. Bio-engine-
ering studies will be carried out 10 set up
insectaries for the production of large num-
bers of healthy males of these strains and
to develop the most economical produceres
to produce these strains. Techniques for
the separation of sexes will have to be
perfected,

L]

4 The performance of released males will
be situdied under laboratory, cage and field
conditions and computor models will be
developed to determine the best ratio of
released males to natural males, The
method of assessment of result will
be peifected and pilot experiments will be
carried out to demonstrate the feasibility
and practicability of this method. In the
terminal phase of the project, investigations
will be continued in the experimental areas
to study the build-up of mosquito densities
and the extent of the number of releases
required to maintain in the area mosquito-
free,

(c) The Government is pot inccuring
any expenditure on this Project which is
considered a useful exploration in the field
of publice health,

(d) The technical details of the project
have yet to be worked out.
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(e): The Indian Council of Medical Re-
search has received a sum af Rs. 22,950/
from the World Health Organisation towards
the services rendered by the Council during
1969. The Government have no intention
to abondon this proj:ct, bacause the diseases
trapsmitted by mosquitoss and other insects
continue to pose a serious threatto  human
health  throughout the world, Current
methods for mosquito control including both
fnsecticldal treatment and source reduction
have serious limitations, such as cost and
insecticide resistance, which may limit their
long rang usefulness. Research has opzned
potential pew methods of insect control,
Of these, genetic control, when integrated
with conventional techniques, offers promise
of more effective and economical means of
dealing with the problem of mosquito vectors
of human diseases.

wtetfirs fawr fmw 1 weg w23
& st & foq Wz feg o
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() wen AW s # ogaW ¥
fasa & fer @ e asf ¥ slaifiew
faa faaq ¥ 3§ wsy & gA A ww
Ft foadt afw wg A qar sz A,

(@) 7ar awT #1 famix fase
wiasy ¥ weg w7 & aew fasfam sy
%1 fagrqg &7 & fog 93¢ gfeesiw ag-

ama & g =i
() =fz &f, @t suFr Ay @R ?

faw dmvew # wwm WY (o Ho |o
a): (%) 30 77 1967, 30 7 1968 =%
30 7 1969 F¥ gaTea sivenfirs fawr famw

ST A fog @ o & fagw d1a Far a9l & dwa fem gra
10, sft viowo dtfwa : 7T e wxy %9 WA 1 aenfrw swafai s edfiwa
qg T B FI0 F F w1z wfaafe =il #1 a0l @ 9% §—
wiFa dfaafa
30 97 F1 4T fadslt gz Wz gvar  fadsft ga sz
T av =T = XUl |

1967 J— —_ — *68.14 33.68 101.82
1968 120,00 — 120.00 126.39**  1.14+ 127.53
1969 1600 — 16.00 38,56f  0.20% 38.76
qE 136.00 — 136.00 233.09 35.02 268.11

« ygi-efigfadl & araey § afeaeor
** fygy agf & fraw gra & mh
wrfezat & sgar f=fag s=ra-
fudi % frea § @eaew ¥ fam
gra & adr 5.22 wt@ wOy A
szt mfas g1 12117 @@
AN Ay gE-ephE §

g ¥ fFg wg d@famor &
alaw &)

t fags qai & o g @
wrfret & sga frafrag aam-
firdi Y foeg & @rvw H§ faom
gRT | wEr 550 s 51y W1
st mfas § o
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(@) &z (7). frmr % a8 fawr fear
war & F5, gt aF sgagfe @, fage
gT uedt st & & sty faww F
HErAaT N1 F¢ aifF o gAT &1 s
wfas agfoa & & wfes favre fear
a1 @% | faam, ®q fasfag usai & fegm

st & fag fadla ggmar & srdar-

93t 9T gyryyfa & fagx swr g awg
fs &t srateATE asARr AT faela
i & qarm Y

frme &, gre @ ¥, wer w2y afgm
ot waat ¥ 3% ga frad &q1 § enfag
g 7 7eqq & & Aynfrs oF A
faraat wat axmw W F @ ¥ 3
weara ot T frg § | aeEl ST g
e &Ef ¥ wtenfos 2fz ¥ frgeg foet
& AT F 3¢ qoard I3 T3 Aqgow F
argeq & gy, fasfm searsi site asg
FIEIU F TUAT ¥ AAINAT HATIRT FIO
frar srgar | STl A qET-gE A
T IFIT §—

(1) smar & gwrEt 2T § wH
(arreq st g2 8 wfewa §);

(2) ofrgfe & mfaa & gz sar
(frm w1 Sgw@ @margE: S0
sfamm #@ #1 8);

(3) =l # Mo & FrET F 94T
fors gz a7t wafy 1 agr;

(4) =7 & sl € agrm,;

(5) wriverE Y v ¥ famw @
afaw siwem, frall Wt
foeft & fary F &7 § amwrw
T awd JaxdA § fAAg

mifes &1
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(6) wzraaT & grdat-oof & "
& siiar #@ T Fiw-gea=
F, wfqafer 7 5 o woif
9T qAAETT FEET TAT &
g ayg # oA, faf
vy g § TEd AR &
srdfirs a3t arfy & agqet |

New Offer for Oil prospecting in Gulf
of Cambay

11. SHRI BENI SHANKER SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state 3

(a) whether any new offers have been
received for prospecting oil in the Gulf of
Cambay ;

(b) if so, the detalls thereof;

(c) whether they have been considered
and any of them found suitable; and

(d) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM °AND
CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN): (a)
Yes. Proposals have been received from
two groups of companies :

(i) Marubeni lida of Japan and Field
International Inc. of USA;

(i) Asia Offshore Drilling Company of
Japan,

(b) to (d). These offers together with
other offers received earlier are under consi-
deratlon. It is oot in public interest to
disclose the details of these proposal at this

stage.

Proposal to introduce Air Counter System
in Metropolitan Cities for quicker
Clearance and Cashing of Cheques

12. SHRI BE.NI SHANKER SHARMA :
Will the Minister of FINANCE be pleased
10 state ¢
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(a) whether the Indian banks have a
proposal to introduce an air courier system
in four metropolitan cities to facilitate
quicker clearance and cashing of cheques ;

(b) whether the proposal has bzen
accepted by the workshop on customer
service organised by the National Institute
of Banking Management in Madras in
December, 1969 ; and

(c) how far it is going to expedite the
matters?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) ¢ (a) and (b). The Workshop on
Customer Service organised by the National
Institute of Bank Management had reco-
mmended the adoption of an ‘air covrier
system’ to the metropolitan cities for quicker
clearance and cashing of cheques. The
recommendation is under the examination
of the Indian Banks® Association.

(c) The adoption of the ‘air courier
system‘ will reduce the time lag between
ptance of cheq by s in
metropolitan cities, their collection and
eventual payment to the parties concerned.

Dealings with Trade Unions at Khetri
' Copper Project

13. SHRI BENI SHANKER SHARMA )
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased to state :
(a) whether it is a fact that the

management of the Khetri Copper Project
is carrying on all dealings, meetings and
even negotiations with INTUC Unfon, which
fs not recognised;

(b) whether ft does not amount to
encouragement to the said Union to grow;
and

(c) if so, the action proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : (a)
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The Khetri Copper Project has three unions,
namely ;

(1) Rastriya Khetrl Tamba Project
Mazdoor Sangh (RKTPMS),

(2) Hindustan Copper Workers’ Asso-
ciation (HCWA) and

(3) Bhartiya Tamba Pariyojoa Maz-
door Sangh (BTPMS).

The membership of different unions
has not been verified, but RKTPMS appears
to have largest membership followed by
H.C.W.A. The membership of B.T.P.M.S.
does not appear to be much.

R.K.T.P.M.S. is the oldest union and
is affiliated to INTUC, It was accorded
recognition on 9.9, 1966. AfTiliation of
HCWA is not known. BTPMS is affiliated
to Bhartiya Mazdoor Sangh,

As RKTPMS is the oldest union having
largest following, most of the issues are
raised by this union and are accordingly
discussed with them. In view of this, most
of the settlements have been signed with
this unfon. Representations from the other
two unions are also duly considered and
discussions/pegotiations, wherever necessary
are held with them also. Presently, all the
three unions mentioned above have formed
a Joint Actlon Committee for discussions
with the management.

(b) and (c). Do not arise.

Expert Committee on Tax Collection

14, SHR] NARAYANAN ;
SHRI RAM KISHAN GUPTA i
SHRi SAMINATHAN :
SHRI R. R, SINGH DEO :
SHRI N. R, LASKAR 1
SHRI MAYAVAN 1
SHRI CHENGALRAYA NAIDU ,
SHR1 P. C. ADICHAN :
SHRI RAGHUVIR SINGH

SHASTRI : .

SHRI JANFSHWAR MISHRA :
SHRI VISHWANATH PANDEY
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Will the Minister of FINANCE be
pleased to refer to the reply given to Uns-
tarred Question No. 4868 on the 22nd
December, 1969 and state 1

(a) whether Government have taken
any decislon on the proposal to appoint
a committee of experts to examine the
question of improving tax collection, reco-
very of arrears and to look into the cases
of tax evasion and black money;

(b) ifso, the names of the members
of the expert committee and its terms of
reference;

(¢) whether Government have any
indicators on the basis of which the exent
of tax evasion and existence of black money
can be roughly estimated; and

(d) if so, the nature of indicators and
the rough estimates available with Govern-
meat in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1 (a) and (b). A Committee of
Experts has been appointed to examine and
suggest legal and admibistrative measures
for countering evasion and avoidance of
direct taxes, The composition of the
Committee {s as under 1—

1. Shri Justice K. N.Waachoo, ... Chairman
Retired Chief Justice of the
Supreme Court of India.

Hamam ... Member
Street,

2. Shri M.P. Chitale,
House, Hamam
Bombay-1.

3.8Shri S. Prakash Chopra, ... Member
Chartered Accountant, 1,
Prithviraj Road, New Delhi.

4, Shri P. C. Padhi, former ... Member

Member, C.B.R. and Addi-

tional Dcputy Comptroller

and Auditor, General,

5.8hri D, K. Rangnekar, ... Member
Economist and Editor, Eco-
nomic Times, Bombay,
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The Committee will 1

(a) recommend concrete and effective
measures.

(i) to unearth black money and
prevent its  proliferation
through further evasion.

(ii) to check avoldance of tax
through various legal devices
including the formation of
trusts, and

(lii) to reduce tax arrears,

(b) ine various ptions allo-
wed by the Tax laws with a view
to thelr modification, curtailment
or withdrawal,

(c) indicate the manper in which tax
assessment and administration
may be improved for giving
effect to all its recommendations,

(c) There are no precise indicators to
measure the extent of black money through
different persons have been glving varying
estimates from time to time.

L]

4 (d) Does not arise.

Visit by West German Delegation of
businessmen and financiers

15. SHRI NARAYANAN :
SHRI SAMINATHAN
SHRI DHANDAPANI
SHRI N. R. LASKAR 1
SHRI MAYAVAN :
SHRI JYOTIRMOY BASU i
SHRI SHIV KUMAR SHASTRI 3
SHRI ATAM DAS ;
SHRI CHENGALRAYA NAIDU

Will the Mibfster of FINANCE be pleas-
ed to state 1

(a) whether {t is a fact that a 12 member
West Germaa delegation of bnsi and
financiers visited India durlng January,
1970 ;
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(b) if so, whether the delegation had
a number of discussions with the Indian
.businessmen and bankers ; and

(c) if so, the results achieved thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) and (b). Yes, Sir.

(¢) The main purpose of the visit was
to enable the members of the Delegation
who are important representatives of Industry
and Finance in West Germany, to see for
themselves the general economic development
in India and the potentialities by way of
German investment in industry. The Delega-
tion is expecied to make an appropriate
report of its impressions to the authorities
concerned in Germany.

India’s Foreign Exchange Reserves

16, BHRI SAMINATHAN 1
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR 1
SHRI MAYAVYAN :
SHRI CHENGALRAYA NAIDU

[

Will the Minister of FINANCE be pleas-
ed to state 1

(a) whether it is a fact that India has
added Rs. 97.5 crores to her foreign ex-
change reserves for the year 1969-70 ;

(b) if so, to what extent India is likely to
use international reserves assets for meeting
the balance of payment deficits ; and

(c) the total amount India has to con-
tribute towards the International Monetary
Fund’s quota which has been raised from
$750 million to $940 million ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) Presumably the Honourable
Members are referring to Special Drawing
Rights (SDRs) allocated by the International
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Monetary Fund for the first year of the
3-year basic period ecommencing from
Ist January, 1970. Under these arrange-
ments, the amount actually allocated to India
for 1970 is Rs. 94.5 crores ($126 million).

(b) Over the basic period of three years,
such use will be limited to 709, of the total
SDRs allocated during the period, Within
this limit, India is free to use these newly-
acquired international reserve assels for
meeting balance of payments deficits. The
extent (o which these reserves will be used
will depend on the overall balance of pay-
ments and foreign exchange reserves position
from time to time,

(c) Consequent on the increase in Inia’s
quota by $190 million to $940 million,
addilional subscription is to be paid, partly
in gold, and partly in Indian curtency. OF
this, 25%, or the equivalent of $47.5 million
(Rs. 35 63 crores) will be paid in gold and
the remainder, that is, %142.5 million
(Rs. 106,87 crores) will be paid in Indian
rupecs in the form of ron-negotiable, non-
interest bearing rupee securities,

Reduction in Price of imported Crude
Oil by Foreign Oil Companies

17. SHRI NARAYANAN :
SHRI BANSH NARAIN SINGH :
SHRI H. AJMAL KHAN :
SHRI C. MUTHUSAMI :
SHRID. N, DEB :
SHRI SHIVA CHANDHRA JHA 1
SHRI SAMINATHAN :
SHRI N. SHIVAPPA !
SHR1 RAM SINGH AYARWAL :
SHRI1 S. M. BANERJEE :
SHRI KANWAR LAL GUPTA )
SHRI P. VISWAMBHARAN i
SHRI DHANDAPANI :
SHRI MADHU LIMAYE :
SHRI K. P. SINGH DLO :
SHRI JYOTIRMOY BASU :
SHRI N, R. LASKAR 1
SHRI MAYAVAN :
SHR] PRAKASH VIR SHASTRI :
SHRI GANESH GHOSH :
SHRI RAM SWARUP

VIDYARTHI :
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SHRI N. K. SANGHI:

SHRI CHENGALRAYA NAIDU ;

SHRI RABI RAY :

SHRI MOHAMMAD ISMAIL :

SHRI R. R. SINGH DEO :

SHRI YOGENDRA SHARMA :

SHRI INDRAJIT GUPTA :

BHRI CHINTAMANI
PANIGRAHI :

SHRI BR1J RAJ SINGH :

SHRI BHOGENDRA JHA ;

SHRI BAL RAJ MADHOK 1

SHRI! JANESHWAR MISRA ;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to stated :

(a) whether it is a fact that Government
+are using pressure on the Qil Companies to
cut prices of crude ;

tb) whether Government released foreign
exchange for 15 days only in January, 1970;

(c) ifso, the tolal quanium of exchage
released for remaining days of the month of
January, 1970 ; and

(d) whether Government have examined
as 1o how the Reflnery Agreements could be
révised so that the controversy over crude
prices is resolved in future 7

THE MINISTER OF STATE IN THE
MINISTRY OF 'PETROLEUM AND
CHEMICALS AND MINIES AND METALS
(SHRI D. R. CHAVAN) : (a) to (c). It
is true that the Government had asked the
foreign oi! companies o reduce the price of
crude oil imported by them by 10 cents per
barrel so as to bring it in line with the fall
in the prices of Middle East crudzs in world
market. Oa their failure to do so, the Go-
wvernment decided 10 reduce the foreign ex-
<hange allocations and imposed a cut of
7%% on their foreign cxchange allocations
from Jume 1969, In the meantime, the oil
companies reduced ths price by 4 cents per
barrel only, Government imposed a further
cut of 20% on the foreign exchange alloca-
tons with effect .from 16th Jaouary, 1970,

PHALGUNA 4,
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The Oil companies have now reduced the
prices by the further six cents per barrel
desired by Government with effect from
Ist February, 1970,

(d) The Gov t are idering a
suitable revision of the refinery agreements.

Recommendations of Study Growp
on Coal Industry

18, SHRI SAMINATHAN 1
SHRI NARAYAN :
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased (0 state 1

(a) Whether it is a fact that the Union
G t have pted the recommenda-
tions made by the Swudy Group on stowing
subsidy and other forms of assistance to
the coal industry;

(b) if so, what are the other recommen-
dations made by the Study Group; and

(c) how many have been accepted and
the steps taken to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI JAGANATH RAO): (a) to (c).
Government have accepted the d
tions of the Study Group with minor
modifications. A statement is lald on the
Table of the House.

Statement

The main recommendations/conclusions
of the Study Group are as under

(1) Sand-royalty should be paid by
Coal Board in addition to the
stowing subsidy payable to indivi-
- dual collieries,
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“trucks from

Transportation of sand by
trucks :
mended revised ceiling rates for
track transportation on the basis
of 1 K. M. distance slabs.

Auxillary transport of sand

JSrom Siorage points of Coal

Board's Ropewagys: The Group
have recommended revised ceiliog
rates for transportation of sand by
the Coal Board's
storage points to the bunkers of
colliertes,

Transportation of sand by
mechanised systems 3 The

Group have revised the ceiling
rales far different systems of
mechanised transportation. They
have recommended the formulae
for reimbursement of the cost
of sand supplied from Bhaladih
Sand  Gathering Plant to
Chinakuri Dhemo Main and
and Methani Collieries.  They
have also revised the rates of
auxillary transport in cases of
mechanised transportation system,

Underground stowing operations:
The Group have not recommended
any change in the ceiling rates for
underground stowing costs. They
have also recommended that under-
ground stowing costs should be
pald at the rates prescribed for
stowing by sand frrespectlve of the
material used and the lower rate
prescribed for sandfash mixture or
other mixed material should be
abolished.

Consolidated rates : The Group
have not recommended any change
in the existing consolidated rates,
but have recommended that the
royalty for the sand used in stowlng
should be paid in addition.

Review of claim cases: The
Group have recommended that the
Coal Board might set up a suitable
maohinery for review of cases
where collieries complain of heavy
reduction in claims has been made
without adequate grounds,

The Group have recom- |
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Cantrolled roof caving: The
Group have recommended adoption
of controlled roof caving In place
of sand stowing wherever posible
and have suggested that the change-
over should be done within a
period of 10 years where sand
stowlng s being followed. A
subsidy has been recommended at
the rate of 80 paise per tonne of
coal reclaimed, in place of paylog
stowing subsidy.

Gassy nature of miness The
Group are of the opinion that the
costs incurred In category T mines
for measures against gassiness
should be treated as the common
cost of coal raising and should not
qualify for assistance. They have
worked out the alements of costs
for which assistance should be
given and recommended the rates,

Depth of shafis:1 The Group
have felt that no change in the
existing rates of assistance for this
factor is necessary.

Inclination of seams:  The
Group have felt that no change in
the existing rates of assistance for
this factor is necessary,

Punping costs1  The Group
heve recommended increased rates

of assistance for this factor,

Thinness of seams : The Group
bave recommended increased rats
of assistance for this factor.

High transportation cost from
pit-head 10 rail-head 1  The
Group have felt that no change in
the existing rates is Y.

Open cast mines: The Group
bhave recommended revision of
rates of assistance for high pump-
ing costs, but have not suggested
any change in the assistance
rates for any other factor,

Government have carefully consi-

dered these recommendations and accepted
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the rates of assistances recommsnded,
subject to the following modifications :

(i) In the case of stowing assistances
covered by items (2) to (6), the
rates should be fixed rates. This,
in the opinion of Government will
simplify the procedures and also
encourage the colliery to adopt
cost reduction measures.

In the case of controlled roof
caving, where such method of
working is introduced as an
alternative to stowing, assistance
will be admissible limited to what
would have been admissible if
sand stowing was adopted.

(i)

It has been decided that Gassy
Mines of cateories II, III and 1V
may be given subsidy at specified
rates prescribed.

(iif)

Coal produced from depth may be
subsidised at prescribed slab rates,
depending upon the depth of
workings from which it is pro-
duced.

(iv)

3. Orders have accordingly been
issued, and these will take effect from Ist
January, 1970.

Setting up of Fertilizer Plant at Goa by
Birlas

19. SHRI NARAYANAN :
SHRI SHIV CHANDRA JHA 1
SHRI SAMINATHAN 1
SHRI HIMATSINGKA 1
SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI RAMAVATAR SHASTRI :
SHRI S. R. DAMANI :
SHR1 CHENGALRAYA NAIDU
SHRI HARDAYAL DEVGUN
SHRI JANESHWAR MISRA 1
SHRI ARJUN SINGH

BHADORIA :

SHRI V. NARASIMHA RAO :
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SHRI SRADHAKAR SUPAKAR s

SHRI J. K. CHOUDHURY

SHRI P. VISWAMBHARAN

SHRIMATI SHARDA
MUKERJEE 1

SHRI DEVEN SEN

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Cen-
tral Government have approved the scheme
of setting up a fertilizer plant by the Birlas
in Goa with U. S, collaboration;

(b) if so, the details of the finalised
project indicating the production capacity
to be installed, contemplated terms of colla-
borations and share of control on finances
and management; and

(c) when the work on the project is
likely to start ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes.

(b

The production capacity envisaged 1s as
under

Production capacity .

Ammonia 2,20,000 tonnes per annum
Urea 3,40,000 tonnes per annum
Compound
fertilizer 1,50,000 tonnes per annum
(28 : 28:0)

Terms of collaboration etc.

A new company by name M/s. Zuari
Agro Chemicals have been formed to imple-
ment the project. The foreign collaborators
headed by the U'S, Steel Corporation will
be contributing Rs, 805.50 lakhs towards
the equity capital of the company. Besides
the U. S. Steel Corporation will also supply
know-how. The c« y will be d
by a Board of eleven Directors. Two of
the Directors will be ncminated by the
Indian Public Financing Institutions. There
will be an Indian Managing Director.
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"(c) Constructton work is expected to
start shortly,

Revolving Fund of Rs. 225 Crores for
Housing Scheme

21. SHRI SAMINATHAN 3
SHRI NARAYANAN :
SHRI P. C, ADICHAN :
SHRI DHANDAPANI ©
SHRI N. R, LASKAR
SHRI MAYAVAN :
SHRI D V.SINGH :
BHRI SHI1V KUMAR SHASTRI
SHR1 RAMAVATAR SHASTRI :
SHRI CHENGALRAYA NAIDU :
SHRI ATAM DAS :
SHRI D, N. PATODIA 1
SHRI BAL RAJ MADHOK 1
SHRI S. K. TAPURIAH :
SHRI N, K, SANGHI :
SHRI BENI SHANKER
SHARMA :
SHRI CHINTAMANI
PANIGRAHI 1
SHRIR. K. BIRLA 1

Wil the Miolster of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether it Is a fact that the Pla-
nning Commission and Ministry of Finance
have approved the Housing Mioisters’
Scheme for revolving fund of Rs, 225 crores;

(b) If so, the main features of the
scheme; :

(c) when it is likely to be imple-
mented;

(d) whetber tbe State Governments of
Kerala and Madhya Pradesh have submitted
any Housing Schemes under the sald propo-
sal and If 5o, the detalls thereof; and

(¢) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
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AND URBAN DETELOPMENT (SHRI
B. 8. MURTHY) 1 (a) to (c). A proposal
for setting up of a Kevolving Fund for
Housing and Urban svelopment, to be
operated through a new Corporation, has
been approved in principle. The exact
quantum of the Fund and other details are
being worked out. The proposal would be
given effect from the next financial year
(1970-71).

(d) and (¢) . No project under the
above proposal has been received from the
Government of Kerala. Project proposals
have, however, been received from the
Governm=nt of Madhya Pradesh which
envisag: development of 3,000 house sites
and construction of 1,000 houses at a total
cost of Rs, 3.20 crores in the cities of
Bhopal, Indore, Gwalior, Jabalpur and
Raipur, The proposals have been scruti-
nised and the State Government have been
advised to recast them suitably for better
regeneration of investment, The revised
proposals have not yet been received,

ey w¥w § afqsr seoraw
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Eviction of Families from Ernakulam for
Fertiliz and Petro-Chemical
Complex

23, SHRI A. K. GOPALAN
SHRI C. K CHAKRAPANI ;
SHRI VISWANATHA MENON ;
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) how many families have becen
evicted from Ernakulam District for Ferti-
lizer and petro Chemical Complex ;

(b) who many have been rehabllitated;

(c) whether itis a fact that all the
evicted families have not been rehabilitated
if so, the reasons therefor; and

(d) whether Government will consider
to rehabilitate all the evicted families within
three months* time ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) (a)
972,

(b) ard (c). 748 eligible families have
beed rehabilitated, Of the balance, the
majority of persons are not eligible for
rehabilitation assistance and a few who
are eligiblc have not come forward with
applications.
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(d) Elfgible persons will be given
assisiance as and when they come forward.

Settlement of Bonus Issue in Kolar
Gold Mines

24. SHRIA. K. GOPALAN ;
SHRI UMANATH
SHRI NAMBIAR ;

SHRI K. RAMANI

Will the Minister of FINANCE be
pleased to state :

(a) whether it is fact that the bonus
issue fs still unsettled in Kolar Gold Mines
since 1962 ;

(b) if so, the reasons therefor :

(c) whether Goyernment have received
any memorandum from the Workers Union
recently ;

(d) if so, what are the main demands H
and

(¢) whether Government have considered
the demands, if not when these ares likely
to be considered and the reasons for the
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) and (b), The question of pay-
ment of boous to the employees of the Kolar
Gold Mining Undertakings for the period
1 Dec., 1962 (the date of Central take over)
to 31-3-1964 is under reference to the Central
industrial Tribunal, Bombay since 1965 for
adjudication. The award of the Tribunpal
s awaited.

(c) Yes, Sir,

(d) The main demand in regard to this
{ssue Is that, irrespective of the decision of
the Industrial Tribupal in the case under
reference tn them, bonus should be paid to
the woikers for the entire period ssnce the
Central take over of the undertakings, f.e,
fiom 1-12-1962 to 31-3-1970,
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(e) Government would considered the
demand in the light of the award of the In-
dustrial Tribunal,

Theft of Cables in Korba Region of
N.C.D.C.

25. SHRI SATYA NARAIN SINGH :
SHRI JOTIRMOY BASU :
SHRI GANESH GHOSH 1
SHRI MOHMMAD ISMAIL:

Will the Minister of PETROLEUM
AND CHEMICALS AND METALS be
pleased to state 3 -

(a) whether it is a fact that theft of
cables imported from U.S.S.R. took place in
the Natlonai Coal Department Corporation
in Korba region during 1957 ;

(b) if so, the quantity of cables stolen ;

(c) whether any efforts were made - to
flnd out the culprits ;

(d) if so, the detalls of the findings; and

(¢) whether any action was taken for
the loss of the cables against any officials,
and if so, the names of the officials and the
pature of action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHENUCALS AND MINES AND
METALS (SHRI JAGANATH RAO):
{a) Yes, Sir

(b) 6,878 tonnes,
() Yes.

(d) A case was registered by the Police
and lovestigations were madz by them. It
s understood that the police investigations
have been closed for want of clues to the
theft,

(e) Four watchmen, one Sub-Inspector
(Watch and Ward) and two Stores Isswers
charge-sheeted and suspended, The Benior
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Store-Keeper and another Siore Issuer have
also been charge-sheeted and an explanation
has been called for from the Depot Officer
concerned. The Departmental action has
oot yet been finalised,

Unaunthorised O ts of G t
Quarters in Andrews Ganj, New Delbi

26 SHRI RAMCHANDRA VEERA-
PPA : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether it is a fact that most of the
quarters in Andrews Ganj are under the
possession of non-allottees ;

(b} whether it is also a fact that
Goverrment have received many complaints
against such irregularities during the last
3 years ;

(e} if so, the ber of such complai

received along with their quarter number;
and

(d) the action so far taken on these
complaints during the last 3 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) ; (a) and (b). Durlng
the last three years 148 complaints regard-
ing unauthorised subletting by allotiees of
certain Government quarters in  Apdrews
Ganj were received,

(c) The requisite particulars, year-wise,
are indicated in the statement laid on the

Table of the Houze. [Placed in Library.
See No. LT-25:0,70]

(d) Action tuken No.

of cases

(i} Dcbaned from Government 26
accommodation for 2to 3

years and also charged penal
rent,
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(ii) Debarred from sharing for 15
2 to 3 years and also charg-
ed penal rent,

(iii) Cases found anonymous/ 68
pseudonymous and where
subletting not established.

(iv) Cases under consideration, 39

Total 148

Lease Terms for Koyali-Ahmedabad Pipelines

27. SHRI YAMUNA  PRASAD
MANDAL : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleaszd to state whether
the Leas= terms for Koyali-Ahmedabad
Products Pipelines (of the Oil and Natural
Gas Commission) have been settled 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CHAVAN): Yes,

Fagrafc a9 #1300 §  FEE
FY THTA FIAT

31. it =9 artaw fag :
ot Treerey fagmf :

Far faw w41 16 femsax, 1968 &
TITIFFT 73T e 755 F IAC F GraH
¥ qg aar & F9r w0 fr :

(%) 71 W mifeearT g9 # faa-
Sqqar FIT g Faamie a7 £ 0 F @
77 g9 ufawy NGt B A AW FW
w1 A g ;

(=) afz ag w2 faqeraar 1 zfez
F agf & af ff @) s HET AT @
g fedt sgarest. am et qgrawi
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atfy &7 faFawT aar w7y FHAfE ),
fomrY Fraieg & 3T a% =1 qEav @,
&frs war 33 & famre @ dar 5 dae-
agrasi #1 fzar smar ¢ ;

(n) afg afl, Y q@rag s & f&
dag & g1 & qw ey smamst qar
et qemasl #t guanfe S F A S
T ¥ 3% w9 & goar § afew ufw
et 3; alT

() 1969 ¥ gag & wreA a1 AQ
AT g4 § dua el agarest aar
et agawi 71 3o feaqr gl s
fear war &R WMET-aI IAE wear
feadr & ?

farer simrerm § Trow W (s Ho o
AA) : (%) o, 78 1 ¥ 1965 ¥ afafcm
|7 s w1 30§ #1010 sfawa
F2dT 1 fAT ¥ ag1® F7 &1 #1% fa=me
a4t 3, #ifs frwraa #t fow swazgwa
¥ waw A W 0 ), ag i s
whgi :

(=) 3% (F) %t 3@ gu, T T
g 95T |

() <ifF et frdiw R wmafew
¥ siwmfgi aar gam wHafEt 9,
fora® fgedt srganas aan fgt g
wifes § | (% daz agrs i ad
3) fasd ar wfafes gaa @ & 4,
g arg < frit § fe o5 9w fam
g7 % Fraifeg w21 & fear afes aug
w1 frar 2, mfeg afefar @oT w9
F qrar 39 fa7 wfafaa aoa § feg
mtﬁmnoaufmmmw@
qFAr g |
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(7) goar e o o ¥ qw
THEE §IY & I e e A
9T | & i |

AT AT ¥ wfaw wOw §
auT w afimon

32. =it &= Areraw feg
s T e faedt

Fa1 Tneeq a4t qfa e &k
faatw, smam aw A fawrw w0 ag
I A PO A o

(%) ¥R s7wre & afaw FaT F
a4t & wfwerw &t safy 7ar § ot i
w47 99 F fAQ sgTaw wgar #ar § AR
THo %aoiﬁoqan sfrger % safy gt
2 a1 3w 3w F fou gaaw sgar w0

g

(@) 1 7961 & sgxEEm A aEwE-
fra g & fou I8 Faaarf 1 s
¥ Jgaae ¥ F95 20 wfoga =9 @y
7 TOE & ; AT

(m) 71 A€t g T & fagaw
N F FW T fou, 9% ¥ v A
sreqarst & sarafaF st § frge =3
FT GEAE § TAT F41 Ivg I=7 Afawifeay
¥ guw =aftana &0 qar @igfes = &
fa®Tad ot U F1 AgAfa & A ?

e qul qfae fadem sk
frwtw, s oy vl fawm siemew
# Tg ARt (sfrge go gla): (%)
afer Fiow, faeedt ff wramr =g @3-
w1 w13 § Fagd afar § droq@edio
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(smad) srzg=at fama safa 4 ag g,
Ft saaeqr § | ST Tzt § qrfad
¥ fou mmm qenfos sagmd 9w
areqfas[geaifen: sgar 9% gues
(¥ ¥ ww 45 Sfawa w4 afga)

oo dte do uge folt ¥ gueTAT
fafer arza=at 7t safy 5-1/2 ag &
forad oF ad Y afqad Qv gaifan
afrafod 3 | 5@ qigTaal & 53w ¥ fon
aFaw defos agar dfews ga ¥ fudi
afge -dfeFs/mse wge o argamr
waFer qder fafga ar 7§

(=) ot agf

(m) ==t 5 & wmufas 9@ § -
fe Rt g A adf @ frgea @ &
e § 1§ g A8 § 1 afs 3% #1E
fargrag w3 @ @t AF swafas wfe-
F § graargEs faw gt g |

Trusts under on the Control of Shri Gonka
and his Associates

33, SHRI BHAGABAN DAS ;:
SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU i

Will  the Minister of FINANCE be
pleased to state :

(a) how many trusts are there under
the control of Shri Goenka and his Asso-
ciates; and

(b) the full particulars of these trusts
including the sphere and areas of operation,
types of activitics carried op, sources of
finance and the names and desigoation of
the trustees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETI!) : (a) and (b). The full mame apg
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other particulars of Shri Goenka are not
given, In the abseace of these details, it
would not be possible to furnish the
required information,

Setting up of Fertilizer Plant by Birlas in Goa
Vis-a-vis Dutt C ittee Re dati

34, SHRI BHAGABAN DAS
SHRI SAMAR GUHA 1
SHRI A, SREEDHARAN 1
SHRI B. K, MODAK 1
SHRI JYOTIRMOY BASU 3
SHRI BISWANARAYAN

SHASTRI :
SHRI S. M. BANERJEE 1
SHRI RABI RAY ;
SHRI DEVAN SEN :
SHRIMATI SHARDA
MUKERIJEE i

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state |

(a) whether the Industrial Licencing
Policy Inquiry Committee had recommended
certain measures to curb the growth of large
business houses;

(b} whether Government had already
decided to appoint a Commission to
inquire into the alleged lapses concerning
the fssue of industrial licences to large
business houses; and

(c) if so, the reasons for giving clea-
rance to the Goa Fertilizer Project sponsor-
ed by Birlas ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS

(SHRI D. R. CHAVAN): (a) The
Committee  has recommended  inter
alia certain measures with a view to

preventlog concentration of economic power
by barring the entry of the Larger Industrial
Houses in the middle sector and evolving
the ‘joint’ sector concept cnabling convers
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sion of loans into equity by the financial
institatlons.

(b) A Commission of Inquiry under thie
Commission of Enquiry Act 1952 has been
appoioted on 18-2-1970, which will interalia

qulre into inst: of irregularities lapses
or improprietles polnted out by the Com-
mittee in the matter of industrial licences,

(c) The industrial licence for Goa
project was given In Dzcember 1966 and
final clearance given in Dzcember 1969 was
in respect of the financiog plan of the
project. The reasons for giving the flnal
clearance are briefly as follows ;

(i) The pr s of the proj
(Birlas and US Steel) agreed to
the appointment of two repre-
sentatives of public financing
institutions on the Board of
Directors of the Company as a
condition of the under-writlng
assistance.

(ii) The foreign exchange required
for the project had been tied up
on terms not obtainable at the
present time.
-

The project had reached the
stage of construction and could
help bridge the gap between the
Fourth Plan targets and the
capacity uuder production and
erection. At present the gap is
1.54 million tonnes of nitrogen
and 1.13 million tonnes of
phosphates.

(iii)

(iv) The project is expected to help
save foreign exchange of the
order of Rs. 35 crores per year
by reducing the quantity of
fertillzers to be imported. This
may be compared to the imports
of the total value of Rs, 149
crores in 1968-69,

Scheduled Banks’ Advances to Goenka
Group of Companies

35. SHRI K. HALDER 1
SHRI §, C. SAMANTA ;
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SHRI JYOTIRMOY BASU :

Will the Mlinister of FINANCE be
pleased to state the Schedu'ed Banks advan-
ces to Goenka group of companies under
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duriag 1966-67, 1968 and 1958-697

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,

SETHI) : The required information is as
the c.otrol of Goenka group, year-wise, follows 1
(In lakhs of Rupees)
As on the Limits Balance
last Friday sanctioned outstanding
of
March 1967 2433,70 1557.99
March 1968 23219 1363.16
March 1969 234199 1575.95
HNote 1

letters of credit,

(1) Al credit facilities granted by banks are included except gaurantees and

(2) The informatlon relates to secured advances of Rs. 5 lakhs and above
and unsecured advances of Rs. 1 lakh and above,

Losses suffered by Madras Refinery,
Manali

36. SHRI H. AJMAL KHAN
SHRI C, MUTHUSAMI ;
. SHRI R. K. AMN :
SHRI J. MOHAMED IMAM ;
SHRI G. C. NAIK ;
SHRI MANGALATHUMADAM :
SHRI SITARAM KESRI 3

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) whether the attention of Govern-
ment has be:n invited to a report in the
Times of India dated the 23rd January, 1970
regarding the Madras Refinery at Manali;

(b) If so, the reaction of Government
in regard thereto; and

(c) the steps taken to overcome the
difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND

METALS (SHRI D. R. CHAVAN) 1 (a)
Yes,

(b) and (c). It is true that because
of the inadequate facilities available at the
Madras Port, the Madras Refinery has had
to pay during 1969 more than about Rs. 1
crore on acount of higher freight charges,
While the refinery has gone on stream, the
expanded facilities of the Madras Port,
which were to have been synchronised with
the date of completion of the Madras refi-
nery, are not only not yet ready but are
not likely to be available for use to the
fullest extent for atleast another 15 months.
It is therefore possible that till then deep
draft oil berth will not be available for
fuller utilisation of the super tankers already
bullt by the Shipping Corporation of India.
The refinery is required to pay higher
freight charges on smaller tankers which
alone can be acc dated in the p
Madras harbour, These and allied problems
are under discussion with the Minisiry of
Shipping and Transport, The Madras Port
have now agreed to charge only Rs. 7.50
per tonne as wharfage charges insted of Rs.
11 per tonne which they had been charging
since February 1969 when the first crude
tanker was received at Madras,
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Levy of Token Fee by all India Insitate
of Medical Sciences, New Delhi

37. SHRI H. AJMAL KHAN :
SHRID. N. DEB :
SHRI K, M. KOUSHIK 1
SHRI J. MOHAMED IMAM :
SHRI G. C. NAIK

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AVD URBAN DEVELOP-
MENT be pleased to state :

(a) whether itisa fact that the All
India Institute of Medical Sciences, New
Delhi have decided tolevy a token fee on
the Out-patients and also on those getting
admission as an in-patients; and

(b) if so, the details thereof and the
anticipated  revenue which they are
likely to earn consequently?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) Yes.

(b) The Institute is charging fees at
the rate of 30 Paise from the paiients visi-
ting the Out-Patient Department and spe-
ciality clinics at the time of their first
visit and Rs. 2/- from the in patienis at the
time of their admission to the indoor wards,
No fee is, however, charged from (i) the
beneficiaries of the All India Institute of
Medical Sciences Employees Health S:cheme
(ii) students, interns and house staff who
are entilled to free medical ald, (iii) patients
admitted in emergency to the casuality
ward or Labour Room and (iv) indigent
patients.

A revenue of Rs. B85,000/-approximately
per annum is anticipated from these fees.

Geological Survey for Minerals in
Madhya Pradesh

39. SHRI MANIBHAI J. PATEL 1
SHRI D, V. SINGH 1
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Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state §

(a) whether a Geological Survey has
recently been undertaken in the State of
Madhya Pradesh ;

(b) if so, the result thereof ;

(¢} whether a copper belt and some
other metals have been discovered in
Madhya Pradesh ; and

(d) if so, the exact location where
metals have been struck and the details
about the approximate quantity and quality
of the metals ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
MATELS (SHRI JAGANATH RAO):
(2) and (b). Yes, Sir. Preliminary geologi-
cal mapping of the State has almost been
completed by the Geological Survey of
India. About 1,05000 sq. km, area has
beca geologically mapped on 1.63,360 and
1. 253,440 scale in wvarious districts of the
Siate upto September, 1969, Minerals of
economic interest located in recent years are
M ore, li t » d “z, fluo-
rite, bauxite, coal, iroa ore, Besides, base
metal occurrences are also being explored,

(c) Oc:currences of copper-lead-zinc are
reported from the Sleemanabad-Imalia-
Karuikup areas in Jibalpur district, Malan-
jhand in Balaghat district, Joga in Hoshanga- o
bad district, Mundatikra in Bastar district
and Bheled-Kudartola and Dhorpur and
Belang in Surguja district.

Other minerals located in the State are
iron ore, manganese ore, bauxite, limestone
and dolomite, fluorite, barytes, diamond,
silllmanite and corundum, coal etc.

(d) No workable base metal deposits
have so far been proved. The exact loca-
tion, estimated quantity and quality of some
of the metal deposits of Madhya Pradesh
are given in statement, I and 11 laid on the
Table of the House, [Placed in Library.
See No. LT-2541/70]
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Manufacture of Barrels by Standard Drum
and Barrel Manufacturing Company
and Hind Gelvapising and
Engineering Company Limited
for Indian Oil Corporation

40. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
be pleased to state ;

(a) whether in view of the suggestions
made by the Estimates Committee in their
86th report(Fourth Lok Sabha), Government
have since investigated into the lapses on
the part of the concerned officers of the
Indian Oil Corporation Limited, for not
including clearly different specifications of
steel sheets in their purchase Order and
Agreement  against Tender No. GP/Ten-
7/65 for manufacturing barrels by M/s.
Standard Drum and Barrel Manufacturing
Company and Hind Galvanising and Engine-
ering Company Private Limlted.

(b) whether the Comptroller and Au-
ditor General has got thoroughly investigat-
ed the numbers of barrels made out of hot
rolled steel sheets and supplied to the Indian
0il Corporation Limited by Hind Galvanis-
ing and Engincering Company Private
Limited and the corr of the p
made thereof ; and

(c) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN) : (a)
The matter is under consideration of the
Bsttruates Committee,

(b) and (c). M/s. Hind Galvanising and
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state »

(a) whether it is a fact that he obseryed
duriog the month of January, 1970 that the
vacant lands found in the bungalows of the
Central Ministers are of the worth of several
crores of rupees;

(b) if so, the full text of the statement
of observation made by him;

(c) whether these
utilised for hou
purposes; and

lands

would be
building and devel t

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) 1 (a) No, Sir.

(b) The question does not arise,

(c) The question of redeveloping bung-
low sites in New Delhi Is under siudy,

(d) Does not arise,

Relzxation in Curbs on Travels Abroad

42, SHRID. N. DEB:
SHRI MAHENDRA MAJHI :
SHRI J, MOHAMMAD IMAM
SHRI R, V. NAIK :
SHRI R, R. SINGH DEO :

Will the Minister of FINANCE be

Engineering C y Private Limited is a
private company and not a public sector
undertaking and as such the Comptroller
and Auditor General of India does not
have any jurisdiction in the matter,

Utilization of Vacant Lands in the Ceatral
Miaisters’ Bungalows for House-Building

41, SHRI SAMAR GUHA 1 Will the
Minister of HEALTH AND FAMILY

pleased to State :©

(a) whether attentfon of Government
has been invited to a statement by the well-
known industriallst and the Chairman of
Air India, Shri J. R. D. Tata that Govern-
ment were consldering further relaxation in
curbs on travels abroad by the Indians; and

(b) if 5o, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
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SETHI) : (a) Yes, Sir,

(b) Government’s decisions were noti-
fied through a Press Note issued on 18th
February, 1970, and s copy thereof is laid
on the Table of the House, [Placed in
Library. See No. LT-2542,70]

Reconciliation of Sales Tax Collection and
Paymeats by Indian Oil Corporation

43, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state whether
the reconciliation of sales tax collection and
paymeats has been completed by the Indian
Qil Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN):
The reconciliation of Sales-tax collections
and payments has been completed by the
Indian Oil Corporation, except in respect
of some transactions in Eastern Branch,

Allotment of Land for House and other
Purposes in Delhi

44, SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

{a) the policy of Government for the
allotment of land for housing at Delhi and
New Delhi;

(b) whether Government allot land at
concessional rates to Factories, Piesses or
Offlces or any other Institutions at Delhi
and New Delhi;

(c) whether houses and offices are
macde available by Government on rental

basts;
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(d) the names of the persons, News-
papers, Organisations, Presses, Oilices or
Socleties to whom Government have allotted
accommodation in Government Buildings
and their details from the Ist January, 1967
to the 31st December, 1969 at Delhi and
New Delhi; whether these buildings have
been given on rent and If so, since when;
and

(e) the clear policy of Government on
the subject, whether it is being followed
and if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) Land is allotted by
the Delhi Administration/D.D.A. under the
scheme of large scale acqusition, develop-
ment and disposal of land. Under this
scheme, land is allotted on pre-deiermined
rates to (i) the Co-operative House Building
Societies and to (ii) Individuals belonging
to low income and middle income groups,
and In certain other cases, The policy
regarding (i) is given in Statement A and
regarding (ii) in Statement B laid on the
Table of the House. [Pleaced ir Library.
See No. LT-2543/70]

(b Allotments on concessional (as
opposed to market) rates are made only to
cultural, charitable and Religious insiitu-
tlons which are registered under the Socie-
ties Registration Act, 1860 and are non-
profit making,

(c) to (e). As regards the allotment of
general  pool accommodation, the policy
Is to allot it to the eligible Officers and
offices only but in certain cases keeping
in view the circumstances of indi-
vidual cases, allotments have also been
made to non-eligible persons/organisations
etc, generally on payment of market rent,
In view of the contioued shorlage of
accommodation for Governm:ant purposes,
the practice of giving Governmeat accomodas
tion to private bodies has since been discon-
tinued except in special circumstances in
which case accommodation is given purely
as a temporary measure, full market rent
invariably being realised. Where Govern-
ment accommodation s allotted to private
parties, it is periodically checked that the
accommodation is belng utllised by the
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parties for the purposes for which {lt was
allotted, Statements C & D, show the
particulars of residential and office accom-
modation allotted to private individuals,
etc. from tha general pool are laid on the
Table of the House. ([Placed in Library.
See No. LT-2543/70).

Decrease in L. 1. C. Premium Rates

45, SHRI PREM CHAND VERMA :
SHRI SRADHAKAR SUPAKAR :
SHRI HIMATSINGA 1
SHRI SITARAM KESRI ;

SHRT MOHAMMAD SHERIFF :
SHRI S.-R. DAMANI

SHRI D.N. PATODIA ;

SHRI SEZHIYAN :

SHRI S. S. KOTHARTI ;

Will the Minister of FINANCE be
pleased to state 3

(a) what are the kinds of Policles on
which the life Insurance Corporatfon have
decided to decrcase the rate of premium,
from which date the decision will be effec-
tive and the details thereof;

(b) what was the target of business of
Life Insurance Corporation for 1969-70 and
whether the target is likely to be reached
or not; and

(c) what is the target of new business
for 1970-71 and how much additional busi-
ness is expected under the new policy and
what are the details thereof?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R, K.
KHADILKAR) 3 (a) The LIC reduced
premium rates under the following without-
profit plans of assurance with effect from
1.2.70:

Whole Life;
Limited Payment Life;
Endowment;
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Endowment by Limited Payment;
Joint Life Endowment;
Multi-purpose;

Guaranteed Triple Benefit; and
Convertible whole Life,

The reductions vary from Rs, 4.25 to
Rs. 0.75 per thousand sum assured depen-
ding upon the plan and term.

(b) The target of new business fixed
by the LIC for the year 1969-70 is Rs.
1000/-crores. The LIC is hopeful of rea-
ching this target,

(c) The target of new business for the
year 1970-71 has not yet been fixed.

Machinery for Co-Ordination between
various State Financial Corporations
with Industrial Finance Corpora-

tion

46. SHRIMATI SUSEELA
GOPALAN :
SHR| P. GOPALAN :
SHRI K. RAMANI :
SHRI K. ANIRUDHAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that there is
no regular machinery to co-ordinate the
work of the various State Financial Corpo-
rations with the Industrial Finance Corpo-
ration;

(b) if so, whether Government will
consider the establishment of a regular
machinery for this purpose; and

(c) when the decision is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (c). The Industrial Finance
Corporation of India is an All India finan-
cial instilution set up mainly for giving
financial assistance for larger industrial
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projescts, Under its statute it can give
assistance only to public limitcd companies
and co-operative societies. The State
Financial Corporations on the other hand
can extend financial assistance to any indus-
trial concern including private limited
companies and firms. Under their statute
the State Finaocial Corporations can lend
only upto Rs, 20 lakhs in the case of a
public limited company or a co-operative
society and upto Rs, 10 lakhs in the case
of a partnership or a proprietary concern,
According to an informal understanding
among the financial institutions rupee leans
upto Rs. 20 lakhs to pubiic limited compa-
pies and cooparative societies are not  dealt
with by the Industrial Finance Corporation
of India but are left to be dealt with by
the State Financial Corporations, Only
loans in excess of the said limit are dealt
with by the Industrial Pinance Corporation
of India, unless the loan assistance is asked
for in conjuaction with other facilities, such
as underwriting of shares, guarantees etc.
The Industrial Finance Corporation also
undertakes joint financing of projects with
the Siate Financial Corporations in suitable
cases, Thus the Industrial Finance Cor-
poration and State Financial Corporations
have more or less demarcated areas of acti-
vities, the Industrial Finance Corporations
catering to large sized units and the State
Financial Corporations to small and medium
sized units.

Apart from the above, the Industrial
Finance Corporation has a nominee on the
Board of each State Financial Corporation.
These nc give guid and advice
to the State Financial Corporations. The
Industrial Finance Corporation also affords
tralning facilities to the executives of the
State Financial Corporations. The Stale
Financial Corporations are also furnished
with any information that they may require
relating to the business, policies or proce-
dures followed by the Industrial Finance
Corporatlon,

The Reserve Bank of India gencrally
cqprdinates the aciivities of the State Finan-
cial Corporations, Confercnces of the
Chiel Executives of the various State Finane
cial Corporations are held from time to
time under its auspices to which representa-
tives of the Governmeot of India and
Industrial Fioance Corporation are also
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invited, These Conferences discuss matters
of common interest including policies and
procedures, Coodination between the work
of the State Finanoclal Corporations and
the Industrial Fioance Corporation is thus
effected in verious ways.

Reassessments of Messrs Khimji Poonja
and Company, Bombay

47, SHRI UMANATH :
SHRI GANESH GHOSH :
SHRI C. K. CHAKRAPANI :
SHRI VISWANATHA MENON :

Will the Minlster of FINANCE bs
pleased to state :

(2) whether it s a fact that the reassess-
ments of Messrs Khimji Poonja and Com-
pany, Bombay for the sears 1951-52 to
1955-56 which were re-opened in March,
1957, have not been completed so far;

(b) if so, the reasons for the declay!
and

(c) when it is likely to be cempleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Yes, Sir, -

(b) and (c). The assessments in ques-
tion are for five years and require careful
investigation. Every effort is being made
to complete the investigations and finalise

the assessments as early as possible.
-

Non- recovery of Income-tax at source by
employers

48, SHRI S. KUNDU :
SHRI LAKHAN LAL KAPOOR:
SHRI S. M. KRISHNA :

Will the Minister of FINANCE 'be plea-
sed to state 3

(a) whether it is a fact that Government
have lunched prosecutions against the emplo-
yers for their failure of deduct income-tax
at source under the Income-Tax Act ;

(b} if so, the number of such prosecu-
tions ; and
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(c) the names of the States in which
these prosecutions have been launched and
the number of employers prosecuted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) to (c). Yes, Sir. Upto 3ist
December, 1969, 83 employers have been
prosecuted and 299 complaints have been
filed against the said employers, The State-
wise break-up of the number of emyloyers
is as under 3

Assam
Mabharashtra
Delhi
Gujarat
Kerafa
Tamil Nadu
Mysore
Haryana
Rajasthan
Uttar Pradesh
West Bengal

L
-
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Installation of Computers in L.1.C. Offices
in Calcutta and Bombay

49, SHRI S. KUNDU 1
SHRI J, AHMED :
SHRI S. M, KRISHNA

Will the Minister of FINANCE be
pleased to state 3

(a) whether Government have abandon-
=d the idea of installation of computers in
the L.I.C, Office in Calcutta ;

(b) if so, whether Government have
abandoned the idea for particular period or
permanently ; and

(c) whether there is any proposal to
nstal a computer in the Bombay office of
L1C.?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) and (b). The LIC.
had decided not to fnstal fop the present
any computer in fts Divisional Office at
Calcutta,
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(c) The L.I.C. has already installed a
Computer in its Divisional Office at Bom-
bay in November, 1965. The Computer
went into operation in July 1967,

Nationalisation of General Insurance

50. SHRI S. KUNDU :

DR. SUSHILA NAYAR i

SARI S. M. BANERIJEE :
SHRI CHANDRIKA PRASAD :
SHRI S. M. KRISHNA :

SHRI D. N. PATODIA :

SHRI TRIBID KUMAR

CHAUDHURI :

Will the Minister of FINANCE be
pleased to state 3

(a) whether Government have declded
to nationalise General Insurance, if so, from
which date ; and

(b) whether any Bill in this regard has
been drafted for -introduction in the Lok
Sabha ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) and (b). Honourable
Members will appreciate that in matters of
this kind it is neither customary not desir-
ab'e to indicate what Government proposes
to do.

Financial Position of Backward States

51. SHRI S. KUNDU :
SHRI E. K. NAYANAR :

Will the Minister of FINANCE be
pleased to state 1

(a) whether the Finance commission in
their report submitted receptly has aot
shown any special consideration to streng-
then and improve financial position of back-
ward States ; and

(b) if so, what steps Government are
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idering to safe d the i
Backward States In this sphere 7

t of the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a} and (b). The Fifth Finance
Commission has given weightage to the
economic backwardness of states by distri-
buting 209 of the States’ share of basic
Unlon Excise Duties on the basis of rela-
tive economic backwardness, Similar con-
siderations are also kept in view in recom-
mending the payment of grants-in-aid to
States in need of asslstance. Further, the
formula for the distribution of Central assis~
tance for S:ate Plans gives weightage to the
economic backwardness of Siates by selling
aside 10% for States with per capita income
less than the national average and 10% for
special problems. The question of provid-
ing assistance to States facing difficulties in
implementing their Plans is also under con-
deration.

Directors of Industrial Finance Corporation
Connected with Industrial Groups

52, SHR! NAMBIAR 1 .
SHRI GANESH GHOSH :
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SHRI C, K. CHAKRAPANI ;
SHRI E. K. NAYANAR :

Will the Minlster of FINANCE be
pleased 1o state :

(a) the names of Directors of Industrial
Finance Corporation who are conpected
with the industrial groups; and

(b) the loans given to such industrial
groups by the Industrial Finance Corpora-
tion during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : (a) According to the informa-
tion available with the Industrial Finance
Corporation of India, the following among
the directors of the Corporation during the
last three years (i.e. from 1st January, 1967
onwards) could be regarded as connecied
with one or other of the industrial concerns
comprised in the industrial groups as per
Appendix II to the Report of the Industrial
Licensing Policy Inquiry Committee, The
names of the iodustrial groups concerned js
indicated against the name of the directors.

Name of the Director

Name of the industrial group

Remarks

1, Shri C, H, Bhabba
2. Shri Charat Ram

3, Shri N, A, Kalyani

Tata Group

Ceased to be a director
from 27-6-69

Shri Ram Group

Kirloskar Group

(b) The particulars of financial assis-
tance sanctioned to the industrial concerns
belonging to Tata Group, Shri Ram Group
and Kirloskar Graup during the last three
years ended the 30th June, 1969 as also the
six months ended the 31st December, 1969 are
given in the statement laid on the Table of
the House. [Placed in Library. See
No., LT —2544,70)

Functions of a Sectional Officer in C.P.W.D.

53, SHRI S. D. SOMASUNDARAM :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the hourly-wise
duty of a Sectional Officer working in
CPWD to be performed in a day taking into
consideration of all duties like attending the
enquiry office, marking the attendance of
W. C. staff, Issuing instructions to them,
issuing materials, visiting the lenants,
writing complaints and preventive main.
tenance works in the register, checking the
work done by the W, C, stalf and contra,

Lors, prepating the alter ing
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the occupants, performance of Earth and
Insulation test, keeping all accounts and
taking correspondence, procuring the mate-
rials from Government stores, going to the
market for procurement of materials, repair
works, collecting the quotations and
supplies, recording measurement in the
measurement book, preparation of N.I.T.s
bills physical verification of stores/P. & Ps.,
preparation of recovery, thoretical consump-
tion, statements, progress report and other
so many works ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): No
hourly-wise duties for S:ctional Officers
have been prescribed as the duties are
diverse, and all the duties are not neces-
sarily performed everyday.

Setting up by Tatas of a Fertilizer Plant
at Mithapur

54, SHRI SHIVA CHANDRA JHA

SHRI HIMATSINGKA 1

SHRI HARDAYAL DEVGUN :

SHRI CHINTAMANI
PANIGRAHI :

SHRI S, K. TAPURIAH :

SHRI SHRI CHAND GOYAL :

SHRI N, K. SANGHI 1

SHRI TRIDIB KUMAR
CHAUDHURI

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether It is a fact that Govern-
ment are planning to grant licence to the
Tatas for setting up a fertilizer plant at
Mithapur (Gujarat);

(b) if so, the specific reasons therefor;
and

(c) the details of the project indicating
the production capacity to be installed in
respect of different items and its foreign
exchange content and also the terms of
collaboration envisaged ihcriin ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R CHAVAN): (a) to
(c). Government have reccived a revised
proposal for the First Phase of the projsct
from M/s. Tata Chemicals Ltd, The
proposal envisages production of
8,50,001/900,000 tonnes per year of high
analysis basic fertilizer materials, preferably
to be bulk blended, containing 4,06,000
tonnes per year of balanced plant nutrients,
The following are the items proposed
to be produced per annum :

{a) Triple superphosphate/
diammonium phosphate 3,00,000 tonnes

(b) Ammonia
(€} Urea

(d) Ammonium chloride

2,10,000 tonnes
2,00,000 tonnes
1,80 000 toones

The estimated capi.al requiremen's for
implementing the above programme are
Rs. 55 crores including Rs. 25 crores In for-
eign currency,

The proposal is under coosideration of
the G vernment,

Forward Trading in Shares

55. SHRI SHIVA CHANDRA JHA :
SHR] GANESH GHOSH :
SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI A. K. GOPALAN :

Will the Minister of FINANCE be
pleased to state 1

(a) whether it isa fact that the ban
on the forward tradiog (in shares) has not
been implemented;

(b) If so, the reasons therefor; and

(c) ifnot, the picture of the equity
capital in the stock exchange market in the
post-ban vis-g@-vis the pre-ban period in
forward tradiog 7

THE MINISTER IN THE MINISTRY
OF FINAMCE (SHRIP. C. SETHI) 1 (a)
and (b)., By a notification issued on
27-6-69, under Section 16 (1) of the Secu-
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rities Contracts (Regulation)
Government banoed forward
securities on Stock Exchanges, Under
‘proviso’ to the said notification, the
contracts entered into up to the date of the
nolification and remaining to be performed
were, however, permitted to be liguidated
fn accordance with the rules, bye-laws and
regulations of the Stock Exchanges concer-
red. After the imposition of the said ban
no fresh forward coatracts in securities on
the Stock Exchanges other than for closing
out or liquidation of forward contracts
outstanding as on 27-6-69 are reported to
have been permitted. A substantial reduc-
tion in the contracts outstanding on 27.6,69
is reported to have since bzen effected.

Act, 1956,
trading in

{¢) As regards the equity share prices,
the Reserve Bank’s All India Index of
Variable Dividend Industrial Securities
(1961-62==100) which stood at B0.7 at the
end of December, 1968 rose to a p:ak of
99.8 in the week ended 14-6-69 j.e. by
about 23,79%,. Since the ban on 27-6-69, the
equity share prices are generally subdued.
After touching a hight of 95.5, in the week
ended 18-10-69, the said index was lower
at 88.9 at the close of 1969 and stood at
§7.9 on 31-1-70.

Credit cut to Industries by Reserve Bank
of India

56. SHRI A, SREEDHARAN : Will
the Minister of FINANCE be pleased 10
state :

(a) whether the Reserve Bank of India
has announced a credit cut to the indus-
tries;

(b} if so, whether the Textile industry
has been affected by this cul; and

(¢) the reasons for this cut ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (c). In the light of the
present supply position of raw cotton and
vegetable-oilfoilceeds and  the steep rise
in the prices of these commodities, the
Rescrve Bank has recently tightened the
availability of bank credit against these
commidities with a vicw to discouraging
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trade and industry from holding, with the
help of bank finance, excessive stocks. So
far as the cotton textile industry is coocerned
banks are required t> maintain @ minimum
of 40 percent margins on advances to mills
against indigenous cotton and kagpas and can
keep advances to cotton mills within a
ceiling limit equivalent to 85 psr cent of
the peak level of advances reached bztwzen
Novemb:r 1967 and O:ztober 1963,

C.G.H.S. Dispensaries rumning withoat
Essential Medicines

57. SHRI A, SREEDHARAN i
SHRI RAM SINGH AYARWAL
SHRI K. LAKKAPPA :

SHRI P. VISHWAMBHARAN 1
SHRI 5. M. KRISHNA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether it is a fact that the dispen-
saries of the C.G.H.S. are running without
the essential drugs and medicines;

(b) if so, how long these dispensaries
are running without essential drugs and
medicines; .

(c) whether it is also a fact that the
palients have been refused medicines ; and

{d) if so, the number of suzh patlents
dispensary-wise for whom medicines were
prescribed and who were refused medicines
during the last one year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S MURTHY) : (a) and (b). No. Ordi-
narily all drugs included in the comprehen-
sive C.G.HS. Formulary are available in
the C.G.H.S. Dispensaries. If the stock
of any partlcular item is exhausted, imms-
diate arrangements are made to replenish
the stock from the C.G.H S. depot, IF any
particular medicine is not a in the
depot, it is purchased locally from the
authurised “chemists and supplied to the
baneficiary,
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() No.
(d) Does not arise,

Increase in Cases of Poisoning as a result
of use of Household Insecticides

59. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state 3

(a) whether ‘there js any alarming
increase in cases of poisoning in the country
as a result of the use of household insecti-
cides;

(b) If so, the total pumber of such
cases brought to the notice of Government
during the year 1969, and up-to-date;

(c) in vlew of the increase In such

cases, whether Government propose to
amend poison rules and permit marketing
of household i Icides and pesticides only

in diluted form; and
(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DBVELOPMENT (SHRI
B. S«MURTHY) : (a). No case of poi-
soning has been reported so far from the
use of house-hold insecticides,

(b) to (d). Do not arise.

Setting up of Independent Departments for
Working of Drug Conirel Administration

60. SHRI V. NARSIMHA RAO;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether the Indian Pharmaceutical
Congress Association has recommended the
setting up of independent Department both
at the Centre and in States for effective
working of drug control administration ; and

(b} if so, the reaction of Goveroment
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) : (a) Yes.

(b) So far as the Drug Control Admi-
nistration at the Centre is concerned, it Is at
present functloning as a part of the Direc~
torate General of Health Services and there is
no proposal for making it an independent
department., So far as Drug Control Admi-
nistration in the States is concerned, West
Bengal, Kerala, Mysore, Maharashtra and
Gujarat have independent Drug Control
Administrations, As regards the other
States, the Resolutson passed by the Indian
Pharmaceutical Congress Association will
be forwarded to the State Governments for
their consideration,

Taking over of Import of Crude Oil
and Petroleum Products

61. SHRI V. NARASIMHA RAO1
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have taken a
decision to take over import of crude oil
and petroleum products ;

(b) If so, when this is likely to be done ;

(c) the name of the agency which will
look after the imports side ; and

(d) the total benefit likely to be achle-
ved as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
No,

(b) to (d). Do pot arise.

Cooperalive House-Building Societies in
Shabdara (Delhi)

62. SHRI A, S, SAIGAL :
SHRI SITARAM KESRI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state )
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(a) whether the Delhi Development
Authority have accepted deposits from public
at the rate of 7 per cent per annum imerest
for allotment of houses at later dates ;

(b) if so, whether Government have also
asked the Co-operative House-Bullding
Societies in Shahdara area, Delhi, to depo-
site huge amounts for allotment of land ;
if so, the total money deposited by such
Societies and on what dates ;

(c) whether land has been allotted and
possession given to such Socleties ; and

(d) if not, whether 7 per cent interest
on the deposits as mentioned in (a) above
will also be paid till possession of land is
given to such Societics and if not, the rea-
sons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S MURTHY) : (a) Yes.

(b} The Cooperative House Building
Societies of Shahdara area have deposited
with the Government a sum nearly
Rs. 3,[9,00,000{- on account of premium for
land, in two instalments, The first instal-
ment representing 50% of the premium was
pald in 1966-67, while the second Instalment
was paid by most of the Socicties daring
March to December, 1968,

(c) Allotments have been made, but It
has not bezen possible to hand over physical
possession of the land so far, because acqui-
sition proceedings have been delayed due
to legal difficulties.
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Scheme for Large Scale Acquisitlon, Deve-
lopment and Disposal of Land in Delhi,
under which land has been alfotted to the
Co-operative House Buildlng Societies In
Shahdara area by the Government does not
envisage the payment of any such interest,
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Dociors at the South Avenne C.G.H.S.
Dispeasary

66. SHRIRAM SINGH AYARWAL
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT bz pleased to state 1

(a) whether it is a fact that a doctor at
the South Avenu: C,G.H.S. Dispznsary
remains so busy treaiing Ministers and
1.C.S. Officers that he hardly finds any
time to attend to the ordinary patlents and
s of Parli registered in this

Dispensary;

A armh

(b) whether it is also a fact that the
same doctor kept a Member of Parliament
waiting for more than an hour and did not
atiend while he suffered with acute tooth
piin and in disgust the M. P. left the
Dispensary and got himself treated by a
private doctor; and

(c) if 56. whether any action has been
taken agiinst the Doctor by at least trans-
ferring him from the South Avenue Dis-

pensary 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) No. There arc four
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medical officers at thls dispensary who
attend to all patients without any such
distinction as is suggested in this part of
the question,

(b) No complaint has  been

received,

such

{c) Does not arise.

Overdrafts by certain State Governments

67. SHRI RAM SINGH AYARWAL
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that some State
Governments, where Ruling Congress is in
power, have been allowed higher percentage
of overdrafts from the Reserve Bank of
India than other States; and

(b) if so, the details of overdrafts drawn
by the wvarious State Governments in the
year 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) 1 (a) and (b), The reserve Bank
allows to the States banking with it short-
term ways and means advances in the
nature of overdrafts on the basis of uniform
principles applicable to all States. No
State is expecigd to run any unauthprised
overdrafts on the Reserve Bank over and
above such ways and means advances.
The question of allowing any higher percen-
tage of overdrafts to any particular State
does not arise. The details of the ways and
means advances and the unauthorised over-
drafts of the various States on the Reserve
Baok as on the 14th F:bruary, 1970 are as
follows :

Siate Ways and Means Unauthorised
advance availed overdrafts
of as on 14-2.70 as on 14-2-70
(in round lakh of Rs,)

Andhra Pradesh 6,50 26,75
Kerala 4,65 10.01
Mysore 3,95 . 9,09
Rajasthan 1,31 51,60
Tamil Nadu 4,95 19,38
21,36 1,22,73
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New Residence for Prime Minister

68, SHRISRADHAKAR SUPAKAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKsS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether any final declslon regarding
the location and estimated expenditure of
a new house for the Prime Minister has
been taken; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTERY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUNING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) No, Sir.

{b) Does not arise,

Docoities and Thefts in State Bank and
other Nationalised Banks

69. SHRI HIMATSINGKA 1
SHRI P, C, ADICHAN ;

Will the Minister of FINANCE be
pleaced to state @
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SHRI SHIV CHARAN LAL
SHRI BAL RAJ MADHOK :
SHRI TUKARAM GAVIT
SHRI1 SHIY KUMAR SHASTRI 1
SHRI 8. C. SAMANTA :

Will the Minister of FINANCE be
pleased to refer to the reply given to started
Question No. 24 on the 2Ist July, 1969 and
state :

(a) the number of selection grade posts
of daftries in each Ministry, department
and Independent offices of Government of
India and what percentage of the total
number of Daftrles in each office they
constitute;

{b) whether orders exist that at least
15 per cent of the total strength of daftries
should be put in the selection grade, if so,
in which offices they are below the prescrib-
ed limit and why; and

(c) the steps being taken to bring the
number of selection grade daftries upto this
limit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). Information regarding
the ber of selection grade posts of

(a) whether during the past 6 hs a
number of bank dacoities and thefis have
taken place In the State Bank and other
notionalised banks;

(b) if so, the total extent of money
removed therein;

(c) the details of these incidents; and

(d) the main causes of such insecurity
In Calcutta in particular and West Bengal
in general 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) to (d). The required informa-
tion is being collected and will be laid on
the Table of the House,

Selection Grade Posts For Dafiries

70. SHRI NIHAL STNGH 1
SHRI S. M. BANERIJEE 1
SHRI P, C, ADICHAN

daftries is furnished in the statement laid on
the Table of the House. [Placed in
Library. See No. LT/2546-70].

Instructions exist that the strength of
selection grade posts should be fixed at
159 of the total number of permanent posts
of daftry in each Ministry/office. Informa-
tion regarding percentage of Selection Grade
posts to the total number of daftries in the
various Minlistries/Departments etc., is not
readily awvailable with the Ministry of
Finance. The information will be collected
from Ministries/Departments and will be
laid on the Table of the House as soon as
it is available,

Recruitment to various Posts of Libray
and Chamber Attendants etc.

71, SHRI NIHAL SINGH 1
SHRIP. C ADICHAN :
SHRITUKARAM GAVIT :
SHRI BALRAJ MADHOK :
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SHRI S. C, SAMANTA 1

SHRI SATYA NARAIN SINGH:
SHRI B. R, KAVADE 1

SHRI ONKAR LAL BERWA
SHRI RAM CHARAN :

SHRI JHARKHANDE RAI

Will the Minister of FINANCE be pleas
sed to state

(a} whether there exist posts of Library
Att , Chamber Attendants, Persopal
Attend and Studio Attend in the
offtces, including Independent offices of the
Government of Indla in New Dzlhi/Delht ;

(b) If so, in which offices/Departments,
the number of such posts and their scales of
pay ;

(c) the producere followed for their
recrultment ; and

(d) whether in some offices these posts
are maoned by persons below the proper
ranks e.g., by peons or Dafiries, il so, in
which offices and the number of such locum-
bants and the for not ing them
by peons in proper scales of pay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1 (a) to (d). The information Is
being collected from the various Ministries/
Departments and will be placed on the Table
of the House as early as possible,

Family Pensions to Government Employees

72, SHRI NIHAL SINGH 3
SHRI P. C. ADICHAN :

Will the Minister of FINANCE be

pleased to state 1

(a) the ru'lcs and rates of famlly pen-
slons g d to the sp of
Government employees in diiTerenr. calegories
and admissible, if the employee concerned
(1) dies during his service period (ii) dies
after his retirement ; and (lii) is relieved of
his job due to invalidanonjlons illoess and
later on dies ; and

(b) in which cases the adhoc increase In
pensions granted from tlme to time as in
September, 1969 has been allowed and in
which cases it has not been allowed and the
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- reasons for not allowing it in the lalter

cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1 (a) Ordinary family penslons are
admissible to families of Central Civil
Government servants (other than those who
retire as a result of obsorptlon in public sector
undertakings) under the Liberalised Pension
Rules and the Pamily Pension Scheme, 1964.
The family pensions under the latter
scheme are subject to payment of
contribution but this is not so in the case
of family pensions under the former rules,
These pensions are admissible to the families
85 defined in the respective rules if the
Government servant dies In service or dies
after retirement on superannuation, retiring,
compensation or invalid pension, Salient
features of the provisions regarding both kinds
of family penslons are given In the
statement laid on the Table of the House.
[Placed in Library. See No. LT-2547/70]

(b) The orders issued in September,
1969 regarding relief to pensioners are in the
nature of upward revision of adhoc increase
in pensions sanctioned In October, 1963,
Family Pension Scheme of 1964 came into
force with effect from 1-1-1964 and since
this was a liberalized measure it was decided
that the adhoc increase in pension shpuld
not be added to such family pensions.

#%w i amw ghar, wwww
¥ §T &1 A FAv

73. ot gww 977 sgErw T faw
Tt qg T F FUFEF :

(%) =T ag av ¢ f& w==d), 1970
& W ¥wrE #, FEFAT § Eegrl
g ¥ fegq g 4% aw sfear &
e Frafeq & a5 & ¥ § o &
o1 il 1 gAufy mEy af 1f ;

(&) w1 aF< & @ maw sAak
NG IIFAFTRWY 59 T &
FE 999 @l Jiw A G W
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() == waw § mw aF feady
syfaa fewae f63 o & gr qeei arr
7% fazg T wAAE AT ALY ?

faer dmrem H wew wt (o Wo Ho
Ha81) : (%) srgr1 5 sAadl, 1970
fvzw % Wi Tfvegy A1 33, AaTh A
e, #5591 fega T § GEEs g
gamA«l i Qwe faed # ¥ @kt e
F A &t vF Az fawd g uF e
WA &, A" At v o

(@) s gra #1§ Is9€ady Wi

a8 f T g Ty wmAE gfew Tw
AT F AT FCWE L |

(7) mitas F1f ;f|  frewr
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agl fearagr g1

WY a4l g7 ©1 LT fear AN

74, st gwR T woE ¢ ¥ faw
A4t qg TamE & FO FL9 7 :

(F) st gra uwfaa wissl &
FPAMT W U AMAFT qGT 99T &
arat ¥t 3@ geur faad) g A

(@) fa<iig ad 1969-70 # &w&FIT
F AT q9T GAF F w9 # fFaar

UTEr mar g AR fawita ad 1970-71
¥ fraqr uwes i g% i e g !

fawr warem # ww WA (s Ho Wo
83t) : (F) qar ().

FT 30-11 69 %1 Frzafas
FT-TIFTA F1 "dear

aq 1969-70 ¥ (31-3-70 aw)
Ty fegi
(fawrita ariwg) (siafan)

HITFT 28,40,970 598,22 g %o
qTHT 1,22,203 . 1167 w07 %o
. fashia ad 1970-71 % age F a3 uwew &t genfag @w, dag # a9z o
1 ¥ gag sfge Y s
Evasion of Income Tax by Shopkeep THE MINISTER OF STATE IN THE
in New Delhi

75. SHRI RAMCHANDRA VEERA-
PPA 1 Will the Minister of FINANCE be
pleased to state 3

(a) whether it is a fact that some shop-
keepers in Siriniwaspuri and Andrews Ganj
in New Delhi have been found evading the
payment of Income-tax ;

{b) if so, whether Government are aware
that some officials of the Income Tax De-
partment of Declhi, particularly Notice
Scrvers, living in these colonies are helping
them to avold the payment of tax by app-
roaching the higher authorities of the De-
pariment ; and

(c) if so, the steps Government propose
to take curb this corruption?

MINISTRY OF FINANCE (SHRIP, C,
SETHI) : (a) No such cases have been re-
ported so far,

(b) and (c). Do not arise.
weaf H AT KO w1 GHYT AT
76. st gwm W@ woury : i faw
Y g q A T F N -

() s ag a= & f§ @aaqy, 1970
# qeé ¥ w11 o1 w0 & g &1
ATt FagT auwg fFar mar av; AT

(=) afx gt, oY axwg fod Qg F98
w1 i o § I g awew d e
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safeaal & fasg sEaE &1 af 4t &
g FdaE FTaAta T g ?

faer siwren W Tew WAt (st o o
@) : (7) a1 (@). wgrg TUww A3-
T & wezrart frdqt qur wafadw 0
g1 g ¥ atfawfcdi 1 7 s7ad 1970
F1 @19 23 AN A AT FA 9T I
¥ Wt F93 A TAI AT F 98
Gz quwg frg Taasr geg s 74
w1E w9y gaT &) g e A A5
50,000 w9x ¥ o7 gF w9 faq T
qi= safsa frma feg o & 1 & s
EqrS A 2|

faaray, 1968 WY gk gza® @
gravq § gufas fer g wd-
anfeat w agret

77. s gER W wHwT AT
Tareey aqr gieat fadqras st faaia,
yrar| aan anda fagra A4 g8 @amw
F Far &0 f5

(%) Frmtor, smare qar wrda faww
faum &% 37 sqafel § ga e
fradt & fasd 19 faaray, 1968 =¥ g2-
ars & araeq § gafas fear mar @r;

(=) =7 sAaifeat &7 denr frady
¢ fog g9 €19 agre # far ar & aon
feay sdard at it gufas § ;

(n) frad sdaifedt & famg @
grag § geaw qal @1 ) §; &

(7) gafrs sHwfa w1 a@e
@ § fag atwe &1 1 FEAGA FW
ot fae g ?
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wmeer qar qfae fagtwm sk
famfo, srare qar Ay fawr wae
ﬁm‘iﬁ(‘ﬂ"o goqﬁ’}: (15)24.

(=) (i) 7> fFg mo—24.
(il) frevardtT., o 78

(m) 6.
(7) w37 @ & 9zar

WA # I FremEl w1 fFwte

78, &t wgr= fag wredt: ww
¥fean aqr avan A W qw wg
HAT 77 T Ft FO K0 7 :

(F) #ar ag @9 & fF sd<h FrmmAr
eqifig 50 & fou faadt fralt gar &1
AMFFAT At § Iar fadait gar qF
g F 99 FREA F IWRA & IR
FATF AT FE R @9 T ;

(=) =a1 7 0t 9% § fF 39 Fre-
Y W AT FAH, eI gfadaw
FT TI®T AT FW, FL&A F7 fanfo
FA awr I arg FA FAg § &t
quq oA & 9z fadai § S i quw
¥ gaar ¥ Y ad § o) afaF §; @)

() afz gf, @ I4IF 1 aqTd F@
FY q17 YA T rARAFAT T FA ¥
fow &t ¥ 397 A wafe G,
I & qrad A AW #Y arafri T
¥ ued ¥ qar sfeqrgar § 7

qfeqm qar wEEA At WA AW
aig WAy § wew WA (s Qo e
wgra) ¢ (F) ot g aft W @7
ITeT wfy T 9% g

(@) g R ® Wi § &
FIF FLGA KT AGT FT69T § AHT
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GFEAS A TH ST NI F 5 a9 =
g zgmagwmd fs ofedy 2= &
T ar #§ Fafq ST A ¥ T A )

(1) S¥w wraEl # o A
faxet gar &Y qafedy @ ger Ffon€ & 1
Tq |97 I3 & agrg & feu g
fadaft a1 A1 IACE F@El F IIHN
¥ amard & fo aga B (cases) ¥ frm
FTO § geawTs gl fan s aFar |

(1) =fesin dfx = Fw *
st 59 9% 3 ¥ foy W g
fagal = ¥ ogafeam e
smar §; s

(2) srama Fr g, & A E@F©

Ageagqd snAmaEatsl w1 QU

FAT § AR o Sfaa Ad

fearon gFar 20

Abre 34E swaEw & fog fawst
%t sTa

79. st wgwm fag W Fw
tfeam qar s ST @A aqr 91y
w4 ag Far Y FI0 F4 5 ¢

(%) 7e 9T FEw F fou
faast f s F wwrw ¥ feg ag
faviw &1 =t AT § fad 1 S 1966
F1 99 hge ¥ few oYdr Tar 9 W
fao= %t ovma # sgaa: feaAt gfe
&Y s ; st

(=) s1ga favia &1 99w & ge7
9T F4T FAT9 qET ?

FAfEuw Ta1 TEA W wWw agy
Wiy wwew § wew W (s amo o
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aggm) : (F) X (@), e W@
wreEm F1 geers 1 0% fagH F oy
T A7 $ §F fov oY a5 aigsia 99
e

qATH KR {F FT JeqraA AT IEEY WA

80. sft wgmt fag wrwdt: T
qtfoun qut RA dvAE ag S
wAY qg I@ FY T &4 fF

(%) a7 §o da 1 Iemza Feaar
CHE LR

() wust win fead § aar whesa
# 9u% g F1 wew fradr g 7

92 EaR qAT TR AT @ adn
9| WAew H Tem WA (st are TWo
agm) :  (F) A7 (7). 1969 & AwT
¥ 127 o@ Mely & aww Geifaaw
g geifea #Y 1€ 1 g wAwA § 5
gnrHY qiw a9t O @ IwRT # F-
wa wia () wfawa a5 agrar @rg At
1974 % 23 s Wizt =7 & IATRA F
AT § | FEfAT ST § A AW
qeifeas da ¥ A & £ S g

Tt &% mias seEw §
S &1 SeEA

81. it wgrerw fag weat : ¥
qtferw aw wmA Mk @w AW

i WA I JAA F IO FA F
-(m) IATT I TEF FRAW § €4q1-

faq sratfrs a7 § a7 a5 go feadt
AT FT IR gar §; A

(&) whem ¥ feait NAT wweiy
SEC FY 9 g ?
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ifsan qar @A # @ a9
w1y Aareq § we welt (sft &l To
=egmr): (F) saifas N &77 71 g
I §aq (e (FOATRIT) AFNF
FT1 FAGU F7A7 A 0§ sArarfem gfe
& fou fear Toear ST AT AEAAA ¥
FYo s 20 Rt T - &
ayAt w1 s fear qan

(@) FrTaTE F1 AwAE (e AR
mzdga ¥ gfaa frar g fr 30w
FgAl 1 NAT-ARAT-HIIA FATT 50 &
60 sfaarT aF & 1| 425 T EFAANITS
fogs §edlzae Agy, dE-NEde &1 99-
FaAar &1 q0an FT @ Y |

Disparities in the Wages of L. 1. C.
Workers

82. SHRI B. K. MODAK 1
SHRI K. RAMANI 1
SHRI VISWANATHA MENON :
SHRI E. K. NAYANAR :

Will the Minister of FINANCE be
pleased to slate 1

(a) whether it isa fact that Govern-
ment are considering a proposal to seitle
the disparities in the wages of the Life
Insurance Workers who are doing identical
jobs;

(b) if so, the details thereof;

(c) whether Government have reccived
any memorandom from the L.1.C. Workers
recently in this regard; and

(d) if so, when action is likely to be
taken thereon 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR, K.
KHADILKAR) 1 (a) No, Sir.

(b) Does not arise,
t¢) No, Sir.
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(d) Does not arise,

Increase in Pensions of Low-Paid Gove-
mment Employees

83. SHRIS. M, BANERJEE:1 Will
the Minister of FINANCE be pleased to
state |

(a) whether it is a fact that the recent
increase of Rs. 10/- per month in the pen-
sions of law-paid pensiopers has not yet
been fully implemented;

(b) if so, the reasons for thls abnormal
‘delay; and

(¢) whether there is any pr.posal to
give these pensloners further benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : (a) and (b}. Instructions have
already been fssued by the concerned Accoun-
tants General on the Civil side and the
Controller of Defence Accounts on the
Defence side to all the Pension Disbursing
Officers for making payment of the ad hoc
increase of Rs, 10/-per mensem sanctioned
in Seplember 1969. However, on the
Defence side, the instructions so far issued
do not cover State Forces pensioners and
commissioned officers in whose cases indivi-
dual scrutiny Is to be carried out before
declding whether the agd hoc iocrease Is
payable or not,

(¢) No Sir.

Tocidence of T. B. Cases in Kanpur

84, SHRI 8. M. BANERJEE 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

{a) whether it is a fact that the inci-
dence of T. B, cases in Kanpur has reached
a stage where the highest number of T, B.
cases In India have been found;

(b) If so, the steps taken by Govern-
ment to help the State Government to 'have
more T, B. Hospitals in U, P.; and

{c) if not, the reason therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No survey has
recently been undertaken to assess the pre-
valance of T, B. in wvarious cities in the
country, and there are no data from wnich
to conclude that the incidence of T, B. is
the highest in Kanpur,

(b) and (c). In U. P, there are 54
Districts and in 21 Distrizts the T. B.
Control Programms has already bzen esta-
blishe | with ceotral assistance. There are
71 T. B. clinics tn the State of U. P. and
no District is without a T. B. clinlc. There
are altogether 2313 T, B. beds in the
State.

In the 4th Five Year Plan there is a
Ceatrally Sponsored scheme to provide
District T, B, Control Czatres in the remai-
ning Districts with central assistance,

Use of Cyclamates

85, SHRI P, C. ADICHAN
SHRI MRITYUNJAY PRASAD :
SHRI RANJEET SINGH ) ’

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government’s attentlon
had been drawn to the reports from ihe
West that Cyclamates a sweetening agent
caused cancer; and

(b) ifso, the steps taken by Govern-
ment to effectively prevent the use of
cyclamates in preparation of syrups of
antibiotics, multivitamins, gripe water and
other preparations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT SHRI
B. S. MURTHY) : (a) Yes.

(b) ‘The State Drugs Control authori-
t lcs bave been directed not to permit cycla-
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mat:s being used as a  pharmaceutical
necessity in the preparations such as anti-
biotic syrups, multivitamin oral prepara-
tions, gripewaters etc.

%l g ot AR e syw-aT

86. sit wat a9 o : Fav fawy WAV
g qam A FO w4 5.

(%) 1 §TFIT A 77 qTAT F HA-
T 9x 5 g § fF dW g @t @
Tt SqTA-TT H wAT A q0Av q0fge;

(@) afx gf, @ 57 gra" A ATHTC
q Fr wAAT A Y

(%) &THIT gra AW ARMmal ®
fRa wg Wi 9T sav-TX FRaAT w7 A
WA WX g 7T AT F7 F A0 HT

(7) ¥ fom sarar-ax @ &0 AT §
AR AT ¥ gwEfas @< fRaT
smar g ? ’

fawr sarem § Tog " (of) wo Wo
/) : (5) &, 78

(@) =g g31% Sa7 g 4% §ar |

(1) & mowatal a1 ok md awr
0 & 509 ¥ 30 7 fFw g aF ww
far o geaT & TR FAS0 @q IH
%1, a0 fafeai A svm &t gE-
= sam %Y fgana § Y gu FE Y

(@) &= fafamr aarer 2oz =0 3
§ o mo-waiai 71 fafys s o

T ET 37 § ¥ 2 QA wm qf Fwr-
aw w1 feem et wmw § wEem &k

wafy 9T araifa @t § 1 491 o for
N TIAT HO-FAlA B 7T AT HwO F
gfcataw (afafan) & smmfrs sqa @3-
qIR Y Iy AG ¢ 1 afw, 1968
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Tt srgglaa arfafsas §51 w1 wfasm
&g 128 g &147 91, A1 FIL-HASA
& g9 TSt I syefaat w1 34 wfa-
qq a1

W A 7% fafwent v @&

87. it wax w1w U@ ;A @wq
aay afzare fratas it fmiw, amam
aqr Awdig fasta 74 93 q@R A I
win 5 :

(%) #av 7g &«  fs swedd &t 741
NqUFA T T § g 2w H
39 72 fafewr FEw @1 @ 8

(=) afg gf, @ FwaF aa1 T *gi-
w3 9T GIS q047;

() v feesit & Wt uF v Fafeen
FIoT GIoA FT 9. 571 faax & w@i
uF Aa71 fafwer w19 @ea @ faafagi
T AT T gy ¥ aftfog 95 §;

(%) afz 7§, & &% F PR E
1

(%) wa dt7 ant & feed Faenfaai
7 Fafeear o ¥ aifgst &1 & fag
MATT T WX qar fea¥ frenfogi
fafwear wisrat & aifgsr fear nan ?

weeg aar g fadem et
fawin, srare aq aadia fasw s@a=a
e W (st @o go gfa) @ (%) ¥ (7).
<Yt gadia QAT F AT I -
qia ¥ arana W F @ Ay fefeen
FEA @I ATE 1 T FET wGT Fal
& qrFy zasr faglw wsy gl
&I e srdaT 1

(w) s (7). *¥dt dtaar # fasst
¥ w15 qm fafwer 139 Fod F7 faa
gl § 1 feeell €9 &1 A1 57 g @A
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it & fF agt oT oF A fafeam s@T
gter g | | Qe § qar fafer
"o 51 gfwm 50 sre #Y qEd F
9 uF dfeFw Faer &1 @ @ g

(%) qua1 g Sy=eg A & 1

Action Taken Against Director-General of
Supplies and Disposals

88, SHRI P, VISWAMBHARAN;
SHRI A. SREEDHARAN:

Will the Minister of SUPPLY be pleased
to refer to the reply given to Starred
Question No. 239 on the 30th July, 1969 and
Starred Question No. 643 on the 1Tth
December, 1969 and state :

(a) whether a final decision has been
taken regarding action against the Director
G I of Supp and Disposals who
passed orders for the payment of 90 per cent
advance to the Uniled Provinces Commercial
Corporation for the supply of road rollers
and if so, the details of the decision;

(b) how long this question has been
pending with Governmenl; and

(c) when the concerned officer (D.G.S.
& D.) is due to reiire from Government
Service?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K,
KHADILKAR): (@) The matter is still under
consideration.

(b) The investigation Report of the
Central Bureau of Investigation in the
U.P.C.C. road rollers case was received on
14h January, 1969 and the question of
taking departmental action against certain
officials is being pr d in
with the Central Vigilance Commission and
the Ministry of Home Affairs,

(c) 9th October, 1971.

Filling up of Income-Tax Returns by the
Members of Parliament

89. SHRI B, K. DASCHOWDHURY :
SHRI RAM KISHAN GUPTA :
SHRI N, K, SANGHI
SHRI HARDAYAL DEVGUN



135 Written Answers

Will the Minister of FINANCE be
pleased to state

(a) the names of those 350 Members of
Parliament who had not filed their Income-
Tax returns in time;

(b) whether any steps to impose the
penalty were taken and if so, the details
thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) Lists of the Members of Parlia-
ment who had not filed the Income-tax
returns or flled late under section 139(1) of
the Income-tax Act, 1961 by lst January,
1970, has been submitted to the Hon’ble
Speaker.

(b) and (c). Penal action for late filing
of the return of income is provided in the
Income-tax Act. The competent authorities
take suitable action under law according to
the facts of each case, '

The desired information shall have to be
collected from the Income-tax offices spread
all over India and the time and labour con-
sumed may not be commensurate with the
results which may be achieved.

Population Problem

90. SHRI B. K. DASCHOWDHURY)
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether Government took initiative
in calling upon voluntary organisations to
come forward to help solve the population
problem;

(b) whether Government have considered
to replace the present slogan ‘Do-ya-Teen’
by’ ‘Ham do’ ; and

(c) If so, the response achieved by
Government from the public in general in
this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) Government
has always been anxious to involve the
voluntary organisatioas to help in solving
the population problem. For this purpose
financial assistance is provided to them
according to approved patterns for propaga-
tlon of the norm of a small family and for
running family planning service centres and
a large number of centres are belng run by
them,

(b) These slogans are supplementary to
each other.,

(c) Dces not arise,

Recommendations of Administrative Reforms
Commission on Tax Structure

94, SHRI K. ANIRUDHAN : Will the
Minister of FINANCE be pleased to state 1

(a) whether it is a fact that the Ad-
minpistrative Reforms Commission’s recom-
mendatlons on the tax structure have not
been considered at all by Government;

(b) if so, the reasons therefor; and

(c) if not, whether Government are still
considering the broad recommendations of
the Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI)1 (a) No, Sir,

(b) Does not arise.

(¢) The Government have considered
the recommendations of the Administrative
Reforms Commission and sponsored legisla-
tion to impl a good ber of them
through the Taxation Laws (Amendment)
Bill, 1969, which has already been introduced
in Lok Sabha on 23rd July, 1969, The Bill
has been referred to Select Committee of the
Lok Sabha and is now under consideration
by the Select Committee.

Cochin Refinery

95, SHRI K. ANIRUDHAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state §
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(a) when the Cohin Refinery will be
put into production stage ;

(b) wheiher all the hurdles have been
cleared up ;

(c) whether any difficulties are still un-
resolved ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (d).
The Refinery went on stream in Augusf,
1966, The plant has performed well over
design capacity for the last (wo years,
Steps have now been taken to expand the
plant to process 3 5 million tonnes of crude
oil per year agailnst 2.5 million tonnes as
at present,

Grant to the Voluntary Health Centres

9. SHRI K. ANIRUDHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Governmenthave given any
grant to the Voluntary Health Centres in the
country like the Voluntary Health Service
Hospitals, Adyar (Madras) ;

PHALUNA 4, 1891 (§AKA)
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(b) if so, the details of the grants given ;
and

(c) If not, whether such hospitals have
come forward with such request; ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : (a) Grants are given by
Government to vol dical instituti
providing treatment ficilities for T.B.,
Leprosy, Cancer etc. for meeting specific
non-recurring expenditure for the purchase
of essential hospital equipment and additions
and alterations to existing buildings. The
conditlons of eligibility for financial assistance
and the purposes for which the assistance is
provided are given in the statement laid on
the Table of the House [Placed in Library
Se¢ MNo. LT—2548/70]. Grants are given
every year to a number of hospitals ron by
voluntary  organisations  including  the

Voluntary organisations  including the
Voluntary Health Service Hospitals, Adyar
(Madras)

Grants are also given for research In
Dictetics and Fund I Principles of
Ayurveda.

(b) The following grants have been
given to the Voluntary Health Service
Hospilals, Adyar (Madras) during last five
years 3

Year Amount of grant given Purpose
Rs.
1964-65 23,200/- For the purchase of a Refrigera-
tor for the Blood Bank and
Mobile X-ray apparatus.
1967-68 24,950/- For the purchase of equipment.
1968-69 57,450/~ For the purchase of equipment.
1969-70 13,000/ For expenditure on Research of

Dr. A. Laksbmipathi Ayurvedic
Research Unit,
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(c) This does not arise in view of the
Information given in reply to parts (a} and
{b) of the Question.

Setting op of & Nickel Plant at Sukinda in
Orissa

97. SHRI MOHAN SWARUP :
SHRI MANGALATHUMADAM:;
SHRI SRINIBAS MISRA 1

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleascd 10 state :

(a) whether it Is a fact that Government
are considering to put up a Nickel Plant
at Sukinda in Cuttak Disirict of Orissa ;

(b) whether the required know-how is
avallable in India ; and

(¢) when this plant is likely to be set
up, whether in the public sector or In the
private sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) The
Hiodustan Copper Ltd , have commissioned
a feasibility study on the commercial extrac-
tlon nickel from the Sukinda Nickel Deposit
in Cuttack District of Orissa, Decision on
setting up of a Nickel extraction plant can
be taken only after the feasibility study has
been completed and the results examined.

(b) The availability of the required
know-bow or otherwise In the country will
be known only afier the availability of the
Feasibility Report.

(e) A decision to set up a Nickel plant
can be take only aftern the feasibility study is
complete, The plapt would be in the Public

sctor if set up.

Enquiry into Credits given by the
Custodians of Nationalised Banks

98, SHRI MOHAN SWARUP:
SHRI MANGALATHUMDAAM :
SHRI SRINIBAS MISRA :

Will the Minister of FINANCE be
pleased to state ;

() whether It is a fact that the Reserve
Bank of India has made enquiries into the
credits given by the Custodlans of the

- Mationa)ised Banks ; -
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(b) whether it Is also a fact that the
investigation has revealed that liberal credits
were glven to known speculators and anti-
social elements ;

(c) if so, the d:tails thereof ; and

(d) what steps have been taken to pre-
vent these practices of the custodians of the
natlonalised Banks 7

THE MINISTER OF STATE TN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) with a view to satisfying itselfl
that there has been no negligence on the part
cf the banks in the supervision and conduct
of advances portfolios, the Reserve Bank
undertook in December 1969 a secrutiny of
larger advanoes sanciloned by the nation-
alised banks since July 1969,

(b) and (c). The Reserve Bink has not
come across any liberal credits given to
speculators and ant-social elements, after
a nationalisation.

(d) Does pot arise.

Direction to Banks for Credit to Small
Farmers and Self-Employed Persons

99, SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Rescrve Bank, in con-
sultation with the State Bink and other
nationalised Banks, have isued any direction
to the Banks in regard to credit to small
farmers and self-employed persons ;

(b) whether the loan will be for increas.
fog p or for ‘stimulating' c
tion ;
(c) whether aay programme for branch
pansion and blist t of leading banks
etc, has been formulated ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Wo direction as such has been
issued by the Reserve Bank in consultation
with the State Bank and other nationalised
banks in regard to credit to small farmers,
seif-employed persons, etc. However, at a
mecting held on 14h August, 1969, the
Governor of the Reserve Bank had indicated
to the Chizf Executive Officers of the
nationalised banks that they should prepare

schemss for fimancial assistance to self-em-
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ployed persons, retailers, artisans, ete.
Accordiogly, most of them have prepared
schemes for such purposes.

(b) Most of the schemes brought for-
ward by the baoks are for Increasing produc-
tion. For instance, loans to agriculturists
granted by the banks under various scheraes
are intended to enable them to purchase
agricultural inputs like seeds, fertilisers,
tractors, and other implements and to under-
take improvements on lands in various ways
which will result in higher yield, Schemes
of bank assislance to small scale industrlal
units are designed to enable them to get
more funds for working capital and also
funds for financing expansion of units there-
by increasing their production potential.
Financial assistance to self-employed per-
sons, artisans, etc, Is generally provided for
purchasing equipments, tools, etc, to enable
them to increase their earninrg capacity.
Some of the schemes introduced by the
pationalised banks, however, provide for
credit for acquiring durable cosumer goods
like refrigerators, cycles, sewing machines,
eic.  While these would have the effect of
stimulating demand for these articles, they
would, at the same time, indirectly help
production of these goods.

(c) and (d). The Reserve Baok has for-
mulated a programme of branch expansion
for the public sector banks in 1970 with
particular emphasis on unbanked centres.
A minimum target of 1200 new offices has
becn set for the major banks for 1970 of
which 600, are to be set up in the first half
of the year. Of these 600, at last, 400 will be
in unbanked towns and ceotres. A list of
unbanked towns/centres and unbanked trea-
sury centres bas ben forwarded by the Re-
serve Bank to them.

The Reserve Bank has also allocated all
the districts in the Indian Union (excluding
the metropolitan towns of Bombay, Delhi,
Calcunta and Madras and the Union Terri-
tories of Chandigarh and Goa) among the
prblic sector banks and two non-nationalised
banks for undertaking intensive survey of
resources, banking polential, and credit
needs. Each bank allotled for this purpose
will act as a ‘lead baok® for the district
allotted to it. It wlll work as a consortium
leader and invoke the cooperation of other
banks operating in the district for opening of
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branches and to meet the credit need. The
banks which have been allotted lead roles in
different States are indicated in tne siate-
ment laid on the Table of the House. [Plac-
ed in Library. See No. LT-2549/70]

Representation of Bank Employees on
the MmgeB:;ﬂ of Nationalised
k.

100, SHRI MADHU LIMAYE : will
the Minister of FINANCE be pleased to
state 1

(a) whether It is a fact that Govern-
ment have taken no action in regard 10 the
representation of bank employees and depo-
sitors on the 2 of ionalised
banks during the transitional period, as
provided In the Act;

(b) if so, the reasons therefor ;

(c) wheihcr the basis and details of
the sch g 1o rep tion on the
Boards of Directors have been worked out
(not transhiional); and

(d) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) ¢+ (a) and (b) Since the valldity
of the Banking C (Acquisition and
Transfer of Underlaklnss) Act, 1969 was
subjudice, no action was taken in regard
to represcnlation of bank employees, depo.
sitors etc. on the of nati
banks during the transitional period,

(c) and (d), The Act referred to in
the reply to parts (a) agd (b) having been
declared void on the 10th February, 1970
by a majority judgement of the Suprcme
Court, an Ordi was promulgated by
the President on the 14th February 1950
rcnationalising the 14 major Indian banks,
Under Section 9 of this Oridance, Govt,
may frame a scheme for the consiitution
of Boards of Directors of the nationalised
banks. The Boards will- include represen-
tatives of employees and deposilors of the
concerned banks. Government interd to
place before Parliament a scheme under this
provision as soon as possible after the Ordi-
pance is replaccd by an Act of Parliament,
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Selling of Nahmsl Rayon Shares by
L.1.C. to Kapadias

101. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Life
Insurance Corporation sold a large block
of National Rayon preference shares (held
by LIC) at a discount of 25 per cent to the
Kapadias;

(b) whether these shares carry voting
rights;

(e) whether this deal was arranged
through Shrl Khandake and a Commission
or conslderation of Rs. 50,000/ was paid
to this gentleman officially by the Kapa-
dias;

(d) whether the Central Government
has given any directions to the Life Insu-
rance Corporation that It should help up-
starts to capture and/or acquire large indus-
trial companies through fits sale/purchase of
shares;

(e) if not, whether Gov would
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generally exceed 5%,. It will not also be
prudent for the L,I1.C. to give prior publi-
city of its dealings in shares and securities,
Government do not therefore propose to
issue any directions,

Opening of Branch Offices by non-Natio-
nalised Banks in Delhi

102, SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of FINANCE
be pleased 1o state 1

(a) whether Government have received
any request from the non-Nationalised Banks
to permit them to open more Branch Offices
in Delhl;

(b} If so, the names of those banks
which have asked for the permission; and

(¢) whether Government have consi-
dered the request, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI): (a) and (b). Applications for

direct that the L.I,C. restrict Its sale
to any party to a certain per-centage (say
4 or 5) and give prior publicity to its inten-
tion to sell; and

(f) If pot, the reasons therefor ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR.K,
KHADILKAR) : (a) The L.I.C. sold
35,285 5.55%, Cumulative Preference Shares
of the National Rayon Corporation Ltd. of
the face value of Rs, 100/~ each through a
broker at Rs. 100/- per share, The then
prevailing market price per share was Rs.
66)- only. The L.I.C. was oot aware
on whose behalf the shares were purchased
by the broker,

(b) Yes, Sir.
(¢} No, Sir. The deal was not arran-
ged through Shri Khandake. Goveroment

is not aware whether any consideration
money was pald to Shri Khandake by the

Kapadias.
(d) No, Sir.

{e) and (f). The salc of shares of any
individual company by the L.1.C. does not

to open new offices of banks are
required 1o be made to the Reserve Bank
of India and not the Government. Since
April 1969, applications for opening ten
new offices in Delhi/New Delhi were rccei-
ved by the Reserve Bank from four non-
natjonalised banks, viz. the Punjab and Sind
Bank Ltd,, Amritsar, the Jammu and
Kashmir Bank Ltd,, Srinagar, the Lakshmi
Commercial Bink Ltd.,, New Delhi and the
Vijaya Bank Ltd., Mangalore,

(c) Out of the applications for ten
Offices, referred to above, five have already
been allowed by the Reserve Bank and the
remaining five are under {ts consideration,

Fertilizer Plant in Orissa

103. SHRI K. P. SINGH DEO : Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state 3

(a) whether the Government of Orissa
had applied for industrial licence for setting
up a fertilizer planot In the State;

(b) if so, whether the Central Govern-
ment have agreed to grant the licence and
issue letter of intent to the State Govern-
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ment; and

(c) if so, when these are likely to be
{ssued; and If the reply to part (b) above be
in negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) 1 (a) No,

Do not arise.

(b) and (c).

Increase in demand for Oil and Oil Products
in Certain States due to Green Revolution

104. SHRI K. P. SINGH DEO 1 Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES METALS
be pleased to state s

(a) whether it is a fact that demaand for
oil and oil products in certain States has
been constderably going up following the
green revolution;

(b) if so, the names of the States and
the extent to which the demand for oil
products in these States has risen following
the green revolution; and

(c) whether in view of the growiog
demand of oil and oil products, Government
would cansider setting up of an oil refinery
in this region ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) to (c). Neither
the demand projections nor the actual con-
sumption figures are compliled State-wise,
Demands for petroleum products in  all
regions of the country are being fully met.
In d ining the 1 on of additional
refining capacities, the demand pattern of
the various regions is kept in view.

Settin of Factory in Iran under
' 5:;:3 mehﬁhnl‘ lnd‘i':,n: {::n

105. SHRI K. P, SINGH DEO 1

SHRI] SITARAM KESRI:
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Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) whether Government proposes to
set up an Ammonia Project in Iran under
joint ownership with Iran;

(b) if so, whether any agreement has
been arrived at between India and ¥ran in
thls regard; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) 1 (a)
to (c). The Government of Iran and India
have agreed to study the possibility of
settiog up a joint venture in Iran for the

ducti of . 1 A report has
been prepared in this ion by a jolot
working group. This report Is under the
examination of the two Governments,

P

Exchange value of Indian Rupee Abroad
106. SHRI K. P, SINGH DEO)
SHRI N. K. SOMANI 1

Will the Minister of FINANCE be
pleased to state @

(a) whether the attention of Governmeat
has been drawn to the Press Repart appear-
ing in the Hindustan Times of the 14th
January, 1970 regardiog the sagging of
Indian rupee in the unofficlal foreign ex-
change market in the country and the
disparity between the official and the un-
official rates leading to remittances from
Indians abroad through unofficial chansels
thus weakening the rap:e ; and

(b) if so, the steps taken by Governmeat
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) The transactions at unofficial
rates of exch involve a coot fon of
exchange control regulations and are of
a very sporadic and marginal character,
The disparity between the official and the
socalled unofficial rates of exchange




147 Written Answers

reflects the impact of restrictions on illegal
transactlons.  Therefore, no particular
relevance to the strength of the rupee in
international markets,

(b) Does not arise,

PL-480 Funds for Housing Programmes

107. SHRI N. K. SOMANI :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI MRITYUNJAY
PRASAD

SHRI D. N. PATODIA 1

SHRI VIRENDRA KUMAR
SHAH

SHRI HIMATSINGKA 1

SHRI P, C, ADICHAN :

Will the Minister of HEALTH AND
FAMILY  PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3
(a) whether Government’s attention

has been drawn to the recent statement of
2 US Congressmen, Messrs Lester L. Wollf
and J. Herbert Burke, that the offer of the
US Government for the release of PL 480
funds for housing programmes in India was
turned down by Government;

(b) if so, the details of the specific
proposal and the reasons why this was
turned down; and

{c) whether Government will reconsider
the whule matter and allow this furd to be
utilised for building programmammes 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) and (b). Govern-
ment have seen such a report in the Press,
Obviously, the Congressmen were referring
to the rupee funds which are available
under the PL 480 Agreements for Cooley
loans to joint Indo-US private enterprises.
Proposals had been made in the past that
such Cooley loans should be granted to
private companies for undertaking housing
constructlon activities in the couotry. The
main reasons for which thcse proposals were
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not approved by the Government are given
below 3

(i) The Government of India do not
consider that forelgn collaboration
in  construction companies Is
necessary.

(1i) Investment In housing has a high
profitablity and forelgn equity,
therefore, entails a costly repatria-
tion burden,

(ili) Cooley loans do not add to the
rupee resources of the Government
in any real sense, These loans
come from the US-Use portion of
PL 430 counterpart funds which
are invested with the Government
and are available for pl d
expenditure in India.

(¢) It has been decided to create a
Revolving Fund for housing and wurban
development which will be administered by
a Housing and Urban Development Corpo:
ration being set up shortly, The question
whether any part of the US-Use funds can
be utilised for the purposes of this Corpo-
ration will be considered.

Proposal to amend the Banking Laws

108. SHRI MANGALATHUMADAM
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are considering
to amend the Banking Laws to rectify
certain flaws in the Bank Nationalisation ;
and

(b} f so, the details of the proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Certain provisions in
the Banking Tompanies (Acquisition and
Transfer of Undertaking) Act, 1969 No, 21
of 1959 which were found invalid in the
majority judgemnt of the Supreme Court
dated the 10th February, 1970, have been
omnited or amoended in the Banking
Companles  (Acquisition & Transfer of
Unlertakings) Ordinance, MNo. 3 of 1970
whizh was issusd oa the 14h Fubruary,
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1970, A copy of the Ordinance has been
laid on the Table of the House.

Latex India Ltd.

109. SHRI MANGALATHUMADAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether any private firm called the
Latex India Ltd,, 1s also manufacturing
latex for the condoms ;

(b} if so, the stability of the company
and its managem ent ; and

(¢) whether Governmeat are keeping a
walch over their target production and cost
structure 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, 5.
CHANDRASEKHAR): (a) to (c). The
Hindustan Latex Ltd., is a Government of
India undertaking, It is concerned with the
manufacture of condoms and not with the
productlon of Latex. Latex is a raw
materfal used In the manufaciure of
condoms,

Government have no information about
M/s. Latex India Ltd., and it is not known
il they manufacture any Latex or not.
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¥ sdwiRal ¥ FgAwwl & A9 9
FEATET §

(=) & srmaman w1 sy T4 § e
TEF T FW §; W

() Fav gx@e = fagw w10 & o
wee afgwfE § Fgamm @@ @ar

¢ w7 gfaard w= W F 9T
faame %Y ?

GErfemw T TR W u adn
g WA § Tew A (st 2o TWo
W) : (F) ¥ (7). gE wER A
W WY g W | 9w x| @
AT |

Purchase of Land and Buildings from
Assam Tea Company by Oil and
Natural Gas Commission

114, SHRI BISWANARAYAN SHA-
STRI : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total amount paid by the
il and Natural Gas Commission for pur-
chasiog land and buildings from Assam Tea
Company at Nazira Assam;

(b) whether it is a fact that the deal
was completed with undue haste and without
physical verification of the land;

(c) ifso, the area of land in record
and the area actually the Qil and Natural
Gas Commission passesses;

{d) the persons respomsible
loss; and

for this

(¢) whether it is also a fact that the
Commercial Audit Organisation of the
Government of India bhas raised serlous
objectlon to this mysterious deal if so the
Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) to
(e). The information is being collected and
will be laid oo the Table of the House.

Acquisition of Land for Drilling in
Assam by Oil and Natural Gas
Commission

115. SHRI BISWANARAYAN SHASTRI :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) the amount paid as compensation
to the owner of Lakua Tea Estate In Assam
by the Oil and Natural Gas Commission for
requiring land for drilling;

(b) the area of land acquired and the
number of standing tea bushes (with the
age of the bushes and the measurement of
each plot) and other forest wealth in the
land;

(c) the basis for calculating the price
of land and tea bushes; and

(d) whether compensation paid for
acquirlng tea garden land under plantation
by the N, F, Railway in North Lakhimpur
was compared if 5o, the rate thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN) : (a)
Rs. 27,94,000/-

(b) Area of the land acquired is 360

bighas, The details regarding tea bushes
and forest wealth are as under :

(1) Bushes over 3 years and

uplo § years 20914
(2) Bu:hes over 5 years and
upto 50 years 196598

(3) Other forest
shade trees
different sizes,

wealth cansists of
numbering 2528 of
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Measurement of each plot of land is
approximately 6,25 bighas excepting two or
three sites where approximately 13 bighas
of land has been acquired.

(¢) Price of land and tea bushes was
mutually negotiated by the Oil and Natural
Gas Commission with the Lakwa Tea Com-
pany.

(d) Yes, the Northeast Frontier Railway
pald for tea bushes at the rate ranging from
Rs. 3.95 to Rs. 6.90 per bush.

On the advice of the local 8.D.0., the
Commission paid for the tea bushes at the
following rates :

For bushes over 3 year
and upto 5 years ... Rs. 5.00 per bush.

For bushes over 5 years
and upto 50 years ,,.Rs. 11,00 per bush.

sitafy o & wvrw § ggew
arava ) fawrfed

116. =it v fag et ¢
o Ay Tw A

Tt qRfeaw qn e Wk wm
quqr wrg WA ag qAA B FAOF fE

(%) 7ar aew M aufa gew @i
Fagmw & sgeF war ¥ wfadea
faw mr &;

(=) afz g, &Y gw sar Y I9-
afeat a1 § s g afades & a0 fawr-
fd =t af & sk

() =7 T G gqr Hafy frafor
I #v @ sfafwar § ?

agifors a9r R @ W qa
wg Axew § oW Wt (st o e
wog) ¢ (W) g
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(=) &Yz (). sgew smavr 2 gv-
efeat st famfea faarota §1
W A IATH qETET ATATTRATAT
Fgam s & foy  ofied
st % afafafe g3 o amn

117, =it Ttz fag et :
= WA :
ot dearfor :
it fo o wTEwy :
st AT
=it earfaATET
it FnsTaT ATAY

7T qZifeaT am @A AR 9|
aqr oy J4 93 AW T FI4UF fF

(%) a1 a5 99 § I @ § o4&
I &Y ATTaF qUr aFAH feafq atwA
#T ITHF grEE ATEFAH] FT A=
wa amy ¥ fou ofmw oS & oF
sfafafe wvse & wiwg *¥ arw &1 41 ;

(&) afz @i, @ wfafafrmss fra
T 9T T4 ;

() g arar FFT A% TEA @Y, AW
(=2) w1 1 wwwar fear mar ?

G@tfeae aq7 WA WX W aa
§Tg WA ® TeT Rt (S ate o
wogm) : () & (7). ofeaw @ &
Fo UHo o fAEA AT THE W
T FAad § wra F & e w1 &
fen aite fafie sfywmfal & a@eg
1 7z fAmT gw AgR F@ a9r
ofiaw At fves ¥ ¥ Tg RS
afcatamt | afcdiarEt § foq sdsagent
Y gearaaE &1 Fagd w9 F fog
arar Ot | frgT ofeww adft & srfer-
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fat w1 fo 3w fead gfafear
AT AT AT H Y

Arrest of Smugglers in Bombay

118, SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether a large number of smugglers
have recently been arrested in Bombay by
the Revenue Intelligence Department of
the Finance Ministry ;

(b) if so, the present position of the
various cases filed against them ;

(c) whether Government have received
the stalements recorded by Revenue Intelli-
gence Department from the arrested smug-
glers and others involved in these cases ;

(d) whether Government have in their
possesslon any ioformation fovolving the
iation of any Memb
with the smugglers ; and

Parli
Par

(e) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b). A number of arrests
have recently been made, The Investigations
are in progress but no complaints have yet
been filed in the courts.

(c) Statements recorded by the Direc-
torate of Revenue Intelligence or other in-
vestigating officers are not ordinarily recei-
ved by Government. However, some state-
ments have been reccived.

(d) and (e). Apart from some vague
allegations the Government have no such
information,

Supply of Barrels Ily Hind Galvanising and
Co. Pyt. Ltd. to 1.O.C.

SHRI GEORGE FERNANDES :
Will the Minlster of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to refer to the reply given
to Starred Queslion No. 315 on the 4th
August, 1969 and state :

FEBRUARY 23, 1970
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(a) the quaniity of barrels supplied
by Hind Galvanising and Engineering Co.
Private Limited, to Indian 0il Cor-
poration Limited, agalnst thelr Tender
No. OP/Ten-7/65 separately from steel
recefved by them from D.G,T.D. on account
of 10C, from imported steel received by them
from 10C and from steel received by them
againts their own allocation;

(b) whether the Corporation have found
the dealings of this firm satisfactory ; and

(c) 1f not, the reasons for showing un-
due favours to them by placing further
orders Instead of taking any action against
their malpractices resulting In huge losses to
the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) 153,812
barrels were supplied by M/s. Hind Galva-
nislng and Engineering Co, Pvt, Lid., from the
indigenous steel received by them, It has
not been possible to obtain from this firm the
break-up of this number between those fabri-
cated by them from the steel received from
D.G.T.D. an account of Oil Industry
including Indian Oil Corporation and the
quantity  received  against  their  own
allocation. This firm supplied 96,188
barrels fabricated out of the steel
supplied by Iodian 0Qil Corporation,

(b) The dealings of this firm in the
case of supplies against Tender No. OP/.
Ten-7/65 with the Indian Oil Corporation
cannot be stated to be wholly satisfactory.

{c) Mo undue favours have been shown by
Indian Oil Corporation either to M/s, Hind
Galvanising and Engineering Co. Pvt. Lid.,
or to any other fabricator In Calcutta,
10C has not also considered it advisable at
this stage to suspend fis dealings with this
firm, as all the three fabricators in Calcutta
namely (a) M/s. Industrial Containers Ltd.,
(b) Bharat Barrel & Drum Manufacturing
Co, Pvt. Ltd., and (c) Hind Galvanising &
Engineering Co. Pvt. Ltd, have joined
together and quoted identical rates and
terms for the supply of barrels against
Indian 0Oil Corporation’s Public tender,
Exclusion of one party in the circumstances
may only encourage the otber two firms to
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thwart the efforts of the Indian Oil
Corporation 1o pursuade these fabri-
cators t0 make compelitive quotations.

wHafent o eafaer swfasre

120. st .syA @& emwnir @ FAT
ereey w4t qfien i st faaio,
Frare aqr ATOY faww G ag ad
FY T w4

(%) 70 Agrusz AR F FAT
TR F1 a7 g frar @ fe qg-fwio
A1 gro e @ds & FigK 9T FE-
FTT &1 ggraar ¥ saaifal & fegaad
™ weEl w1 w@ifam I+ @ ¥ faw
qw;

(=) =fz gf, @t @ a3 & e
T afafEa §;

() Far @TwT AW F @ stafrs
=1 q91 A F FAAiE § goE v
¥ mfes avm avd F1 faa w9 ;
#x

(=) afg asf, ot <a% a1 s § 7

weey ao qfEr fRatsm s
frmior, snara qar A fasw Ao
# ywg WAt (s @0 Fo giF) : (F) T
(=). svaifis sd=fal ao ggem &
smfas ghe & sa= af@Edl & fou
UFFA FEAT AT HEATE 1A F -
Tg arafirs sdarfdt & fog g o
wFE F, IO FIAE  I@HETY H
fasr & Az WX F gEAd 9,
T § ¥ wgrase ¥ A W31 ¥ faaw
fafawa frar mar | TST FWR T AT
g@R ¥ fa=x & fou, foft &1 gerse
weaTT WA 1 gwg A TE g )
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() gar (7). @991 & At A
a5t &t fadt #1, faw & ak 9x, fae-
wfed foay arar & 1 gy, Uow FR
F fafisz smedl ot qor-waqw agEm
fa=me o smaT &0

e qatal ¥ fasrae i afar
T ¥ ore qardl W afcamar

122, st w\W wwTw @wit : =&
€areeq @ar afcare frdvem s b,
AR a4r Fadm fasm 54 93 TOW A
w7 w4 iy -

(%) 7ar @eFe &1 wigy § f&
e gfasrd syoifedi st goaed
F WA FT Q@ § AT T H weEEr
agr i & #4ifs @y qaral 7 freraz sk
afear @ & grer 94T A 3dTA afc-
g erez Ag) §;

(&) afz &, ar 31 gewe &1 e
g g4t #§ fawae st afenm @ &
g qaral #1 aferarat @ fawge
e FIA FTE;

() afx gf, @ w2 a%; Ak

(v) afe aff, @@ =w@% =
s § 7
wreeg aqr qfea fgtem Wit

frut, wmaTE @ar ATdn fawa wwww
# o wat (4t 7o o giw): (%) ¥ (w).
stoagi 1\ =mm adfrww frEmo
afafaam, 1954 & sofafas  qar
I9-AHF & F @ qfewqrar &k
Ty qua: ez § | qmfy @ F fafea
&4 1 woary, fazdr anfz S wEhs
aqat & s & gyl & i
#are gwaT F A # sqrarfedi ¥ -
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A wa @ o aofafsm qwr sw-
aME i 9IEl § A9 FL GFA W
sTATeRT & T3 9T g g aEE
afafs M Ir-afafy A st @ g

faeett # mfaw ¥ w1 wTOT TN

123, =t =it wewrw wwi : FAT
wreeq, w9t afcare frgtew st famiw
wtare gy ATy faere weAY gg SaA
#t o w4 s

(F) Fagaag fs RV H o
guea™ ¥ swaw 500 miww W ard
T df ot gt Wk WA F fey erg
wf o,

(=) afzgi, @t &1 afe A &
for mfv A€ =10 ¥ s fawg m
wTFaTg &1 A

(7) 7 & aul & TomE §F gErEEi
¥ qrf of WY ¥ qwr e ogAl Y
den fradt &

(9) =1 =@ ARt w9 A Awi
fagwa frdt aoerdt w1 st g
q1; &

(%) afz &, @ o5 famg =
FrETg At rE g ?

weeg war qfear faem sic
fawrian, st AT Ardy fawre s
¥ uem Wt (S wo go gfw)
faesit A Fow g & af g
A R —

(%) 31-12-69 %t famrw & wabar
femw @ fFe Tg AT ¥ wemEd, G-
mEg geEE § 462 wEd A /awlar

FEBRUARY 23, 1970

Written Answers 160
#1 aq fHar gar qrar wan)

(=) fessft 7oz farg arfafarm, 1957
aar g8 A9t q7 fagai § 5@ graew
¥ fafase Suaeg A @7 F Fno, 9
safiral & fazg o1 aegat 1 B &, #E
FIEATE FIAT FAGIF AGF |

(7) yowre Hzw feer w1 oard
qmet ena W Ad A, geifs Ty
g qax WY IR T F )

(7) % (z). @< fara ¥ & W
faQadi w1 frsfag w2 faar & & faw
& gawar fanT gru 3@ WY N FiN
Fw @ &

Conference of Housing Ministers

124. SHR1 RAMACHANDRA
VERRAPPA :

SHRI RAMAVTAR SHASTRI :
SHRI R. R, §!NGH DEO :
SHRI CHENGALRAYA NAIDU :
SHRI D. N. PATODIA :
SHRI SAMINATHAN :
SHRI MAYAVAN :
SHRI N. R, LASKAR :
SHRI NARAYAN :
SHR1 K. P, SINGH DEO :
SHR1 DHANDAPANI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVEPLOP-
MENT be pleased to state :

(a) whether a conference of State Hous-
ing Minlsters was recently held in D:lhi to
consider the Revolving Fund for housing;
and

(b) if so, what were the declsions taken
at the Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) Yes.

(b) The Conference recommended thut



161 Written Answers

the nucleus of the Revolving Fund should
be establish:d during the financlal year
1970-71. Broad guide lines for the formu-
lation and implementati'n of suitable
projects to be financed out of the proeposed
Revolving Fund, wzre approved, It urged
upon the State Governments to furnish the
broad outlines of their projects for imple-
mentation during 1970-71. D:tails should
be settled on priority basis by discussions
between the State and the Central Gavern-
ments.

vt snfeal wagfea mfw
wfaal & wit & fog gee

125. =Y T ST : T E&TeE
aer ofcr e st fwrfn, wrame
aqr A fawra 741 38 @ A FO
w3 fF :

(7) mrozaa g fs = wa =
mfFe Y §7 @Al ¥ ¥ 9 3FH w-
gfam mfaal & a0t & fow antfoq A1
w§ df;

(@) 71 3z r a9 § f5 faeot
fastg sifawenr & W gFml & fo¥
famen fasren a1, faewr g9 d@9g
geedi gru fag fean m an;

() sarag iy ax ¢ & dag w=-
i 7 at7 %1 § fF ¥ gwF A e
#T gl &) anafed 1 sy arfady;
&IT

(w) afzx &, at sar faoig fea
UL

ey aar qfeare frdom Wi
faatowmama a1 AT fawe s
# wreg wat (sft 2o go ga): (v ot gt

(w) g & & @i go emgyla
wifs § uF g9g a3eg 1 fawEr &1 4
eI ¥ ¥ | g oA fwar wrr
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&1 79 3ga1Al B e s &
4T g37ig @TT q F 97 wggfaa

wife §93@ F agedl W emdfed A
a1 gw 92w & oy faeoht st
F} ¥ FeAtgnd AW A w1 9q-
A9 fear mar qv 1 g grew ¥ frso
TET A e aHfw Fw F
fasaa arr fovar a7

feedt gareq ¥ 91§ gt nitaw
sty g g% &)

(w) =i (w). 39 @6z qewt Angae
fm o i g7 = gl #1 ardeR ard
o aggfag wifs agem & wmaEi#
e wrar wfgd | a9® @ gEATE Y
fer=me fsar T AT 3@ @ # w wE
gu fr mefie swawm F vt st
F gAate &1 IRAfaE aIFIT R §, 69
aTEdl & gAY SIS T FE W}
fraia foear mam

i w12 ¥ wgfae wifeat aw
sy fam wnfent sfal € s o1 wreea

126. =t T W@ : T @A
aa afcare fraves s fwdo, wmEw
Tuy Aty fawre @4 98 SAE AT FOT
&0t fw :

(%) ¥t W@REY & FA T A9
gfea snfaat & fodr <fara S wafmg N
# ¥ frd sifedl ) qard ¢ sriafea fel
mMENCATF6 A AgwaRFF
farqd aaifieat 1 aae amafeq fed
A AT GATIAT E;

(@) Frag fras g o g9 §ag
gEedt a1 deam A 39 gfawaar 1
T %) A A E;

(%) aft @, & TERF W W
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Far fvig faar 7

wree aar qftae fawa wit
frwte, wram aay arda fa s sEa
% Treg A (o 70 o giw): (F) faw.
w|T, 1969 & gy w@RE ¥ Fw
%, fwd/ad faedt ¥ mﬁﬁ
wfadi/ aggfaa wa-mfag & amoe
95 /3@ ¥ 21g-1 A 11 F qrdeT ¥
faer 5 sfmma =1 & mreew & fofg
agaTT, 71z 1 # 10 ussi & argq 11
%8 ues @ wHaIfcl # adfed 73
Ao §ranv g add ¥ ¥ w4-
aifedl A g el &1 ardea, Fefagt
%} I9@eqar 9T FEIS@T E SR ag
qaiara TE & a%ar fF feaT sadc sq
aafa ¥ o adfea f5d g

(%) g

() fewgrs, aaw & gfag &
gfe 7 s &1 favig fm mw &)

faoeit fawra sifasew & whageamsi
% aeq ¥ Ffgai

127, st TR SO : T wmwew
aur qzfare frdtwa wte fasto, wraa
aqr anda fawm w4 ag TR & oFOr
Far & e

(%) smagavs g fs 7@ a9 agl
¥ faeell famre mifasr & oz wgw
afrransl #1 oF |9 3§ II9 Afw
mw gfgai @ ni §;

(=) afg g, @t A% am T E
s o8 A aad  Ia giemt fed sl
F 741 FTW E; W

() wv% ¥ fea sfwaear agglea
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arfadi & § 7

e a9 qfE fiem s
frmtan, wraTe agr A TwTH WA §
T et (st To Fo gfa): (%) A4 (@),
qgEs (eifaadd & s ¥ fagfer &
e gy a7 10 Iedigard # ¥ Faw
T A ¥ar & gidwr az0 fear g1 A9
aEAd, W dgwa aqr fee fawa
stfasr & s:EWT g0 FO ¥ GF
MeT g1 @ daT A1 gl ¥ @y g,
Al ¥ A% F1 q@ zd daw gfew
9217 F 051 5@ 9Fe fgaa frg g
AT 3 afagdd & am A¥ Re 9 §:
. =t T, A qE i
= fags gam um
= ard.us. T
. ot stfaa famm
T TH. &, M
. ot gR. FgEATHY
. ot @9, & e
() £ agh

faeet ferwrer sfvr g Frgfenai

N oW w -

128. =t T ST : T TqTET TGV
qficare gt witt  fwdan, s aar
arra fawre Gt 93 TATT A T FIA
f& :

(%) s agaa g s faesht famm
sifa®eor & 77 @4 aqf & (31-1-1970

as) o off & qar & oy T F = F fag
aFE aqr deasasr a7

frgfanat =1 §;

(=) Sedga 93t & § qAF A
% gggiaa wifgat  qar sa-wfaal &
¥ fog fead 98 mitfaa & T



165 Written Answers

() o oftarx 37 T&Y # wewr PRy
g faa oz atggfar anfaad & srenrfaaf
1 et g mar av ?

warevg aar qfeatt Ffem Wi
fwtm, wmaTa agn Ay faw| s

¥ TemsA (st @0 o TH) (¥): ¥ (7).

fagfe sitx wdrat® & foq feeal
fawre sfascw gra awre ¢ fagri
# wgg i s-wfadt & feq fedl s
g ®1 sqgear g g1 e o faedt
fawra afadon & w7 w@s & aggfEa
st & &€ safyaai £ faghes &1 &
qarfr, wifaser ¥ 1 7%, 1969 ¥ @&
AT & AT § FIFR F ATFL
0y 1 frgiy Bemr @ 1 wmre & fafes
it § sgafas sfaai ac syl
F7-Aifedi & foe aaaar archag frg
T qdf Y wear, aar e w4l feg g
sggiad @ifqal & safesdi &t dem ¥
Tt ¥ gyar eFfra ft @ @ § AR
AT 92 7C & & qnadt

Training Abroad of Technicians of O.N.G.C.

129. SHRI 8. C, SAMANTA : Wiil the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) how many technicians were sent
abroad each year since 1955 by the Qil and
N I Gis Commissi for trainiog in
various aspects of oil and gas exploratin
and exploitation under various technical aid

and ag s;

(b) how many of these trained personnel
are at present working under his Ministry;

(¢) how many Technical Training Insti-
tutes are at present functioning under the
Commission and what sort of training is
imparted; and

PHALGUNA 4, 1391 (S4KA4)
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(d) whether training in production, well-
site geology, well-logging, exploration, geo-
physics and mud and cem>nt chemistry is
also given in these Institutes?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
{(a) The number of O.N.G.C. officers
trained abroad cach year since 1965 is as
under :

Year 1965 1966 1967 1968 1969 1970

No. of
officers 40 19 12 20 45 2
trained

abroad Total 138

(b) All the above trained personne! are
working with the Commission at present.

(¢) Two Technical Trafning Institutes—
one each at Cambay and Sibsagar—are
functioning at present uxder the Commission
Theoretical and practical traicing lo the
following trades is being imparted in these
Institutes :

. Welder,

. Electrician,

. Diesel Mechanic,
. Fitter,

. Auto Fitter,

6. Machinist,

P

(d) Arrangements for tralning in these
fields exist in the Institute of Petroleum
Exploration which was established in
January, 1963 in the Commission with the
assistance from United Nations Development
Programme,

Mational Buildiogs Constructioa
Corporation

130. SHRI 8. C. SAMANTA 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state y
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(a) whether in O:tober, 1958, a Co-
mmittee was set up by Governmant with a
Joint Sscretary of the then Ministry of
Works, Housing and Supply as its Chairman
and the Advisers (Finance and Construction)
of the Bureau of Public Enterprises as its
members to review the performance of the
National Buildings Construction Corpo-
ration Limited since its inception to investi-
gate the causes for Its losses, to determine
its capital structure and to recommznd
measures to further improve its working;

{b) if so, whether the recommsndations
made by the Commitiee were considered
and accepted by Government; and

(c) whether Corporation is at present
suffering a loss and if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) Yes,

(b) The recommsndations of the Co-
mmittee are being examined by Government,

(c) Yes. As on the 3lst March, 1963,
the total accumulated loss of the Corpora-
tion was Rs, 179,25 lakhs,

Amount Demanded by Calcutta
Corporation

131. SHRI JYOTIRMOY BASU i
Will the Minister of FINANCE be pleased
to state 1

(a) whether the Calcutta Corporation
has demanded from the Centre an Immediate
grant of Rs, 15 crores and a recurring
annual grant of Rs. 10 crores;

(b) whether the Mayor said at a meet-
fng of the Corporation Councillors that
unless money was forth-coming the civil
administration would be in complete chaos;
and

(c) 1f so, what action, if any, has been
taken on the said demand of Calcutta Cor-
poration ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) 1 (a) and (b)- No formal
request for sanction of such assistance has
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5o far been received either from the Stat®
Government or from the Calcutta Corpora®
tion, The latter, howzver, have sent a copy
of the prozeedings of th: mezeting of the
Corporation held on  16th  January,
1970 whe=reat the Mayor stated that,
in the context of the (financial diffi-
culties through which the Carporation was
passing, the Centre should provide an imme-
diate grant of Rs, 15 crores and a recurring
annual grant of Rs, 10 crores,

(c) The financial requirements of
metropalitan areas including their develop-
ment plans have to be met as part of total
State outlays/plans for which the Centre
provides assistance in accordance with the
criteria laid down by the National Davelop-
ment Council, The Centre doss not provide
assistance to city corporations as such
separately.

Private Foreign Investment In India

132, SHRI JYOTIRMOY BASU : Wil
the Minister of FINANCE be pleised to
state :

(a) the latest prlizy deci-lon of Gove
ernment, if any, with regard to privaie fo-
reign investment in India, particularly, in
respect of the conditions for setting up of
joint ventures with techaical and fi ial
collaboration of foreign firms;

(b) the concession given by Govern-
ment to the foreign firms till date since
1952-53 to attract foreign capital and foreign
technical know-how;

(c) further concessions demanded by
the high-leval del:gation of West German
financiers which vislted India in January,
1970 and the reaction of Govzram:nt there-
to; and

(d) whether before inviting further
foreign collaboration, @G.vernm:nt have
taken into account the findings of experts
that these collaboration agreements have
not helped Mindia to achieve self-sufficieacy
and that they have led- to more dependence
on forcign countrics ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP,C.
SETHI) 1 (a) and (b}, Goveram:nt's policy
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{8 to permit foreign investm:at and techal-
cal collaboration on a selective basls in
fields where these can make a contribution
to acquisition of advance forelgn technical
know-how, manufacturing and ial
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ions in selected flelds are allowed
after a through technical scrutiny eonducted
to ensure that indigenous resources and
technical know-how are not affected, imports
is encouraged aod savings in

)
subst

skill which are not available in the country
and whether the requirements of imports of
capltal goods are large. In this regard,
the Government have drawn up illustrative
lists of industries ;—

(1) where forelgn favestment might
be permitted with or without
technical collaboration;

(liy where foreign technical collabora-
tion might be permitted without
any foreign capital participation;
and

(iti) where forelgn collaboration (finan-

clal or hnical) is idered

foreign exchange and increased export ear-
nings accrue to the country.

Grant of Licence to Birlas for Fertilizer
Project in Goa

133, SHRI JYOTIRMOY BASU
SHRI TRIDIB KUMAR
CHAUDHURI:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to staie ;

(a) whether his Ministry clrculated a
note to the editors of leading news papers
in the country defending its decision to grant

necessary,

In the first two lists, the indication as
regards the range of royalty permitted is
also given, Foreign investment is not
pormaally permitted in the fields of banking,
commerce, {inance, plantation and trading
or in consumer and high profit industries
where the initial gain of foreign exchange
will be more than offset by the sizeable
outgo in the shape of dividends and profits.
The cases of foreign Investment and colla-
borations are screened by the Foreign Invest-
ment Board set up in November, 1968,

The important facilities available to
foreign investors are frcedom to remit
profits and dividends after payment of
taxes, repatriation of approved capital invest-
ments and payment of reasonable and fair
compensation in the event of acquisition by
Government as also certain benefits dnd
excmptions under the Tax Laws,

(¢) Recent West German Business
Declegation which visited India in January
Jast did not specifically seek any concessions.
The Members of the Delegation generally
sought clarifications on Government's current
policy regarding foreign investment and
collaborations and fn particular discussed
the question of changes in foreign equity
participation In joint ventures where expan-
sion was contemplated.

(d) Foreign financial and technical

a i to the Birlas for setting up of a
fertilizer plant at Goa; and

(b) if so, the text of the said pote ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN; : (a) No. The
note circulated to the editors was a general
pote covering the entire feriilizer pro-
gramme and giving the background of the
policy followed by the Government in res-
pect of fertilizers.

(b) Does not arise.
First Annual Income Tax Repert

134. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state i

(a) whether the first Annual Income
Tax Report has been published and if so,
whether Government propose to lay a copy
of the same on the Table of the House:
and

(b) if not, the reasons therefore and
the time by which it is iikely to be publi-
shed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP,C,
SETHI) 1 (a) and (b). Yes Sir. The repo
on Direct Taxes 1968-69 has recently been|
published. Copies of the Report have been
placed ia the Parliament Library,
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tad Chat

t by G , Reserve Bank
" of India, regnrdin: Decenlralintln of
Decision-Making for Economic
Progress

135. SHRI GADILINGANA GOWD :
Will the Miaister of FINANCE be pleased
to state 1

{a) whether the Reserve Bank Governor,
Shri L. K. Jha, advocated recently for the
decentralisation of decision-making for eco-
nomic progress in the country ; and

(b) if so, the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Speaking on December 14, 1959
at the first Management Convemion spon-
sored by the M ion of
South India in Madras, Shu L. K. Jha
referred to the need for decentralisation of
the decislon-making process for economic
progress in the country. The relevant
portlon of his speech is as follows 1—

“Qurs is a large country and like
most other large countries we have a
federal constitution, This implies a
certain degree of decentralisation of
authority, How ever, for purposes of
implementation of a plan it is not enough
to decide what 1s to be done by the
States. Both the Central Government
and the State Governments in turn must
lise the decisi king process,
so that problems as they arise are solved
where they arise rather than by refecrence
to the National or S ate Capital. The
question naturally has to be considered
as to how the thousands, if not millions,
of different decisions taken at different
levels by different authorities can still be
coordinated. The attempt to secure
coordinations by frequent day-to-day
consultations or by referrence to each
decision which can affect some other
sector to higher coordinating authority
can be potent cause of delay slowing
down the onward movement of the eco-
nomic and the implementation of the
Plan. The only way to avoid It would
be to have a detailed blueprint defining
the various tasks that have to be fulfilled
and then to vest the executives concern-
ed with appropriate authorily to take
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the necessary decisions in respact of the
jobs for which they are responsible. For
the proper implementation of the plan
there has to be a proper plan of imple-
mentatlon. And this has to be concrete,
detailed and precise.”

(b) Shri L. K. Jha was obvlously un-
derlining the importance of effective imple-
mentation of the plan,

Demand of the Workers of
Kolar Gold Mines

136. SHRI GADILINGANA GOWD
Will the Minister of FINANCE the pleased
to state :

(a) whether the workers of the Kolar
Gold Mines at Mysore had demanded that
they should be brought under the purview of
the Pay Commission to be set up by the
Centre ; and

(b) if so,
thereto 7

the reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir,

(b} Since the Kolar Gold Minlog under-
takings is a departmental Undertaking and
the employees of the Underiakings are Cen-
tral Government employees, they would
come within the scope of enguiry of propos-
ed Pay Commission.

Annual Anaesthetists’ Conference

137. SHRIG. Y KRISHNAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state 1

(a) the number and the names of the
countries which participated in the annual
A hetists’ Confe held in the iast
week of Deceémber, 1969 ;

(b) whether the possibility of taking the
anaesthetist to the cmergency spot in caze
of accidents considering the loss of time in
removing the victims to th: Hospital was
also discus:ed ; and

(c} if so, the data of the suggestions
accepted by Government fn this regard 7
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHR1 B, S. MURTHY) :
(aj The followlog five foreign countries
participated in a Conference of Anaesihe-
tists hield in New Delhi from the 27th to the
30th December, 1969 1—

(1) US.A,
(2) Canada,
(3) UK.
(4) Holland.
(5) Nepal,

The Cenference was sponsored by the
Indian Society of Anaesthetists and not by
the Government of India.

(b} No.

{c) Does not arise,

Oil Drilling Schedule in Certain States
138, SHRI G. Y. KRISHNAN : Wil
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Paucity of Drinking Water in Villages
of Mysore

139, SHRI G. Y. KRISHNAN 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that there is
paucity of drinking water in some villages
of Mysore State; and

(b) If so, the steps taken by Government
to remove the shortage 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) The responsibility for the provision
of drinking water in Mysore State Is that
of the State Government. It is also the
responsibility of the Siate Government to

the Minister of PETROLEUM AND CHEMI- formulate water supply schemes, determine the

CALS AND MINES AND METALS be
pleased to state :

(a) whether a Schedule has been drawn
up for drilling cil in certain States ;

(b) whether any expert advice has been
sought for obtaining best results in regard
to deep drilling in certaip regions ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R, CHAVAN): (a) Yes. OQil
and Natural Gas Cr ission has a detailed
schedule of drilling.

(b) and (c). The exploratory and pro-
duction drilling is carried out after a siudy
of the avaiable data by the experts woiking
in the Oil and Natural Gas Cowmission
which includes besides C isslon’s own
cxperts, a few Russian experts as well as
a U N, Adviser. An exploration Group
which_ is a top technical advisory body in
the Commission, constantly evaluates the
prospect in different regions and is represent-
ed by the top experts available in the
Commission iIn different fields.

priorities and outlays for such schemes and
to execute them. During the 1V Plan, the
State Government have proposed an outlay
of Rs. 4.00 crores for piped water supply
facilities and Rs, 3.00 crores for well cons-
truction programme in rural areas.

Consultants deputed by Messrs John
Taylor and Company

140, SHRI G. Y. KRISHNAN : Will
the Mioister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it has come to the notice
of Government that the Consultants deputed
by Messrs John Taylor and Compaoy are
merely  their  ropresenlatives  but  not
technically qualified and experienced to be
consulted on several problems facing the
mining undertakings;

(b) whether this issue of retalning or
discarding services of the highly pald Con-
sultants has been discussed in the Directors’
meeting or examined by lodian expert; il so,
what is the result; and

(c} whether it is not high time to
discard such fo:eizn inexperienced personnel
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forthwith when more qualified and expe-
rienced hersonnel are available in our own
country 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) 1 (a)
The consultants deputed by Messrs John
Taylor and Company for the Panna Diamond
Mining Project of the National Mineral
Development Corporation Limited and Gold
Mining Undertakings are qualilied mining
engineers geologists.

(b) and (c). The question of retaining
the services of consultants was cousidered
by the Board of Directors of the Kolar Gold
Minning Undertakings and a final decision
to retain them or otherwise is yet to be
taken,

In so far as the Panna Diamond Min-
ing Project is concerned, the position will
be reviewed by the Board of Directors of
the National Mineral Development Corpo-
ration Ltd., before the present term of
consultancy expire in August, 1970,

The decision on extending the tenure of
the consultants, on expiry of their present
terms, if found necessary, will be taken
keeping in view the availability of qualified
and experienced personel within the country.
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Manufactore of Bitumen Drums by
Burma-Shell Refinery

143. SHRI SITARAM KESARI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 104 on the 2lst
July, 1959 and state 1

{a) whether the Burmah-Shell Refinery
have expressed their inability (o indicate (o
Government the number of bitumen drums
which they are manufacturing out of one
tonne of steel;

(b) if not, the reasons for not collecting
the requisite information and placing the
same on the Table;

(c) whether Government would investi-
gate thorougly into the reasons for difference
of three drums in respect of supply of
Bitumen Drums made to Esso Standard and
Caltex Refincries by the fabricators cone
cerned and lay their findings on the Tuble ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) M/s,
Burmah-Shell  have intimated that  the
number of drums manufactured out of one
tonne of imported steel separately is not
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available, The number of drums manutac”
tured per toane out of both imported and
indigenous steel has been supplied,

\b) Does not arise,

(c) The ESSO Refinery’s drum is
slightly bigger which accounts for difference
in pumber of bitumen drums made out of
one tonne of steel sheet, The pumber of
drums obtaincd by Caltex are almost the
same as by Burmah-shell,

Assistance offered by France for
Off-Shore Oil Explorstion

144. SHRI SITARAM KESRI : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that apart from
Japan, France has offered assistance for off-
shore oil exploration;

(b) if so, the nature of the assistance
offered by France;

(c) whether Government have taken any
decision in the matter; and

(d} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHVAN) : (a)
A french group Jed by the French Institute
of Petroleum has offered assistance in
off-shore drilling in the deeper waters of the
West Coast.

(b) to (d). All the offers received so far
are under consideration, It will not be in
public interest to disclose the details of
these proposals at this stage.

Factories for the manufactare of Bailding
Components

145, SHRI SITARAM KESRI1
SHRI RAMACHANDRA
VEERAPPA 1
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to slate :
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* (a) whether it is a fact that Govern-
ment have decided to set up six factories for
the manufacture of building components, if

so, the details thereof ;

(b) how much money is to be spent on
each factory ;

(c) the source from which Government
propose to meet this additional expenditure ;
and

(d) how far the scheme is to te helpful
in the construction of houses where these
factories are to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : (a) to (d). No such' decision
has been taken by Government so far. But
an Expert Committee, appointed by
Government, {s studying the question of low
cost housing including the adop‘ion of pre-
fabrication and mechanisation, It is pre-
mature, at present, to give detalls on the
other points raised in the question.

Ceiling on Urban Property
146. SHRI SITARAM KESRI :
SHRI PRAKASH VIR
SHASTRI :
SHRI Y. A. PRASAD ;
SHRI HIMATSINGKA :
SHRI ESWARA REDDY :
SHRI RAMA CHANDRA
VEERAPPA :
SHRI MUHAMMAD SHERIFF)
SHRI SHIV KUMAR SHASTRI :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that Government
are contemplating to fix a ceiling on the
urban property ;

(b) if so, whether the Siate Governments
have been consulted in this regard ;

(c) the reaction of the State Govern-
ments thereto ; ’

(d) whether Government have arrived at
a final decision in the matter, if so, the
details thereof ; and
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(e) the steps Government propose to
take to implement the decisions ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) 1
(a) to (¢). A Working Group has been set
up to examine various aspects of the
question. We have also written to the State
Governments to ascertain their views,

Increase in lapse Ratio of L. I. C. Policies

147, SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that the lapse
ratio of L I.C. policies is increasing every
year, if so, the reasons thereof and also the
percentage of lapse ratio in the last three
years—ycar-wise ; and

(b) what necessary steps have been taken
to check this flow with details ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) No, Sir. The overall
Japse ratios of the Corporation for the last
three years were as follows :—

Year Lapse percentage
1966-67 1.4
1967-68 7.0
1968 69 6.3

(b) Does not arise,

L. I. C. Expenditare and Profits

148. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the expen-
diture of Life Insurance Corporation is more
than its profits; and

(b) if so, the reasons thereol ?

THE MINISTER OF SUPPLY AND
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THE MINISTER OF STATE IN TH®©
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (2). No, Sir.

(b)

Payment of Bonus to Employees of Indian
0Oil Corporation

149, SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state 3

Does not arise,

(a) whether It is a fact that bonus is
allowed to low paid staff of the Indian Oll
Corporation and due to this the staff who
are getting betwezn Rs. 400/- to Rs. 500/-
are getting less than their junior staff who
were benefited by 14 per cent bonus;

(b) whether Government are consi-
dering this matter at a high level to save
and check the prevalling demoralisation
among the senior staff; and

(c) if so, the details thereof and if not
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN):(a). No. The bonus
is being paid to the employees in accordance
with the previsions of the Payment of Bonus

Act, 1965,

(b) and (c). Do not arise.

National Tourist and Ebtertainment
Fair in Madras
151. SHRI BABURAO PATEL : Will

the Minister of FINANCE be pleased to
state §

(a) whetheritis a fact that over a
dozen Geisha girls from Japan were imported
for a National Tourist and Entertainment
Fair held in Madras during Deczmber, 1969.

(b) whether ft is a fact that 30 Japanese
cars with stunt drivers were also allowed to
be imported without licence and duty for
the said Fair;

(c) if so, the specific reasons why the
foreign exchange regulations were relaxed
in the cases by the Reserve Bank of India;

PHALGUNA 4, 1891 (SAKA)

Written Answers 182

(d) whether it is a fact that the Prime
Minister had personally approved of these
imports as published in the newspapers and
if so, the reasons therefor; and

(e) whether this Fair with the Japanese
Geishas was inaugurated by the Union
Minister Dr. Karan Siogh on the Christmas
Day ? -

THE PRI{ME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND THE MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) 3 (a) and (b). No,SIr.

(c) Does not arise,

(d) No, Sir. At one Stage when there
was a proposal to invite a cultural troupe
from Japan, Government asked for further
details and were willing to consider the propo-
sal subject to certain conditions. Since the
proposal, as it emerged was not found
acceptable, Government’s approval was not
given.

(e) The National Tourist and Enter-
tainment Fair in Madras was inaugurated
by the Union Minister of Tourism and Civil
Aviation, on Christmas Day. However,
the .reference in the question to *‘Fair with
the Japanese Geisha’ is not correct.

President’s Awards for the Officials of
Income Tax Department

152, SHRI MAHADEVAPPA RAM-
PUR : Will the Ministor of FINANCE be
pleased to state :

(a) whether it is a fact that no Presi-
dent’s Awards for meritorious services on
the lines of the Awards given to the Central
Customs and Excise sides have been introdu-
ced in the Income-Tax Department;

(b) if so, the rcasons therefor and if not,
the number of Officers In Bombay, Delhi
and Calcutta Circles who have so far been
given these Awards;

(c) if the reply to Part (a) be in the
negative, whether Government have under
consideration any scheme for the introduc-
tion of such Awards in the Incom-Tax
Department, and if so, the broad outlines
thereof; and
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(@) when it is likely to be introduced 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) to (c). The proposal for giving
President’s award to officers of the Income-
tax Department is under examination by
the Government, The question of consi-
dering any scheme or introducing it does
not arise at present,
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fauaral gar 60 ag § afaw sy arr
wfidi 1 o Agad 1€ §;

(%) a1 afenx fadias afamfat
¥ @iwd 3 & fad WAF wEw W
Sl &1 Agasdr 1 2, afs g, av awn
@ 39 fang a0 s & 0g
0T

(=) #ar afearx fagism Frawdt &
geafas wi"t w741 &1 grmA wafas
STAR H1 § avars gt w1 & ufr &,
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ot g wwie et gifr g 2 7

zaree qan gfcar fagvem st fam,
WA a4 A faww wAew § e
HAY (2o =itafa weadr@d) @ (F) Aaar
315 Fqg & T qaufa &1 geaq far
g
(=) agi sty sad & s & fou
#1 wf sueqT w1 wfawa g@ AW E :
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AT = A w1 sfama
1. Jaid 78.1
2. wfaerar 42
3. 5 farem 48
4, geart O | @ 7.4
5. wEeET S geaiET 2.9
6. w13, farg @R 0.8
7. a3 1.8

(7) st geT TOF wwAy W E I
&- guy i & qgasEl, g9 9gamr aqr
safea mf fadesi &1 war ) framay,
1969 a% =T T & waaAwrs T F
58.32 m1q TEafadl (15-44 @rg a7
gzAT) § afeart foves qmar foam & ot
o gm gwfadl ¥ 1579 wfwma &
Faax 2\ FE Y 112 shww swfaal
¥ qaa= sU S &, 2.8 wfvaa w1 g
qgamaT a4t § st 179 gfawd ewfa
syafea mifadast ST advEC @ §)
g1 ® ¥ wfasiw Si & a7 I a6t
& ruw afeart frftas st §

(9) ot gf, s9Aadts = § T @
qie safgadl M A ¥ g ATAST
#Y gaar et 1 fee @Y, @ aw
wE g 69 @ @A Y d@r 1
o W T g U§ AmWl S §en
v g
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(¥) T fadtd wra g€ 31 saar
T F¥ I § HX IT Afat F e
FIEATET FT A § @ W qvEeq § ard
fod g aqAat w1 g A @ &

() o<F= & sar & it Frf g
T g

TATET AT QAT 9T =R

155. «t JrsaT aves : T Tavee q9T
afca fagiaa ste famto, smam a@ar
Ty fagm @6 ag @ad # oFW
w30 fF :

(F) #Fa1 =iy 99adfs atgar &
ey gaie Atae 93 fRgar saw
frar smoar AT @i & wgd a9 g
&1 ¥ gas-995 fraw sfasa wfe &=
Y St

(@) wareen gaTe AT F AIAS
# qrdlor A1 &Y S R o @ e
FOU ;AR Frag g @ fe andor
#1 # faer $@97 T 399 0F e g,
fygi smatma Wk TR ¥ fec g9
saear & famd ¥aw Fg A &
19 9851 T &

(@7 agf gad 5 F9g O
o 1 faed & s1onr was  safwal ¥t
geg & It

(7) 37 9 ¥ qqd &1 Qv Tgar a1
@ g A afz g, @ g9 Aeam ¥
faq F7r Frdard 7 o @ §; sk

(%) 7ar wrdYor &¥a1 § @ i a
ofcfg § 9@ Y sqFTAT T O
HEITTE GioT &1 gL &1 faare § 6l
aft 7, @ 9% w1 s §?
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ey @ qfeare frdtes
iz famio, waw qqrardg  fasw
W@ # Ter weAt (q0 go gfw) ¢ ()
4t gy AgAr ¥ w@eey FEAFA1
¥ foe 437.50 Q0% =¥ aEfed &0
T

Y E qE ¥ AT U H A
¥ ggQ a1 9 At & wareeg FAHA]
Ffor femramr g1 3 wgwn R E
fe At T or &t # @A A AWl
Tt wen & fog aeqa: feadt-Faadl w9
s §F A3, sawr frafa a=0 a@q
FEAT FfET § 1 W AT W @y
gra~ft fawrw Fidwna faeafafas das
F oia o § .

(i) fefrcar 3e-3w faad swa™
#NATSY 0F qrAfAT TFEeT FE & (57
76.49 377 &7 F wiFeq ¥ fage w9
H qrdlor AT FY ST G | AEvErel
a1 g HGF F wwa aEnsi
uq sigaredl & fau fFu fFg ag 89.77
ST TC F FETA F7 709 W qrano
sAar M 9f=war § w@ifE mgd &Ai ¥
wqifq@ sreqmre g9t AlgEEE WA
FAAT FY FrazaAFATSHT F A QI FW §
FeqarEl # Ivmre qar gifaer & fog
Wi &t groa qT satA fear srar @ oA
fegg oid ox fFag am &7 #1 ¢
ATAT AL & T FT | THY GFIC, A Fegl
¥ fmfis gredt  gfaarg ot e
aar & fou gueeq § 1 gafns w@mea
=1 & adg A T wA A ¥
fou o7 swrarel ¥ ¥ 3y fadwam faer
qqT AR & F AETAE IS AETATH
F w7 H wed &

(ii) gardy A fagaw famd ol
St guEdiy qismr § 127.01 FQ%

FEBRUARY 23, 1970

Written Answers 188

¥ F1 fagaq &, gew: grdlor s=ar w
& o 9gAM EW oAtAr § s
aafiar a1 J9F IYAIT FEHET @
g qm, ge5, g, OF Wdmafz @
fag=aw swwn afmfeg §1

(iil) = oa fafwemr, fafee
wgEuT a¥a fafewar foar : 3 =gEw
Y gofter ud wEgd war dW0 &
vorf & fou § #0iff = doami &
aifgsr qaft Y greta F e 9 f23
wix & 7 fo ga st g fd QA ame
AR E HgaT qW g F w7 | s
FTEFAT § W T & AT F I F AT
g ity @ wfafea sdofai #§
afasin & wEEsa ww dA A
fafscar dareit ¥ faearz & fou

(Iv) wfamw s@aw : 58 FGFR F
fou faafaa &1 7€ 1293 #07 @¥ «t
ufs geaq: du Afsas swfal &
wfmern & fod @ 1 gad ¥ F16 S0 F1
wi & =i # (g frar s 1 sngEfas
qaadig diamsl § Taeeq glasmi F0
qafd g7 F1 SqesEd & wiefaw sf-
fag #fai &Y Iowegar 9T fasic
FLWTE |

(V) wetm fafesr  mamed
1626 (T X F =IEdr § AR
@ SIS & F@dAd FIE seqrey §
S oFar 1 wors & feg mw oA ®
F1T w1 § | 9% wrang Wt wgd &l
¥ foag 48 wewdls @A dgEAR
qgr 99-AM A1 § @gF sewars qrA T
ST &Y FFWFAT F¥ 9T F@&

(@) wgdy =1 qar a3 § aevaret
T A1SEITET K [T FIAT JEAA: UG
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qUHT &1 faead &1 FE 0T weT
aeF AT @ guear & wlg @aw §
AT A N aramavast @i F
fog Aragas qraaa fFY wd 8, fadg-
Far fasr qar aigs wat 9 A3fas oF
I At & fou afafier gl 37
FoR AU E e LS HECTE S I LI O (U
s ¥ foq gfawa sdwg & agan
EFC | 2w ¥ 90 wlaga ¥ wfas @ry-
zifas fasrg gosl a1 gufas e
Bv7 & weqlid ST AT I & | T TIEEn
e Q0 IAGT F €areeq F1 gafas €9
¥ 33 OF FEg-farg (BEw-carge)
Ferd ®d FW@EI LT 1969 A
4,930 wrafas Tarwer ¥ 9w WU
7z faa § fe atdqr faar qafe & <=
@t wavsi w1 oifF ol gF @ Fa-
ig A § wAw wafAs @ FET
F g7dNd @Er Wiw o qgE, gad
aqr §igd AFE X qw g9 #
grgfa® £1FzT FE1 A FWF
fer wmam: 50 @@ Ty, 1900 =g
%T7ir qar 1668 #r@ &7 F1 fagaq fyar
qqr 9 | 94y gaadty FaAr § o -
wii ¥ fag 76.49 FAg =¥ (IFard
ez JArAi A gEg FREF fag @
TaTa ggaar ¥ §7 § FEa gifEr-
frg e § 4198 A3 Wy aFur
grafas eareet IR0 1 e ¥ fou
Tir @=T § 3215 0T wU &
sgaeqr wt 0§ § |

() g8 wergAl Y qar wary &
fafies fafwcar agrar F oww & aga
FHT AT IRA

() A& #rE gaam Sv@e 7@ ¢ 6
foad fe 73 ww g as f5 gf § @
w1 (9T qgaT SwTEr |
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G Maffimwwrmsfega @
77 § w1 7 § sfafaq s Sgeew
g1

1At ¥ siaw o¢ sraRa
IETE FTCAEAT

156. sit ama= fag gawg : w@w
dRtfAan aa1 TEmA WX W g
oAt g7 2a # Far 230 fr new w2 F
FAT § 3wy g amafa Enfs
S9TF F@Ar saifag F F gy §
gt wafa w1 ety qar g ?

4 Aifeam anr @@ ST "W aur
o1y AETHAH Tea-HAt (s @ e
AgM): FIFITH AEq 939 F FAT IHF
wEF o way 9T gafig & IE9wE
@A F emgAr &1 fagrg s H
I 7T faar & 1 fa¥ely @@ & d9w
aFTgE M W@E

T I W WEEFLW

157, st wmaw fag Foawg - a4qm
qifeaw qur TA@A @R WA Fan
arg "4 ag aa & O F fa:

(%) #ar fFaY safs maar dnsv
¥ g I F USAHIT FY /T 7Y
AT

(=) afz g, @1 98 9L IR
Far wfafear g ?

q2feram qaT WA WX W aun
a1g AT ® TEA-HA(H sy T|):
(%) &l (@), +er a9 §E T AT
I F uaF F gracy # qua-

897 9T @ ATIIA[PET . W
g € ' FR¥® gwm w9 Agag
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il ¥ grew ¥ oFwRIX #)
g9 Afa 30 #%w, 1956 & s
#ifg gwer # fasifa &1 e Aifa
W W19 sEEEaEl & faER § @
FegwEr g falw gwneEl/ avdEi
FY IA% qui F MATT G T A ARAY

TRAYT AATfAeT A1 WA I g
&< w1 ynAE A fwar s

158. =Y &<y a4 : guy fa= st
T q@T #Y Far w4 R

(%) 7ar 7g a= § & maige (S
) ¥ feo swiw 99 rsfige AT
arfesT Ft T araw agf F @ §

(w) afz gt, @ 9% ¥ =12 §;

(1) sarag ¥ ¢ f& AeigL Ang
aifeer & q=a8 ¥ T wReE F 9T
w1 91§ gfadzw 3w ¢; Al

(7) afz g, at s@ ¥ ¥ q@It
gra Fur fraga foar war § ?

faar swrer ® Tew WA (st 9o
wo ¥8Y) : (F) o, g

(@) ¥ me AN gfa A9,
fedl U= T ama usy F A= el
wifawa gra amd 0 F F s
@ ¥ dfaem ¥ ageyz 285 (1)
& avia gz fadt gf &

() =i, 7€)

(%) ag ar= ag gsan)

Sample Survey of the growth in
population of Patna

159. SHRI
TRI 1 Will the Minister of FINANCE
pleased to state : :
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(a) whether it is a fact that a sample
survey of the growth in population of Paina
was conducted since its population according
to 1961 cepsus was within 10 per cent of the
qualifying limit for the next higher class of
cities ;

(b) whether the sample survey so con-
ducted by the Reglstrar-General of India
revealed that the population of Patna has
crossed four Lakh norms fixed for wup-
gradaticn of Cities from “C’ Class to 'B-2" ;

(c) the actual figure of population of.
Paina after sample survey carried out by the
Registrar-General of India ;

(d) whether towns in other States were
upgraded in the past taking into considera-
tion the population growth after census of
1961 ; and

(¢) the peculiar difficulties with the
Government in upgrading Patna to B-2
Class City taking into consideraiion the pro-
cesses of upgradation of Nagpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Yes, Sir.

(b} Yes, Sir,

(e) 5,10, 945,

(d) No, Sir.

(¢) A sample survey conducted by the
Registrar Gereral of India in respect of 38
cities revealed fluctuaticns in the ropulation
growth as between different  cities/towns.
Meanwhile, representations for upgradation
were also received on behalf of employees of
some other towns not taken up for the

sample survey. Hence the matter is still
under the consideration of Government,

Fagt atar afedisn & ImrEa
wem wy wrfed
“160. it TrRTEATT TR
ot gHo AT ITAMT :
=t sfiwez Maw :
=t o Fo fagmr:

1 G3faam A97 wWER W WA
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A9 oY WAt A TIT I I F4A 7 ¢

(F) 391 STHT ®1 sAA 29 AT,
1970 & “g'fsa7 Gagw @'’ AT 97 A
‘i sedaea”’ s ¥ @A g
fag go wrriesis e ) AR) e
T g

(@) afz g, o g8 @vww § &R
*1 77 wiafwar §; st

(n) Fraifea gag § §aY giar @
¥ Jeqrga #14 F qU FW 3 fow gIFT
ETU 541 FrAATE 7Y A wWra ?

F2Yfraw @4T AR AR A zm
o1g W T § wea-AaA T (s wree )
(%) o, g

(&) & (7) . fegear sivT fofaze
gra a€, 1968 § SArs gAATEt F AqAIT
SANSET g 1972 § g s e
st fAag ar 1 g3y W& F wvew §
fesrzal, fafgszdi afy #1 affaw 1
far s & afeal & w1 & fafwes owet
& a1g fed o ¥ 3 A M gmgAr g
o0 & agat fraq anaEfe @1 gAu-
F@FT g Frar @ 1 faad qu am
T UEFl w1 qU FE F fou gurfaa
fafqat & d%a fash | aralgar 1 d)
1 50 & fog gg Iamg fear am g ¢

Prices of Consumer and Food Items

161, SHRI S, R. DAMANI :
SHRI JANESHWAR MISRA 1
SHRI VISHWA NATH
PANDEY :

Will he Minister of FINANCE be
pleased to state :

(a) whether prizes of consumer and food

{tems have regi ani y OF
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during 1969 over those of the previous two
years and by how much ;

(b) if there is increase, the reasons for
the same ; and

(c) the steps taken to check this trend ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1550/70].

(b) and (c). Whereas the yearly average
of the index number of wholesale prices for
1969 showed an increase of 2.1 per ceot
over the previous year, the yearly average of
the group index for food articles for 1969
stood 3.7 per cent lower than its preceding
year’s level. Prices came under pressure in
the early part of 1969 mainly due to decline
in the levels of production of certain agri-
cultural commodities (e g. coarse cereals,
gram, raw jute, cotton and oilseeds) in
1968-69. Also, towards the end of the year
there were renewed pressures on prices dus
to downward revision in the crop estimates
for 1969-70 as well as duz to delay in the
winter rains in certain parts of the country.
Therefore, In order to restrain price increases
in the case of iandividual commodities,
Government has becn taking various

which include tightening of credit
restrictions on bank advances as in the
case of raw cotton, vegetable oils and
oilseeds, arrangem:nt of larger imporis as
in the case of raw cotton and soyabean oil,
restrictions on holdings of stocks with mills
as in the case of raw cotton, and thé extend-
ed use of the Essential Commodities Act.
Government has build up a sizeable stock of
foodgrains and continues maintaioing a
system of public distribution in order to en-
sure supplies of essential commodities at
reasonable prices, The total offtake of
foodgrains from the Government stocks
amounted to 9.6 million tonnes in 1969,
There were 1,38,250 fair price shops in
the eountry at the end of the year.

Children's Hospital in Rajasthan

162, SHRI N. K, SANGHI :
SHRI V. NARSIMHA RAO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state whether it is a
fact that Government propose to establish
children's hospitals throughout India as a
part of the Family Planalng Programmz and
if so, the numb.r of hospitals that are likely
to b= blished in Rajastt durlog the
financial year 1970-71 ?

THE MINISTER OF STATE IN THE
'MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) 1 A suggestion made
to this effect is under examination.

Filling of Income-Tax Return by Ministers
in various States

163. SHRI N.K. SANGHI ; Will the
Minister of FINANCE be pleased to state :

(a) the number of Mialsters including
Ministers of State and D:puty Ministers in
various States who have not filed their
Income-Tax return for the assessment years
1967-68, 1968-69 and 1969-70 ; and

(b) the action Government have taken
or propose to take against the defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) and (b). The information is
not readily available, 1t is being collected
and will be laid on the Table of the House

as early as possible.
Housing Loans for Chaadigarh

164. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) the amount demanded by the Chan-
digarh Administration for Housing loans ;

(b) the amount likely to bz made avail-
able for the purpose ;

(c) the number of houses to be cons-
tructed for Central Government employees
in the current year ; and
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{d) thc number of employces of Punjab
and Haryana who are on the waiting list for
Government accommeodation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND UNBAN DEVELOPMENT (SHRI
B. 3. MURTHY) : (a) and (b). For the
year 1969-70, the Administratian had asked
for Rs. 4 lakhs as Plan fund and Rs. 60
lakhs as non-plan funds for housing loans.
While, the plan funds have been made avail-
able in full, final decision regarding provi-
sion of non-plan fund has not yet been
taken.

(c) Construction of 200 houses of
various types has been sanctioncd during
1969-70,

(d) 13,958,

Delay in Starting Wor k at Rakha Coppar
Project in Bihar

165, SHRI SHRICHAND GOYAL:
Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to state the reasons for
delay in stariing work at Rakha Copper
Project In Bihar 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : The
seheme for the developm:nt of  Rakha
Copp:r Pioject (Pnase 1), by the Hindustan
Copper Lid, at an estimated cost of
Rs. 7.41 crores was approved by Government
in July, 1969, The Company is presently
engaged in preparing the D:tailed Project
Report for the scheme. Though Hindusian
Coprer Ltd,, staried preliminary work on
this scheme in August, 1969, in the absence
of a prospecling license which has been
granted to the Company only recently by the
State Government, they could not take up
full scale operations.

Ruby General Insurance Co. Ltd.

167. SHRI S. M. KRISHNA : Will
the Minister of FINANCE be pleased to
state :

(8) whether it has come to the notice
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of the Government that Ruby General
Insurance Co. Ltd. has recently siopped or
have not allowed some of their agents to do
further business;

(b) if so, the names and number of such
agencies which have been closed by the
Company from the Ist January, 1969 to 31st
December 1969;

(c) whether it is also a fact that those
ag:ncy holders were related to some of its
high officers, vfz., Divisional Manager,
Distt. Manager; and

(d) the time for which those agencies
were  running and the total amonnt
yearly paid to those agency holders during
the last three years and causes of their
closure ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
R. K. KHADILKAR): (a) No, Sir.

(b) to (d). Does not arise.

Special Finance Commission for
Backward States

168. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :

(a) whether Governmeni’s attcntion has
been drawn to the demand made by the
Government of Orissa for the appointment
of a special Finance Commission for bring-
ing the backward States at par with the more
advanced States; and

(b) if so, the reaction of the Central
Government on that score?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Government have seen some
Press reports regarding the reported sugges-
tion of the Government of a special Finance
Commission for backward States but no
formal communication has been reccived
from the Stale Government in this regard.

(b) The problems of backward regions
have to be tackled through the development
Pians, The  formu'lu for the distributioa of
Ceantral assistance for the State Pians already
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national avcrage and 10 per cent for special
problems, In addi:ion, iocentives are also
being provided for investment in backward
areas in pursuance of the decisions taken in
the National Development Council Com-
mittee of Siate Chief Ministers held in
September, 1969, .

Licence to Birlas for Building a Fertilizer
Factory in Goa

169. SHRI RABI RAY :
SHRI JYOTIRMOY BASU :
SHRI UMANATH :
SHR1 K. ANIRUDHAN :
SHRI P. GOPALAN :
SHRI RAMAVATAR SHASTRI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment have received leiters from Members of
Parliament protesting against Government’s
decision to grant licence to the Birlas for
building a fertilizer faclory in Goa; and

(b) If so, the details of the steps Gov--
ernment have taken on that score ?

THE MINISTER OE STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b}, A
letier from a Member of Parliamsnt has been
received protesting against the final clearance
given by t(he Goveroment to the Goa
fertilizer project. Governmeat have consi-
dered the matier and have come to the
conclusion that there is po ground for
changiog the decision.

Fresh Probe ioto the Death of
Late Dr. Lohia

170, SHRI RABI RAY : Wil
THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(2) waether it is a fact that Gover-
pment are going to issue orders for a
fresh probe into the death of late Dr.

gives igh to ic backward
of States by sctiing aside 10 per cent for
States with per-capita income less than the

Ram Manohar Lohia in the Willingdon
Hospital, New Delhi, in view of the new
facts that have come to light; and
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{b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT ( SHRI B. S. MURTHY ): (a)

Mo Sir, since no new relevant facts
have come to light to justify a fresh
inguiry.

(b) Does not arise.

Reduction of Expenditurz on Government
Institutions, OMcials and Ministers

171. SHRI K. HALDER :
SHRI ESWARA REDDY :
SHRI K.M. MADHUKAR :
SHRI DHIRESWAR KALITA :
SHRI BHOGENDRA JHA :

Willi the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Govern-
ment are immediately taking effective
measures for steep reduction of conspi-
cuous expenditure of the Government
institutions, officials and Minlsters; and

(b) if so, what arc the steps so far
takan to this effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Several economy mea-
sures for containing administrative expen-
diture have been taken during the la.t
few years, such as iotensification of staff
inspection studies, ban on upward revisi_un
of pay scales, restrictions on coatingeacies
including purchase of imported cars,
economy in travelling  expenditure etc.
Apart from cootinuing these, no fresh
measures have been d:cided upon, but
economy measutes being a contioulng
process, the matter is coastantly engaging
the attention of Government. In particular,
the Budget Estimates of Ministries for
1970-71 have been scrutinised from this
apgle and provision for such items of
expenditure as entertai ts, conferences,
travel allowances and furnishings has been
kept to the esscotial minimum,
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aifmen awi # faata fawmr

172. &t Wwg 9@we : 77 faw @AY
22 fzmraz, 1969 ¥ aarifes o=
&1 4780 ¥ AT F graey ¥ ag A@mw
T FH ALY fF ¢

(7) frafasl & o awa & fag
frafa fawmm Y cqrer 5@ & wena
I g9 995, 1969 ¥ wary foord
F gro qmr fay o feala gt
AqIwHE #71 q; A<

(@) @ seswdl aq  awafas
frata &t geamens feafr sar & 7

faqt woeg § T s (o o
do : ¥) : (%) faw S #) fadsht gar
FT FIER FIH F Jfgsrc s § 977
frafa ww @l &1 gwE, fad 35
g w9 @, 1969 ¥ faar aar ar, faasr
I« fratasi, fadm =9 & @ faiast
ST AT qEgHi ® Fatasi w1
qatewT 97 &7 F¥ Ghaaet v faeq
&A1 a1 | 9fF ag g frata & faed
fadry wedl 7Y g FA B 9@ ¥ A
feqt nar a1, gafeq fod 45 3 gam
¥ guy frafa & area § 1§ ggam
T T A

(@) zafas sgami sy s ofe-
oAt Y AT FO T aAS G2 G A
aAar

fmd ds we gl gro IWR
S § wrerd &6 € FgEa
* 173, sit swg S ;a7 faw A

7g qATH FT F@ w0 & :

(%) ®1 2 @Y, 1970 & ‘fegeam’
(Fedt) # srfare ag @A Aw @ 5
foad &5 a% AT I IWIRAT § A
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FEFTd &1 F1 GgIAET W FILCF
fear @ ot =0T 1 35 FA F AGFT
®E

(=) afzgf, @t 53 & s 99 EE3
¥ Ay qar 9F #41 § AR

(7) gt Y g T Y F AW
wror § 7

faer o § I WAt (st S0
o ¥ : (%) wiv (@) W
fEg §% 7, 59 od F S FE B
327 ¥ fo faely ot 45 gru foq I/
1% HW 39 4% g7 f g A ot
w9 ¢ srafea 7 Tifge feasr wafe
g 4 g€ &), ININIW F g FAW
sgETdt 481 & @ W foed
&F gra "wEL A wEr Eo-Earey
1 myw, 1969 ¥ wafm@ &
faar a1 | feeg wreata fead 47 #1
T 5 ArEAEAT F 31 O &@EEl 9T
wrar aar sfqees ga, 1969 # g2 foar
qhT | IIGE I GEHQ AR F A

PHALGUNA 4, 1891 (SAKA)

skIF A ey an § —
®H weT % & AW w9
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4. Fed1g @gFd g%,
Y3, SUT WIW |
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(M) *=m mgerd &8 aru =mwl
F! 9g@ F9 TGS g F FTON 51, T
mA% § qar AT 4gd Ffew g M
R 9T ag FFT 9T gFAT g FF gEAwl
T AT ¥ 57 graAeg § ATIEEEF IGH A
Rl 17 A FIR ARMAD F qAIT F
FTI & AAT AT § 1

At 33w frm fafmde, e
g7 g1 faares & awra # wfew
faerew

174, w1} RYWg RAW : |1 GEER

qAT TEEA W WA a9 g WA qg
Tam #t gar w3 5

() #a1 ag v § fs famis 8 sy,
1970  ‘wrt” FwrATT 97 ¥ ‘fash
sfaey wifge” Ads F a=ada ardg
aw i fofats, mwagz w1 fasmow
HeaT 25/69 swmfad gut 41, swiE -
wer T A wfaw fafg 10 w99,
1970 «Y;

(=) afz &, @t z8 fasreT o7 g
afas 20 ¥ 791 grar T °1;

(7) FAT A ¥ @S W I Frw &
ax g1 faamal 1 @ g g gwifaa
fevar strar <gr & faw &1 afonw ag gar
¢fpaag qx gam 7 fasy & wrew
I9F famw & ®19 $0 @ sH=ifay
& afafees w7 wd=rd I997 w19 7
I3 GF §; AT

(w) afz &, a1 gu feafs & gure
FRE Pram sdad srar @ g ?

qatfaaw A9t WRA W awW
ag AATEE ¥ Ieg w1 (s qMe e
agm) @ (%) W (w). fawmow, ot
oF gifys wawq Fr ar, 25, 12, 1969
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a® ot grafag AT 9 §  swfad
g ar faamg ‘am’ & fow 7 7g fawmaa
6 % 8 srady, 1970wt wwfaw gar
ar) ‘w7 famreA #agy ard
gfwr O 9T 33 gt oA fasmgw |
6 g1 8 sad), 1970 ¥ qgx wwifad
g FT T |

() ot 7 faow grr wgArd W
W4T g & fF andgT o Jow ¥ fag wnd-
fas smER o= F ark § 15 fedi &1
#tT atfgs miedly fasmoAi & X & os
AEW sz gay faar @ar § ) o www
yfgs wiw famdl & @it F 9ar
FTEg ¥ A1q faT a5 F¢ femmamrg
99 AZAYW FATAI 97 9GS § I &1 |

(7) faorwr ag glafeaa @ w1 @5
war| F3@t g 6 favmm gaee o &
frga fafe oz yafag &1 o it fasew
& T 9T ATAIA TH qEqT F F1 qfeqw
fafg ggr & st & aifs @il 3w
9% g7 9T AT qF |

fag dtn aat & wiow ang & @
feraw qaT TawEE WX AW aar Ay
ATy & wEiw w14 w7 @ vl

175. it wreg w &€ : ¥4 GaXfeaw
4T HEA W @E qAAg WA qg
A FY FA0 F4T fF 2

(%) 3% dqom & adfty fawmii
qaT weag wETeg ° 4y afawrreay £
goft-ar g&qr fradt ¢ N @ 7 ad
Y afafes aWI® oF & 97 W FE
FTQRE IR

(@) m-#1d dawg F 6 faqsay,
1957 & qd-g7Fd wear 11-13-57 o
TUE QHo F AT ITHT IS T FH
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Fagr Ao § 7

q2tfeaw a97 wWET AR @A a9y
o1g Axrem A Uew AN (WY qeTo
agw) : (%)

St WRET W e

(1) == TF
(2) d@og "gras oF

(@) gmEy adf fFa o @ & =i
fr Tr 2w Iz BA FAHAr A q9F
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Help to Food Corporation of Indin by
Nationalised Banks to purchase
Foodgrains

176. SHRI K. M. MADHUKAR :
SHRI SARJOO PANDEY :
SHRI BHOGENDRA JHA :
SHRI JHARKHANDE RALI :
SHRI INDRAJIT GUPTA :

Will the Miolster of FINANCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have asked the nationalised banks to
finance the Food Corporation of India to
purchase foodgrains for building a buffer
stock of 5 milllon tonnes for this year ;
and

{b) If so, how much the banks are now
spending for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Government have not
asked the nationa'ised banks to finance Fuod
Corporation of In. fa to purchase foodgrains
for building any buffer stock. The Food
Corporation of India is, however, availing
of an overdraft Hmit of Rs. 200 crores for
its normal operational purposes only, from
the State Bank of India. The total out-
standing borrowing against this limit was
about Rs, 12 crores on the 30th January,
1970.
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Recommendation of Morarka Committee
on the expenses of L. 1. C.

177, SHRI RAMAVATAR
SHASTRI
"SHRI K. M. MADHUKAR :
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE be

pleased to siate :

(a) the recommendatlons of the Morarka
Committee appointed to make investigations
about the expenses of L. I, C. ; and

(b) whether it is a fact that the recom-
mendations of this Committee were against
the interests of the workers in the Li%e
Insurance Corporation ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R, K.
KHADILKAR) : (a) Copies of the main
conclusions and recomm:ndatlons of the
Morarka Committee were laid on the Table
of the House on 12-5-1969 and were also
circulated among the M2mb:rs of Parliament
through the Lok Rajya Sabha Secretariat.

(b} Mo. Sir.

Representation againts the ‘Work Norms®
introduced in L. I. C.

178. SHRI K. M, MADHUKAR :
SHRI INDRAJIT GUPTA :
SHRI RAMAVATAR

SHASTRI :
DR. RANEN SEN :
SHRI ISHAQ SAMBHALI :.

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have received
any representation from the Mational Fede-
ralion of Insurance Fizld Workers of India
against the ‘Wotk Norms' introduced in the
Life Insurance Corporation ;

(b) if so, what were their arguments
ageinst the introduction of ‘Work Norms' ;
and

(c) what measures the Government have
taken so far to redress the grievances of the
Life Insurance Corporation field workers 7

THE MINISTER OF SUPPLY AND
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

(b) the Federation's contention is that
the ‘Work MNorms' are faulty in several
respects besides being rigid.

(c) Government examined the question
and found that the *‘Work Norms® laid down
by the L. I. C. were more liberal than the
norms recommended by the Morarka
Committce. Moreover, the scheme of work
norms itsell provided for an adequate tran-
sition period. In the circumstances, the
Minister discussed the problems with repre-
sentatives of the Federation and alsc appeal-
ed to them from the floor of the House on
9-12-1969 to negotiate with the L. I. C. on
the basis of the work norms laid down
by it,

Investment of Money by Nationalised Banks
for Jobless

179. SHRI K. M. MADHUKAR :
SHRI DHIRESWAR KALITA :
SHRI C. JANARDHANAN :
SHRI VASUDEVAN NAIR :
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE  be
pleased to tate :

(a) whether Government have received
any representation demanding that the
pationalised banks should be asked to invcst
money to set up industries , with a view to
generate more jobs for the jobless; and

(b) if so, what steps the Government
have taken so far 10 concede this demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). No such represen-
tation has been reccived, In any case banks
are not permitted under the law to set up
industries although they can lend to indus-
trics. However, scveral nationalised banks
have come out with new schemes for lending
1o small borrowers engaged in productive
enterpriscs and this is expected to provide
increased employment opportunities for
those who are now unemployed.

World Bank Loan to Govcroment of Punjab
for Purchase of Tractors

181. SHRI K, M. MADHUKAR :
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SHRI SARJOO PANDEY :
SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN :
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE be
plcased to state :

(a) whether it is a fact that Punjab
Governmcent had sought through the Central
Government a loan of Rs. One Crore from
the World Bank to import 20,000 tractors;
and

(b) if <o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1+ (a) and (b). Government of
India is exploring the possibility of getting
World Bank assistance for a Farm Machani-
sation Project in Punjab, involving procure-
ment of tractors and specialised agricultural
machinery. The possibility of financing
import of 20,000 tractors over a three year
period was considered. However, the World
Bank Apvoraisal Mission which visited India
in December, 1969 had in view a smaller
project covering a shorter period. The
Mission’s report will be submitted in due
course to the World Bank President, after
which we will know of the further interest
of the Bank in the matter,

Allotment of Land to Tara Co-operative House
Building Society, Delhi

182. SHRI HEM RAJ;

SHRI S. C. SAMANTA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether any decision has been
taken to give land to the Tara Co-operative
Housing Building Society, Delhi of which
almost a majority of the Members of Parlia-
ment have become members; and

(bY # not, the reasons therefor and
whether Government propose to encourage
the co-operative efforts in comparison to
the individual efforts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The Society was
offered land in the Shahdara area along
with other societies of its category but it
did not accept the offer nor did it deposit
the premium for the land.

(b) Does not arise.

Incidence of Taxation

183, SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to state :

(a) whether any s’udy has been made by
Government of the tax-burden on urban and
rural house-holds; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Yes, Sir. A study
on Incidence of Indirect Taxation for 1963-
64 prepared by the Ministry of Finance was
circulated to Parli in Dy ber, 1969.
A statement showing the relative tax burden
borne by the urban and rural households
in the different expenditure groups as
revealed by that study, is attached.

Statement
Tax as Per Cent of Consumer Expenditure

Monthly Household 1953-54 1958-59 1963-64
expenditure groups Rural Urban All Rural Urban All Rural Urban All
India India India
Rs. 0- 50 22 3.6 24 25 5.8 31 5.8 111 6.5
Rs. 51-100 24 4.5 2.7 3.6 7.1 4.3 61 11.6 7.0
Rs. 101-150 2.6 5.1 3.1 41 8.0 5.1 6.8 12.6 8.0
Rs. 151-300 2.8 5.1 33 4.8 9.0 59 8.8 140 10.1
Rs. 301 and above 4.1 8.2 55 69 138 9.3 11.9 246 166
Al Household 29 5.9 36 44 9.3 5.7 80 166 10.1
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Vasectomy Cases Statewlse

184. SHRI HEM RAJ :
SHRI JAGESHWAR YADAV :

Will the Mintster of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of vasectomy cases
done In the year 1968-69 and upto the end
of 1969 in the different States and Union

Teriitories, (State and Union Territory-
wise) ;

(b) the ber of ful cases
reported and the help given to such

patients ; and

(c) the expenditure incurred on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENTS (DR. 8.
CHANDRASEKHAR): (a) Two statements
showing the required information State/
Union-Territory-wise are, laid down on the
Table of the House. [Placed in Libraryi
See No. LT 2551/170].

(b) and (c). This information is not
readily available,

Printing of Lok Sabha Debates/Publications
in Hindi

185, SHR1 HEM RAJ: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the reports
of the Lok Sabha and its papers in Hindi
are published at long intervals due to the
non-availability of Hindi press ; and

(h) if s0, the steps taken to meet this
situation ?

THE MINISTER OF STATE IN THE
MINSTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) Reports of the Com-
mittees of the Lok Sabha have so far been
recelved only in English. As regards the
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Sesslonal papers, there have been delays of 2
to 4 weeks in the printing of Hindi versions
of the Synopsis of Debates and of 6 to 72
hours in printing the Hindi versions of the

Question Lists,

(b) The following steps have been taken
to Increase the Hindi printing capacity :

(I) A pew press has been established in
New Delhi (Ring Road) with
emphasis on Hindi printing, which
is expected to go into full pro-
duction fn the course of the next
few months.

(ii) An 1BM-cum-Offset Duplicating

Unit, consisting of electric type-

writers, Offset printing machines

ete,, Is being set up in the Govern-
ment of India Press, Faridabad.

(iii) Second shifis, utilising 809 of the
machinery, are being introduced in
the Government of Indla Press at
Nasik and Faridabad, to increase
the Hindi printicg capacity.

(iv) Extra capacity is proposed to be
provided in the Fourth Five Year
Plan at the Press on Ring Road and
the I,B.M. Unit at Faridabad,

Funds For Raral Housing Schemes in
the Fourth Plan

186. SHRI HEM RAJ: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

a) the amount of money kept in the
Fourth Five Year Plan for Rural Housing
and for the construction of houses in rural
areas for the weaker sections of the society
and

(b) how it is proposed to be given to
the different States and Union Territorfes ?

THE MINISTR OF STATE IN THE
MIN!STRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). In the Draft
Fourth Plan, an amount of about Rs. 63
crores has been provided for housing in the
State Secior. Durlng the fourth plan period,
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all soclal housiog schemes, Including the Vil-
12ge Houslng Projects Scheme formulated by
the Central Government, have been included
in the developmental programmes in the State
Sector and Central assistance to States will
be given in the form of block loans and
block grants without belng tled to Indivi-
dual Heads of Development. The State
Government thus have comp'ete freedom to
allocate funds to various programmes in the
State Sector (including rural housing)
according to their own priorities. Accord-
ing to information so far received, the State
Governments provided about Rs. 2°58 crores
under Village Housing Projects Scheme for
the Fourth Five Year Plan,

- afedd & Wi oW
AW ¥ waioe w1 wiawT A

187. =it gram= dawa :
= HieTT AW AW

St THAAITE ST

41 TaTeen AqT qafeare fadem s
frmf, s A Ay faera s ag
Ty R g FEq fF:

(%) sxF1T A 7@ " o< faame fFar
& fr faoel & geit-wiad afeqai & ¥
gu ol At 9l & = @1 afew
faar and;

(@) afz &, & aTw< {39 X T
s F o AR

() afe g@we A NE faga 4
frmd @y o ag e T fqa +@ &
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Scheme by 10C for Jobless Engineers and
Medical Graduates in Delhi

188, SHRI1 BHOGENDRA JHA 1
SHRI RAMAVATAR
SHASTRI 3
SHRI YOGENDRA SHARMA :
DR. RANEN SEN :

Will the Minister of PETROLEUM AND
CHEMICAL AND MINES AND METALS
be pleased to 1

(a) whether it is a fact that the Delhi
Administration and the Indian Oll Corpora-
tion have jointly worked out a scheme to
provide employment to the jobless engineers
and medical graduates in Delhi ; and

(b) if so, kow far this scheme has been
implemented and the details of the project 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHR! D, R. CHAVAN): (a) and
(b). No joint scheme has been worked out
by the Delhi Administration and the Indian
0il Corporation to provide business oppor-
tunities for self-employment to unemployed
engineering and medical graduates by award-
ing dealerships/distributorships of its pro-
ducts, However, to provide opportunities
for self-employment to local young gra-
duates, belonging to lower income group
families, following decisions have been taken
in consultation with the Indian OQil Corpora-
tion :—

1. Heaceforth, Indlan Oil Corpora-
tion will give dealerships for all
new re'ail outlets, dealerships for
kerosene/Light Diesel Oil and dis-
tributorships for Indane (domestic
and commercial use) only to sulta-
ble unemployed gradvates from
recognised institutions,

2. Indlan Qil Corporation will adver-
tice its need in two widely read daily
newspapers, one English and the
other a regiona! language newspaper,

3. Only unemployed engineering gra-
duates and diploma holders in
enginceiing and other unemployed
graduates, under the age of 30 years,
on the dates specified in such
notices, will be eligible.
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4, Applicants should belong only to

the lower income groups (ie.
family income upto around
Rs. 10,000/- per annum) and

should belong to the civil district in
which the dealerships/distributor-
ships Is to be operated or to the
clvil districts (within the same
State) whose boundaries are adjacent
to that of the aforesaid district.

5. Weightage will be given to demobl-
lized Emergency Commissioned
Officers, other ex-servicemen and
members of the scheduled tribes,

6. Efforts will be made to secure the
needed financial assistance from
the banks.

In so far as Delhi is concerned, the
Indian ©Oil Corporation through a Press
Adverti: in D ber, 1969, invited
applications for six retail outlets, Applica-
tions received are vuder sctutiny.

Pollution of Water by Industrial and
Domestic Wastes

189, SHRI BHOGENDRA JHA :

SHRI RAMAVATAR
SHASTRI :

SHRI YOGENDRA SHARMA 1

DR. RANEN SEN :

SHRI JAGESHWAR YADAV ;

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the pollu-
tion of water by industrial and domestic
wastes is affecting the public healith and the
programme of higher food yield ; and

(b) if so, the measures Government
intended to taks to check this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHI) : (2) Yes,

(b) A comprehensive bill for the Preven-
tion of Water Pollution was introduced in
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the Rajya Sabha on the 22nd December,
1969.

Accumulation of Coking Coal Stocks
at Coal Maines

190. SARIMATI ILA PALCHOU-
DHURI : WIll the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that the produ-
cers of coking coal had brought the informa-
tion about accumulation of coking coal
stock at the pitheads of the Colleries to
alarming proportions and great decrease in
the off take of coking coal by steel plants
and coal washers to the notice of the Minis-
try sometime ago and have again submitted
a representalion recently requesting for
immediate action in the following two man-
ners to help them clear the accumulated
stocks :—

(1) The Goverrment of India should
finance the pithead stocks at the
collieries and initiate efforts to
export coking and washsed coal ;
and

the private sector collieries should
be allowed as an emergency mea-
sure to depose of their accumulated
stocks by direct export ‘‘without
reference to the MMTC" ; and

0]

(b) if so, the action Government have
taken on the snggestion of the producers 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) It is a
fact that the Joint Working Committee of
the Coal Industry had represented to Govern-
ment regarding heavy stocks of coking coal
and suggested that Government should fina-
nce collieries” pithead stocks and allow them
to export coking and washed coal without
reference to the MMTC so that the mounting
stocks could be cleared,

(b) Tha question of giving reliel 10 1he
coal producers by allowing export of coal
has been considered and it has been decided
1o allow export of sizeable quantities of

dium fcoking/blandeble /non-coking coals
and surplus washed coal from National Coal
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Development Corporation washeries, It has
also been decided to simplify the export
procedure. Subject to a floor price being
set by the M.M.T.C. and canalisation of the
export being done through them, exporters
will be free to negotiate with foreign
buyers,

The suggestion for financing the pithead
stocks at collleriez has, however, not been
accepted.

Flue Epidemic

191, SHRIMATI ILA PAL CHOU-

DHURI :

SHRI R. K. BIRLA :

SHRI DEVEN SEN :

SHRI SAMINATHAN :

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI SRADHAKAR SUPAKAR :

SHRI CHENGALRAYA NAIDU:

SHRI NARAYANAN :

SHRI N. K. SANGHI :

SHRIT DHANDAPANI :

DR. KARNI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) Whether it is a fact that the toll of
life taken by the recent Flue epidemic in the
country was heavy;

(b) if so, whether Government have
obtained any autheatic Information regarding
the number of persons who fell ill or died
separately as a result of their suffering from
Flue; and

(c) what measures were taken to check
the epidemic in the begining and to p
the suffering people from becoming victims
of death?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No.

(b) The ioformation available so far is
given in the statement laid on the Table of
the House [Placed in Library. See No.
LT-2552/70].

{c}) On receipt of informatlon regardiong
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the outbreak of influenza epidemic in Europe
due to A2/Hong Kong/68 and certain reports
in the local news papers of a similar out-
break of the disease in India also, a letter
was sent to all S:ales asking them to report
the incidence of influenza and advising them
about the steps to be taken for its prevention
and treatment and the procedure to be
followed for the collection of pathological
material from the patients.

In States like, Rajasthan and Gujarat
where large numbers of cases were reported,
steps were taken to give medical relief in the
affected areas by providing medicines to the
village panchayats and mobile medical unlts.
Steps were also taken to stock the essential

drugs in the primary health centres and
district hospitals,

Strike by D.M.C. Sweepers and other
Employees

192. SHRI D. R. PARMAR :
SHRI KIKAR SINGH :
SHRI P. N, SOLANKI :
SHRI DEVAN SEN :
SHRI ABDUL GHANI DAR :
SHRI ONKAR LAL BERWA :
SHRI P. M. MEHTA :
SHRI DHANDAPANI :
SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI S. KUNDU :
SHRI N. R. DEOGHARE :
SHRI RAMAVTAR SHASTRI :
SHRI M, L. SONDHI :
SHRI ARJUN SINGH

BHADORIA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HONSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that there was a
strike of the Delhi Sweepers and oty r
Municipal Employees of the Delhi Municipal
Corporation in January, 1970;

(b) if so, the rcasons for the strike, and
the details of their demands;

(¢} whether the strike has been declared
ili:gal;

(d) if so, the sieps taken by his Depart.
ment, Police Depariment, Labour Depari-
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ment and the other authorities agzainst the
Strikers for continuing ths said illegal strike;
and

(e) thz steps taken against the: authorities
concerned for not implemznting ths assuran-
ces given orally as well as in writing some-
tim: ago; and the steps taken by the autho-
rities concerned to fulfil the demands of the
strikers?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The Delhi Municipal
Corporation have intimated that only swee-
pzrs of Public conservancy in some of the
Zones of the Delhi Municipal Corporation
went on strike from 21 1.1970 to 5.2.1970.

(b) Alleged non-implementation  of
setilement arrived at betw:en the Delhi
Municipal Corporation and the Delhi
Pradesh Balmiki Mazdoor Sangh on
24.7.1963. A copy of the memorandum of
the settlement is placed on the Table of the
Sibha. [Placed in Library. See No.
LT-2553/70].

(c) The Government of India declared
Public conservancy and sewage disposal
services in the Union Territory of Delhi as
essentia] services and prohibited strike in
these services under the Esseatial Services
Maintenance Act, 1968.

(d) The Minister for Health and Family
Planning and Works, Housing and Urban
D:velop held di ions with the rep-
resentatives of the Delhi Municipal Corpo-
ration, the Labour Commissioner and the
representatives of the Delhi Pradesh Balmiki
Majdoor Sangh with a vlew to assisting the
pariies to the dispute for ending the strike
early.

A number of meetings were also held by
the Labour Commissioner, Delhi Deputy
Commissioner, De'hi and th: Chiel Secre-
tary, D:zlhl Administration with a view to
persuading the workers to resume work.

The Delhi Municipal Corporation lodged
complaints with the Police against the
workers who indulged In obstruction, intimi-
dation and violence or incited the workers
to strike, The Police registered 202 cases
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under various provisions of law against the
striklug workers.

(e) The D:lhi Municipal Corporation
contend that they have implemented the
settlement of 24th Ju'y, 1969. However,
according to a settlement arrived at between
the Delhi Municipal Corporation and the
Delhi Pradesh Balmiki Mazdoor Sangh on
5.2.1970, all the issues connected with the
dispute have bzen referred to the Lieutenant
Governor of Delhi for mediation.

Foreign Aid to India

193. SHRIMATI SHARDA MU-
KHERIJEE : Will the  Minister of
FINANCE be pleased to state :

(a) whether it is a fact that the net
foreign aid to India has been dwindling due
to increasing debt liabilities and the debt
tili March, 1968 equalled the loans drawn
for nine years since the commencem=nt of
the First Five Year Pian (1951 to 1960) ;

(b) if so, how Government propose to
overcome this situation ; and

(c) whether in view of the dwindling of
foreign assistance, the draft Fourth Five
Year Plan has not yet bzen formulated ?

THE MINISTER OF STATE IN THE
MiNISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir. The net foreign
aid to India has been coming down because
of increasing debt liabilities. The amorti-
zation payments upto March 31, 1968,
equalled the value of loans drawn in the
first nine years since the commencement of
the first Plan.

(b) The Fourth Plan has been drawn in
a way that the net aid inflow n.e’ed for the
Fourth Plan will be one-half of that of the
the Third Pian, The emphasis on increased
agricultural produciion and maximum use of
existing facilities for industrial production
and the stress made on eaport promotion are
designed to reach the objective of reduced
dependence on external aid.

(c) No, Sir,

Expansion Programme of Gujarat
State Refinery

SHRIMATI SHARDA MU-
Will the Minister of PETRO-

194,
KHERJEE 1
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LEUM AND CHEMICAL AND MINES
AND METALS be pleased to state :

(a) whether It is a fact that the expan-

slon programme of the Gujarat Stale
Refinery is 10 be put off ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND

METALS (SHRI D.R. CHAVAN): (a) No.
(b) A Group of Experts Is presently

studying the feasibility of expansion of
Gujarat Refinery,

Impact of Increase in the Fourth Year

Plan Outlay
195. SHRIMATI SHARDA MU-
KERIJEE : Will  the Minister  of

FINANCE be pleased to state !

(a) whether it is a fact that Government
propose to augment the Fourth Five-Year
Plan Outlay by Rs. 1600 crores ;

(b) if so, whether it will do so in spite
of the repoited opinion of the Planning
Commission that it would be feasible to
increase the Plan Outlay by Rs. 500 crores
only ; and

(c) what is the estimated ioflationary
pressures if the Fourth Five-Plan {s increased
by Rs. 1600 crores 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). A clear picture
regarding the size of the Fourth Plan will
emerge after the National Development
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tral Governm ot had allocated Rs. 58 crores
for famine relicf in Rajisthan;

(b) what are the norms Government
adopted in arriving at the amount of Central
assistance to States for famine reliel and
flood relief; and

(c) how long the Central Government
will continue 1o give assistance to States
without any permanent measures to and the
economic backwardness of the States 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) 1ltisa fact that a
celling of expendiure of Rs. 58 crores on
drought relief measures in Rajasthan in
1969-70 has been accepted for purposes of
Central assistance.

(b) Central assistance towards natural
calamities relicf is provided in cases where
the expenditure of the Siate Governments
concerned on such relief measures is cxpec-
ted to exceed the normal expendiiure on
relief taken into account by the Finance
Commission in its scheme of devolution.
Central assistance is normally to be restri-
cted to 75 per cent of the expenditure
exceeding the amount so taken into account
by the Finance Commission, 50 per cent
as a grant and 25 per cent as a loan, In
exceptional ci ances, howcver, where
the ways and means situation of the State
Government justifies this, assistance may be
provided on an ad hoc basis towards the
State Government’s share of the expendiiure
also.

(c) The problem of economic back-
wardsness has to be tackled mainly through

Council has met and approved the Planni
Commission’s "

(¢} Does not arise, However, an
an increase in the size of the Plan need not
lead to inflationary pressures if it is matched
by additional genuvine resource mobitisation.

Allcation of Amount for Famine
Relief in Rajasthan

196, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FINANCE be
pleasad to state :

(a) whether it is a fact that the Cen-

develop Pprogr luded in the
Five Year and Annual Plans of the Centre
and the States. Central assistance towards
natural calamities relief is given on pon-
Plan account and is essentially meant to
enable the State Goveroments to tide over
the temporary financlal difficulties created
on account of the natural calamities.

Growing Shortage of non-Ferrous Metals

197. SHRIMATI SHARDA MUKER-
JEE 1 Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) whether It Isa fact that there is
a growing shortage of non-ferrus metals;
and

(b) the proposed measures, if any,
taken by Government (o augment indigenous
production of non-ferrous metals 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a)
Yees, Sir.

(b) A statement giving the information
is laid on the table of the House,

Statement

Brief details of measures taken to aug-
ment indigenous production of major non-
ferrous metails are indicated below :

(i) Aluminium—During the current year
the indigenous supply is expeccled to meet
the demand except to a small extent dus to
recent spurt in the demand for E. C, grads
luminium for the fe of cables/
conductors following intensification of rural
electrification programmes, In order to
meet the growing demand on a long term
basis, additional capacity to the extent
3,09,500 toones had already been licensed
or covered by letters of intent issued under
the Industries (Developm:nt and Regulation)
Act 1951, It is eovisaged that from the
end of Fourth Plan or early Fifth Plan,
the entire interoal requirements will be met
by indigenous produciion, leaving also a
margin for exports,

(ii) Copper—There is at present only
one copp:r sielter in the conntry, in the
private sector, This unlt has heen licensed
to set up a flash smelter to produce 16,500
tonnes per annum of copper which Is likely
to be completed by end of 1971. A 31,000
tonnes per annum coppar smelter is also
being set up in the public sector at Khetrl
(Rajasthan), In addition, proposals are
under consideration to develop the copper
deposits in the Rakha area in Bihar and
Agnigundala in Andhra Pradesh.

(iii) Zinc—A npew zink smelter of
18,000 tonnes per anuum capacity in the
public sector, based on the Zawar (Rajashan)
lead-zinc deposits, was commlssioned lo
January 1968, Another new 20,000 toones
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per anoum zioc smelter in the private sector
(based on imported ores/concentrates) was
commissioned early in 1967, Due to tee-
thing troubles production in this smelter
has not so far come up to full capacity.

The public sector zinc smelter has drawn
up a scheme for proving additional are
reserves in the Zawar area and to step up
the ore production. The Increase in ore
production will be followed by expansion
of the smelter from 18,000 to 36,000 tonnes
per annum,

It is also proposed lo set up a new zinc
smelter of 30,000 tonnes per annum capacity
at Vishakhapatnam based on imported
concentrates,

A proposal received for expansion of
the zinc smelter in the private sector by
40,000 tonnes in two stages of 20,000 tonnes
per annum is also under consideration, Self-
sufficiency in zinc may be reached durlng
the Fifth Plan,

(iv) Lead—There is at present only one
lead smelter in the country based on the
Zawar deposits, Though capacity of this
smzlter is about 5,400 tones per annum,
production is only of the order of 2,500
tonnes par annum du: to the falling lead
content of the Ziwar are deposits. A pro-
posal for the uppar level development of
Agnigundala (Bindala-mottu) deposit for
the production of lead is also under consi-
deration,

(v) Tin and Nickel—There is at
present no indigenous production of these
metals for want of known commercial work-
able ore deposits in the country. The
Geological Survey of India have recently
located a sizeable deposits of low grade
nickel ore containing about 14 million tonnes
of reserve and apalysing between 0.89; to
1.4% nickel in Kansa area, Sukinda Tehsil,
Cuttack district. The development of this
deposit has bzen assigned to the Hindustan
Copper Ltd., who propose to have the
feasibility Report drawn up for devcloping
a mine.

Scarch for non-ferrous minerals.

In view of the importance of non-
ferrous metals, the Geological Survey of
India has already taken up an intensive



223 Written Answers

programme of detailed exploration in the
couatry. The investigations so far conducted
by the Geological Survey of India by large
scale mapping, pitting and trenching,
geochemical and geophysical surveys, drilling
exploratory mining in several parts of the
country, have brought to light some impo-
rtant prospects for copper, lead and zinc ores
in Andhra Pradesh, Bihar and Rajasthan.
Small reserves of these ores have also been
indicated in Madras and Mysore.

Further, air borne surveys by ‘Operation
Hard Rock’ has also been carrled out in
Andhra Pradesh. Rajasthan and Bihar. As
a result of these aerial geophysical surveys
a number of anomaly points have been
located. These are being followed up.

Training Centres for Health

198. SHRI N. SHIVAPPA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

(a) the number of Training Centres for
Health blished with the assi from
W.H.O.,, UNICEF and U.N. agencies and
other countries;

(b) the number and places, State-wise;

(c) she oumber of Research Centres;
and

(d) the amount annually incurred by
India and the investment of other countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The infor-
mation is being collected and will be laid
on the Table of the Sabha in due course.

Smuggling of Japanese Goods

199. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state i,

(a) whether Government are aware that
smuggling of Japanese transistors, terrylene
clothes, European Watches and tape-
recorders are increasing rapldly in India;

(b) jf so, the precautionary measures
takcn by Government in this regard; and
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(c) the number of persons arrested in
this regard during January, 1968 to June,
1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) Seizuress made by :he Cus-
toms authoritics from time to time indicate
that transistors of Japanese make, Terrylene
cloth, foreign watches and tape-recorders
are being smuggled into the country. How-
ever, no reliable data on the scale of such
smuggling are available.

(b) Various precautionary measures
have been taken from time to time. These
include arrangement for better collection of
intelligence, deployment of vessels for
patrolling of the sea, keeping careful watch
over known smugglers, check of passengers”
baggage, post parcels, amendment of the
Customs Act requiring persons who possess
these for trade, or those who buy or sell
them to maintain accounts in prescribed
manner, etc.

(c) Information is being collected and
will be placed on the Table of the Sabha.

Oil Refinery near Delhi

200, SHRILAKHAN LAL KAPOOR
SHRI P, VISHWAMBHARAN ¢

SHRI S. M. KRISHNA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 3

(a) whether it is a fact that a delegation
from Assam has been assured that a refinery
with an initial capacity of three million
tonnes of crude will be set up near Delhi;

(b) if so, what are the plans of the
government; and

(c) when the proposed refinery is likely
to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) No.

(b) and (c). However, the need for
establishing a refinery of adequate size and
at a suitable location in North-West region
of the country fis being studied.
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MR. SPCAKER : Next item—Calling
Attention motion,

st ez e (IvETg) ¢ aeAw
Ag1Ew, 20 F1diE F) TH g7 ¥ 4§ 4%
et a1 f& ot are o) fagre F vsams
EITF Ao & wag AL

WERH WEIEW @ AFEE  AIGEH  GX
@ ST |

st siteeg diYger 0 g R ¥
arfg | fagsft 1T =19 § g8 Far o7 6
;23 @dE w1 F@En |

it Mg wAwT (I17 AiF) ¢ FeAE
REITA, FHTT STAEIT FT 959 &, W7 7
g7 g fraw 55 & sada dw
SFEAT FT 95T £

Jq WFIEY : A} sgEEAr FT I

st T A9 arew (TRIEFY) gAY
Frao § SwIEAT F1 TH IF IS W E |
e 4 ga Sifag

sreaer wATT | WA ATET A9 Faw
2? wigew A2 § F1 T waw w0

st oW % arEE: wfET TEEA 69X
&Y e &7 937 &

st Aleg WAw@ : ¥sgw WQaE,
g ga difag | 27 wagd 1970
MTEIT H W3 #1 gefear gf fomd g
ARHY AT Y A qEA T go | 99
gt = feord aell gaTr amd g
Fe #t oT IfF Fme § fad
g g 34 fey saet sawm s &
fog amT...L.....

MR. SPEAKER : If you insist on it, I

have to see that it is not recorded.  Please
try to maintatin order in the House.
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=t WiNg WA : q9rEl mIEr )
a1 =@t 1, ag afaszar gW FT aF
wig 5@ @7 gzl < sl &
91aT g1 9T AT ST ATFG FT gIAT -
¥ @ § s gl amafagi 5 o et
w1 7§ 99 FT ;A ATFGO AY Y
A dMT AL E......

MR. SPEAKER : Mr. Molahu Prasad,
in spite of my warning you are disturbing
the House. If you go on defying the Chair,
then I will have to perform an unpleasant

dmy. Tt hout the Tast you did
it and you are doing it again. (/nferrup-
tions)

12 05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATTACK ON  FRENCH
CouNciL-GENERAL AND His WirE

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): Sir, I call the attention of the
Minlster of Home Affairs to the rollowing
matter of urgent public importance and I
request that he may make a statement there-
on :—

“The reported murderous atlack on
the French Consul’ General and his
wife in Calcutta on Febroary 8, 1970
resulting in the death of his wife and
serions injurics to the Consul General
and his son.”

THE MINISTER OF HOME AFFAIRS
(SH.RI Y. B. CHAVAN) : Mr. Speaker, Sir
It was with deep regret that we received the
news of the destardly attack on the French
Consul General at Calcutta, his wife and son
on 8-2-1970, in the course of an attempted
burglary, resultiug in the death of the
Consul General’s wife. Both the Consul
General and his son who were serionsly
injured are making satisfactory progress in
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the hospital. The Government of India
bave conveyed thelr regrets over the incident
to the French Amb dor and
to the bereaved.

a0

The motive for the crime is reported to
be burglary, and vigorous investigation
has been takens up by State Police. A
suspecthas been arrested with stains of blood
on his canvas shoes and intensive search
for possible other assailants is being made
in the city and its suburbs and the peigh-
bouring districts of West Bengal.

The Chief Secretary, West Bengal
Government, convened a meeting of the
representatives of the Consular Corps in
Calcutta and a series of measures to prevent
recurrence of such incidents in future were
outlined and have been implemented. In-
tensive patrolling of the area of the resi-
dences of heads of foreign missions in
Calcutta has been introduced. Fixed armed
pickets have been given in front of certain
foreign Consulates and residences of heads of
Consulates. Foot patrols have been introdu-
ced In important areas having concentration
of foreign establishments and the city police
are in close contact with the foreign estab-
lishments.

Government deplore the Inhuman attack
on the French diplomat and his family and
are confident that no efforts would be spared
by the State Covernment to bring the culprits
to book and to create a sense of securlty in
the minds of the bers of the d i
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SHRI RANGA (Shrikakulam) : The so-
called Railway Minister might not have had
the chance of reading It ‘before. So, why
can the place it on the Table of the House ?

MR. SPEAKER: I think we can ask him
to start it at 12-30 and finish it at 1-30 and
then we all meet at 2-30. Instead of at

2,00, We will meet at 2,30, I hop you
agree,
SHRI CHENGALRAYA NAIDU

(Chittoor): When a New Minister is induct-
ed into office, he must be introduced
first. Otherwise how can we know, Sir ?

MR. SPEAKER 1 That will be done.

SHRIMATI 1LA PALCHOUDURI !
From the statement of the hon. Minister we
find that some investigation has been made
but [ would like to know whether the
Central Board of Invesiigation and Intelli-
gence have tried to find out whe her there
have been persistent and fiequent attacks on
foreign consular people 7 The wife of the
chairman of the Federal Republic of
Germany was aitacked and her eye was
injured while going to the Republic Day
function. Some members of the staff and
thelr family of the U K. High Commissioner’s
office In Calcutta were attacked and the
stafl were hurt, The matter was brought to
the notice of the Chief Minister of West
Bengal, Shri Ajoy Mukherjee, But I
do oot think that any adequate steps
were taken as regards the protection of the

corps and their families.

MR, SPEAKER 1 I have to take the
sense of the House on the presentation of
the Railway Budgst. The Rajlway Minisier
has to p the Rallway Budg And,
1 think, he can do it at quarter past twelve
or a litile later as you please, Or, do you
want to hear him during the lunch hour ?

SHRI RABI RAY (Puri) 1 After lunch.

st 7y fmd (F7) : AR oF @
W a § fr o oA e ol
g

MR. SPEAKER ; Do you want to take
the whole one hour 7

. looking into the matter,

C corps, Ualess that is done, I am
afraid our relations with the foreign
countries would be jeopardised. 1 would

. like to know whether there is any particular

parly that is going on doing this kind of
thing and whether the Central Intelligence
has gone Into it and has any information ?

SHRI Y. B. CHAVAN : As far as the
other iwo incidents are concerned; even the
State Government and their authorities are
These matters
were reporicd to us, and I personally wrote
to the Chiel Minister inviting his attention
to these serious developments as far as the
deplomatic corps was concerned, and my
information is that the Foreign Minister
also wrote to the Siate Government about it,
and they have taken very serious note of
the matter,
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SHRI PILOO MODY (Godra) : What
is the point in writing to the Chiefl
Minister 7 He should better write to the
Deputy Chief Minister,

SHRI SHEO NARAIN (Basti) : What
about the Central Intelligence Department ?

SHRI D. N. PATODIA (Jalore) :
Although any suzh action, where a foreigo
diplomat s involved would have been
serious enough, but in this particular case,
fhis murder cannot be considered in isolatlon
and it is a part of the larger question of the
lawlessness prevailing in that part of the
country, Law-a-biding citizens......

SHRI JYOTIRMOY BASU (Diamond
Harbour) : He has also another Intclligence
service,

SHRI D. N, PATODIA : Law-abiding
citizens are not given any pratection there,
and the police refuses to act, There had
been political parties in that State who had
been actively involved in political murders
and dacoitles, Political goondas like
Anant Singh are [lourishing there on
account of the bank dacoities and all such
situations. In view of this background,
may I koow from the hon, Minister whether
it Is not a fact that this particular casc of
murder Is a part of the overall situation of
lawlessness prevailing in West Bengal and
whether it is not a fact that in West B:ngal
the political situation incites, provokes and
encourages such 1ype of things to 1ake place
there from time to time 7 Il that be the
case, may I know what particular steps the
Central Government propose to take to
bring about a situation of law and order in
West B:ngal so that such things may be
prevented in future ?

SHRI Y. B, CHAVAN : As far as this
particular incident is concerned, 1 do not
think that it has any politicai motivation
hehind it.

SHRI RANGA : Question,

SHRI Y. B. Chavan : But every-
thing that happens in a State is certainly a
part of the prevailing sitwation io that

State, Tt does not require any special com-
ments (rom me.

SHRI PILOO MODY : He seems to
be very complacent about it,
SHRI HEM BARUA (Mangaldia) :

Is it not a fact the murder of the French
Consul-General's wife in Calcutta and the
murderous attack that was made on the
Fiench Consui General as also his scn is a
part of the broad pattern of lawlessness in
that State ? May I also know whether it
Is a fact that the Home Minister had some
time back made a statement to the effect
that there was no dislocation of (ke
machinery of law and order in that State 7
If g0, does it not contradict the statements
made from time to time by the Chlef
Minister of the Staic? May 1 know
whether the hon. Minister is making this
statement on the basis of some facts or on
the basis of sentiments only or on the basis
of political manipulation ?

SMME HON. MEMBERS : Expedicncy.

SHRI Y. B. CHAVAN : I shall cer-
tainly explain what I had said. 1 do not
know how far I was correcily reported. The
press people had asked me whether the
Central Governmeat proposed to intervene in
the B:ngal situation, and my to that
question was definitely ‘No®,

SHRI RANGA : It is not capable of
intervening.

SHRI Y.B. CHAVAN 1 Whaiever the
reasons may be. Then, they asked me
whether It was not trus that the Constitution
and law and order had broken down in that
State so as to make the Central Government
intervene, and my answer was ‘No°.

SHRI HEM BARUA ; That means that
the hon, Minister said that the machinery of
law and order had not bioken down in that
State 7

SHRI Y.B. CHAVAN : I had said that
it had pot broken down to make the inter-
ventlon of the Central Government neces-
sary.

SHRI HEM BARUA :
then 7

Is it normal
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SHRI N. K. SANGHI (Jodhpur) :
When the calling-attention-notice was given
we had expzcted soms more details from the
Home Minister, but I am afraid that his
reply has been a very casual one. Really,
the attack was on the Consul-General and
it was to save the Consul-General that his
wife Intervened, and she was brutally
murdered. The Woest Bengal Government
have said that there is no political moti-
vation behind it.  But it has been amply
proved by facts that nothing was stolen and
there was no motivation for stealing or
robbery. May | know whether the Central
Government have put the CBI into action
in West B=ngal in this matter, because it is
a very serious affair? Even the Russian
Consul-General met the Chief Minister of
West Bangal, and we have recently had the
statement of the Chief Minister Shri
Ajoy Mukherjee himself in the Assembly
that the the Government there was
barbarous and callous and......

SHRI PILOO MODY : And uncivilised.

SHRI N, K. SANGHI1 In view of
that, may I know whether a report has been
called for from the Governor of the State in
this matter and whether this investigatic

will be entrusted to the CBI to liod out the
proper facts 7

SHRI Y. B. CHAVAN : I do oot deny
that the matter is serious and certainly it
has caused concern to the Wast Bengal
Government and to the Central Government
also. Therefore, a special officer of the
Foreign Minlstry Went to discuss the matter
with the State Governoment, and the Chief
Secretary there called a meeting of the
members of the diplomatic corps and tried
to make certain arrangements for the
security etc.

SHRI S. K. TAPURIAH (Pali) : What
about the security of the ordinary citizens ?

SHRI Y. B. CHAVAN : Thatis also
certainly important. [ do not say that
it is not important or that it should not be
discussed or considered. But my point is
that [ cannot give any more details, betause
the investigations are stlil beiog carried on.

SHRI N. K. P, Salve (Betul) : 1Is the
h>1. Minister sure that there was no political
my.iv ation ?
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SHRI Y.B. CHAVAN : I do not think
so. As far as the facts brought to our
notice are concerned, it does not seem to be
a politically motivatee act. As far as the
CBI is concerned, 1 do not think that this is
a case where the CBI can act on its own,

st ez Mo (F9Eg) @ areaw
T gk gE g 5 ggaa) #daw A
TH 9ET F1 98 AT 40 famr, W Fw
arfge @r, #4ifF @ w1 F g9 gAY
fdai & g wrasa g3 §1 g T@A
agF e g, faast W@ ¥ 9w
gAY ga @4t Wt fawz v afie
g g A A §, & aumar g 5
T AMS § AR Y T S g |
& qgAT A1gAT §—I7 TAH ST F A
FH F—I€ dma F wRT IR F FT
=¥ 3> MU, G fafreeg gt faa g
& 93T ATRA FRAr AT —FA AT W
qrAS § dez SMS qIETC A7 A7 frord
% 99¥ g € a1 w9 adF & Ao
o arfe a1 gadt fedt wAenfer
Fedt & Af ¥ J1OX g@ A0A Y AiA-
qgaTe U F wfgg & T ozan
g H sar AT & 7

77 o+l afza ¥ w3 & fF DA ar
TIFT, TH ATOT F Y IT 37 AT v
&1 & qryaragar § s faw 2= & o
Fara F et gFAT & g e 9
97 & foq w98 T9gr FA F fag @
¥HIT ¥ @ IS TG §—Fd
A A At @A &, T wgeAqw
saffigt q¢ AIFAT FAT F—FAT gAY
Fg @@ ¥ @A ag F AE &
Mfaw Y & FF ag amer oft ea ardy
wfgdl & @1a g37 g g, dw & Ay
5% waw § fazmia add 7 &
EeqEAD IHY AT AT, T AP A9
W dgr Y A gven § 7 wfa ¥ oW
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Motions

ER UwgEl #1 AF TER ¥ HEw R
aF, o fawfer § guee fog g9 &
T IIAT AEET @ aif g AwR Y
gy fox 7 digus wig ?

SHRI Y. B, CHAVAN: The hon.
Member
interesting and possibly imp.rtant obser-
vations about the general situation in West
Bengal. The Chief Minister himself is
aware of this position and he has been
making public statements as far as the law
and order situation is concerned. I think
it is proper to leave this matter in the
hands of the Chief Minister of West
Bengal.

12.19 hrs.
INTRODUCTION OF NEW MINISTERS

MR. SPEAKER : As hon, Members
know, two Minisiers have been appointed
in the Cabipet, and the Prime Minister. will
formally introduce them to the House,

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
1 beg to introduce to you and through you
to the House Shri Gulzarilal Nanda, Mini-
ster of Railways, and Shri D, Sanjivayya,
Minister of Labour, Employment and Reha-
bilitation,

12.20 hrs.

RE: ADJOURNMENT MOTIONS
(Query)

MR, SPEAKER : I have to inform the
House that | have received notices of all
adjournment Motions regarding recent
Ministry-makiog in UP and Bihar.

After careful consideration of the matter,
1 feel that this is not a fit matter to be
raised as an Adjournment Moetion (Inferru-
plions). Let members have patieoce. 1
therefore do not give my consent to the
moving of the Adjournment Motions,
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has certainly made some very
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However, in view of the fmportance of
the matier, | have admitted a short dura-
tion discussion in the name of Shri §. 8.
Kothari and other hon, members who have
given notice of motions, in the following
form:

“Role of Governors in the recent
Ministry-making in UP and Bihar'’-

SHRI1 MADHU LIMAYE (Menghyr) :
What about Kerala ?

MR. SPEAKER : The discussion will
be taken up at 4 p.m. today,

The sitting of the Busioess Advisory
Committee which had been fixed at 4 p.m.
today will now be held at 3.30 p.m, today,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : T have a half-hour discussion
to raise today. This was carried over from
the last session. What happens to that 7

SOME HON. MEMBERS : What about
our Motions ?

MR. SPEAKER : [ have not admitted
them.

SHRI M. L. SONDHI (New Delhi) :
There is a state of war in Laos, It is a
neutral country, Prince Souvanna Phouma
has been known to the House. His is a
neutral country. It participated in the
Bandung Conference. MNobody here cares
for what is happening there, The Prime
Minister should herself have brought the
matter before the House and told us about
it. Our sympathies and understanding
should go to Prince Souvana Phouma,

MR. SPEAKER : 1am on my legs.

SHRI RAM KISHAN GUPTA (Hissar):
What about my adjournment motion in
regard to Haryana ?

Fouw AgEm ¢ 3 o geedde
Ay ¥ § dfier faarg ga% o e
1 ufre aff o) soag ¢ fe
ga¥ tzade Aga ad $1E 7 @
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[wema w@a ]

& mfygu dfsw ag *f swit 7Y oty
WF TP W gEFAd WA A §
By qwT A) @ fegamw w@ faur g

SHRI M. L. SONDHI: There Is a
state of war in Laos. Why should that not
be raised here, It is a neutral country.
What is the meaning of non-alignment if it
is not discussed here ?

DR, KARNI SINGH (Bikaner) : T had
given notice of an adjournment motion on
the firing in Ganganagar district, in Churu,
and the use of SPA bullets. This Govern-
ment is shooting down people like flies,
We cannot allow this. Many people have
.been admitted to hospital. There must be
a discussion on this matter in this House
(Interruptions).

SHRI BAL RAJ MADHOK (South
Delhi) : We have requested the Prime
Minister that she should make a statement,
The situation in Laos is very serious. The
communlist forces of North-Vietnam are
over running a neutral, friendly country.
When something happens In West Asia we
are immediately on our feet, but here a
peatral, friendly country is belng trampled
by the communist forces. So, you should
at least request the Prime Minister to make
a statement in the matier as carly as
possible.

SHRI S, K. TAPURIAH (Pali) :
‘What is your decision about Ganganagar ?

SHRI CHENGALRAYA NAIDU
(Chittoor) : Ona point of order. About
Laos you are not allowing, but last session
when there war a was between the UAR and
Israel, you allowed the Prime Minister to
make a Statement,

DR. KARNI SINGH : Why don't they
impose  President’s rule in Rajasthan
b.cause now there is a rvign of terros 7

SHRI CHENGALRAYA NADU i I
want your ruling.

MR. SPEAKER : 1 will look iato it,
Please sit down,

st wyg fomd : &S gdTF w0
=1gat g |

ageY a1q a3 & e aar 9 wmEd §
femaar = § 9= & ¥7 fggr sz ?
R faers g ¥ arve fawwr gan
ag awr feroifes afafs & @
R | gl wEarE ww A § ) @ g
Y @aATS ISAT A1 IFF TIL T 0T gy
wgr fx wfufa 395 ame fa=wie w2
gitn $12 ¥ 7 v F7C Rz w1ga A
R g qefe g f 31 e a2
& & AT fRar war & A wR
9T ¥ gy & frrgmT @ wAr A
va¥ foy W= aga fasdme &
FifF faedt qfom & amr areez war &
e, (@EEAW)...... g FE F AT
wfear g ag & sy g g A
Mafewr §aw gaar wn wifig
verre. (FHEET)......

MR. SPEAKER : This is something
which is not to be raised in the House.

you wrile to me. g gﬁ; feasT AT
L]

st Ay famd : anft T gam 6
J areeE & ey &1 aw fRedlt andr s
g% THEN At @ W FT AW AW @
ST | gafey Ssgwr @ § A9
Ffgam

@0 @ qg @ fEag da aw
amy wgr g & age m afew few
Frare 9T ? S faw ggd &% A fow
FT dar fF fage & aadc 7 So@ER
9T ¥fT | oF We,..... (WAA)

Fcqw WEYAW : g A1 A AN @
faar & 1 98 feeqa # (@gre t anan
. (TEEE).
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st Wy foad: 7@ dfes T
oy arfF ITEY | AT FF

sreaw wgiEd e & fog # fow
A W@ E Lol (FEEEE).LL

SHRI BAL RAJ MADHOK : Bolh
should be laid on the Table of the House.

SHRI SEZHIYAN (Kumbakonam) :
Both those reports are relevant for the
discussfon.

12.30 brs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLENM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : I beg
to lay on the Table a copy of Motificatien
No. §.0. 19 published in Gazette of India
dated the 3rd January, 1970, under sub-
section (1) of section 12A of the Essential
Cemmodities Act, 1955, [Placed in
Library. See No. LT-252170] (Interrup-
tions.)

=t faawer W1 (wgEt) : A @RE
oTH AE & AT 3 9T

SEVENTH VALUATION REPORT OF LIC

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K.
KHADILKAR) : 1 beg to lay on the
Table a copy of the Seventh Valuation
Report of the Life Insurance Corporation
of India as at 3ist March, 1969, under
section 29 of the Life Insurance Corporation
Act, 1956. [Placed in Library. See
No. LT-2522{70]

NOTIFICATIONS UNDER DRUGS AND
COSMETICS ACT, 1940

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT (SHKI K. K. SHAH) : On behalf
of Rhri B. S. Murthy, 1 beg to lay on the
Table a copy each of the following Notifi-
cations under section 38 of the Drugs and
Cosmetics Act, 1940 :-

(1) The Drugs and Cosmetics (Filth
Amendment) Rules, 1969, published
in NMotification No. 5.0, 4816 in
Gazette of India dated the 6th
December, 1969,

(2) The Drugs and Cosmetics (Sixth
Amendment) Rules, 1969, publi-
shed in Motification No. §. 0.
4921 in Gazette of India dated the
12th December, 1969,

(3) The Drugs and Cosmetics (Seventh
Amendment) Rules, 1959, published
in Notification No. 5. 0. 23 in
Gazetle of Indla dated the 3rd
January, 1970,

[Placed in Library. See No. LT-2523;70]

=t T femm g (fzame) #% gl
e & a # uw YEwdade Mew foar
a1 Ig%T F47 gaAr ?

MR. SPEAKER : I have not allowed it.

sft T fe g : feE fog s
FoTEH AR FLWRE?

DELHI SALES TAX (THIRD AMENDMENT)
RULE., 1969, INCOME-TAX (SIXTH
AMENDMENT) RULES, 1969, ETC. ETC.,

SHRI R. K. KHADILKAR : On bzhalf
of Sari Prakashchand B. Scthi, | beg to lay
on the Table—

(1) A copy of the Delhi Siles Tax
(Third Amendment) Rules, 1969
(Hindi and English versions)
published in Ne:ification No. F.
4{132)/69-Fin (G} in Dclhi Gazette
dated the 31st Du:cember, 1963,
under sub-section (4 of sectlon 26
of the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
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territory of Delbl. [Placed in
Library. See No. LT-2524/70]

A copy of the Income-tax (Sixth
Amendment) Rules, 1969, publish-
ed in Notlfication No. 5.0, 5056
In Gazetie of India dated the 29th
December, 1969, under section 296
of the Income-tax Act, 1961.
[Placed in Library. See No.
LT-2525/70]

A copy of the Foreign Exchange
Regulation (Publication of Names)
Rules, 1970 (Hindi and Ebglish
versions) published In Notification
Ne, G.S.R. 211 in Gazette of India
dated the Tth February, 1970 under
sub-section (3)- of section 27 of
the Foreign Exchange Reguiation
Act, 1947. [Placed in Library.
See No. LT-2526/70]

A copy each of the following Noti-
fications (Hindl and English
versions) issued under the Central
Excise Rules, 1944 :

(i) G.S. R. 2664 published in
Gazette of India dated the 22nd
November, 1969 together with

.= 80 explanatory memorandum,

(ii) G.S. R. 2807 published in
Gagette of India dated the 31st
December, 1969 together with
an expl iy d
Placed in Library. See No.
LT-2527/70]

A copy each of the [following
Notifications under section 38 of
the Central Excises and Salt act,
1944 :-

(i) The Central Exclse (Twefith
Amendment) Rules, 1969 (Hingdi
version) published in Notifica-
tion No. G.S.R. 2382 in
Gazette of India dated the 27th
December, 1969,

(if) The Central Excise (Thirteenth
Amendment) Rules, 1969 (Hindi
version) published in MNotifica-
tion No. G.S.R, 2511 in
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Gazette of India dated the 20th
December, 1969,
(iii) The Central Excise (First
Amendment) Rules 1970 (Hindi
and English versions) published
in Notification No. G S.R. 147
in Gazette of India dated the
24th January, 1970,
(iv) The Central Excise (Second
Amendment) Rules, 1970 (Hindi
and English versions) published
in Notification No. G.S.R. 148
in Gazette of India dated the
24th January, 1970,
[Placed in Library. See No.
LT-2528/70]

A copy each of the following Noti-
fica:ions under secttion 159 of the
Customs Act, 1962 :-

(i) G.S.R. 2055 (Hindi version)
published in Gazette of India
dated the 13th December, 1969
together with an explanatory
memorandum,

(il) G.S.R. 2088 (Hindl version)
published in Gazette of India
dated the 20th December, 1969
together with an explanatory
memorandum,

(iii) G. 8. R. 2089 (Hindi version)
published in Gazette of India
dated the 20th December, 1969
together with an explanatory
memorandum.

(iv) G. S R. 2152 (Hiodi version)
published in Gazette of Indla
dated the 31st January, 1970
with an explanatory memo-
randum,

(v) G. 8. R. 2153 (Hindi wversion}
published in Gazelte of India
dated the 31st January, 1970
to gether with an explaratory
memorandum.

(vi) G. 8. R. 2156 (Hindi version)
published in Gazette of India
dated the 20th December, 1969
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together with an explanatory
memorandum.

(vii) G. 8. R. 2469 (Hindi version)

published in Gazette of India
dated the 31st January, 1970.

(vili) G. 8. R. 2470 (Hindi version)

published in Gazette of India
dated the 3ist Jaouary, 1970
together with an explaoatory
memorandum,.

(Ix) G.S. R. 2555 (Hindi version)
published in Gazette of India
dated the 10th January, 1970
together with an explanatory
memorandum.

(x) G.S. R, 2806 (Hindl and Eng-
lish  wersions) published in
Gazette of India dated the 3ist
December, 1959 together with
an expladatory memotandum,

(xi) G.S. R. 32 (Hindi and English
versions) published in Gazette
of India dated the Ist January,
1970 together with an explana-
tory memorendum,

(xil) G.S.R. 104 (Hindi and Eoglish
versions) published In Gazette
of India daled the 17th January,
1970.

(xlii) G.S. R, 176 (Hindl & English

versionsh published in Gazette
of India dated the 31st January,
1970,

(xiv) S. 0. 48 (Hindi and English

versions) published in Gazette
of India dated the Ist January,
1970 1ogether with an |
tory memorandum. [Placed
in Library. See No. LT-
2529,70]

(7) A copy each of the following

Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 and section 38
of the Central Excises and Salt
Act, 1944 -
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The Customs and Central Excise
Duties Export Drawback
(General) Forty-fourth Amend-
ment Rules, 1969, published
in NMotification No. G. 5. R,
2778 in Gazette of India dated
the 20th Deccmber, 1969,

The Customs and Central Excise
Duties  Export Drawback
(General) Forty-fifth . Amend-
meni Rules, 1969, published in
Notification No. G. S. R, 2801
in Gazette of India dated the
27th December, 1969,

The Customs and Central
Exclse Duties Export Draw-
back (General) First Amend-
ment Rules, 1970, published in
Notification No. G.S.R. 22 in
Gagzette of India dated the 3rd
January, 1970,

(iv) The Customs and Central Excise

(]

(vi) The Customs

Duties Export  Drawback
(General) Second Amendment
Rules, 1970, published in Noti-
fication No. G.S.R. 101 in
Gazette of India dated the 17th
January, 1970.

The Customs and Central
Excise Duties Export Draw-
back (General) Third Amend-
ment Rules, 1970; published In
Notification No, G. S, R, 102
ip Gazette of India dated the
17th January, 1970, .

and Central
Excise Dutles Export Draw-
back (General) Fourth Amend-
ment Rules, 1970, published in
Notification No. G.'S. R. 103
in Gazette of India dated the
17th January, 1970. [Placed
in Library. See No. LT-
2530/70)

ot frwr W WU @IEE ATE
¥ § w3

MR. SPEAKER : On item No. 37 It
is very difffcult for the Chair to functlon if
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[Mr. Speaker]

all Members speak together all the time.

What is the poiot of order ?

ot foraeer 1 A AW FAT A
27 <7 Tz aw WET Ag } fw ag
Y TET o TG § Ag gA-¥FA (1) ATE
dwma 120 o fr e saifesia
tz, 1955 ¥ wiggw @1 91 W ¥
IF X AfEm Qg ar ) A fw
Tz ¥ gwifaq gAT AT |

& w71 T § 5 q¥ae w6
feds e Tefzae Awwiie it F+t
ADHS WATST 7 A1 39X 6 = ToTo

Ssgry e A dfasen & A4 &
wW et tg I gEfgas ez
ST FEadY AT HAY ) @A g

T 799 R ifeaw oo Ffaweq @ A
@I RE?

MR, SPEAKER 1 Any Minister can lay
the paper on the Table, There is no polnt

of order...... (Interruptions) He has to
accept my ruling.

12-32 hrs.
RAILWAY BUDGET, 1970-71

MR. SPEAKER : The hon. Rallway
Minister.

SHRI RANGA (Srikakulam) : Mr.
Speaker, I take objection to this; I wish to
record my protest against the procedure that
is being followed by the Prime Minister and
the new Railway Miolster. The Raflway
Budget had been separated from the General
Budget for very important reasons and the
introduction of the Rallway Budget® has
always been a very Important functlon in
this House. Whosoever makes himself res-
ponsible for it is expected to give his per-
sonal attention and bring to bear his own
judgment of the need for wvarious proposals
that are made,..,. I want to protest ag1i st
the contemptuou: and indilfcrent manner in
which the P.imc Mipister has been treating
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this house and this, T quote, is an example.
If, for example, the earlier Rallway Minls-
ter had not well for the last fifieen days or
so and he was in hospital, he would not
have given any ideration to this budget
or the preparation of it or the proposals em-
bodied therein, The present Minister of
Railway should have known better to accept
this responsibllity hardly one week before
the need for the introductlon was arising,
because he has acted as Prime Minister
twice and insisted upon his being the
second in the order of senlority among the
Ministers in the past. He is many times
a politically widowed Minister, and he
should have told the Prime Minister that
it would not be proper for him to come to
this House with the budget that had been
prepared by the Railway Board, and for
which he could not reaily make himself
responsible, with a sence of responsibllity
towards this House, In spite of that, he
made himsell responsible,

Here, the Prime Minister, making this
a merry show, wants him to present this
budget for which he was not responsible,
This is a very conlempluous way in which
this House is being treated, and therefore,
I protest this misbehaviour of the
Prime Minister and the procedure that
is being followed by the Railway Minister.
(Interruption)

MR. SPEAKER )

Order,
Railway Minister.

order. The

THE MINISTER OF RAILWAYS
(SHRI NANDA) 1 I rise to present the
Railway Budget for 1970-71.

Accounts of 1968-69

Iam glad to be able to report to the
House that the accounts of the year 1968-69
show that the shortfall in net Railway
Revenue for the payment of the dividend to
the General Revenues turned out to be
only Rs. 7.86 crores, This, as the house
will note, is less than the revised estimate
by Rs. 215 crores., Ordinary Working
Evpenses and Miscellaneous  Expenditure
mainly on minor works charged to Revenue
went bulow the revised the estimate by
Rs, 322 crorcs ahd Rs. 1.53 crores respec-
tively. There was also a reduction of Rs, 65
l.khs on the dividend due w  G:nral
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Revenues, These reductions in expenditure  tonnes.  Other genoral goods, however,

were offset by a fall of Rs, 3,31 crores
under Gross Traffic Receipts, mostly under
goods sarnings, The dividend of Rs. 150.67
crores to General Revenuss was paid in
full by withdrawing Rs. 7.86 crores (rom the
Revenue Reserve Fund. This left the fund
with a balance of only Rs. 3,47 crores at the
end of the year.

Revised Estimates for the Current Ycar

2. For the current year, the Railway
Administration had anticipated an increase
of 9 million tonnes of revenue earning goods
traffic. Io spite of serious breaches due
to cyclones in Andhra Pradesh and floods
on the Western and Northeast Frontier
Railways, the disruption of movement due
to the Telengana aglitation and several
*bundhs’ and civil disturbances in different
parts of the country, the Railways had by
August 1969 moved about 4} millioa toanes
more than in the previous year. Bual traffic
slowed down from September, and at the
turn of the calendar year the increase In
originating tonnagz was only about 5.27
million tonoes. In January 1970 loadings
were actually less than in January of the
previous year, and on preseat indications it
scems unlikely that the Railways will lift
more than 5} million tonnes over the trafiic
of the last year as against the anticipated 9
million tonmes. This is not withstanding
the NMorthern Railway's creditable perfor-
mance in holding 1.95 million tonnes of
foodgrains and pulses between May and
July, which was nearly a quarter of a million
tonnes more than last year, and the achieve-
ment of the Eastern and South Eastern Rail-
way in holding about 2'7 million tonnes
more of revenve ecarning coal in the first
nine months of the year. The shortfall is
malnly on traffic to and from the steel
plants and on gzneral goods traffic. Up to
the end of Dezember, the steel plants took
1°1 millioa toanss l2ss of raw material: than
last yeir, whereas the expzciatioa was that
they would take one million tonazs more.
Similarly, the despatches of pig iron and
steel from the steel plaats were only a hund-
red thousand tonnes more this year against
the expectation of five times that quantity.
Iron ore for export has been upto budget
expectations, while cement movement have
exceeded anticipation by nearly a million

have gone up by only three-quarters of a
million tonnes up to December, whereas
according to budget anticipations they
should have gone up by double that figure.
The estimate of goods earnings has conse-
quently been scaled down by Rs. 10 crores
from the budget figure of Rs. 600 crores.
In judging the total rail transport effort,
however, it has to be taken into account
that the Railways have moved pearly a
million tonnes more than last year of loco
coal and other railway materlal,

3. Under passenger earnings, the
picture is somewhat brighter. As a result
of the amendment of the Railways Act in
June 1969, increasing the penalty for ticket-
less travel, there has been a substantial
increase in passenger earnings, and It is now
expected that the budget estimate of Rs, 273
crores will be exceeded by Rs. 9} crores.

4. Ocher coaching earnings and sundry
earning have also bettered anticipations by
about Rs. 1} crores and Rs. 2crores respecs
tively more than esti i in the g
Earnings awaiting realisation are now expece
ted to be about a crore less than the budget
of Rs. 4.2 crores,

—

5. In the result our present estimate of
gross traffic receipts in the current year is
Rs, 950.55 crores—an improvement of
Rs. 3.75 crores over the budgeted figure,

6. This marginal iacrease in receipts
does not, however, give a true picture of
the financial position for the carrent year.
For there has be:n an increase of about
Rs. 17.7 crores over the amount budgeted
for Ordinary Workiog Expenses. This
Increase is spread practically over all the
Demands. Rs. 9 46 crores or well over halfl
the increase is on repairs and maintenance :
Rs. 3.24 crores for the repiir of damage
caused by cyclone and flood ; Rs. 1.7 crores
more for renewal of train lighting equip-
ment ; Rs. 2.20 crores more for repair of
rolling stock (Including the rehabilitation of
the 1951 stock-of Electric Multiple Units) ;
Rs. 1,82 crores more for repairs of other
assets; and Rs.50 lakhs for additional rental
on Posts and Telegraphs line wires. B:cause of
increase in the coal prices from October 1969,
I in the p train services and
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certain other factors, the provison for fuel has
to be increased by Rs, 4,77 crores. There is a
net increase of Rs. 2,73 crores under other
operating expenses, of which Rs. 1.55 crores
is on payment of compensation for goods
lost or damaged, the balance belng due 10
the increase in the cost of stores, in handling
rates and In the tariffs for electricity. There
is also an increase of Rs. 97 lakhs in the
" provision for miscellaneous expenses, which
covers extra expenditure under compensation
for personal injuries in accidents, higher rates
and taxes, and more department charges on
purchase of stores. The other increases are
" minor,

7. The appropriations to the Deprecia-
tion Reserve Fund ane Pension Fund remain
at the budgeted figures, On miscellaneous
expenditure, there is an increase of Rs, 77
lakhs mainly due¢ to the cost of minor works
and surveys undertaken during the year,
There is a reduction of Rs. 31 lakhs in
miscellaneous receipts. In the result, net

. railway revenue, it is estimated, wiil be
about Rs. 55 crores less than forecast in the
Budget, Taking into account the small
reduction of Rs. 58 lakhs in the dividend
payable to the General Revenues, the net
difference on the revenue estimates is
Rs. 14,46 crores, This wipes out the nomi-
nal budgeted surplus of Rs. 1.91 crores and
and results in a revenue shortfall of Rs, 12.55
crores. To enable the Railways to pay the
dividend Rs. 158.43 crores to the General
Revenues, there is thus need to find this
amount of Rs. 12,55 crores. The amount
available in the Railway Revenue Reserve
Fund for this purpose being only Rs, 2.84
crores, the Railway have to take a loan of

FEBRUARY 23, 1970 Railway Budget 1970-T1

248

port set up under the auspices of the Plas-
ping Commission has assessed thefreight
traffic in 1973-74, the last year of the Plan,
at about 265 million tonnes. MNon-suburban
passenger traflic is expected to increase
during the Plan period by 23 per cent. The
increase in suburban passenger traffc expect
ed is somewbat more. The objectives of
the Railways’ Fourth plan are to provide
fully for the traffic anticipated during the
Plan prriod, to modernise railway equip-
ment and practices in order to Improve
efficiency and reduce costs and to extend the
broad gaugs to areas where rapid econcmic
development is expected.

PHYSICAL TARGETS OF THE
FOURTH PLAN

9, It is planned to provide for roMing
stock consisting of 4,30 broad gauge and 218
metre gauge main line diesel locomotives,
100 diesel shunters, 340 broad guage eleciric
locomotives, abeut 100,000 wagons and
6,400 standard coaches, 768 electric multi-
ple coaches and 50 rail cars, The aims is
that the operation of high density traffic
routes should entirely be by electric or
diesel traciion. Diesel tractien will be ex-
tended to more sections on the railway
sy: tem. priority being determined by denshty of
traffic, the maximum through-put obtainable
and the distance from the coal-fields.
Accordingly, 1,700 moee route kHometres are
planned to be electrified and 3,000 more
kilometres brought under diesel traction
during the Fourth Plan. Surveys and studies
are in progress to determine priorities.
About 750 route kilometres are intended to
be converted to broad gauge and 1,250
kilometres of track doubled during the Plan

Rs, 9.85 crores from General R to
meet the dividend liability. Thus for the
fourth year in succession, net railway
revenues have failed 10 produced the full
amount due as dividend to the General
Revenues. I shall deal later with the mea-
sures which are considered necessary to
correct this situation, .

FOURTH PLAN

8. Before I eome to Railway Budget
for the coming year, I wish to acquaint the
House in a general way with the proposals
finalised regarding the Rallways’ Fourth
Plan. The Working Group on Rail Trans-

period. The provision for sigoalling
and safety works covers track circuching
1,000 stations, sutomatic block sigoalling
over 500 kilometres and the installation of
safety devices at level crossings. And lasi
but pot least, there is a programme for
construction of more staff quariers, better
provision for staff welfare and substamtial
i o p 2 ities. The meney

ilable for tion of new lines will
be taken up mostly by the completion of
constructions already started and there will
be an outlay of Rs, 28 crores for the cons-
truction of approximately 800 kilometres of
new lines, of which about 50 kilometces are
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expecied 1o be completed during the Plan

period.

Expenditure Programme in the Fourth Plaa

10, The Plan expenditure for achiev-
ing the aforesaid targets has been placed at
Rs. 1,525 crores. This includes Rs. 620
crores for rolling stock, Rs. 15 crores for
plant and machinery, Rs. 200 crores
for track reaewals, Rs. 23 crores for
bridge works, Rs. 82 crores for electrifica-
tion, Rs. 315 crores for line capacity works,
Rs. 30 crores for workshops and sheds,
Rs. 40 crores Jor signaliing and a safely
works, Rs. 45 crores for staff quarters and
welfare, Rs. 20 crores for passenger amenities,
Rs. 10 crores for investment in road services
and Rs. 83 crores for new lines, The
balance of Rs. 37 crores is intended for
certaia miscellancous expenses and inven-
tories.

Forcign Exchange Compooeat of the Plan

11, The foreign exchange componznt of
the Railways Fourth Plan has been assessed
at Rs. 180 crores. This, it may be noted,
is Rs. 60 crores less than the foreign ex-
change expenditure at pre-devaluation rates
during the Third Plan. Foreign exchange
is necded mosily on imported componcnts
for diesel and electric locomotives and
Electric Multiple Unit coaches, copper for
electrification proj:cts and certain  othzr
essential equipmant. Tne largest single
source of foreign exchange for the develop-
ment programmes of the Railways has been
the World Bank Group; the International
D:velopment Association, affiliated the
World Bank, has extended a credit of the
equivalent of 55 million U.S. Dollars, ie,
41.25 crores in rupces, last September and
this should cover the grealer part of the
Rallways' foreign exchange requirements
during the current financial year and the
next year, Assistance from the Unhed
States Agency for International Develop-
ment and the Expert-Import Bank of
Washington and Canada, the Federal
Republic of Germany, the United Kingdom,
Japan, France, and other countries covers
the balance of the requirement, I gratefully
acknowledge this assi

Plan Resources

12, The Fourth Plan for the Railways
has been approved on the understanding that,
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of the total expenditure of Rs. 1.525 crores,
Rs. 940 crores will be found by the Rail-
ways themselves—Rs. 525 crores from the
Railways® contribution towards the Depre-
ciation Reserve Fund duriog the Pian period,
Rs. 265 crores from aoticipated revenue
surpluses at the existing frelght rates and
fares, interest on balances etc. and Rs. 150
crores to be raised by increases in fares and
freight rates during the Plan period. [Some
hon. Members : Shame, shame.] It is only
the balance of Rs, 585 crores that will be
madz available from the General Resources,
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13, I stated earlier that traffic in the
current year has not come up to expectations
and that instead of a surplus anticipated,
the Budget for the current year will end in a
shortfall of Rs, 12'55 crores, The latest
forecast for the five-year period upto 1973-74
indicates chat apart from the contribution
to the Depreciation Fund, the Railway
contribution to Plan resources will, at the
present passenger fares and freight rates,
come up only to Rs. 86 crorers against
Rs. 265 crores envisaged in the Plan. The
gap amounts to Rs. 179 crores to which wiil
have to bz added the amouat of Rs. 150
crores which is to be found by incrcases in
fares and freight rates to make up the Plan
investment of Rs, 1,525 crores. The
Railways have, therefore, the task of rais-
ing Rs. 329 crores for implementing the
Plan and herein lies the problem facing the
Rallways, I should draw the attention of
the House at this stage to the fact that even
the figure of Rs. 1,525 crores allotted to the
Railway Plan was considered by the Railways
as insufTicient to bulld up capacity to move
more than 255 million tonnes of goods
traffic in 1973-74 and that the recent
increase in steel prices virtually reduces the
allotted Plan outlay by about Rs. 25 crores.
The new Pay Commission will cover the
pay and wage scales of Railwaymen also,
It is too early to forecast what the impact
of the report of the Pay Commission will
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b: on the Railwiy Plan. Even ignoring the
distortions which the steel price increase and
possible increase In the wage bill, will
caase, the problem of plaoning 45 to find
the required internal resources of Rs. 265
crores plus the Ks, 150 crores referred to
earlier,

Budget Estimates for the Next Year

14, This is the picture of Railway
flnanzes with which waz enter th: new year,
And let m: naw proceed to place before the
Houses the budgst proposals for the year
1970-71. The Fourth Railway Plan has
been framed on the assumption that in the
coming year, the Indian Railways would
produce a revenue surplus of Rs,19-1/2 crores.
But what is likely to be the real picture 7
Allowiong for a normal increase of 3 por
cent In passenger and 2 per cent in ‘other
coaching’ traffic, and an increase of the
order of 7.6 milllon tonnes ln originating
grods traffic, th: Gross Traffic Receipts at
the present level of fares and freight should
total up to Rs. 983 crores—an locrease of
about Rs.32-1/2 crores over the current year.
As against this, Ordinary Working Expenses
will go up by Rs. 1794 crores; appropria-
tion to the Depreciation Reserve Fund and
Pension Fund will each go up by Rs. 5
crores and the Dividend will go up by
Rs, 8.66 crores, Taking into accouat the
changes under certain minor heads, ths out-
go increases by Rs, 36.52 crores against an
increass of only Rs, 3245 crores in earning
so that the net revenue would bz Rs. 16°62
crores short on the dividend of Rs. 16709
crores due to General Revenues. As agiinst
this the Plan estimates a surplus of Rs- 19-1/2
crores in 1970-71, The gap betwzen the
plan estimite and actual availability is as
much as Rs, 36°12 crores. The increase in
the Ocdinary Working Expenses is mainly
on account of the provision of Rs, 5°33
crores for annual increments to staff and
of Rs. 481 crores for additions to staff
to handle the increase in traffic and to
maintain the growing assets, patticularly
rolling stock, an increase of Rs, 4'29 crores
under repairs to rolling stock, ao increase
of Rs. 34l crores uoder fuel, and an
increase of Rs. 80 lakhs due to enhancement
of steel prices from January this year, offset
by reductions of Rs. 70 lakhs on other
counts, with the details of which I will not
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worry the House now, since
explained In the budgel papers.

they are

15, In the situation
cholces before me are indeed hard and
difflcult, It is easy for me 1o leave freight
rates and p get charges untouched and
win instant approbation, But that course
would result in the upset of our plans and
in the stagnation and decline of the Indian
Railways, which is our premier public
undertaking, an enterprise of which we are
all legitimately proud. = I am sure everyone
in the House and the country would wish
to see that our railway system gets more
modernised from year to year and grows
continuously in efficiency., This requires
the raising of resources. But to enhance
the freight chargzs and fares suddenly and
with no reference to the repercussions on
the economy wou!d also be a suicidal
course to follow. I am, therefore, pro-
posing a course of rationalisation of the
freight rates and passenger fares in such
manner as would produce financial results
but wlll not affect adversely the common
min and the traie in any sighificant manner.
The brochure regarding propsals on freight
rates and passenger fares is circulated with
the budget pap:rs, Now 1 would like to
explain som: of these proposals.

explained, the

16. B:fore I do so howaver, 1 should
aoticipate a criticism that if the Railways
:re op:rated more efficiently, increases
in freight rate: and fares could be avoided.
Mo one can possibly claim in respsct of an
organisation as large as the Indian Railways
that everything and everyone is working at
peak efficiency. But it is pertinent to
bring to the notice of the House and the
country that, over a pzriod of 20 years
from 1950, the average per capita emolu-
ments of a railway employee have risen by
132 par cent, the price of coal by 145 per
cent, and the price of iron and steel by 167
per cent. As against thls, over the
same period, the average rate charged per
passenger kilometre has risen only by 63
per cent and the average rate charged per
tonne kilometre for goods has risen only by
61 per cent. This restraint oo the escalation
of the price of Rallway services has been
d:liberately excercised and will continue to be
excercised in the interest of our people,
whose property the Railways are. Roughly
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58 per cent of rallway expenditure is on
staff and 21 per cent on fuel, The House
will no doubt appreciate that the Railways
are oot in a position to control either the
increase in staff emoluments which rise with
the cost of living Index or the prices of fu:l,
steel and other materials which Railways
have to buy. Steady pressure is being
exerted on rajilway admi~istrations to effect
all possibie economies in the usage of fuel
and other stores. Account should also be
taken in this context of the heavy expendi-
ture Railways have to incur on the replace-
ment of railway equipmeat that is stolen or
is want only destroyed in demonstrations
many of which are not against the short-
comings or failures on the part of the
Railways, Of this I shall have more to
say later. The stcady increase in the
numb:r of stafl from year to year has been
reduced and controlled with difficulty in the
last few years and efforts will continue to
keep the number of staff down to what s
absolutely lapessary. 1 would like to refcr
at this poinf'to the view that has ofien been
expressed that the Railway Administration
is top heavy and to point out that the
cost of the officer cadre on Railways
(excluding the medical staff who are
employed mainly as a welfare measure) was
only 088 per cent of the Railway earnings
in 1968-69 against 1'13 per cent in 1950-51,
and has shrunk to 21 per cent of total
slaff costs in 1968-69 agalost 2-7 per cent
in 1950-51. T do not want to labour these
points further now as they will no doubt
come up in the of the di i to
follow and can be referred to in greater
detail then,

17. Let me cow proceed to explain the
attempts made to adjust {reight rates and
passenger charges. My predecessor in his
last Budget speech said that studies were
being made to determine the basis on which
the freight and fare structure would be
rationalised.  These studies have now
arrived at a stage where the lines of rationa-
lisation have become clear. 1 am not sure
whether the House is aware that the Rall-
ways are incurring a loss of the order of
Rs. 45 crores every year on passenger and
other coaching traffic which is being met
out of the profit on goods traffic. This
loss will increase with further growth of
passenger train services, especially suburban
services arouad the m:tropolitan cities of
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Bombay, Calcutta and Madras and the
rising cost of handllng the parcels traffic.
There has been a substantial change in the
mix of freight traffic. The proportion of
bulky low-value commodities like coal,
ore, stone elc, which are charged at relati-
vely Jow rates has been increasing and will
continue to increase, while the proportion
of high-value commodities charged at re-
latlvely higher rates as decreasing Fast with
the rapid development of roads and growth
cf road transport. The low rates for bulky
commodities could be sustained in the past
only because of the profits on the higher
rated commodities. With road competi-
tlon eroding the traffic in the high-rated
commodities, the Railway cannot afford to
increase significanily the freight on items
which are vulnerable to road competition.
The situation can be met only by an increase
in the freight on the low-rated traffic and
a lower rate of increase on the high-raied
troffic, It has also to be borne in mind
that steep increases in freight have an
inflationary effect on the economy, while
increases in passeoger fares have by and
large no such effect. The situation, there-
fore, calls for a reductlon of the subsidisat-
jon of passenger and other coaching traffic
by gcods traffic. In the goods freight
structure itself, a reduction in the difference
between the higher rates and the lower rates
is desirable so, however, asnot to affect
their petiti This broadly is what
has been attempted in the preposals which I
shall now explain.

Proposed Changes in Freight Rates

18. I shall deal first with goods traffic,
97 per cent of goods tonnage moves in
loads and only 3 per cent in less

wagon
than wagon loads, The freight rates for
wagon loads fall into two broad classes

called A’ and *‘B"" scales. Both scales
are telescopic, i.e., the per tonne per kilo-
meter charge decreases or ““tapers™ off as
the distance increases, but this taper is
very much sharper in the *“A’ scales than
in the “B" scales. By and large most of
the bulky low-value traffic moves on the
A" scales and the high-value traffic on the
B scales. This means that for the longer
distances bulky commodities are bing
earried at very low rates—someiimes below
crst, Tt is proposed now  to amalgamate
the A’ and “B™ seales in a new scale and
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and to replace alo the *C' scales cquipment that are only partially utilised for

for smalls traffic. In the rewult, 61
classes will be reduced to about 30 classes.
As in the opresent freight structure,
there will be a  basis scale and the
rates for any commodity will be a
percentage of this base scale. Thus the
rate for a commolity in class 45 will be 45
per cent of the base scale. Broadly, there
would b: an increase of 2 to 7 per cent over
the “A’" scales, the increase being some
higher at longer distance than in the shorter,
On the other hand, increase in “B" scales

ot

most of the day. Further, suburban passen-
ger traffic has b-en tncrcasing at a higher
rate than ban p ger  traffic.
Increased expenditure has, therefore, to be
iucurred on the expansion and development
of facilities for handling the suburban
traffic.

21. Both suburban and non-suburban
traffic are mostly in the third class,
Passengers traveling in third class constitute
over 93-1/2 per cent of the total numbzr of

will be higher for the shorter di than
for the longer distances, but Hmited mostly
to 50 Paise or less per quintal. These in-
crease form an insignificant proportion of
the total value of the commeodities, As at
present, coal will be an exception in that it
alone will be charged ata special scale,
The existing coal scale covers full costs
only upto about a thousand kilometres, and
there will be an enhancement particularly of
charges for distances exceeding a thousand
kilomet The details of the changes in
freight rates are explained in the broch

It is estimated that these proposals will bnng
in an additional ‘reveoue of Rs, 235 crores
in 1970-71.

Proposed Changes in Parcel Rates

19. To avoid undue diversion from
goods to parcels traffic. the relativity bet-
ween goods and parcels rates has to be
maintained. The cost of handling, which is
a feature of parcels traffic, has also increas-
ed. Some adjustments have, therefore, to
be made In parcel rates also. These are
expected to bring in an extra revenue of
Rs. 2 crores.

Proposed Ch: in P Fares

20. Passepger traffic and earnings fall
into two broad divisions, suburban and
non-suburban. In terms of number, subur-
ban passengers are about half of the
total number of passengers. Bt in terms
of passenger kilometres, they account only
for about 18 percent of the total, Earnings
from suburban passenger traffic are only 10
per cent of total passengér earnings. How-
ever, the expenditure iocurred by the Rail-
ways on suburban passenger services is
particularly high, because the traffic is
suhjeotw high peaks in the morning  and
the evening, which rcquire the provision of

P ger; 12°5 par cent travel by Mail and
Express trains, and 86 per cent travel by the
ordinary trains. Third class Miil and Ex-
press passengers, however, contribute about
40 per cent of the total passenger earhings
while those travelling by ordinary trains
contribute only about 48 per cent of the
earnings, Passengers travelling by the upper
classes together form only about 1°5 per cent
of the total numbzr of passengils,t but they
contribute nearly 12 per cent of the earnings.
With this pattern of passenger traffic and
earnings, it will be clcar that no significant
increase in passenger earnings is possible
without raising third class fares,

22. B:cause of several ad hoc changes
in recent years, passenger fares have ceased
to be on a systematic basis, The fares for
third class travel, within 50 kilometres had
been left at a particularly low level, despite
the fact that the provision of slow passenger
services with frequent stops and starts is
particularly expensive, Mot only do ordi-
pary passenger services lake up more line
capacity and rolling stock but also the
operational costs on fuel and staff are
higher, However, we cannot bring third
class fares for disiances below 50 kilometres
straight-away in line with the pattern of
fares for longer distances, because it would
result in to  steep an increase. | am there-
fore, preposing to  moderate the increase in
these fares, The basis of the proposed new
fares has been explained in the brochure
and I shall only draw the atiention of the
House to the more imporiant features of
these changes. The proposcd  increase in
third class farces (Ordinary, Mail and Ex-
press) should produce an extra revenue of
Rs, 8-1/2 crores.  This is only 37 per cent
of the present rcvenue  from  third  class
travel. On the other hand, the extra
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revenue from changes in the fares of the
upper classes is expected to bring in Rs. 2
crores or 7 percent of the present revenue. In
other words the rate of increase on upper
class fares taken as a whole is nearly dou-
ble that in third class fares. The increase
in third class fares for ordinary travel is
minimal, being only 5 Paise per ticket
up to 20 kilometres and 10 Paise from 21 to

50 kilometres,

23, Most of the overcrowding In
passenger trains occurs in the third Class
non-reserved compartments of Mails and
Express, This is caused by short-distance
passengers and is partly due to the fares for
Mail and Express travel up to 50 kllometres
being very low, the minimum fare being as
little as 20 Paise. In order to alleviate
this heavy overcrowding and {aconvenience
to long-dist P gers, it is proposed to
charge a minlmum fare of a rupee for travel
by Mail and Express trains and also to
revise the specially low Third Class fares by
these trains up to 50 kilometres. The House
will, I hope, agree that this much needed
relief should be given to lopg distance Third
Class passengers.

24. The fares for Airconditioned Chair
Cars ate now equal to those of the second
class, Considering the wide difference in
the level of comfort and the high cost of
airconditi , 1 prop to fix them at
a slightly higher level but in no case will
the increase exceed Rs. 6 over the revised
second class fares. It is also proposed that
no concessions other than the narmal child-
ren’s concession will be available in the
Alrconditioned Chalr Cars,

ning, 1

25. 1 propose somewhat steeper increa-
ses of about 9 per cent in the First and
Airconditioned Classes and these would
bring in additional revenue of Rs, 1.70
crores, The details are explaioed in the
brochure.

26, 1 propose to raise the fares for the
Rajdhani Express by Rs. 20 for the aircon-
ditioned class aud Rs, 10 for the aircondi-
tianed chaiv cars and to levy an additional
charge for the Taj Express between Delhi
and Agra of Rs, 5 for the airconditioned
class, Rs 2 for the First Class and Re. |
for the Third Class.
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27. Coming now to suburban traffic,
70 per cent of suburban travellers buy mon-
thly or quarterly suburban season tickets,
but they contribute only 41 per cent of the
suburban earnings. Although most of them
perform about 50 single journeys in a month
or 150 single journeys in a quarter, the price
of a monthly season ticket is equal only to
12 to 16 single journey fares. The price of a
quarterly season ticket is only about 34
single journey fares in the quarter or 1I
simgle journey fares per month, Because of
this extraordinarily heavy concession of 70
to 75 per cent In the monthly and quarterly
fares, there is a loss of about Rs. 8 crores
on suburban passenger earnings of Rs, 26
crores. Subwban traffic has been increas
so fast and overerowding Is so severe
that heavy capltal expenditure has to be
incurred on expanding the facilities. The
Fourth Plan includes schemes costing over
Rs. 40 crores for the expansion of facllities
for suburban traffic. The House will agree
that it is not unreasonable to ask the
specific beneficiaries from this expenditure
to make some contribution towards it, A
very modest Increase has, therefore, been
proposed in the monthly season tickets,
Quarterly season tickets will continue to be
available at 2} times of the monthly rates as
hitherto. By changing over to quarterly
season tickets, the suburban traveller will
still be paying practically the same amounts
he was paying previously on a monthly
basis. For non-suburban areas also the
season ticket fares are being revised slightly,
The additional earnings from these changes
are expected to amount only to Rs. 80 lakhs,

28, 1 may assure the House that these
increases are the minimum npecessary in the
present circumstances. As I have already
indicated, there is no other source of funds
to replace the shortfall in the contribution
required from the Railways towards the
outlay of Rs, 1,525 crores for the Railway
Plan, Nor is it possible for the Railway
users to be subsidised by the general tax,

payer.

Net effect of the Proposals

29. On the basis of these proposals
which will be effective from 1st April 1970,
there will be an inerease of Rs, 11.25 crores
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from passenger traffic, Rs, 2.25 crores from
other coaching earnings which includes the
consequential increase of 5 Paise on platform
tickets, and Rs. 15.50 crores from goods
traffic.  Ajl these add up to Rs. 39 crores,
and the net Rallway Revenues will go up cor=
respondingly. After meeting the dividend of
Rs. 16709 crores there will be a net surplus
of Rs, 2238 crores. Rs. 3'63 crores out of
this is proposed to be appropriated to the
Revenue Reserve Fund to repay one-third
of the loan taken this year to meet the
shortfall on the dividend plus interest on
the outstanding balance of the loan. The
balance of Rs. 18:75 crores is proposed o be
credited to the Developmsnt Fund. This
will fall short of the outgo from the Deve-
lopment Fund during the budget year by
Rs. 4.36 crores. A loan of an equal amount
will have to be obtained for this purpose
and with this loan, this Fund will owe
Rs. 49'91 crores to the General revenues.

Works Expenditure

30. Works expenditure in 1963-69 was
Rs. 3091 crores less than the Revised
Estimate because of the rephasing of some
works in line with the changing trafflc
requirements, slower progress on certain
other works, less outturn of rolling stock
efc.

31. The Revised Estimate of works
expenditure in the current year is also about
Rs. 11.7 crores less than the Budget Slower
deliverles of rolling stock, a substantial
reduction in Stores Suspense and Miscella-
neous Advances and heavier credits for
released materlals account for the bulk of
this reduction.

32, The Budget for works expenditure
in 1970-71 comes to Rs, 280 crores which is
about Rs. 37 crores more than the Revised
Estimate for this year. There is a provision
of about Rs, 124 crores for rolling- stock and
fresh orders are proposed to be placed for
over 15,000 wagons against the 1970-71 Pro-
gramme, Among the important new projects
are the construction of a new broad gauge
line from Tornagallu to Mudukulapenta In
Mysore for providing access to the impor-
tant Donimalal reserves of iron ore and the
electrification of the Waltair-Kirandul
Section, Both these projects will add to

FEBRUARY 23, 1970

Railway Budget 1970-71 260

our capacity for moving iron ore for export.
A number of new doubling schemes have
also been fincluded, the details of which
have been given in the Budget documents.

“33. During the year the 231 kilometre
Jhund-Kandla Broad Gauge rail link was
completed and opened to traffic. The Sing-
rauli-Obra line of about 58 kilometres is
ready for goods traffic and is already being
worked as a siding for the movement of coal
to the Obra Thermal Plant, The Mangalore-
Panambur Section of the Mangalore-Hassan
line, the Hladumalkot-Sri G line
and the conversion of the Pune-Miraj Section
are likely to be opensd to traffic within the
next few months. O:her major projects like
the rest of the Mangalore-Hassan line, the
Kathua-Jammu and the Panchkura-Haldia
lines and the conversion of the Miraj-Kolha-
pur Section to Broad Gauge are progressing
according to schedule. 320 kilometres of
doublings are expected to be completed in
the current year and 616 kilometres more
are at various stages of progress.

34. The electrification of rhe 305 kilo-
metre Rourkela-Bilaspur S:ction has been
completed, Its extension by 147 route
kilometres to Durg is expected to be com-
pleted next year. Electric traction on the
222 kilometre Kanpur-Tuadla S=ction is also
expected to be commissioned next year.
Work on the 442 kilometre scction from
Virar to Sabarmati is progressing satlsfac-
torily. The electrification of the Panch-
kura-Haldla Section of 71 kil and of
the Waltair-Kirandul Section of 471 kilo-
metres are expected to be sanctioned shortly.

Production Units

35, ‘The Three Production Units have
been doing well. In the current year the
Chittaranjan Locomotive Works is expected
to despatch 36 Broad Gauge and 13 Metre
Gauge steam locomotives, 45 electric loco-
motives and 28 shunters. Production of
Broad Gauge steam Jocowotives is coming
to a close. Next year the Chittaranjan
Locomotive Works is expected to produce
62 electric locomotives, 34 dicsel shunters
and 46 Meire Gauge steam locomotives.

36. The Diesel Locomotive Works at
Varanasi should turn out 55 Broad Gauge
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and 25 Meztre Giuge main line diesel loco-
motives in the current year and 80 Broad
Gauge and 30 Metre Gauge locomotives
next year, assuming matching production
of electrical equipment by Heavy Electricals
Bhopal, The House will recall that they
approved at the last sessfon the scheme for
expending the capacity of this unit to
produce spare parts for diesel locos,

37, The out-turn from the Integral
Coach Factory is expecied to be 658 fully
furnished coaches this year and 654 fully
furnished coaches next year, Increase in
the capacity of this unit to 750 coaches per
year has been approved recently. The House
will be interested to know that this factory
has secured, against stiff internatlonal
competition, two orders for the supply of
bogies to Taiwan and Thailand,

Stores Inventories

38, At the commencement of the
current year the Railways were carrying
inventories valued at Rs. 154 crores, As a
result of sustalnel effort it is hoped to
reduce this figure by Rs. 6.8 crores this year
and by Rs, 7'6 crores more next year. This
improvement would be effected in spite of
rising prices and inereased holdlngs of rol-
ling stock and other assets.
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submitted the first part of their Report in
November 1968 and their final report in
August 1969, I would like to express
my gratitude to the Committee for having
undertaken and carried ou' thls onerous
task. Part I of the Report was laid on the
Table of the House in December 1968, All
the 90 recommendatlons were accepted,
except one regarding the fixing of norms for
manning or upgarding level crossings ; this
is being reconsidered in the light of Part II

of the Report. Action has already been
taken on the pted recc dati
41, The final Report covers many

facets of railway working and contains 500
observations and recommendations, The
views of the Ministry of Railways on these
are being laid on the Table of the House
separately, There are 46 observations, and
454 recommendations. Of the latter, 261
have been accepted and 27 more partially
accepted. 57 of the recommendations
could not be accepted for varlous rcasons,
The remaining 109 require detailed exami-
nation, some of them in consultation with
other Ministries,

Committee on Uneconomic Branch Lines

42, The report of the Commitlee on
Uneconomic Branch Lines appointed last
year under the Chair p of my coll
the Deputy Minister for Railways, submitted
Iam

Self-sufficiency in the Railways its report on 15th December 1969.
grateful to the Committee for their work,
39. The Railways have been pressing Their rec ions are now under
on with their efforts to achi self- iderati and I may mention that
sufficiency.  In order to interest Indian action has been already initiated for placing

Manufacturers in the drive for import sub-
stitution, the Railways guarantce the off-
take of their produclim and accept price

orders for some rall cars for use on Narrow
Gauge Sections as recommended by the
Committee. Two of the lines which the
C ittee rec ded for conversion to

escalation. im certain The
export promoti drive ted in co-
operatlon  with the Ministries of Foreign
Trade and Industrial Development has also
been rewarding. A number of orders have

been booked for the export of railway
equipment to Thailand, East Africa,
Hungary, Burma, Ceylon, South Korea,

Taiwan, Poland, Sudan and Iran,
Railway Accidents Inquiry Committee
40, The Railway Accidents Inquiry

Committee set up with Shri K.N. Wanchoo,
retired Chief Justice of India as Chairman

broad gauge are also being included in the
programme for survey.

Ticketless Travel

43, A substantial dent seems to have
been made in the volume of ticketless travel
by the imposition of stiffer penalties since
June 1969. Between June and November
1969, the ber of
travelling without tickets mm down by as
much as 68 per cent. Window sales of
tickets rose by 7 per cent as compared to
the corresponding months of the previous
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year, The drive agalnst ticketless travel
has also helped to reduce the overcrowding
in trains,

provement in P; Train Services

44, To mitigate overcrowding, a
numbzr of new trains have bzen introduced.
The run of existing train has b2en extended
both fast year and in the current - year,
5,614 passenger train kilomstres por day
have thus bzen added last year and 9,557
this year. Among the new services are the
bi-weekly Utrkal Express between New
Delhi and Pari which covers 2 130 kilo-
metres and passes through eight States,
the Chetak Express between Delhi and
Udaipur, the Pandyan Express between
Madras and Madurai anmd the Vaishali
Express between Lucknow and Kaibar.,
Three coaches have bzen added on nine
trunk route trains during the current year.
Through service coaches bztween Cochin
and Bombay have increased from four to
seven with the dieselisation of the Bombay-
Madras Express and the Madras-Cochin
Mail. Broad Gauge passcnger services
have been extended to Gandhidham in
Gujarat during the year, The frequency of
the Bombay-Howrah Janta Express has be:zn
increased between Bombay and Allahabad
from four to six trains per week. Suburban
services also were expanped to the extent
of 1,779 train kilometres per day last year
and 3,444 train  kilometres this year.
Further increases are projected, as soon as
‘the rolling stock and other facilities become
available.

45. With more than 1,300 sleeper
coaches in service, Third Class sleeping
accommodation Is now available in almost
all the Mail and Express trains. Second
Class sleeping accommodation is available on
9 pairs of Broad Gauge trains, The
Rajdhanl Express between New Delhi and
Howrah introduced from Ist March 1969
has proved to be very popular. In res-
ponse to demands for similar tralns to
Bombay by the Western Rallway route and
to Ahmedabad by the Metre Gauge route,
feasibility studies are now in prograss,

Metropolitan Rail Transport

46, As the House Is aware, Metro-

politan Rail Transport Organisations hav
been set up in Cilcutta and Bombay, and
a Directorare of Metropolitan Rail Trans
port Projicts has been created in the
Railway Board. The Calcutta Organisation
expest to complete in the next few months
the Final Location Survsy and the Project
Report as w:ll as the Designs and
D:tailed Estinates for a Suburban Dispersal
Lin: from Dumn Dam to Pincep Ghat,
Several stuliss of Calcutta’s intra-city
traasport problsm  have underlined the need
fora Mass Rapid Transist System along
tw> muln travel corriders, one running east-
west between Howrah and S:aldah and the
other north-south along the Chittaranjan
Avemue, Jawaharfal Nehra Road and the
Ashutosh Muokherjee  Road. Tectmo-
Economic Feasibllity Studies on  whether
these mass rapid transit rootes should be
underground or e'evated are now in hawd
and expected to be completed by the end
of 1971. The Bombay Organisation has
already started work on the Preliminary
Engineering Survey and Feasibility Studies
for a Third Terminal for intra-ctiy traffic,
They will take up this year Techno-Bcono-
mic Feasibility Studies for a Mass Rapid
Transit System for Bombay.

Travel Amenities

47. Asaresult of a sustained drive
from the commencement of this year some
imporvement has been effected in the main-
tenance of lights and fans and provision of
water In the trains, A good deal more
remains to be done, but the Railway have
been handicapped by the delay in suppiies
of lamps, dynamos and fans, because of the
closure of some firms producing these ltems,
There have been also large-scale thefts and
wanton destruction of carriape fittings.
Action has been taken 10 increase the
capacity of water tanks in Broad Gauge
coaches.

48, Efforts continue to Improve the
quality of food and the standard of catering
services on the Indian' Raflways. The
sales tumover of departmental catering
exceeded Rs. 6} crores last year and produced
a small profit of Rs. 23 lakhs, The result in
1969470 are expected to be even better,

Staff Relations and Welfare

49, Relatlons with organfsed labour
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have continued to be cordial during the
year. Under the Government’s policy of
reviewing sympathetically the cases of
staff who were suspended or  discharged
following the strike of certain sections of
the Central Government employees in
September 1963, the cases of nearly 5,000
railway employees have been sympathetically
considered. 1 am glad to announce that all
the employees who were suspended or
discharged in connection with the strike
have now been reinstated subject to  any
action that may have to be taken as a
result of the findings of the Courts etc.
[Shri M. L. Sondhi: What about the
break In service 7]

50, The House will recall that my
predecessor had indicated this time last
year that some relief would be provided to
staff who have been at the maximum of
their pay scales for some time. Orders are
now being Issued that class III.and class
1V staff of all grades, who have been at
the maximum of thelr pay scales for two
years or more should be allowed a personal
pay equivalent to the amount of the in-
crement last drawn by them {n the scale.
Staff who have been at the maximum of
the scale of Rs. 450—575 for two years
and over will be granted a personal pay of
Rs, 30 a month.

51. The findings of the Miabhoy Tri-
bunal appointed last year are awaited,
Certain items on which agreement could
not be reached in the Departmzntal Council
for Railways of the Joini Consultative
Machinery have besn referred to a Board of
arbitrators.

52. The Railways conlinue to attach
the greatest importance to stalf welfare,
The provision of medical and health ser-
vices for railway employees is imporving
steadily. 205 general beds and 42 beds
for tuberculosis palients were added last
year in the 95 hospitals, 541 healhih units
and 67 chest clinics functioning on the
Railways. The total expenditure on these
services was Rs, 158 crores last year and
the per capita expenditure rose during the
year by nearly 5 per cent. Instructions
were fissued last S:ptember for the upgra-
ding of the Railway Higher Secondary
School at Secunderabad to a Junlor College.
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635 children have benefited by the 13

subsidised hostels rui by the Railways.
3,234 scholarships for technical education
were disbursed during 1968-69. Over 3,000

employees availed themselves of
Railway Heliday Homes located mostly
at hill stations including two in Kashmir,
For the benefit of staff 415 Institutes and
376 recreational clubs were functioning in
1968-69,

the 21

53. The Railways have as usual done
well in the field of sports and won several
National Champlonships. Twenty-seven
raflwaymen represented the country in Inter-
national contests and seven were members
of the Indian Contingent to the Olympic
Games in Mexico. .

Demonstrations and Assanlis

54, Among the papers circulated this
year with the Budget is a list of incidents
that occurred during the months of Novem-
ber and December 1969 and January 1970.
It will give an indication to the Hon’ble
Mezmbers about the very difficult conditions
under which the Railways and Railway
staff have had to operate in recent months.
The frequent detention of trains en route
by moves has a snowballing effect and
disrupts train working even hundreds of
miles away from the scene of the incident,
Particularly in respect of passenger tralns on
the suburban sections, it sets up a sort of
chatna reaction upsetting the whotle schedule
and necessitdting the cancellation of many
service, These incidents @ot only cause
serious Ir to f rs but have
also been made the occasion for assaults on
the Railway staff or the ground that the
trains are runhing late, There have also
been several cases of dacoities by armed
gangs which have not only looted goods and
parcels but also attacked station staff as
well as guards and drivers, The way the
railway staff have stuck to their posts and
continuved to opérate the services urider these
very difficult conditions calles for  the
unstinted appreciation of the House, ButI
think it is necessary to sound a note of
warning that if these atiacks on railway
staff contimie, it will Become increasinigly
difficult to keep the railway sérvice going.,
In fact, five days ago the motormen and
guards on Sealdah Division refused to run
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the train services unless they were guaranteed
protection from Intimidation or assault,
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step, several surveys are being carried out
and have been included in the next year's
budget to examine the technmical and

This followed an It by p s on
the motorman of a train which was held up
at Nangi station because of the theft of
overhead wire and of an uanderground
signal cable resulting in total interruption
of services on the section, Ths motorman
was hurt so severely that he had to be
removed to hospltal In an ambulance,

55, The Indian Railways constitule the
preudest poss:ssion of the Indian people, It
has to be considered and treated by the
Indian citizens as their property. The
occasional outrages against the Railways
and its property by certain misgulded
people create feelings of paln and sorrow in
our minds, Let me appeal to all sections
of the House and through them to the
entire people of the country to see
that a new approach is developed informed
by intelligent regard for this great asset of
ours,

Conclusion

56. I have to make on: more obser-
vation, The Indians Railways, working as
they do on capital provided by the General
Revenues for which they pay interest every
year, are and have been looked upon and
treated as a commercial enterprise. This
is as it should be. The tax-payer should
not be called upon to contribute to the

int e of ac ial sy . But
I wish also to emphasise that the Railways,
while they should earn a profit and contri-
bute to the general revenues, must always
keep in the forefront their responsibility as a
publc utility concern. We-have to keep in
mind that the Railways afford, and for Jong
years to come will continue to afford, the
only means of long-distances transport to
the common man of this vast country of
ours,

57. 1 am well aware that there are
numerous requests to extend Railways lines
to new areas and places in the country, To
accede to all these requests will be an
impossible task, It will, however, be my
earnest endeavour to consider all these re-
quests with a view to implementing as many
of them as may be practicable and justifiable
within the available resources, Asa first

economic feaslbility of various new lines,
doublings, conversions, etc. As a result of
the information that would bzcome available
from these surveys, the decision would be
taken in respect of the actua] construction of
the projscts.

With these words, I commend the Rail-
way Budget for 1970-71 for the support of
this House,

13.31 hrs.

COMMITTEE OF PRIVILEGES
TENTH REPORT

SHRI SWELL {Autonomous Districts) :
I present the Tenth Report of the Commiltee
of Privileges.

ESTIMATES COMMITTEE
HUNDRED AND FIRST AND HUNDRED
AND SECOND REPORTS

SHRI THIRUMALA RAO (Kakioada) :
I preseat the following Reports of the
Estimates Committee :

(1) Hundred and First Report regard-
ing action taken by Governmen
on the dations c ined
in the Scventy-second Report of the
Estimates Commitice on  the
Ministry of Health and Family
Planning and Works, Housing
and Urban D:velopment (Depart-
mentment of Works, Housing and
Urban  Development)—Develop
ment of Printing and Stationery
(Statlonery Wing).

(2) Hundred and Second Report
regarding acticn taken by Govern-
ment on the recommendations con-
taiped in the Seventieth Report of
the Estimates Committee on the
Ministry of Railways—Railway
Electrification Projects,



269 Papers Laid

CONTEMPTS OF COURTS BILL
(i) REPORT OF JOINT COMMITTEE

SHRI SHRI CHAND GOYAL
(Chandigarh) : I beg to lay on the Table
a copy of the Report of the Joint Committee
on the Bill to define and limit the powers
of certain courts in punishing contempts of
courts and to regulate their procedure in
relation thereto.

(ii) EVIDENCE

SHRI SHRI CHAND GOYAL : I beg
to lay on the Table a copy of the Evidence
given before the Joint Commitlee on the
Bill to define and limit the powears of certain
courts in punishing contempts of courts and
to regulate their procedure in relation
thereto.

HIRE-PURCHASE BILL
(1) REPORT OF JOINT COMMITTEE

SHRI SHINKRE : (Panjim) 1 I beg to
lay on the Table a copy of the Report of
the Joint Committee on the Bill to define
and regulate the rights and duties of parties
to hire-purchase agreements and for matters
connected therewith or Incidental thereto,

{ii) EVIDENCE

SHRI SHINKRE : 1 beg to lay on the
Table a copy of the Evidence given before
the Joint Committee and the Sub-Committee
thereof on the B'll to define and regulate the
rights and dutles of partie; to hire-purchase
agreements and for matters connected there-
with or incidental thereto.

13.33 hrs.

The Lok Sabha adjourned for Lunch
till Thirty Minutes past Fourteen of
the Clock.

14.33 hrs.

The Lok Sabha re-assembled after
Lunch at Thirty-three minutes past
Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

RE : QUESTION OF PRIVILEGE
MR. DEPUTY-SPEAKER : Sarvashri
Rabi Ray and Madhu Limaye sought to
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raise a question of privilege on the 24ih
December, 1969 reparding the arrest of
Sarvashri Madhu Limaye, Arjun  Singh
Bhadoria, J. N, Patel and Janeshwar Misra
under Section 188 of the Indian Pane! Code
on the 22nd D:cember, 1969 and intimation
thercof 1o the House. I heard the members
and the Minister of Home Affairs on the
matter. From the facts and information
placed before me, I find that these members
were arrested on a charge under Sectlon 188,
Indian Penal Code. Fuyrther, the House was
informed that they pleaded guilty to the
charge and as such were convicted by the
Court, The intimation regarding their arrest
and conviction by the Court had been re-
ceived and communicated to the House.
The Sub-Divisional Magistrate had also
expressed his regret for the earlier incorrect
information given by him.

I find, therefore, there is no question of
privilege involved in this matter and I do
not give my consent {o raise this matter as
a question of privilege,

14.35 hrs.

PAPERS LAID ON THE TABLE

LETTERS FROM BIHAR GOVERNOR TO
PRESIDENT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) : I begto lay on
the Table a copy each of two letters dated
the 11th February, 1970 and 14th February,
1970 from the Governor of Bihar to the

President. [Placed in Library See No,
Lt-2531/70].

SHRI SHRI CHAND GOYAL
(Chandigarh) : What about the report

from the U.P. Governor 7 We were told
that both the reports would be placed on the
Table of the House, but we find that the
hon. Minister has laid on the Table only
the rcport from the Governor of Bibar.

SHRI1 K. 5. RAMASWAMY : Only
in Bihar there is President’s rule. There is
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[Shri K. L, Ramaswamy]

no Prt_!sidem's rule in UP, and the Assembly
there is going to meet shortly.
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That is

MR. DEPUTY-SPEAKER :
a different question altogether.

SHRI JYOTIRMOY BASU (Diamond
Hubour) : Arising out of what has been
said, will Government make a statement on
the matter 7 'WIIl you ask the Government
to make a statement on it ?

MR. DEPUTY-SPEAKER : That is a
different question. This item relates only
{0 certain letiers which Government have
received and are now placing before the
House, in answer to some question raised
earlier, and the discussion will take place on
this matter at 4 p.m.
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14.37 hrs.

CORRECTION OF ANSWER TO S.Q.
NO. 724 RE: IMPLEMENTATION
OF THE RECOMMENDATIONS OF

THE HOSPITAL REVIEW
COMMITTEE

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : While re-
plying to the Supplementaries raised by Shri
Prem Chand Verma arising out of the Starred
Question No, 724 answered on the 22nd
December, 1969 relating to the implementa-
tion of the recommendations of the Hospital
Review Committee, I had menticned “So
far as the Director-General is concerned, the
Director-General is of the Delhi Admi-
nistration.”” In fact the correct position
is that the Director General referred to is
the Director General of Health Services in
my Ministry and not of the Dzlhi Adminis-
tratlon.

14.38 hrs.

STATEMENT RE-VISIT OF SOVIET
DZLEGATION TO INDIA

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : At the invitation of the
Government of India, His Excellency Mr. S,
A. Skachkov, Chairman, State Committee
of the USSR Council of Ministers for
Forelgn Economic Relations, was in India
from the 7th to the 22nd February, 1970, in
connection with the celebration of the
Fifteenth  Anniversary of Indo-Soviet
economic and technical collaboration.

2. ‘The Soviet Delegation visited, Bokaro
and Bhilai and thereafter had a series of
discussions” with the concerned Ministers
both separately and jointly during the last
few days. The discussions with the Soviet
Delegation mainly related to the present
state of working of the various public
sector industrial undertakiogs set up with
Soviet cooperatlon. The discussions covered
the various problems facing these projects
during their present phase, together w_ilh

es idered y to ensure l1n-
creased economic cfficiency in these plants.
The need for ensuring the fuller utilisation of
the capaclties of these plants was specially
highlighted.
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3. The two sides discussed the possi-
bilities of manufacturing certain products In
the Sovlet-assisted machine building plants
in India for supply to the Sovist Union on
a Jong-term basis. The Indian side would

the possibility of production of
container cranes, excavators and redustion
gears for supply to the Soviet Union against
a total amount of 10 million roubles per
annum set apart for such supplies fiom this
country. It was also agreed that detailed
examination should be made at an expert
level for identification of precise possibilities
of export of products manufactured in Soviet-
assisted plants in India to third countries
and for consideration of varlous aspects con-
nected with implementation of programmes
of India’s participation In Soviet-assisted
projects in such third countries. In particular,
the Soviet side would examines the possi-
bilities of exports of turbo-sets and compo-
nents to be produced in the Hzavy Electrical
Plant at Hardwar, It was also agreed that,
with a vicw to further expandiog economic
and technical cooperation between the two
countries, further lines of Indo-Soviet co-
operation In the ficlds of oil and gas, re-
fineries, fertilisers and petro-chemicals will
be explored,

4, The discussions with the Soviet
delegation were cordial and were conducted
in a spirit of mu'ual cooperation and under~
standing. I should like to take this oppor-
tunity of expressing my appreciation of the
keen interest evinced by Mr. Skachkov and
his colleagues in the working of Soviet-
assisted plants in the public sector, which
are important milestones fn Indo-Saviet
cooperation and in the building up of the
Public sector in this country,

14.40 brs.

STATEMENT RE : EXISTENCE OF A
HASHISH EXPORT RACKET IN
NEW DELHI

MR, DEPUTY.SPEAKER : Now,
Shri P. C. Sethi.
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MR. DEPUTY-SPEAKER : Already,
one calling-attention was admitted this
morning and answered. There cannot be
more than one calling-attention-notice on
the same day. Now, the hon. Minister is
going to make a statement and after that, the
rules permit of many other avenues by
which hon. Members can elicit more infor-
mation from Government, and I would
request the hon. Member to resort to those
means,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : The facts of recent seizures of
hashish (charas) from 16th February, 1970
onwards in New Delhi are as follows :

On the basis of a news f{tem appearing
in the press on the 16th February, 1970 that
a big haul of charas was made in Boston
(USA) and that the drug was exported from
Delhi, D:lhi Customs started immediate
jnvestigations, They moved fast and as a
result of their swift action- found that five
packages coataining mus?cal instruments
(sitars and tablas) and incense had been
booked by Messrs, Bharat Exports to Messrs,
Afro Imports Inc. (USA) by one of the
international airlines. These crates were
detained and on scarch were found to
contain 145 1bs. of charas packed in
polythene bags and concealed in ingeniously
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devised false bottoms of the crates. These
were seized immediately and further inqui-
ries pursued. As a result, two Indians
(Shri Harbans Lal, a taxi-driver and Shri
Balbir Singh, Mnnager. Bharat Exports) and
an American (Mr, Richard Ezidre) have
been arrested. Another godown in Delhi
was also located and a consignment of
750 lbs. of hashis along with different types
of musical instruments, packing cases and
some curios was found aud seized. Another
person, Shri Ravi Rekhi, was arrested on the
following day on landing at Palam airport,
Three more persons have also since been

apprehended. Further investigations are in
progress. INTERPOL has also been
alerted,

14.43 -_

REQUISITIONING AND ACQUISITION
OF IMMOVABLE PROPERTY
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : Oan behalf of 8hri K. K.
Shah, 1 beg to move*.

““That the Bill further to amend
Requisitioning and Acquisition of Im-
movable Properfy Act, 1952, be taken
into consideraiion.’”

Before I explain the salient features of
the Bill, I would like to recall the back-
ground of this legislation. You are aware
that the normal powers of Government for
acqusition of land for a pulic purpose are
contalped in the Land Acquisition Act of
1948. The procedure laid down in that Act
is, however, lengthy. Amendment of that
Act is being considered by Government
separately, and for this purpose, a committee
has been appointed under the chairmanship
of Shri A. N. Mulla,

The Land Acquisition Act dces not deal
with the requisitioning of buildings. I may
recall here that one of the recommendations
of the Law Commission in their Tenth
Report was that the provisions of the
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Property (Amdt.) Bill

Requisitioning and Acquisition of Immov-
able Property Act, 1952 be incorporated in
the Land Acquisition Act when the latter ist
Amended. It has, however, been though
that the provisions regarding the requisi-
tloning and acquisition of immovable
property should continue to remain a
separale epactment.

The power of the soverelgn to take
private property for public use, which Is
called eminent domain in America, and the
consequent rights of the owner to compensa-
tion are well-established, This power is
justified by two well-known maxims, The
first maxim is that ‘‘regard for public
welfare is the highest law™ and the second
is that *'pnblic necessity is greater than
private necessity"’.

Looking back to the history of the Act
which we propose to amend, it may be
recalled that the power of the Government
to requisition or acquire immovable pro-
perty has been in existence for over three
decades continuously, This power was first
conferred on the Government under the
Defence af India Act, 1939. On the lapse of
that act in September 1946, after the end of
the second world war, the properiies requi-
sitioned under the Defsnce of India Act

centinued to in under requisition in
view of the of the Requisitioned
Land [Conlinmnce of Powers) A:c(
1947.  Sub H

the Reguisitioning and Acqulsmon of Im-
movable Property Act, 1952, While confer-
ring powers of requisitioning and acquisition
of immovable property on the Government,
the Act also provided that the properties
requisitioned under the Defence of India
Act, 1939 shall be deemed to be requisi-
tioned under the Act of 1952. The Act
of 1952 was to remain initially in force
for six years but Its life has been extended
twice by Parliament and it will now remain
in force upto the 13th March, 1970,

Provision for requisitioning and acquisi-
tion of immovable property also existed in
the Defence of India Act, 1962, which ceased
to have effect from the 10th July, 1968, i.e.
six months after the proclamation of emer-
gency was revoked. It was pot found

*Moved with the recomendation of the President,
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possible before that date to release or
acquire the properties requisitioned under
the Defence of Inndia Act, 1962, The bulk
of such properties were required in connec-
tion with national defence and permanent
structures or installations had been built on
a substantial portion of the requisitioned
lands. The outright acquisition of the
propertics involved very large expenditure.
We, therefore, considered it essenmtial to
retain the properties under requisition, For
this purpose the Requisitioning and Acqui-
sitlon of Immovable Property Act, 1952 was
amended in 1968 to provide that the proper-
ties requisitioned under the Defence of India
Act, 1962 shall be deemed to have been
requisitioned under the Requisitloning and
Acquisition of Immovable Property Act,

1952,

The purpose of this Bill is to amend the
Requisitloning and Acquisition Act of 1952,
which will remain in force upto 13th March
1970, We propose to make this Act a
per one i d of ing to the
House every few years for the extension of
its life, While proposing this we also take this
opportunity to mike two other amendments
which will take away much of the difficulty
experiznced over the Act of 1952, We
have provided for a quing ial review
of the recurring compensation to be paid
to the owners in conformity with the
circumstances prevailing at the time of such
review. It is also propesed that the
requisitioned propertles should either be
released within ten years or acquired on
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requistioning of immovable properties for
public purposes will always exist, In this
connection 1 may mention that the Law
Commission had also suggested in 1958 that
this law should be embodied in a perma-
nent code.

The second amendment which we have
proposed is that we may provide for a
quinguennial revision of the compensation
payable for  requisitioned  properties.
Under the existing provislons of the parent
Act of 1952, the compensation once fixed
cannot be revised during the entire period
of the requisitioning, The compensation is
primarily based on the rent that the property
would have fetched if it bad been let out
on lease on the date of the requisitioning.
It is well known that the rent of immovable
properties continues to show an upward
trend. If we keep requisitioned properties
under the force of the existing epactment,
it Is fair that the compensation payable to
the owners should be commensurate with
the changing trend of rents and not pegged
at an amount fixed at the time of the ini-
tial requisition. The dment propo-ed
by us will thus remove a legitimate gricv-
ance.

Thirdly, we propose to make a provision
that the maximum perfod of requlsitioning
shall be ten years from the date of the
comiog into force of this amending legis-
lation in the case of properiies already
under requisition and the same period in
respect of properties requisitioned hereafter,

payment of the capital cost fo the If the properties are not acquired within
owners. this period, the same shall stand de-
requisitioned. The Law Commission had

The for the | proposed  Fec ded that no property should be
by us are fully explained in the Statement kept under requisition indefinitely. The
Commission had suggesied a  maximum

of Objects and Reasons attachedio the Rill

We, however, feel, after

and Iwould not weary the House by period of 5 years.

repeating the same. 1 would, however, consulting the State Governmenis, that the

only briefly mention the facts which weighed period of 5 years isnot adequate. The
the Government In proposing the of ion has been that it should

with
amendments to the Act of 1952.

The first amendment which we have
proposed is that ‘the Requisitioning and
Acquisition of Immovable Property Act of
1952 may be made into a permanent code,
I havd already mentloned that the need for
the powers under the Act has now existed
for over 30 years, The necessity for the

be 10 years.

From what I have briefly explained, it
will be scen that, while the Government
have felt It necessary to retain the Requisi-

g and Acquisiti of Immovable
Property Act, 1952, as a permanent
enactment, the other two provisioes regard-
ing  quinguennial revision of recruring
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[Shrl B, B. Murthy]

P and rel or acquisltion of
the requisitioned properties within ten years
are forward steps to safeguard the interest of
persons whose properties are taken posses-
sion of by the Government for public
purposes,

With these words, Sir,
the amendiong Bill for consid

1 commend
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far as those houses are concerned. They
would have felt relief if these houses were
acquired or de-requisitioned within a reason-
able period of time. But that is not done,
To justify the need of the continuation of
this Bill or to make it a permanent feature
on the statute book, it has been stated in
the Statement of Objects and Reasons that
some military {Instaliations are located in

280

ation of the
House.

MR, DEPUTY-SPEAKER @
moved :

Motion

*“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable property Aect, 1952,
be taken into consideration.”

SHRI YASHPAL SINGH (Derha
dun) : Sir, I move :
“That the Bill be circulated for
the purpose of eiiciting opinion
thereon by the 3lst  August,
1970, (1)

SHRI SRADHAKAR
(Sambalpur) : Mr. Deputy-Speaker, Sir,
the hon. Minis ter has just practically
repeated the Statement of Objects and
Reasons of the Bill a copy of which was
supplied to us about two months ago,
His speech has not made us any wiser about
the need of this Bill,

SUPAKAR

From the Financial Memorandum, we
get only a very faint inclining of the magni-
tude of the problem involved as to what is
the total number of houses or the value of
the property that is under requisition today.
It only states that if all the property that
is under requisition is acquired, an amount
of Rs, 33 crores of compensation is required
to bz paid. But that informatlon leads us
practically nowhere. We have the right
to know from the Government as to the
imperative necessity of keeping private
houses under requisition for a very very long
period.

It is well known that in cities and also
Io small towns, several houses have been
under requisition for several decades, I
should say, more than at least 2 decades,
and the are, pr

1y, |. 1pl s0

loned buildings, But 1 would like
to have a categorical answer from the hon,
Minister as to what proportion of this
property worth Rs. 33 crores relates to
military installations and what proportion
of it relates to civll installations, We
know that the Central Government have
kept several buildings under requisition for
which they have to pay a wvery heavy rent
amounting to several crores of rupees,

SHRI LOBO PRABHU (Udip)) :
Rs. 97 lakhs.

SHRI SRADHAKAR SUPAKAR
That is probably an under-estimate, Not
merely Central Government installations
but there are several public sector under-
takings installations and others with which
the Central Government are concerned and
the rents must amount to much more. I
would like to say that with a reasonable
amount of money ths Government could
have as well made permanent buildings
instead of keeping these building under
requisition for which they have to pay
heavy rents some of which, in some of big
cities, are rather exorbitant from practical
stand point.

So far as this Bill Is concerned, it is, of
course, a welcome feature and the Govern-
ment have now decided, after a lapse of
so many years of the report of the Law
Commission to come forward with this
Bill. It Is time for the Government to
make up their minds, either to acquire
these requisitioned buildings permanpently or
to de-requisition those buildings within a
period of 10 years of their requisition, .

L]

15.00 hrs.

One problem to which 1 would like
to draw the attention of the hon, Minister
is in respect of those buildings which are
under | reguisition for a pretty long time, say,
for more than a decade or :o. I think,
the Goveroment should make up their mind
at a very early date, within six months or
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so, to either acquire or to de-requsition
them, That would be in fairness of things,
Though the principle of the Bill is quite
commendable and although the Government
have come to this decision at a late stage,
1 would say, °‘Bztter late than never.'
Therefore, I think that not only should the
Government get this Bill passed but also
see that it is implemented in the spirit in
which it has bezn brought namely that so
far as the housss or properties which are
under requisition, either thay are dz-requisi-
tioned or acquired during the shortest
passible tims, 10 years, of course, s the
limit but I think the Government should
not go to that limit,

SHRI NARENDRA SINGH MAHIDA
(Anand) : This :sort of Bill is rather rare
because the power to requisition and to
acquire immovable properties for a public
purpose was first provided in the Defence
of India Act of 1939, This Act came to
end on the 30th September 1946. This Act
was for the purpose of emergency, Now
we are still legislating after 31 years and
are maintainiog these properiies.  Soms:
years ago [ was living in Bombay in the
Worli S:a Face, There, for the last 31
years development has been stayed. These
properties are still in the hands of the
Government, Now, the Defence of India
Act, 1962 has also ceased to operate after
10th July, 1968 and emergency has ceas:d
too, Manpy properties which have bzen re-
quisitioned uoder the Defence of India
Act, 1952 and the Requisitioning and
Acquisition of Immovable Property Act,
1952 are in the possession of the Ministry
of Dzfence and also some other Ministries.
1 can understand about the Ministry of
Defence retaining som: of the properties
because they have built bulldings and for
defence pusposes they are needed. But
what about other properties in the hands of
other Ministries 7  There I do not see any
need for them to retain them. Either the
Government must come forward to pay
compensation and acquire them or de-requi-
sition them. The idea is that probably
from the Ministry’s point of view they are
unable to pay compensation and that is why
fn order to avoid paying compensation this
Bill is brought forward, That is my
humble view.

In the Statement of Objects and Reasons
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it has been stated that on many of these
propertics, valuable constructions of a
permanent nature connected with national
defence or the conduct of military operations
or other important public purpose have been
put up. [ agree there. For this I would
like this Bill to be passed ioto Law but for
national needs we cannot over-rule payment
of compensation,

The Law Commission of India "also has
recommended in their tenth report that the
Law of requisition should be embodied in a
permanent code. But I would agree for
this permanent code only for defence purpose
and not for other needs. They have further
recommended that no property should be
kept under requisition for a period longer
than 5 years, It is proposed here (o be
kept for 10 years, Probably after 1980 we
shall have another Bill. I, therefore, see
no purpose why property should be merely
requi itioned and kept by the Central
Government because they are unable to pay
compznsation,  Thereby wurban develop-
m:nt is hampered, For 31 years the pro-
perty has bzen acquired and they may now
do it for another 10 years. That means
that for 41 years we will bz depriving in a
democractic Government the citizen of
his properties. [, therefore, request the
Minister to kindly look into this and I
wuuld not agree for requisition for 10 years,
I would certainly suggest to the Minister
that he can do it for five years and after
five years either you pay compensation or
de-requisition the property. If you require
them for defence needs, I agree. With
these words, I support the Bill,

SHRI LOBO PRABHU (Udipi) : | may
be pardoned for saving that this Bill is a
most astrocious piece of legislation which
the Government have brought before this
House. The Minister happens to be a very
old friend of mine, but nonetheless I would
like to tell him that he has suppressed many
important facts, has ignored much of the
law, In bringing this Bill. In the first
place the Minister has taken shelter under
the Law Commission's report. That report
makes it very clear. I will read the exact
words. That makes it very clear that the
law of acquisition is a bad law. It says ;
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[Shri Lobo Prabhu]

“We are of the view that the

power of requisitioning is an
extrordinary power and can be
justifiably  isvoked omnly when

an emergency arises.’’
They procecded :

“We have included in our legis-
lative proposals this Bill but we
do not suggest that it should be
permanent or  throughout the
country.”

And this is the most important point
which the Minister has ignored. It has
said that it will be effective on the issue of
a notification of emergency. WNow, he has
to explain to this House and he has to
explain to the country how he has taken
refuge under the Law Commission’s pro-
posals when those proposals are to the
effect that the Bill will be only contingent
on the issue of a notification of emergency.
It is not a Bill to be made permanent for
ever. Iam coming to further differences
with the Law Commission later as I deal
with the Bill, but this is a point on which
I challenge the Minister to explain why he
has ignored this particular provision, that
it should be contingent on the issue of a
notification,

The second point on which I would like
the House to be exercied is the fact that
there are going to be two different laws for
acquisition and requisition, There is the
law of Land Acquisition already current
since 1894, There is this law of requisition
since 1939. Under this Law not only is
there provision for requisition,there is
provisfon for acquisition. It is an
importat principle of jurisprudence that
there should not be two laws on the same
subject, It is an elementary principle of
jurisprudence that these two laws should
not differ. 1 would just try to take you
through the provisions of the two enactments
to show the difference. Under this enact-
ment, under section 3, a show-cause nolice
is issued to be replied to within 15 days,
And within a month afier that the compe-
tent authority may requisition the building
or the property concerned. Under Land
Acquisition Act the procedure involved is
in Section 4 which decl the acquisition

FEBRUARY 23, 1970  Acquisition of Immovable 284

Property (Amdt.) Bill

and acks for objec.on whether a public
purpose is served. There is Section 6 which
fixes the amount of compensation, fixes the
boundaries of the land etc. There is Szction
11 which actually contains the award. All
this, even the Law Commission thought,
shou'd take about 6 months, although, in
actual fact, it takes years and years. So,
here is a procedure by which Government
can requisition within 2 months what under
the Land Acquision Act would take at least
one year or more. There is Section 17 which
provides for emergent acquisition and
Section 35 which provides for requisition.
You can make a temporary acquisition even
under the Land Acquisition Act. So, requisi-
tioning under section 35 should be enough
for most purposes except those which are
now conceived by the hon. Mibister to be
80 important as to ignore both the Land
Acquisirion Act and the proposals of the
Law Commission.

Secondly, I would fike to refer to the
procedure for determining the compensation.
Under this Act, either there is agreement
between the parties or failing that, an arbi-
trator {s appointed and the arbitrator may
have an asssssor if certain circumstances
arise, and his decision is final except by
may of appeal first to the Government in
case of the necessity for the acquisition

and to the High Court in respect of
the award. Is it fair that there should be
only one appeal and that too to the

highest body ? Under the Land Aequisition
Act, there is appeal to several courts. There
is an appeal to the district judge from the
order of the Collector and from the district
judge, there is an appeal to the High Court.

Here, the party is put to the
p and ble of appeal to the High
Court from the order of the arbitrator,

- There cannot be two distinct ways of dealing
‘with the same proposal,

Now, I come to the third di(ference,
namely the difference in the way the com«
pensation is calculated,

Compensation here s calculated by a
method which is left largely to to the arbi-
trator and which says that he may take into
account the rent paid and certain changes in
the building and certain loss which may arise.
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But under section 23 of the Land Acqulsition
Act, there are definite provisions, If those
are good for ordinary cases, why are they
not good for these cases. We are now in
times of psace, and there is no urgency
about these proposals, and, there-fore,
these differences in calculatlons for the
award should not exist if the laws are to
be at all consistent with each other,
and if the people are not to be confused and
if Government are not to take advantage of
one law just in order to get certain lands
and certain buildings. So, this is a vital
defect in the Bill which Is an addition to an
existing law, namely the land acquisition
law, It is in contradicjion to some extent
with the Act, and it would be a great shama
if this House allows a Bill like this to be
passed tnto law,

The argument of emergency which my
bon, friend on the other side quite rightly
raised can belong only to war-time; it cannot
belong to the present times. But the Bill
empowers him even now or at any time to
acquire or requisition for a period of ten
years,

Now, what had been the general conse-
quences of this Act? The general conse-
quences of this Act were dascribed §n the
debate which took place In 1968 when this
Act was amended, The hon. Minister
admitted that there wese 298 hou-es in
Bombay, Calcutta and Delhi which were
subject to requisition and about 266 houses
which were in lease, These are on rents of
1939 and subsequent dates whea the acquisi-
tioning took place. How Is it fair to a
particular owner that he should receive
only the rent which was current in 1939 7
There have been cases fo houses where the
rent is very low. 1 was told ofa house
here in Delhl, namely No. 5, Hardinge
Avenue where the rent assessed for the
building was just Rs. 500, It is now fetch-
ing a rent of Rs, 5000, My hon, friend
Shri Piloo Mody told me of another case
of abuse arising from this requisitson; a
house which was In the occupation of a
naval captain was made available to the
son of a previous Chief Minister within 24
hours by an order of the D:fence Ministry.
That is how this Act Is being abused.
There is no law, Once you take possession
of a house at these rents, once you take
power to allot these houses to whomsoever
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you like, there is no law, It is not at all
a question of socialism, I would not mind
if all the rents of all the houses
were reduced or if all the houses were
requisitioned. But it Is only a few houses
which are involved, the house possibly of a
poor man who has no other jacome or the
house possiley of someone who has no other
place where he can carry on his business,
which are requisitioned.

So this legislatlon cannot be allowed to
enter the statute book. I have got amend-
ments with which I shall deal when
we come to the particular clauses about the
timit limit given for releasing these houses.
But here and now I would like the Minister
to explain these points: Why did he
suppress the fact that the law Commission
said that there should b= a specific notifica-
tion when this Act will come into effect in
times of emergency ?  S-condly, why this
Act conflicts with and sometimss overlaps
the Land Acqisition Act 7

In this connection, he referred, no
doubt, to the fact that the Land Acquisition
Act is under revision and that Shri Mulla’s
Commitiee is already reporting on it. We
had an assurance from his predecessor, Shri
Jagannath Rao, that those principles would
be incorporated in respect of this Act,
Could he not have waited, when Govern-
ment have waited so long, all these 30 years,
and have those principles put in 7 Why do
Government not accept the princlples given
by the Law Commission T Were they not
good-cnough ?  Instead, Government have
simply brought forward a Bill in the confi-
dence that the House will not bz vigilant
and will passit. I would app:al to every
section of the House to very strongly register
its oppasition to it, This is not a measure of
socialism. This is a measure of autocracy.
This is a measure in favour of the Defence
Ministry and the Housdng Ministry so that
they can take away the houses of individuals
in order to give them to anyone they like
for any rent, R

SHRI G. VISWANATHAN (Wandi-
wash) :  Afier hearing Shri Lobo Prabhu,
I would like to support his views, at least
most of them. This Bill has been brought
forward by the Minister to g:t another lease
of life for this law for ten years, .
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SHRI LOBO PRABHU : Not ten years,
but permanently.

SHRI G, VISWANATHAN : The
Minister also conceded that the Law Com-
mission were inst this e conti
ing more than five years. So Government
have brought this against the wishes of the
Law Commission also,

As has already been pointed out, if the
Bill becomes an Act, Government can
requisition any house or any immoveable
property at any time and they can keep it
on without even acqulring it. This will
create an anomalous position. The owner of
the property will not know when his pro-
perty is going to come back to him; even
Government do not know how long they
are golng to keep it, It is just like having
a lady without either treating her as wifle
or getting a divorce. It is like kecping her
for a long time as a concubine,

1 suggest to the Minister that he should
not fall into this habit. He must either
take it or leave It, Government argue that
if they acquire all the properties, they would
incur an expenditure of about Rs. 33 crores
throughout the country. This gives us the
real picture, that i able and
properties are under the requisition of
Gov:roment. Government already are spending
one croreof rupees annually, According to the
statement of objects and reasons of the
Minister, this year there is going to be an
additional expenditure of a crore of rupees
on this account. If they are already spend-
ing Rs. 2 crores annually; what prevents
Government from acquiring these properties?
Otherwise, it is going to be a waste,
Already they have built buildings and are
spending Rs, 2 crores every year from this
year. So it would be better il they acquired
these properties. 1f this is not possible, let
them at least derequisition them and release
those properties,

So, I would rcquest the Minister that it
is better to extend the life of this Bill only
for a few years. Within that time they
must de-requisition all this property.
After more than 30 years they must now
come to a conclusion that this Bill which
has been brought forward in the name of
emergency should pot continge for ever,
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SHRIMATI ILA PALCHOUDHURI
(Krishanagar) I shall be wary brief
because this was discussed Iin 1968, Now
the life of the Bill is sought to be increased,
though actually the Law Commis ion, as my
friend opposite has said, was against ex-
tending this Bill for a very long period,

I would like to bring to the notice of
the hon. Minister that in rural areas...I
do not know about urban property——
there are Jarge tracts of land which had
been acquired under the Defence of India
rules year ago. 1Itis over ten years now
and the cullivators there cannot cultivate
that land. Lately, Government has stopped
taking any rent from them and they do not
know if they are going to be driven out or
if they can cullivate the land or If any
compensation is going to be paid to them.
What are we going to do about these
.cultivators 7 We claim that we are out to
help the cultivators, More than 300 acres of

land are lying fallow in Nadia where you have
built a refugee camp, There is no other
construction there of any defence value and
the Camp is mainly built on the old air
ficld runways the land is lying fallow. I
would earnestly request the Government to
appoint a Parli ary ittee to
look into cases like this and see what
justification there is for depriving the cul-
tivator of cultivaling and also refusing to
take rent from him, and putiing him in a
position where he does not know whether
be is going to be driven out or given
possession of the land, So, I would
earnestly request the Minister to go into it,
In 1968 also I brought up this question,
and now if this Bill is going 1o last for
ever, I do not know what is going 1o
bappen to the cultivators, 1 hope sympa-
thetic consideration will be given to them,
and something will be done.

SHRI DHIRESWAR KALITA (Gauhal):
According to me this is not a good Bill,
Mr. Deputy Speaker, vyou also come
from Assam like me and you koow that
conseguent on the  Chinese agression in
Assam in 1962, from NEFA onwards in
the whole of Assam thousands of acres of
land were requisitioned. Many houses are
still under requisition. Notonly that. Al-
most the whole of North Bengal is under
requisition. Within these yeara from 1962
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oaly a little portion of land "has been
acquired by the Government. What is the
compensation you are giving 7 Sometimes,
it is five times of the land revenue, some-
times it is ten times of the land revenue,
Let me explain with an example, Suppose
T had three acres of land, with that I could
maintain my family because I had two
crops.

According to the provision for payment
of compensation how much would | get for
one acre 7 Iget Rs. 15 and for three a cres
I get Rs, 45. Previously in that area of
three acres In terms of paddy [1 could get so
many mounds of paddy ; other crops also.
Icould feed my family, Now, I am de-
prived of all this, Tbe provision under
which recurring payment of rent or compen-
sation is given is making the peasantry
lose much. In the whole of Assam I have
scen how this Act is working; either they
should be acquired or should be given back
immediately, Under this Act the main
building of the Cotton College Principal
had becn requisitioned for some military
office, It is in the heart of the city,
They did it in the emergency, Where is
the necescity for extend that emergency for
eicht years 7 They cannot extend it. They
had taken many buildings like this. The
occupation of the Cotton College building
has always been source of bitlerness among
the students and the military personnel.
That is why 1 say that this amendment will
not give any relief to our peop'e, Somebody
spoke about the emergency. Oaly under
an emergency land or house can be requisi-
tioned. When there is no emergency why
does the Government want to take this
power fur ien years ignoring the ‘advice
of the Law Commission? There is no
justification for doing so. Therefore, I
submit that this Bill is unworthy and cannot
serve any purpo:e. It is hitiing our peasants
most in the rural areas and also the middle-
class people who have got small houses in
the towns, 1 oppose the principle of
recurring payment; I also oppose the
principle of extending the provision for ten
years and I hope the whole House will Join
me and oppose thls Bill.

st mete fag (Qaas) o fegdd
TfyFT arga, & grI@ F1 SqIEr g AE
gm @ faw § gw ol feandl
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ot waT ggar &, faad at # ¥ qg,
SrdY ga1 wiBEted, 3 wgr @, § a6
Fa} W gg T WPW | AT A
A FT AW FFT, afswF g F
ATY, @ FYT ¥ agd agI @ T
AT FT H ) 2@ frew FY oF gl
afes gdAl faarel & orgi Cadga &
ATH Y WA K GAT OFT qEA A S
g qgta 3zt & wdw E—fed
dlw dlege &g g9 IR
framt w1 7% g9 usg aHlT TFA-
T FY g & ol Fag oy frd € 7@
F e fFEia 1 A @ 39 aEA ]
gad § 7 39 9T FT gA1gAr A §,
aguFr s #lg gmRE W E......
(soam=) ... aTg aHlw § Tra Fifag,
@l ey | Alwar anar Agl......
(a==)...... & &Y a9 w9 FAT
=1gar § 9z 9 & 0 ¥ F7 @ ST
= wegfadt & serme § s e foed
FIFTT F a3F q Gar fa9 ; = 4 e
¥ ar s794ma S gaa ¥ ag d@r oA
3@ ¥ FIW AIQ, 94T F FE A, AT
g ¥ g Ay 9wy § ge fausd
& gfiaT & ST 07 a%F 9% 0 A1C
g <\ F4% AgF gy & ? W@t 9% 39
@3z o1 79 a7g ¥ famgy fwar ar g
9 aig ¥ at g w=wr g f& o

tar & g

wF e fams & T sz g
GG FT OF FeaT § qei @ 18 Hlw
g7 way AxdE mgafE nw g
feger werd &, wiw & dYw 9% gu, agl
# F1 GIF A3 AT CHT AR 5@ I
oFEaT 1 1T Ha T AYF 9T NE-91E
guege § Taagm ¥ 1 fat A fear s
FarR 707 Wggi A fagy 9 W= @,
o% G491 TaAAZ A GIFT 1 TF A
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AT FT 3T AEY, T GAT ST AR E
A TG OF YW B REA SAr
fimaadt Ak 7% faer 7& awal |

2% AoE, G20 TadAe # gife,
wrEAdz At At § f5 omw A
q9Ed F T &1 o q€ A IHT
2, foa® ot wraer s § 9% e
a3z frar o gwar g, gfoAt #t AR
T d4%9E S0 F @ W AqTIT A
o7 gFar &, AW A W oww
sfawra awwm frame worgT w@Er Sad
& 98 iz A wen w7 fear §
W F A ¥ 5 gw wie Smud
el o A §aS s § ¥ awar g
faa¥ T @Y ¥ Faga T d9Edl &
19 AT @@ F @A A g faoed
Fa0a Al F arg gew gar &1 IR
far e sedmTs Qar 1

§ ag wgm wgan g s w1 A g1
wq & FE ugsar w1 #19 §, fedw
FHEWRALafa = &, IWF
q9TA F T g A AiT Agl fav g ol
3 ¥ fou G § g & wEdt, Ifw
1 8, 98 a1 A3 &, 9T €| g S0
I0F qgd swimgegy fFar 9, &t
frar s st sw 9l § afar aAwT
FAET IBM AT oY IFHT FgSr wfew
¢ 39 oF 941 7 €, 98 FE TUGT B}
ama AgY 8, 7 ag 1€ g@iE ¥ arg 2
gg # fafaezt aga Y ew & s$m
fo &9 & ¥9 7@ foem & FAT ¥, § 732
# ara 4t Fgan, & QA A I 37 @
¢ fr 2% 39 ¥, wgt w07 afal st
FFEA grar § #T ggwa &1 1w arfirat
® HraRT qgAar 7 fad guwr o § afew
g%9a &1 93 g% § @ vaF F g IR
W gl g% e A g F Aqaw
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fedg & forr, qalsin & fou @1 Wkt
fodt s maw & foy S ¢ @ ag
Tmaargad B e, § uw @
T FTFL 43 TET §, AT JTT FY TH
whE aarg wf &, Tm oWgE wEy AR
%, g9 A e B, sEw fid A
for § =&t N 9 a1 IWY
g T wwm fem g1 =g @
2 ¥ oF grf feamw ¥ s {1
ggi wgr & oA ol w1 OF
Tt T gT & A fomr w1 AW
qfsss qma 4t & frdl st i & fog
feaday &% fam g ag N A g
aifgr 1 fret sl ®t F1 g153T weEr
@i ¥ fou afe 5w qeaw & Tra & T
¥ & o e gas for R €L S) UL §
ar Freare &, sgfafara #adT §, a8
it g8 atg wHA ¥ ot §. .. ().
N agziazag ¢ fs ag frd
ar W@ &1 i ag gwa fear @R
fr fFaia #Y THIT #Y, I qAT B
a\< gzt aF 5 fagodt orda w1 Tt
*F Ta¥ wdlg fag faar s 99 9
Fsg1 7 [RUT MW | OF qE a7 AT g8
qiaT waeY faary & 5 femm &t ol
FY adf g arom AT gFh qIE ¥ T@w
faw aran & & gord Ovg T o g
fgTa #1 @17 AGEHT IAA F & 9,
ag uF agr W Figfeawa @k § WR
@ wm e 5 wEa 9v foiid 1
g &, ag W 5T 0% ufweay faf
F g agNawar g g & @™
waia w1 g fF dwas fedg & feu
JgzAe € § 3@ 9T A g W
amafa 7gt & 1 3few N fragw <@
¢ d7 uenaw Uwe w1 3a+) foamn ¥
W I AR & grg q FEEr afEge
aNE w1 § AT gaN fedae § IuHT
# quifawa w1 § 1 999 95 ¥ A
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WX I R AT At A% @R A9
®e ¥ $1€ gaos AgF g o

it Twalt T (FFATYY) ¢ SuTSE
#ZEA, 37 T G A ATTAG ALEdT By
AITHIST =% FgT 97 FHaT &, AT W
AT FEAE ?

MR DEPUTY-SPEAKER
withdraw it.

st Toex fag : a0 waew
FFAT § 7Y 91, 91 79 Fren #1 serEe
Y, a3THYS &7 TN HAWT 971 HEE
¥ fFdY & waeg gl ar

t He May

it wee w1 wqe (frameia) - 9w

e 7EIA, qg €6 AH AT | A
FqOHI meg TIAaEE zawre fEaT)
JEawTs AET AT Tifge AT A g,
& Sl qer AT @ 1 TrglaE IR
Fg qRTA |

sit Taveite fag @ @ AT wi§ g
A ¢ A 7 faggr s dar g faed
fear 3w for at =Y afsw =g s
frgraa > madr sg @ E @Y a8 7
fazgr swar 1

MR. DEPUTY-SPEAKER : He has
withdrawn it,

=t Twvaes faendt (s qm)
IUTEST WEHEA, 59 AW H ag war =@
a1 W ¢ e IR 99 8 S 3
oz 7 fasgs gad fanda s &)
HUTAAIZ FT N wmar war § sfsa
gl g § 5 famdY slla oaamge ot
ey & a3 /v 707 7w faay £, 3 @
& 1 feedt ¥Y nw gear g 1 feee) & dve
are & gfrge & o737 339 uF fazges
FTee Y had) 4 ol 5@ V3T F agd A
S THAAT FCH AL HIT AA TN
oF Gar agf far qar 1 iy i fag
oY § qguig & fors fegr a1 1939 §
wgi ®qq 3 o A T S A
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nf, oF €T & AT F e ¥ T A
I e fFar ag ff ma a%
naddz ¥ g fEr i gz I @Y ¥ w9
gy feqq fafreet & ot g Wt 43
1@ 24-25 |2, qre-qi7 fagsy fex -
g 43, afF awr ax 1§ FFAEy
gt gk 1 Y 7 WFC Y FgA TEgA §
fis frg asag & fau o7 waEme &Y
9 FAT 9 AFEE AR GG F AL
qr 7 fFaT o, 9ER 98 A @@ q
Farag i fElT &7 & 9 sl
#guam g f5 A0 wElkw A ogEs)
Ay # §1f argfe agY gt it 1939
¥ oY oty g 1 af ane 39y
[ O I (AEIT FE Y @ @ war
2 a fedY safer 1 g3 ad fasm
afeu dars ag femis swar § f& A=
AT W R A T aR A T &9
1939 % =it fq a1 g% fegdsiaq fag
WA F 9@ A ¥ @
WA TFH fiehlar o< o 7rd |

gadl ¥ & g wg Agar § 5
faeelt &y gg & fomd s Al §
s #1§ wigd  faNdma ad )
T | A & IS @Y #F T g, F
#faxd = fodt & ama § gy 3, feua
foraaT war, 9941 33 ¥ fou dare & g
afeT gad 17 g9 7z gETEAN W
& | mifew wwm 3 530 fe Ay dfoe e
&, wod) 1T w1 oA WA gu o agt
ag n=M 7 $SET 1 37 9 39 AfaegT
wiga 3 fas famge g &y seEf
fadtaaT Fa1 &Y | 09 SFC § FEFT
gudiw @ard 1 @t w4 agiaw & AQ
srdar § 5 g ofess glzfey A @a
=% at 1 Yfefaam 3 & N saw
3wy fr oftos gfefedt & ar adl | sqm-
&g ft T o sqam Al ¥ agid
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fedl o i #t ofesw gfefrdt s
3w ot gu=) faadlsilam &€ &1 ag
1§ Ifaq ama a8f ¢ 7 3% faw o
adf qar | = @GN ¥ FAFT A B,
IE aguE @ 5 @y geEa a9
3N fafes Fomm & < =1 Qar 1 49
s=igw fear f faed & wa oF gfe-
T F FFET A1 TZ FNAC FE T AT
G91 W TRFT A9 qF FECHAT F §T F
Tl fzan g

UF a1 A A FgAT AOngar § 1 gt
q% FEFRAT BT qAAT B, 1939 F v

el IeRiA WAAIgT FY T AT AHT
IHT FEIFATA A7 4137 § Afew T A
€ g 1939 w1 =are gu § o 98 s A
THIT &, 98 94 Agiey g | fog g4
7g FEAAAT IT T IF 99 WHE F
St & g 39F FIMT S qEE FERGA
& ag 3 mfzy e oer FEeAWA A §
ay 9+ fRFErsiraT agl s Tifge 1 5%
3% fediar T &ar wufge

aEr $367 & AT WERA ¥ widar
FE& 1 {5 72 g o< fasre 1)

SHRI K. RAMANI (Coimbatore) :
This measute was adopted during a period
of cmergency. MNow that emergency is no
longer theie there is absolutely no justification
for government to keep this kind of
legislation in the statute book, During
the emecrgency hundreds of acres of land
belonging to the poor farmers were acquired
by the government and placed under the
control of defence and other departments.
1 have personal experience of one instance.
In my own constiluency, in a place called
Madukkarai, hundreds of acres of land have
been acquirced by the defence department
and built some big barracks. The peasants
very well know that these buildings will not
be demolished and that they will not get
back those lands. The poor peasants feel
the loss of their land but they cannot help
it, But the govcrnment can mitigate their
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suffering by at least paying proper compen-
sation. After all, they are not big land
lords but small peasants, If they cannot
get back their land, they should at least get
some proper compensation.
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There s another misery. Even the
meagre rent which is due to them is not
paid regularly. Rents get accumulated for
five to ten years. Cerlain parties have to
file suits in High Courts to get the meagre
reat which js due to them. 8o, you can
imagine the suffering of the people who
have been dispossessed of their lands,
Further, no consideration 1s given for the
fruit-bearing trees in those lands. This is
happening not only in Madukkarai but also
in Red Field, another military area in
Coimbatore city. Even though the land
has be:n requisitioned, rent is not being
paid properly, The landiords are asking
the military to take over the Jand and
pay them compensation but it is not being
done,

In this background, what is the use of
keeping this law on the statute book for
another fen years, especially when you are
not regular even in paying rent 7 Now
the affected people are forced to resort to
courts to gat their legitimate dues, There-
fore, it is better not be continue this Act.
Instead of continuing the life of this Act,
they should reduce the life of this Act from
five years to two years. Oiherwise, it will
be a bad day for the poor farmers whose
lands have been acquired by governmeat. So,
I oppose this measure.

it frrser w (wgadY) ¢ saren
N, oz T7 sl E Fledad s
fo Fasft guafy &1 @ fodlstaT
sy, afes fasra & Fl F fe¥ @t
ge0 @ war & 5 wf-wd fast
gmfa & witggn fFar w91 %4
graey ¥ g fRatagai g | 7@ a@R
3 fod aq Tory ¥ & adla A 2
WA 7z ma N ogre o9 f5 oS
gita ¥ wifes ¥ IAa) wtA &4
q sk ag faasd ¥ 93 9w ¥, BfEw
I M F WA YN agead ak W
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¥ EEE gAT, Ig 99 TEE R QF
9§31 dT wEIr a1 1 wier St f
™ @ ¥ g Jsrm—fedeg § falr
# gaw waar ¢, gat w14 & fo anw
gFar g, afsT @ wF G G
qraEl W AT 9% w[AdY 1 gEs A0
g g, g5-¥ A F o, agr A
¥ fol oix gat DsieEa & fadr adla
aEtd qEAr g, W fod m e @
I FT B9 g WAT §, FEIT ® FA
g 9T 3—39 §IFW HT AT AqHAT
Hfaeqg &3t 2—d &) T &
Ig A &1 gifge 1 1 q@iT ) gfez
¥ g fadaw ¥ ggua , ¥few anmad
wieaq § & wAY W § qgAT Wgar
fr gifia #1¢ & o1 GaF g gU , T A
€Y @17 Y, ¥F I AF1 I @F of, JE
T =t AT o 36T w17 w1 3g fadgs
o TFF q9 AT § WIT 70 F F1E IH°H
s g, frarat o st eaw as &
for 3 Earsnt g Ay WS @, @7
=9t § goitw F12 71, 3y gfez F >t amasd
wrar =ifge fe s azqe @ @
T4 | TEET U g giEr g fF 99 aw
Y'UEE aE Wl 9T w1 gAwr Agy
¥ § g9 fadgw &1 mFaz qu@ AN
grr, W @ g gl F w1 § a0
T3g fF gn amfas w17 § feqag
SHYT AT A |

# 7Y agiem ¥ wgm & g@ fad-
IF ¥ AFHI &) (U §F F Y ER
¥ fagwifer 7 5 e & dfqam &
e a1% Srif F1 N far ong, @
w1 AT g, 7 & 39 A F fadwsw
T AFGE T IT FFA § | AT IF g9
A W A A gt g, zw faduw wr
aFgT I AL AT |

o faggs § fogrg 5t @@ gug ¥
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gt ar W@ 2 eradma A fade
fear ar f5 Radtsmm & fag 5 @@ &y
frgrz 4 wifgg 1 afe gewre Fan
amgdt & @t 5 @r= aF ¥ gedy §, S
qid are & aig a5 fEdad 3@ 79
g, at 39 gvaea § fagaw ¥ o g aar
¢ e a agar A o ATy ey F Fa
¢fF 0T argrasar 1 104w
feg AT 9T AR ag fear &1 afy
gfeam § ofads @@ ‘a9
el 1 FaR @ I §, at wmF
TR Y aNF §fF g gwer 10
e aF AF W@ | AT fF s ax
TgHl 10 1@ 9F 9 @auy i—ag
A g% | g A g1 zqd ) Gy
q19eT 1 @ §, Sar AW FifEar o ¥
Fg, ¥ a9 & 9197, wlew ag @
faare &% AdF & 919 @re A fagi

At 7€t §, Ta¥ T 74 faarz @4t wrfzg,

SiT T8 & WIC-HIL FHST @ qAr

aifgn f &7 38 9@t &1 S ar aff
N, g7 TE @ @1 ag 9% Amw g

it ifgy, @7 @e ¥ smr F fou

fradtsitaa agl G4 =nfeg

sifad a1a & ag Fgar WA g fF
a1 39 ot wEf e 2F § 9w A
Hifmat-grmfas-sodlad € 2@t gty
qE-TI9 39 FY FET B 3G FO FF-
AT T AT A A F oo g
fawer wa7 #1 3§, oy tfaafew
I & ®9 § qarn 91 9541 8, fagd
fer q@ gzae @ &t af 91 gad
s g § & fater wwm F1 @
¥ armmI F = H 1 afz g sEw
foadtsigs 33 § @ 9T Frwdwa &Y
T A ot 5 oF agd g <A
gt 1 g6 avg § faesh § aga & A%
g § o 97 Jdsadc &, I A
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[ farawez i)
afx sy @rnifas ofw & for 9% § ol
T A WA A qT A A WO
Fga At st it zafen w3 %
A WZZ ATE q19ET ®T 17 487 Io §
a9 % 4% AAST g9 AE AWl | FA ¥
w9 g FA# gasr feafs &1 qeqmm
& A9 feat s =ifgn, & ma
& 3wt gargen fear war =ifge, Sfew
fomY groa = &, deawz & IAW
gATET A |

T A F &g A e 9T § =W
fadas #1 gudT sxar g | @@L F

o= doeAi #t sea § wE Faz d
T FET

=t Swerr qwt (gige) @ Sqrems
wgieq, wgt 9% =9 U4z & gAe P, F
w4} AgIET ¥, 99 3 99 &, Tg AFAT
aigm fr oot Fd.H v ¥ zwm
FATF G A T FIA FoA F I
7z 1T oF w0 T § @) Afeq 3@
T AW & e aw § sdF wree
IA T TR FE gHU I =F
AFe FT@T A IT 9T FIAT A AT
2 afeT aore 0 Awedle S fr Sha
T. %, 3@ 9T I@ A ¥ T AR
LA § a1 378Y ;1 A qgAT 1 e
T. ¥ foq e @1 =1 Wi @ A
fergeara % ag A 393 F1 |Fy T4
FFEAwm AT AT 21 . g, gaEaw
SURr ®YAT W@ AT & et fer e
FHA FY ATAT, ATAN AT AT F apdr
2 1 39 917 W WA N A F €
¥ Y &Y v o F Fat § ) O g ¥
# woft ngeg & wAAr =@war § fwoagl
qz fagd @ @@l ¥ St 9T oEas
#t 7§ gui ¥ fe wdlw Fw § S
ST feadt ol ot aay g s fom
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femAl & 38 s &1 ¥ foar @
@Yl F7 qa &1 v 3w Far qaw
g arg alt ¥ feet F st e
wigai g f feot 9T grEmR A,
fagd a@ qrat &, fegt sda s &
=it o feadt st st ey qEr @ 7

JET aF THIF TFATA F@ 5T G0
Agagwiig e & oo ooim
THFET FE F AfEma g F 9
g1 fgw 1 9%, 30, g3, 9w, w9y
AT AmATS TwE A F oy i
THIIL §H FT FEAIIT AIFH 9
gt wifge aifs wdfw & arfos 9q s
¥ 959 7 T 9% A ¥ESTHT 71 FH

A | 3 arg @ @i gaE waew

g gz adi & fF swwx N o=
gAErEY & faw T oFEiE &7 F
OF T °1 I AT AT g ) FHA
TR FT G A §, FHA a9 I
¢ sy fF yraer &9 ¥ qrly Sl weETaY
FAFTaE Y s aAgt F AWM ITT A
7 A A A F I¥ K N F fww
¥ at fau ng ¥fFT o g Y aER
#, wwr 40 g W ITRAT WER W@
§, SR Ta ¥ feu @ewre a9 Y
gasra A€ T &1 FHA F IR
qER FHIT F dar §, Nfa=w g @9
FTAT 41, TF A Tg=ade & w & fou
S ¥ o 3fFT 9g T WY TR A
av eq § Ay mifge A @ gy
ST g% FwEA &1 07 Fawm fear
ik | faorgge § aed @ 2er S fE
agi ¥ @ g9 TU, FAY T grea g
wE, gURrE A IT ST A7 g 9T Mfaw
T aat fzar, UM YT gIAVT %
@hr IA%Y a9g § Wi 9 wWE wfew
I I SWT 1 IWA W FE g
agf § | gafen & FgAr wmgw fwoaw
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AHT G Y J17 q 99y gra-ary
Tg a1 o gy wifge fs fm Sai &
THIN QFIAT Y Y IART GG F7 )
gifag alx ot saanw it wifzw

T ogEd av ag ¢ fs oo W
THT ¥Y FH1T 98 g § gwAr A 18-
5% # sEr wfge 1 T X G4 e
9t g § g%t sAre F A | q@n
w4 f fegral &1 999 FFR @A
FI A & 1 zafey & wigm fr zmam
1 qU o @ i fs feam Y o
FHIT 9T WA 927 g1 &, TEF WA
] &7 F1fge

arfat & g% ag Fga1 ¢ 5 zaa

foare oiw @ F1w S wTfgT awAr.

TAF ATTAAS FAL IIY AHY | I qE
% FHA THE 937 @ar § W AT FT
IE@T AT &1 %A TR F A9 AN
a% ag § fF a8 :177 AF ¢, 789 @0
aifgy 3fe zadi gy 9 9T A aT-
H# Hge wT F A17 |

5t wew s owqe  (femana) ¢
IqTeqer WEgw, A faw F QY &
AEAr g, JEE & wwdT &
73 wraaas & f aafem ot uefga &
HFTWFAT 987 T GFIT AAT  QF1AT
sk a}ag fewy otay & feqal
ar 3, Az @ age ¥ fog g 3fe
et fF oY TAdfla g9 W AIgT 7 09
wag frar & fr staas g 1ol sz
¥ galeT Tg F@ qaas § g g
f& ag E svgr FIW TSI AFA §
forad T *) F1W 9T §F

@ﬁmﬂzafﬁiﬂﬂﬂﬁ UFATET
¥ Wt & SEw @ sgOw few @ d
ati am AT a@ dmramar @ 5
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T 98 9 T UEEI W § 707
TaT AT g fraiEt 51 & aars fRar
SrAr ) A HME, A qWE ¥
AR A A AET I FTAT & 4T
s g2 framl 1 @Y JdlT & a2
FAHT FIY=ATT AT IT SHT F AT 0
agt faear &, I a8 ¥ W) F1 GF
gy gy § o arfas ® on amwT ¥
IR SR @3 W E ouw & Al
afew 9 zg et A fows gaR
/19 HYgE € | AT UF AgA T NI,
DFD W e fagr § wer e @ E,
gfemr & fpar &, agf 9z wd@i #)
A wmifg-arfagi #1 sz fear a4t &,
WHA ¥ fou g S r ofF Al
¥ &t & afp S ol Jgea g AU §
F1 ITF! AWIA FT ) 7S sggEqr aY
TE 2?7 T Ag IAR IATEAT T
at fe< faar gas1 fdfes fog guam
AR A 3 & ffew A S W™
g # sgaear @ faw ¥ @+ wfze
Sfaadmaadi g1 JIT AT W Y
# smar sratw St § ofew ag 9
gFIT L I WA §, IHH AT 9T
5 WY ema A far omar 30 @wi
9T FHISEIE ST FAGT FF AT H AT
g afsr SAarw s WA & ogAr
a3 T3 qwEd ¥ g A d 0 we
qag I7 FEd &1 W E T IAW
fraqe <@ &1 ¥ 3T 9mAd w1 W7
gEme F3F TAG F1 ) arAre +W § |
¥ quord ¥ &1 X &1 ST Wreaaw
¥ oY ¢F gar aA w1 g fear war g
FaH T T qYE F FgA a9 § A PR
# adf wwwar foaq g5 F 9 AA-
aaaT @At ¥ &, gWIET W gl §
#iifs ¥ wifsas 4 &t wREEEr § 7
feiFz § ¥ AW g0 & w97, FAN
QFerm F fo wq Fa1 FT qEA ?oTq
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[# smAeE w2

foy g a@l 9T ER fde & go
dFgnargar § 5 @ a@ =1 fam
T9FY AgF FAT g Al A wiAr
rgd & oY 39 garT $& @var wizg)
A w1 FHgT F S ard g Iwdr S
fad-ggq & $9 § 59 ST IT1 & AT
AIAFT 99 ar N @ uga fam awd
rafmr A sgmagn g fFmaw s
fas & fegeaa & @ a1 a7 F@EFE
Far § AT T A E L a7 AU fgraq
F& GAAEY 37 9T 59 49 1 qA027
s wafga & fag asar anfaa €

SHRI DATTATRAYA KUNTE
(Kolaba) : This reminds me of the first Bill
that we discussed in the 1967 session of this
House, It was just a Bill. We do not
have any support for this Bill except from
the Minister concerned. But if you look
to the statute book, it is already there on
the statute book squarely. This is a Bill
with a very sinister motive, It is a four-
clause Bill. Oae clause is the name of the
Bill and the rest of the three clauses have
a very sinister motive. Clause | refers to
dele.ion of a particular sub-clause of section
1 meaning thereby that this bzcomes a per-

on the book i d
of a statute which ought 1o expired by the
end of the March 1970, Has the Minister
given any reasons why he wants to do il ?

16 hrs.
SHRI B, 5, MURTHY : Yes, Yes.

SHRI DATTATRAYA KUNTE : And
if he has given and reasons, are they convin-
cing 7

SHRI B. 5. MURTHY : It is for you to
be convinced.

SHRI DATTATRAYA KUNTE : That
Is exactely what 1 am trying to do. If the
Minister feels that he has convinced the
House, he does not know the mind of the
House because the speeches that followed
him have been against the Bill. Qae poiot
{s that he wanits this Bill permanently on the
statute book, How does the statute arise ?

making in U. P. & Bihar (Dis.)

It was polnted cut by Mr, Mahida that the
Government of India passed a two-section
Defence of India Act under which 500 and
odd rules were pasced, lot of persons were
put in jall and properties requisitioned.
Under these circumstances, to take defence
under something that was done in a war
long time back, is not covrect. I do not
know what the Minister wants to do. In
the year 1962 an Act was passed, it was a
temporary , far a porary purpose
than in 1962 bzcause an amergeicy was dec-
lared.

MR. DEPUTY-SPEAKER : You have
been given two minutes,

SHRI DATTATRAYA KUNTE : I will
continue tomorrow.

MR, DEPUTY-SPEAKER : You can
continue ; but you have been given only two
minutes, You can continue tomorrow,

16.02 hrs.

Discussion re Rule of Governors,
in the Recent Ministry—Making
in U. P. and Bihar

MR, DEPUTY-SPEAKER ;| The House
will now take up Discussion on the role of
Govenors, in the recent Ministry-making in
U.P. and Bihar, Altogehther an hour and
a half have been alotted for this discussion,

SHRI S. 8. KOTHARI (Mandsaur) : |
require 25 minutes at least. 1 am the mover;
1 have to present my case.

SHRI CHENGALRAYA NAIDU
(Chittoor) : You have to have full discus-
sion. Do you went a half or quarter dis-
cussion, Sir ?

MR, DEPUTY-SPEAKER : The time
alloted Is one hour and a half,-

Shri Kothari may finish in tep minutes.

SHRI S. 5. KOTHARI : 1 will take at
least 25 minutes.

Sir, it is a sad commentary on the func-
tioning of governers and democracy in this
country that time and again we in this
House have to concern overselves to discuss
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stry-making. The institution of Governors
as envisaged in the Constitution is, or should
s, a highly-respectable and an honoured
one, but the Governors of various States by
their own deeds and misdeeds and their
conduct, have brought the institution of
Governors into, contempt, in this country.
The people in this country are gradually
losing their faith in Gowernors. What we
have been seeing is this : The Governors
gradually zre being reduced to the role of
instruments of the ruling party at the Centre.
Some of them have sunk so low that they
have almost become puppets of the Home
Ministry or the Homes Minister, The role
of governors in U.P, and Bihar is not an
isolated incident. It is only a link in the
long chain of events that have occurred in
the States where Governors hove acted, not
according to constitutional provisions, as
they should have, but according to the be-
hests and dictates of the ruling party,
their leaders here, We have seen this in
Rajasthan, Haryana, punjab, Madhy Pradesh
and West Bengal. I would like to empha-
sise that the common feature of their mano-
euvring has been to frustrate tle attempts of
the coalition parties which are opposed to
the ruling party at the Centre to form
Governments ; but to facilitate the attempts
of the ruling Congress to form Governments
in coaliation with other parties. Both in
- U, P. and Bihar and in the other places the
practice adopted is this. When the opposi-
tion parties who contitute a viable majority,
approach the Governor to form a Govern-
ment, then, the Governor dilly-dallies ; he
does not take action. He gives time to the
ruling party to muster support by means,
some of which are, shady, Defections are
encouraged by all kinds of instruments,
money probably being one of them. I do
not know who does this exercise, where the
money comes from, how it is offered and
what is done, It is all hush-hush, under
the table. But the fact ls that defections
are encouraged and the majorfty of the party
which had approached the Governor to form
the Miristry is graduvally whittled down.
Afler that has been done successfully, the
ruling Congress nominales somebody, who
may either have defected and comes forward
or is put up as a candidate, and he forms
the Ministry. This is the modus operandi
of all this manoeuvring.

Coming to the specific instances of U.P,
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and Bihar, we have seen in the papers that
it was probably on the 10th February that
C. B. Gupia approached the Governor and
said that he would resign in favour of Shri
Charan Singh with whom an alliance had
been effected for the formation of a coalition
Ministry, The Governor of U.P., Dr.
Gopala Raddi, who is an honourable man
did not take any action, He dilly-dallied.
Meanwhile, we are told he received an
ur:ent summons from the Prime Minister to
discuss the political situation In the State.
What was the necessity for this urgent sum-
mons ? What business had he to come
here and have confabulatlons with the Prime
Minister and the Home Minlster 7 What
was the pature of these confabulations? A
mystery sur ds these 1 We are
not informed as to what transpised what
advice was tendered......

SHRI CHENGALRAYA
Another extension offered.

NAIDU 3

SHRI S, S. KOTHARI ; In consequence
of that, the Governdr went back to U.P,
probably having all the mist cleared away
from his mind, his eyes clear and glistening.
Then he found that the Congress (R) had
in what I would call a deed of surrender
told Shri Charan Singh that he could go
ahead and form a solo BKD Ministry and
the Congress (R) would support it,

With regard to Shri Charan Singh’s role
in this nefarious affair, [ shall deal wiih it
latter, But the Governor then suddenly
found that Shri Charan Singh, who previous-
ly did not enjoy a majority, according to
him, had the majority, and he was called
and sworn in as Chief Minister, Even the
swearing in took place in clrcumstances
which were surreptitio.s, The other oppo-
sition parties were not even invited. They
recelved the invitation late, afier the
ceremony was over. What was so mysterious
about the swearing in ceremony 7 Why
should others not have been invited when it
was taking place 7 Why his indecent
haste 7 Why this hush-hush ? But that
was probably also a part of his game,

With regard to Shri Charan Singh, what
shall T say? Words fail me. His name
has probably become a word in the distio-
nary, to describe a defector who has
defected many times, He is, shall we call
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him the king of defectors or Chair Singh,
All these epithets are apt.

The fact is that when he was almost on
the poiot of an alliance with the rullog
Congress, he deserted them and came owver
to Shri C. B. Gupta, and promised him
support, Then Shri Gupta, in conjunction
with other parties for the purpose of forming
a coalition government, resigned in favour
of Shri Charan Singh. Having achieved
this, Shrl Charan Singh virtually stabed
Shri Gupta in the back and decided to join
the ruting Congress, It was crossing and
double-crossing, and probably he will go
down in history with an honoured place
there, as the king of defectors, but Mr,
Charan Singh and his class or tribe have
brought a stigma on democracy. They have
weakened the fibre of democracy, and it is
up to the leaders of all the parties here to
see that this game of defection is stopped if
democracy is to survive in this country, The
strictest possible penaltles, political penaly
tles, should be levied on those who indulge
in this nefarious game of defection.

MR, DEPUTY-SPEAKER : Kindly
conclude in two or three minutes.
SHRI S. S, KOTHARI : I will try to

expedite, )

I now come to Bihar which is another
sordid affair as far as the role of the Go-
vernor is concerned. [ am reminded of a
recent cartoon in a leading paper In which
Shri Kanungo, the Governor, says on the
phone, “Hello, Indiraji, what have I decided
today 7" What better commentary can there
be on the role of the Governors ?

The Governors take instructions from
the Prime Minlster or the Home Minlster.
The Prime Minister or the Home Minister
thinks for them and like, an automatic
electronic robots the Governors just carry
out the instructions which have been filled
in their head by the Central Minlstors here,

During the British regime we used to hear

that decisions were taken at White Hall and
jmplemented in Delhi. We now [ind that
decisions are taken at Delhi and implement-
ed in Lucknow, Patna and other State
Capitals.

I now come to Bihar In particular, Mr.
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Haribar Singh, before the Congress split
into two, had a clear majorlty for a coosi-
derable time. He immediatcly approached
the Governor to be pecrmitted to form a
Ministry, but the Governor could not see
any logic, or he was not convioced that he
had a majority, and the did not permit him
to form a Ministry. But when Mr. Daroga
Rai went and claimed before the Governor
that he had a majority, even though the
fact probably is that in a Hause of 319 he
has only 140—that would be apparent when
the Assembly meets, it would be tested on
the floor of the House—the Governor in
his wisdom decided to call Shrl Daroga
Rai and ask him to form a Ministry, At
that time Mr. Upendranath Verma on be-
half of the 8, V., D, also claimed a majority.
But the Governor ignored him. There again
in indecent haste he called upon Shri
Daroga Rai to form the Ministry.

T have here two reports. These reports
were placed on the Table of the House not
at 11 O' Clock In the morning because
then I would have studied them probably,
but at 3.45. 15 minutes before I was to
speak, Anyway, that does not matter, On
the 11th February the hon, Governor, Mr,
Nityanand Kanungo,writes to the President :

“In my opinion no Government
with any reasonable prospect of
stability can be formed now, There-
fore, the President’s Proclamation

should be extended for another
term of six months."
That was on the 1ith February. I am
coming to a very important point. I am the

Mover of the motion and I shall take another
five minutes.

MR. DEPUTY-SPEAKER : No, no;
you have already exceeded your lime,

SHRI S. 8. KOTHARI: Just a few
days later, on 14th February. the Governor
saddenly found : “this 1s a good enough
combination on which the Ministry can
formed™. Are not we to suspect the mala-
fides of the Govemmor ? Or, what had he
in hin his mind ?

In our Constitution, there is a lacuna,
Governors are not answerable to anybody
in the State or in the Centre. The Presi-
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Governor. Therefore, the Home Ministry

has to accept responsibility for this, It has
acted arbitrarlly and it can get away with
anything. The Governor has become the
puppet and the Home Ministry used that
puppet as an instrument to carry out its
purpose and in the interest of its own party.

Governors’ Conference was held in
Delhi sometime back. Mr. Chavan also
attended it, It was stated there that some
code of conduct and guidelines should be
laid down for the conduct of Governors.
Mr, Chavan is reported to have said that
po guidelines could be laid down as the
situation differs from State to State. That
is a situation that ideally suits the ruling
‘party. The Centre it appears wants to keep
the powers to itself so that it can manouevre,
It does not want to lay down guidelines and
to that extent I would say that it is also
acting in a manner which can only be des-
cribed as T am sorry to use the word—
malafide...(/nterruptions.) It means that
healthy democratic conventions and consti-
tutional processes have been subverted and
people are becoming cynical and disillusion-
ed which woald lead to a weekening of the
democratic fabric in this country.

Finally, the present Governors of U. P,
and Bihar have acted in a manner which is
against  constitutional propriety and 1
demand that they be dismissed immediately,

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The manner in which the
Governors of U, P, and Bihar have acted
recently has shocked the whole of the
country. By thus acting, they have dis-
regarded the princip'e of democratic func-
tioning and have brought Into contempt
our democratic constitution. Recently
we have had increasing indication of those
who are in power holding the Constitution
in contempt and throwing it overboard,
as also the normal conventions and rules
that go to the working of the Constitutlon.
For example, recently when the Act on
natinalisation of banks was struck down by
the Supreme Court Judges, the remarks of
the Prime Miolster and her able licutenant,
Mr. Khadilkar are something over which
we should ponder. Democracy means res-
pect of law and respect of the Constitution and
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the supremacy of the law. Law and Constitu-
tion are b:ing twisted to suit the convenience
of those in power and to implement the will
of the individual. These are sigos of
dictatorship, may be of amy kind, of the
communist kind or of the other kind, These
are things which we should take note
of, the Governors, I am afraid, did not act
according to their conscience. By cons-
clence, I do not mean the new *‘con-
science’, but the old consclence as
we understand it. They did not act accor-
ding to their conscience; or according to the
Constitution. They were'directed to act in
a cortain manner and they acted as
agents of those who are fin power
here, They were helpless, I am sorry to
say that they acted just like Government
servants, Because they had to depend for
their bread and butter, on them therefore,
they had to do what they were directed
to do.

Take Bihar and Uttar Pradesh. The
whole thing Is the result of unprincipled,
sordld, political manoeuvrings by the hon.
Prime Minister’s group In flagrant violation
and contradiction of the norms that should
guide the working of our democracy, I say
this with a great deal of responsiblility.
When did the trouble in Utter Pradesh
start first 7 The trouble started, as you all
know, with the election of the President,
Mr, Giri. During that tims Guptaji had the
temerity not to act “‘according to the P.M’s
conscience™ and vote against Dr. Sanjiva
Reddy. From that time on persecution was
launched agaist him. But side by side, the
Prime Minister also made overtures to win
him over, She gave indirect assurances and
said, “*If you come with me, your are safe
and your Ministry will coatinue.” Guptaji
as the chip of the old bloc, said, *“I have
given my word ; T have pledged that I will
stand by the organisation ; and I shall stand
by the organisatlon.” Then we saw in the
papers loud protestations that his Mini:try
will be overthrown. The Prime Minister
hurried not once, twice, but thrice ; she
toured round the entire, big State of U.P.;
she had a hectic tour programme golng from
district to district meeting the MLAs, speak-
ing to the people on the streets and giving
promises, a!l kinds of inducements, about
which my hon, friend has already mentioned,
and which I do not wish to repeat. She
gave pot only inducements but threats. I
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have myself spoken to an MLA who was a
supporter of Guptaji. He said, ““wha can
I do?1 am being persecuted by the
income-tax people:™ So, various methords
were adopted and they put forth their
utmost efforts to wean away the people from
Gupta's side. He also heard the hon;
Prime Minister to say that “I can throw
away Gupta’s Ministry in a trice.” Similar
activities were carried on in Gujarat. After
this came the situation that we saw recently|
In Uttar Pradesh.

In U.P. Gupta was being supported by
the Swatantra, Jan Sangh, SSP, Hindu
Mohasabha, KMP, and a number of inde-

dent Gupta ted a stable Ministry,
Hc also wanted to avoid prevent another
mid-term election. Therefore he said, “Let
us offer the Chief Ministership to Charan
Singh.” Our leader, Dr. Ram Subhag Singh
himself went to Lucknow and they had talks
with Charan Singh, It was arranged that
we would elect Charan Singh as the leader,
and all the other partles would like-wise
elect Charan Sigh as their leader, with the
condition that the progressive measures that
Gupta had adopted, measures which are
aimed at bringing about great social justice,
measures which would give rights to the most
depressed of the people in this country, for
whom our madam Prime Minister and her
group shed tears will continue to be taken.
Charan Singh agreed, The agreement was that
Gupaji resign, nominating Charan Singh as
his successor, and Charan Singh, in response,
would issue a suitable statement, That letter
and the statement were sent to the other
group. A draft of ke letter was sent to
Charan Singh and approved, and his draft
statement was seen and approved by us.
Apother part of this agreement was the
clarification made by Kumbha Ram Arya
regarding the programme. Then, in conso-
nance with this agreement, on the 10th
February, a letter was sent to the Governor
and Chbaran Singh on his part issued a
sultable statemcnt in the press,

While all this was going on, the hon,
D. P. Mishra, the ex-Chief Minister of
Madhya Pradesh, a very Important political
operator belonging to the hon. Prime
Minister’s party, was staying In Lucknow.
He was camping in Charan Singh®s room or
verandah, I do not exactly know. Charan Singh
told him,**You have missed the bus; I cannot
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do anything more.” Mr. Jagjiwan Ram also
went there. Charan Singh sald, *'I am sorry
I cannot meet you now. I have already
finalised the matter.”” Therefore, that was
the end.

n

SHRI JAGJIWAN RAM rose—

SHRIMATI SUCHETA KRIPALANI :
He did not meet you. Did he meet you?
1 am only saying that he did not meet you.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRJ JAGJIWAN
RAM) : He wrote a letter that he was going
to move a no-confidence motlon against the
Gupta Ministry.

SHRIMATI SUCHETA KRIPALANI ¢
Whatever he may have written §s oot a
fact that, he told you *“I will not meet
you." I am only saying that he refused to
meet you. His comment on Mr, Jagjiwan
Ram's statement was “‘The cat is now out
of the bag”, i.e, they want a mid-term
poll. Mr. Jagjiwan Ram's party was wvery
angry with him, Next morning, Mr. Kamla-
pati said, *‘I am going to claim Chief
MInistership because I am the leader of the
largest party,” . Mr. Charan Singh again
issued a statement on 11th February that he
will not flinch to take up the responsibility
of Chiel Ministership if he was cnlled upun
to do so. Mr. Bat
man in the Prime Minister’s party, described
the BKD alliance with Mr. Gupta's group
as “an unholy alliance,” The CPI, the
comrades of the Prime Minister’s party, said,
this alliance between Mr. Charan Singh and
the Syndicate was for loves and fishes of
office. But we had not counted the clever
political operator, Mr. D. P, Misra. He
now began frantic negotiations with Mr,
Charan Singh, MNext day, i.e. 12th February,
ominous signs appeared., Mr. Kamlapati
still disclaimed that Mr. Charan Singh had a
majority. But we found a v.ry interesting
report in the National Herald, the Prime
Minister’s own special paper. Please remems-
ber Mr. Charan Singh had not yet been
called by the Governor, The comment
of National Herald was :

“It is too early to call Mr, Charan
Singh. Mr. Kamlapati’s group should
have been In readi to make
adjustments and sacrifice, speclally mth
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the knowledge of Mr. Charan Singh’s
charming chameleon-like changeability.”

33

It is not our paper, but the Prime
Minister’s paper,

AN HON. MEMBER : What is your
paper ?

SHRIMATI SUCHETA KRIPALANI :
We have no paper; we are the have-nots,

At this time, the Governor left for
Delhi ; whether he left on his own initiative
or whether he was summoned by the masters
from here is shrouded in mystery. From
here another clever gentleman, Mr. Bhagat,
went to win over Charan Singh while here
in Delhi Mr, Kumbha Ram Arya, escorted
by Bahuguna, called on the Prime Minister.
Both at Lucknow and here, reverse gear
action started with great vigour. We also
saw reports in the papers that the Congress
high sources had indicated that the party
was now wllling to offer Chief Mimistership
to Mr. Charan Singh. As everybody knows,
Mr. Charan Singh is mad after Chief Minis-
tership, When we had offered Chiel Minister-
ship to him and Mr. Jagjiwan Ram's
Congress was dragging its feet ; they were
not willing to offer it to him, because they
bad to reward Mr. Kamlapati also. But
now they thought, let us throw overboard
Mr. Kamlapati. We understand that Mr,
D. P. Misra, Mr. K, D. Malvlya and a few
others were camping in Lucknow who carried
on frantic negotiations with Mr. Charan
Singh. There were mid-night exchanges
of messages and letters between Mr,, Charan
Singh and Mr, Misra. The Prime Minister
had to bend backwards. She had to bend
on her knees to placate Mr. Charan Singh.
She said, ““You form your ministry. We
do not ask for any price. You be a minority
party. We will give you support from
outside,”™ All this was managed by the clever
poliiical operator, Mr, D, P. Misra.

In the meanwhile, the Govemor had
returned to Lucknow, He said, “l am in
no hurry.” Not only that; he gave the
impression that he was pot only in a hurry
but would assess properly the sftuation, We
thought, perhaps it would be all right. But
Mr. Charan Siogh's attitude started chang-
fng. When his attitude started changing,
Mr, Gupta wrote to the Governor on the
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14th Febuary, “We have withdrawn our
support to Mr. Charan Singh. We will now
support Mr. Girdharl Lal, who is an eml-
nent Harfjan leader of thies State (Jnferrup-
tions). 1hope you will not say that he is
not your leader.

MR. DEPUTY-SPEAKER 1 I would
quest her to Tude her speech

SHRIMATI SUCHETA KRIPALANI 1
These negotiations went on. The two
leaders had meeting with the Governor on
the 15th, On the 17th the Governor had
given them time to come again, He said,
] would like to assess the majority.” He
also said : I do not want to count hands,
I do not want the parading of members but
I want the break-up of the members party-
wise. He called Mr. Charan Singh in the
morning of the 17th. Then Shrl Girdharilal
was called to see the Governor with the
lecaders of all those partles plus some
members of the BKD who bad dufected and
some members of Shri Kamalapathi Tripathi
who also had come over to us ; only a few
had gone only two or three. The full members
would have gone if the G.vernor wanted
them to do so. But when Shri Girdharilal

went, he was very unhappy. Along with
the leaders of the supporting parties and
other Independents, the Governor’s remark

was ‘why have you all come *“I am un-
happy.” Why was he unhappy 7 B:cause
the strength of Shri Girdharilal was
embarrassing to him.

We thought that after the meeting these
leaders of the parties, the Governor will
exercise some judicious thinking and come
to certaln correct conclusions. But we
learnt later that even before he said
Girdharilal and his supporters, the BKD
office knew in the morning itself, that the
swearing in ceremony will be at 2,30 P.M.
That is why they were organising a proces-
sion. We came to know about it only later.
Why was there such a hurry for the swearing
the ceremony 7 Bacause, Shri Charan Singh
fs a great believer in astrology. He was
told by some astrologer that according to
his stars he has to be sworn in by the 1T7th,
That is why he was in a hurry. Nowadays,
astrology has become the guiding factor
of those who are sitting there in the opposite
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benches, They need the services of Sadhus,
tantrik sadhus etc,

For want of time I cannot go into the
details. I will oaly say that the relative
strength of the various political par ies was
mot assessed properly before a decision was
taken by the Governor. He acted more as
an agent of the Central Government and
carried out their orders.

So far as Bihar is concerned, there
could be nothing more dirty or sordid than
what took place there. Shii Harihar Singh
had a majority in the mlddle of July. He
had 183 out of a House of 316, Out of
318 two were dead. During the Presidentlal
election Shri Harihar Singh sided with us
and this incurred the PM’s wrath, But even
after that he had the support of 184 mem-
bers. So, he requested the Governor
to invite him to form a Government, But
he was not called, All of a sudden, this
report was sent by the Governor, This
document is pot worth the paper on which
it is written. The first report of the 1ith
says : nobody has a clear majority he can-
not be sure of a stable government and,
therefore, he cannot make up his mind ;
so0, President’s rule should be continued for
another six months. He also says that the
names of 17 members are found in both the
lists hence their loyality is  dubious,
If the names of 17 members were found in
both the lists, how did he in his next report
come to ithe conclusion that they belonged
to, or took the side of, Shri Daroga Rai,
and on that ground accepted the majority
claim of Shri Daroga Rai,

May be, because of another interesting
thing, this has happened. According to
Navbharat Times, the term of this
Governor Is going to be extended by another
year. Thus cither a Damocle’s Sword was
hung over the Governor’s head or a carrot
was being held” out before him for taking
the action which he did.

Finally, I would say that a person In
high office should function with a sense of
responsibility. He must maiotain the
dignity of his high office instead of bringing
it into contempt and disgrace, I would say
that the post of Governor should be
abolished, if this post Is going to be misused
in this maooer, The Chiefl Justice of the
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State can carry on the formal dotles of the
Governor,  He will bring to bear a more
judicious mind on his work.
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Efrgrde g, dfsrag v58 & f
&R H1e TE §—aw wwt feafa ¥ qady
a1 F2 1, (WAE=)...

# 19 A HIEE @ AT AR
g 9w a1 & g ;Aw, e ad ar
gHIX WEF §7 qigd Te fF TEAC W1
quaT 4F gr At |9v 1 wfE a3t .
gdedtedle ¥ #lex g ¥ 3% fawrs
fefermt qama == @ 3—U@ ged
# & e F9 1 1 gHoyFodo ¥ He
7 @ wafs 7% faems ardf fefeerd
TFT ¥ @ E, A At wr
Tgi tHouHodto ATH H &1 TH F AX & |
udougodto arer Ay & fw fafaedy fadr
ar 7 fa®, ¥fET g a® F W AR
@R ErAEA F I T AT W !

T TN FEE G & T AT ToTHe
qte A1 ¥ a@iar ¥ ar fear f5 3 v
T FY TAAAE w9 & §, arft
TFAT A TG AT A Fgyr fF oo aw
foasy adl W § gn Ta® Adf WY
graifs ga S #Y gANfET agf @
o oY, feT maA Y AgF amT e gt
qT fedid Jw € O qgi o fegt oe-
¥z 97 ®T IEAI AEN § 1 AT Go gHo
o a1 FElar ¥ Ay AT FEA wrHA
fogat faar f& 3 20 ww ) fo
‘t& gun...

st go go amfear (aret) : T
g ¥ TAAC H = qFmev wr A€ §

ot gto Ao foam<t : fagre & & adf
gs & s omgt & oY g€ &, < A few

@ 1 3w fam wr g
¥ wg @ w1 fs gl wiel & 26
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[+ gTe AT frardy]
HrEdr T qro o dto AHT F 17
szt ¥ st nawz FY femme fomr fF
g M wa F A @ aww §o
UF TN FEiA ude Tho fYo Il ¥ gAY
fF g7 §o g& FwAT Wigw 21 ar AE
I Fg1 fF gara a1 97 & fangr gan
& gu FA TAF | A arfy ). q@.
AR do qro Ao J gNM T F AT
sAFfarwifomr ? g o0 foar
f& St argh ¥ fr agt 9T 9ige 194 -
¥z a3, 7@ = 5 7Y adar vz 9w
fafrez ad, afes Tt W lgee aad e
¥, uge tHo o i fearss adf 71
%3 ¥ 1 WA feT g gfgx fag
¥ =gr f5 ga 9ga ) fs gt o 186
et 1 F 9Tl qr wgF 4,
fom #T Fg A5 fawr | IEF R W
Sl & Far fHaT—84 gA WA araHl
7, 10 ¥Ee T & ¥, 6 smifag I
Y, 7gEATEE T I @1t 15 gudl-
¥z 7, &A% worEr dfo wHoe do #IX
wrgfee el awi 7 9@ fow &7 far
AT T F1 fazarg & wr—ag fazang
sepeedg ard e Hgard
afgr ¥ @, & sa¥ Adl sAr =g,
&g 9 ngay #1 famm @ uarfs
agt o TR feF @wdr §, SN
five fFar fF 3zt gt &« asdl
g
Fo fto & goam ot 7 A AHA a%
syvas Agt gond, 79 four gt gord @t
fr ST ser Ay @ 9, S
fagre ¥ s & fafredt oY g%, <
T & g 16 wid N a¥Fe) gu A
ST 7gt 9T At a9 AT fegn s
FFAT 2 | AT AIGHY ATHRA SUIET R
Y g7 ge wEd, AfET smar N A @
gt ¢, fa-far et afv dlo

FEBRUARY 23, 1970

Making in U.P. 320

and Bihar (Dis.)
Fiam st ga S|t & wiwg Te
ST 1

feale af &, s wR aFarg
I |

SHRI RANGA (Srikakulam) 1 Mr.
Chairman, Sir, it is indeed a very unpleasant
task to have to take part in this debate,
Where are our standards ? Where are
our morals? Where are our rules of
game ? Where are our guidelines 7 If
cricket were to be played in the manner
in which these political games in Bihar
and UP are being played, do you think the
rest of the world will care to play with our
players here and take part in the game of
cricket with us ?  Everybody is clear about
one thing. When they want to pay any
compliment to an hon. man, they say, *“You
play cricket’. Is that the manner in which
this Government, this Party and ourselves
are behaving in public life? These are
the States of Rajan Babu and Purshottam
Das Tandanji. Purshottam Das Tandanji
was the President of the Congress. I was
also a Member of that Working Commiltee,
Pandit Jawaharlal Nehru refused to co-operate
with him, Tandanji had majority. This very
same Misra, this many-sided coloured Misra,
advised - Tandanji to defy Jawaharlal
Nehru but Tandanji said, ‘Presidentship is
not more important than the prestige of
the Congress® and he finally resigned. That
was the standard and from that we have
come down to the standards of this Mini-
stry of Iodiraji. (JInaterruptions) Although,
I pity the present Home Minister, I like
him personally and that is why I am so
unhappy. As I claim him as one of my
fellow kisans, 1 felt happy when he was
brought from Bombay to this place because
a kisan was coming here and was going to
be In charge of the Defence Ministry be-
cause kisans have always taken the pride
for defending this country. And this kisan
came over here and he has been transferred
to this Ministry and from that time onwards
his fall has begun. And who has conspir-
ed in his fall? Itls the Prime Minister
and it is this Prime Minister, a masier of
this show that is going oo ino this country.
And against whom ? Who are thelr
enemies 7 We said that those who owe
their allegiance to parties outside, to powers
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outside, to politices outside might possibly
become the enemies of our country. Then
later on we said there are those people who
are supporting China which aggressed on
us,  Therefore, we asked the Home
Minister and others also to ban them. They
were not prepared to do it. They were
not satisfied with it. They have now gone
on hobnobbing with these p:zople and they
are dependent upon them to-day., They
are not the enemies of this country accor-
ding to my friends. But these of my right
are their recent enemies. They are the
latest erstwhile collcagues of theirs because
I was also one of their erstwhile colleagues,
These are their worst possible enemise now,
What is it they are traying todo? To
destroy the Governments which In those
days we were very proud to instal and
even receotly they were claiming them to be

their own.

They are getting Mr. Daroga Rai who
is supposed to be a Congressman and
what sort of Congress Ministry isit? Is
it given any nam:? That gentleman said
in answer to a journalist who put question,
‘How many Ministers are you going to
have 7', *How can Isay? Itisa conti-
nuing process.” ([Interrupiions) This is
the Ministry that has bzen installed, in
Bihar,

Here, In the Ular Pradesh they had
their own gentleman, Mr. C.B. Gupla. I
do not agree with his politics. My hon.
friend, Smt. Sucheta Kripalani, in spite of
the fact that she is in the excellent company
of my Dada, found it possible to carry
on with the Ministry under standings of
that gentleman. But I never developed that
much of admiration for him although I have
affections for him, He has been known
for very bad politics. MNow he is reaping
the benefit of it all. Will not those
gentlemen com= to reap the b:nefits of these
immoral politics that they are indulging
in ? They are taking pride in that; they
are not ashamed of that. By the time
1972 comes by what yardsticks are they
going to decide who should be in power 7
8ir, I have been telling them for years,
after having had expericnce of the failure of
the British and the American systems  of
ruling by mere majori'y that this a is very
bad way of doing things and denigrating
democracy in this country. ([nerruptions)
Some of my hon. friends will prostrate for
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the sake of a small pittance of a job,
There were several of us, including Dadaji,
who never bothered for a ministership when
ministership counted ten times more than
what it is today. And, therefore, Sir, Is this the
play of politics which they should indulgs ia ?
Would it not have been better to do it
otherwise 7 What are those yardsticks by
which you decide who should rule? You
say, majority. Are you going by that
now? No. When Mr. Ajoy Mukerjze,
the present West Bzngal Chief Minister
was haviog his talks with Mr. Mahamaya
Prasad Sioha of the B. K.D. my hoa.
friend Mr. Chavan asked the Governor to
dismiss him, He was dismissed. At that
time they did not find fault with that,
We wanted them to  ban all the co.nmunist
parties and then dismiss that Ministry,
They did not doit. But when it suited
their purposes, they did it, but in a wrong
way. In this manner, in a wrong way, they
are going on. Shri CB, Gupia was
supposed to be having majority, Is Mr.
Charan  Singh having majority today ?
Nobcdy knows. Is Daroga Parsad Rai
having his majority 7 MNobody knows,
Who is supposed to know ? The Governor,
Somebody said, he has left his mind here.
He came to Delhi. Whatever judgment the
Prime Minister makes, that is the judgment
of the Governor. It is that Governor who
has to decide who is having majority and
who is not having majority. Is this right ?
Is it the right yardstick 7  Is this the manner
in which democracy is to be carried on?
My hon. friend someiime ago mentioned of
the goings-on in other States, of the Aya-
Ram and Gaya-Ram practice. 'Who is the
Gaya-Ram ? Who is the Aya-Ram?
These are the two facts of the Prime Mist.r,
These are the two facts of the Home
Minister, Thesc are the two facts of those
‘people  who wanted the role of Gowvernors
to be carrled onin this unethical, un-
suitable, un-Indian fashion. There is no
such thing as mujority therein these places;
it is all a make-beliel. Then, my hon,
friend Shrimati Suchetaji  said that some
people have defected to them. My hon,
friend here, the Home Minister, says that
some people have defected to his side. And,
in betwcen, who are the go-betwzens 7
Here is another friend of mine, Shrl Jagiwan
Ram, a friend of 40 years, And, what a
fall ? There is another, Mr, Mishra and
so many others, Is this country to be
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governed and to be administered by such
people as these, with this lack of standards,
lack of principles, lack of guidelines, lack of
rules, etc ? It is high time they turn a new
phase, they turn a new leaf, in their public
conduct in this age of Mahatma Gaodhi it is
still the age of Mahatma Gandhi, in spite
of these people and their conduct, In this
age, I should think, they should have
decided to turn a  new leaf and then Invite
into di-honourable partnership, but an
honourable, democratic, decent, patriotic
partnership of all elements, people and
groups who would bz loyal to democracy
and to fundamental rights,

What does that mean ? It means, first
of all, that these two groups must live
down their hatred of each other. We must
also bz prepared to expect them to come
together and by the help of all others we
must come together so that in this country
we can have a good government, a national
government, a healthy, wholesome, morally
sustainable democratic government of the
common people, not of anybody else.

SHRI A. K. SEN (Calcutta North-
West) : It is not difficult to agree with
many of the things said in support of the
Motion, nam:ly, that the Governor must
act according to his own individual judg-
ment and must bear an impartial mind on
the problems before him in choosing who
should form the Ministry. 1f there were an
lota of truth and evidence in the allegation
that he has departed from these standards,
it would have been possible for many of us
to support the Molion.

SHRI PILOO MODY (Godhra) : 1
should like to live to see that day,

SHRI A, K. SEN : But unfortunately,
apart from saying that the Governor has not
done this, no evidence has been forthcoming,
and there has been an attempt to forget the
realities of the situation, Let us not
throw the blame which possibly sticks to
almost every political party in the matter on
to the Governor. The Governors have a
very difficult time in these two states.

Two irreconcilable characters who have
fought for years over the leadership of the
Government there, Shri C. B, Gupla and

and declared that they
have now come together. Shri C. B, Gupta
who was the then Chief Minlster, had
advised the Governor to accept his resigoa-
tion and to call upon Shri Charan Singh to
form the Ministry,

bstween thzmselves,

Dr. Gopala Reddi had behaved with
the utmost rectitude throughout. Even
when accusations of partlality were made
against him, he had said that so long as
the Chief Minlster had not demonstrated to
bave lost his majority, he would be guided
by his advice. That Chief Minister gave
him advice to call on Shri Charan Singh to
form the Government,

SHRI SHEO NARAYAN (Basti)
Why did he not call on him immediately
to form the Government T As an eminent
lawyer, 1 hope the hon, member will clear
the position,

SHRI A. K. SEN : Dr. Gopala Reddi,
being Governor, is expected to act with
deliberation and mature thought., It would
be very difficult to Imagine Governors acting
on the spur of the moment. He has to
deliberate on the matier when he is advised
he has to find out, according to paramount
constitutional requirements, whether the
man proposed can command majority in
the legislature and there is a chance of his
forming a stable government, When it was
made amply clear that all the parties went
to garland him —each party wanted to have
him as the Chief Minister, both wings of
the Congress and possibly everybody else—
then is it possible for the Governor to refuse
to call upon him to form the Government 7
In this Svayamvara ceremony those who
garlanded Charan Singh ought to share the
blame, not the Governor. This is a new
Svayamvara ccremony where from a lot of
garlands one has to choose one garland only.
Therefore, Charan Singh had to choose one
garland and reject the others,

17 hrs.
SHRI PILLOO MODY : Remarkably
poor taste.

SHRI A. K. SEN : I can appreciate
and understand the depth of fecling and  dis-
appointment of those whose garlands have
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been rejected by Charan Singh. But that is
no justification to put the blame on the
Governor or show their wrath at the
Governor, Is it expected that the Governor
would be a parliclpant In the maligning of
the man who has rejected the garland so
affectionately offered to him? He has done
his job,

SHRI PILOO MODY : T am surprised
that the Gowvernor himsell did not garland
him.

SHRI SAMAR GUHA (Contai) : 1 do
not know whether Shri Sen is so sure that
he has not got the divorce writ yet in his
pocket.

SHRI A. K. SEN : If he has, the
Governor will again be called upon to
exercise his discretion,

hath
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Going to Bihar, I have the first report
of Mr. Kanungo. It is an excellent and an
impartial report. If anybody felt aggrieved
it was Mr. Daroga Rai because, though he
had 84 Members behind him solidly and
two or three parties hal expressed their
support in his favour. Mr, Kanungo wanied
the writien support of the P.5.P. and of the
Communist Party of India. One would
imagine that normally, taking the precedents
of other countries where coalition Govern-
‘ments are the order of the day, as it is going
to be in most of the States in India, the
leader of the largest party is called upon
to form the Government. It is only when
he declines that the Head of the Staie calls
upon others to form the Government. In
this case, the grievance, il any, was on the
side of Mr. Daroga Rai because he repre-
sented the largest possible majority in the
Assembly and yet, because two or three
other parties who had proclaimed their

pport had pot given it in writing because

The question is in the cl
stances he has not acted to the best of his
judgment. Those who have hrought this
motion have miserably failed, if I may say
so with respect, to put one evidence before
the House which would colour our judgment
against the Governor,

SHRI 8. S. KOTHARI The two
reports are there, please read them,

SHRI A. K. SEN : I have got the
reports in front of mz and they are clear.
When the hon, Member was speaking, I
listened to him respectfully.

SHRI 5. 5. KOTHARI : I am listening
to you with equal respect.

SHRI A. K, SEN : T am very happy at
the assurance,

The question is what has the Gowernor,
Dr. Gopala Reddi, done to merit  this
sudden condemnation. Nothing whatsover,
His only duty ts to find a constitutional
Government and to choose the man who wi'l
make that constitutional Governmsant pos-
sible, The future will show whether his
judgment is correct or not, Most patently
when Mr. Charan Singh has been selected
in the circumstances as representing the
majority in the U. P, Assembly it is oot for
this House to say that the judgment is wrong
fo the absence of any evidence whatsoever,

they were meeting in open session in their
own party forums, Mr, Kanungo rcfused to
call him. But then what happened 7 On
the 14th February he says, this is the
report I am reading, “Today at 9 P.M.
those two parties had given the written
assurance.”  Therefore, the ground on
which Mr. Rai was not called earlier had
disappeared, The two parties had given
written assurance, and when that written
assurance came it showed clearly that he had
about 173 Members to support him, That
was a clear majority in the House. Is it
then still for the Governor to say that
because there would be some people who
would question his judgm:nt, he will refuse
to call the man who has the undoubied
support of a vast majority of the Members
of the Housz, thereby stalling it and conli-
nuing the Presldent’s rule. I think he acted
admirably in trying to bring to an end the
President’s rul: because in the fuiure politi=
cal set-up of India there will be coulition
Government in many places and it will be
wrong for the Governor to continue
President’s rule if h2 could explore success-
fully the possibility of setting up a consti-
tutional Governmznt. That is exactly what
his duty is uader the Consiitution : to
try his utmost to see that a Constitutional
Government is set up .. ...([nterruptions.)

The opposite group which was formed a
few days earlicr and which had elected Mr,
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Ramanand Tiwari as the leader fell into
disarray over some matter over which we need
not go, as a result of which Mr. Tiwari him-
self disclaimed that he was leading his group;
he said : I have nothing to do with this.
Many important leaders of the political par-
ties disclaimed this coalition and openly said
that they would be opposing this coalition,
In those circumstances, it was the fittest
duty of the Government, having regard
to the pledge he had taken to uphold the
Constitution, to call the man who In his
judgment represented the majority of the
legislature and was, according to his judg-
ment again, capable of forming a stahle
Government. Let us not bring in the quar-
rels among ourselves. 1n this game of
politics during the last few months, it is
futile to call in the code of chivalry to
justify the conduct of either the ore or the
other because if there has been any victim
in this fight on both sides, it is the code of
chivalry. Thai is also evident from the
speeches made on the floor of the House
taday. Therefore, if we have been guilty of
lapses on our part in upholding the best
standards, let us say so, We all agree with
the app:al of the leader of the Swatantra
party and 1 think it found an echo in the
hearts of many of us. After all it is still
for us to uphold the bzst standards In public
life and if we fail to do it the blame 1s not
on the Governor just as if we fail to uphold
the best standards the blame is not on the
judges who must uphold the constitutlon and
judge, people according to their conduct to
the best of their judgment. Therefore, if
we have to uplift ourselves, let us uplift
ourszlves and not call others liars or
wretched m=n or say that they were acting
at the behest of others; it will be most un-
fair to do so.

SHRI SEZHIYAN (Kumbakonam): The
role of the Governors has come for dis-
cussion on many occaslons and had bcen
questioned also. There is broad agrecement
on both sides of the House that not only
the constitutional standards but the moral
standards also should be upheld, and that the
Governors should act justly and appear also
to act justly. The role of Governors had been
questioned from its very inception. In the
year 1952 when the Constitutlon was en-
forced and elections to the legislatures in
different States were held, the action of the
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Governor in the then State and Madras in
calllng a party which did not command the
majority in the House was quesiioned. After
the 1967 electlons different parties are occu~
pying seats of power in different states, The
role of the Governor was called Into question
in Rajasthan; in Haryana his role was
questioned when he dismissed the Ministry;
in Punjab, when he prorogued the Assembly;
in Bzngal, when he acted unilaterally and
dismissed one Minlstry and installed another
Ministry,

328

In West Bengal, at that time, the only
difference that arose between the Chief
Minister, Mr. Ajoy Mukherjee and the
Governor was this. There was a crisis in
November, 1967, when some of their colle-
agues in the United Front Ministry resigned,
and it was felt that Ajoy Mukherjee's
Ministry did not command the majority in
the House. Though it was not registered
on the floor of the House, still, the Governor
asked the Chief Minister to convene the
Assembly early and the Chiel Minister said
he would be able to convene the Assembly
on December 18, 1967. On November 21,
without giving much time, that Ministry
was dismisied. At that time also, there was
a heated debate in this House. Today, when
the hon. Member from the Congress
Opposition spoke In very passionate terms
against the act of the Governor in Ultar
Pradesh and Bihar, I listened to her very
carefully, and appreciated the sentiments
expressed by her. She made a scathing
attack against the Governor acling against
the Constitutional propriety. She also said
the Governor acted as an agent of the
Centre, She said that the Governor had
acted agalnst his conscience, the old
conscience ! She said it was an act of
perfidy; she said it was in flagrant contradic-
tion to the framework of the Constitution.
I agree totally with all the sentiments ex-
pressed by her. In 1967, in this very House,
when the discusslon absut the West Bengal
situation was held, the hon. Lady M:mber
was there on the Congress side defending the
role of the Governor there.

AN HON. MEMBER :
Government,

She is not the

SHRI SEZHIYAN :
not the Government,
said |

Even ncw, she s
At that time, she
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“Let us take up the question of
the Governor’s powers. It is clear
and basic in the scheme of our
Constitution that the Governor is a
constitutional head, He has to
discharge his functions on the
advice of the Council of Ministers,
except when he is required by the
provisions of the Constitution to
use his discretion..... For instance,
a person caonot be appointed as
Chief Minister by the Governor
unless he {s satisfied that he enjoys
the confidence of the House. But
as to who has to decide whether
the Governor is to use his discre-
tion, the final authority is the
Governor himself, as has already
been quoied by many Members;
under article 163 (2), he alone is to
decide. This matter is not justici-
able. Therefore, at what time and
on what occasion, the Governor
has to uce his discretion is lefi to
him,"”

SHRIMATI SUCHETA KRIPALANI )
What I said now Is, the Governor did not
properly go into the question as to who has
the majority. That is my point. [ stand by
what I had sald then.

SHRI SEZHIYAN : [ have quoted her
very words, Let her read it again to
refresh her memory. I am not quating this
just to say that there is a contradiciion or
anything like that. [ am only quoting it to
show the lne of thinking on her part now.

SHRI S. S. KOTHARI 1 Are you sup-
porting or oppoing the motion.

SHRI SEZHIYAN: I opposed her
views then and I support her vicw on the
basic question of Governorship. I am just
saying that thisis a pew line of thinking
on her part, which we must appreciate.
MNow the basic question is, about the place
and role of Governor in our democracy.

It has been found that there are cerain
lacunae in the Constitution, I feel that a
review of the Constitution is necessary and
urgent. A reappralsal of the Governor's
role is urgently necessary, defining the
power and the guide-lines by which the
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Governor should act, because at the present,
under the Constitution, if the Governor
appoints somebody as the Chief Minister,
there Is no fixed time by which he should
constitute the Ministry, and there is no fixed
interval by which he should convene the
Assembly. The only thing that the Consti-
tution says is that beiween the termination
of one session and the beginning of another
session, there cannot te ao interval of more
than six months,
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In 1967, the Chief Minister, Shrl Ajoy
Mukherjee, pointed it out to the Governor,
This was not conceded by the Governor. There-
fore, 1 say that the Governors are acting in
different States in different ways using diffe-
rent kinds of discretion. 1 am not blaming
them, but we should define the procedure in
the Constitution, and 1o the extent possible,
we should be able to Cecide, that the majo-
rity in the Ministry is not to be decided by
the signatures, not by the Governor, but it
should be decided on the floor of the legis-
lature, It is to be decided not even by the
legislators, but by the legislature. The
legislature®s verdict should be final. Therefore,
an early opportunity should be given to the
respective legislatures to decide whether a
certain person selected by the Governor as
Chief Minister really commands the majo-
rity.

I congratulate Mrs, Kripalani on her
forthright statement, which is an improve-
ment on what she said earlier,

- SHRI 8. A. DANGE (Bombay Central
South) : Sir, from the first one or two
speeches made on this subject, it was not
very clear whether we were discussing the
diary of visits of Mr. Bahuguna, Mr. Misra
and such other people or we were discussing
the fundamentals of cerfain democratic prin-
ciples, about which so much was said. If ir is
a question of democratic principles, 1 think
the institution of Governors is highly unde-
mocratic and ought to have been abolished.
Rut 1 wonder whether those who criticise
that institution would be able to support a
constitutional amendment to that effect. If
that were sp, my party is perfectly prepared
to move for the abolition of the institution
of Governors. Itis no use discussing the
behaviour of one Governor as against
another, because it fs an arbitrary institution.
Secondly, the Governor is there at the will
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of the ruling party at the centre. If he falls
a victim to human weakness and acts accord-
ing to the suggestions of the ruling party,
there is nothing wrong with it, There is
nothing unconstitutional and arbitrary about
it, because the institution itselfl is a hotch-
potch of confusions., So, we must apply
some other standards,

1 do not want to go into the diaries of
visits. I want to know what has happened
which frritates these gentlemen so much.
What is the net outcome of all these mano-
uvres which has displaced them to such an
extent that they wanted to move an adjourn-
ment motlon ?  The net outcome is, their
group has not come into power, but the
other group has succceded in coming into
power. Can we judge it only by that ques-
tion 7 No. We must ask whether the group
which has come into power deserves to come
into power or not. It is only votes? Of
course, votes is a necessity but there is such
a thing as politics, democratic behaviour,
morals, corruption, etc. The group which
is opp to the politics and behaviour of
the Swatantra, Jan Sangh and Syndicate
combine has come into power. This triple
alliance has lost in Bihar and in UP. Is
this loss of the triple alliance healthy for
democracy and good for the country or not ?
As a common man, I would only ask that
question. And, my answer would be, it is
good for the country that this triple alliance
has not succeeded in misleading the Governor
and coming into power. The reason is,
this group is full of curruption, condemncd
by two enquiry commissions headed by
Supreme Court Judges. One was the Aiyar
Commission and the other was the Mudhol-
kar Commission. These commissions have
held that the Syndicate group was full of
corruption which could be proved and prose-
cuted,

For example, there is a wvery venerable
gentlcman, with whom my friends would
have no quarrel, because he belongs to their
group—Mr. 5. P. Jain. On 10th February,
bis Tuiem of India says 1

“The Leader of the Old Congress
in the Lok Sabha, Dr. Ram Subhag
Singh.”

~—1 hope he is the same Dr. Ram
Subhag Singh here—

FEBRUARY 23, 1¥70
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*has had the gumptlon to suggest
in so many words that the finding
of the Aiyar Commission would in
no way affect his party's organisa-
tion in Bihar.”
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This Is a man of courage. Even if five
out of six Ministers are proved to be
absolutely corrupt, yet, he has the courage
to say that they must rule again so that they
can have more and more of corruption.
Therefore, if he has failed in his attempts,
he has every right to be angry.

Five out of six formers Ministers who
have been held guilty of serious charges of
corruption, graft or misuse of authority be-
longed to the Old Congress.

DR. RAM SUBHAG SINGH (Buxar) :
What about the sixth ?

SHRI 5.A. DANGE : The sixth should
be expelled by them from their party. First,
will you explain your conduct, you having
the majority of five out of six 7 Ohserve
democracy and expel your majority of fivel
then, if they do not expel the sixth man, you
can blame them.

Therefore, whatever has happened is
absolutely correct. Otherwise, what kind
of people were going to form the govern-
ment, There is the Raja of Ramgarh who
in a real democracy ought to have been
shot at sight, He is a man who steals
mines, forests and other mineral wealth
and draws money from the State for going
abroad but pockets that money by not going
abroad. This was the gentleman with whom
they wanted coalition.

DR. RAM SUBHAG SINGH But
your party was also with him in the
Ministry.

SHRI 5.A. DANGE 1 One of them
went s0 far as to accept bribe of Rs, 1,75,000
from a private firm for favours rendered.
The former Chiel Minister, Shri K.B. Sahaj
was in their company. 1do not want to
go into details, The report is there for
everyone to see.

My point is this. When these people
were condemned by two commissions, in all
humility they should have respected demo-
cracy and themsclves surrendered their right
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to form the government. Instead of doing
that, now they are challenging the Governor
because he did not accept their bona fides
did not accept their democratic pleadings and
installed somebody who is not a member of
this gang of corrupters, mentioned by both
Justice Mudholkar and Justice Aiyar. What
right have they to talk of democratic
docencics and standards ? 1 do not want
to read extracts from those reports,

1 would say that the Governor did well.
If he was arbitrary, he was correctly arbit-
rary because by his arbitrary action he has
succeeded in shutting out from coming 10
power the corrupt gang of the O!d Congress
£ jon. If the Cong is split, well
and good. If the new Congress shows some
better outlook, we should all welcome that.
The new Congiess should also remember
that one of the six still belongs to them.
They should expel him if they want to be on
firmer grounds for criticising the Oid Cong-
ress. lam not advising like a patriarch
but Iam simply mentioning what people
expect them to do. Ask the Daroga Rai
Goveroment to put handcuffs on the Raja of
Ramgarh so that he will not play any
more mischief, Bihar is a State which is full
of mineral wealth and it has a fine working
class and peasantry. As long as this gentleman
was in power they could pever carry out any
land reforms. We hope that Daroga Rai
government will carry out these land re-
forms,

DR. RAM SUBHAG SINGH : Your
representative was the Revenue Minister in
that Ministry. What did he do ?

SHRI S.A, DANGE 1 It ison record
of the Mudholkar Commisslon report that
our representative in the Upited Front
Government was well-behaved and that he
was perfectly innocent.

DR. RAM SUBHAG SINGH : That is
all wrong.

SHRI S.A. DANGE1 We are proud
of our Ministers. I will now conclude with-
out taking much of your time,

I would say that this method of calling
legislators behind the screen and judging
the majority or the minority there is a wrong
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method. If a Chief Minister resigns, the
Legislature should be called and the
majority of the claimants should be decided
on the floor of the House and neither by
roll calls nor by signatures nor by phone
calls nor by anything else. If no majority
for a single person is found, the Jlargest
single party should be asked to form the
Go and they should call the Assem-
bly and test their majority or minority there.
If we wish 10 follow real to democratic
policies, democracy must be shown on the
floor of the House and not behind tke
curtain either wilth the Governor or with
anybody else. That is our submissfon.

I am not concerned here with the
honesty of Shri Charan Singh, Shri C.B.
Gupta and so on, Shrimati Sucheta
Kripalanl has a right to grumble because
she hersell was once ditched by Shri C,B.
Gupta himself when she was the Chief
Minister there. She knows the intricacies
there and she can explain them in a povel
better than we can. Shri Charan Singh was
askec to be called, He was called and, as Shri
Asoke Sen said, if he preferred one garland
to another, what can we do? That is the
opportunism of great men and we cannot
hrlp it.

My test is whether he or these two
governments would carry out a programme
or not of land reforms, of taking over sugar
mills and of giving relief to the peasantry
and the poor people. IFf they carry it out,
we are prepared to support them; if they
are nol prepared to carry it out, we are

going to dethrone them. Our vote is give
ooly on that condition and no mV
SHRI B.P. MANDAL (Madhepura)
Sir, I want to know whether unattached
Members are fullfledged Members of this
House or mot. You have not called any
unattached Mecmber so far. They are not

attached to either side; therefore, they are
not fullfledged Members,

qAfA AEAT : FATIT [EAL FT
At gemrr s, afer gfes az g f&
gaq g3eq A=A q1gy § F 79 fegw
# fou a1 3= 9% 1 A o= frar
nar 3, I9E ¥ @ AL @@ 9O @
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[awmafa #gtaa]
for wdadz 4RI ¥ walT g AN
BN F a7 uF qfaET § gaew ay
R U wAvisT AvET A ger FTF
fafreet @1ga &t goHaT )

=t s et (g199) ¢ ganf
WERT, WIIH T FIT ¥ AGA g e
w19 gAY 9El & fRedt # A g @
& 1 T SR HAr ArEAw @ @ g Wk
F1q gH IO BT AIWL T §, W qXE 4
g ?

W gowo wl (W) : Jguiq
mga, 99 gw fasd w2 &1 agi fady, &t
Fodto 1T fagz & ar’ # arde A
9T T M gAr 5 wgw far wr fr
Sy AT JET A1 AT g1 S fegwma
# ag wegw gan fF ag a1 fammg
faara 9T gt gu SN &1 mEE &R
fewitfes wmifedimm go Yo ailT fagre &
wETsl ¥ gRA ¥ T q@ AYAT qEAr
IO # Fifam $T g § 1 @ femgaaw
F rua fadt i avw & Yo A1 s
ag¥ fwar mar, faa8 go dro 3 fagr &
TEEAT & e 7T et Fer w1 e aar
griaftam gz & 5 go dYo H A1 we-
1T 39T 9 ArgmfEt # & af 41, o
QT =t famdt 3 feadaz fear s ag sl
FAFT AT IF FIFT N qNE 7 F @
& 1 = ProreY 3 wAT AT 71 foar 5
ua 39 9eF 71 7t gifas adf &,
gafer qdsasl it Nfer st gor #¢
Tgt 9T ¥9 1Y § hger g f&ar 91 |
T NFHT @R A FE AgE aF 99
ATEAIE J3F1T F 797 F @ o
AT A5 fafTey age €7 gragy O3,
forst Awfedt gifed agl of, c@ras
F I F e 11 F@d 79T #1 )
# g Sigar g FF Fa1 TR @gE &0
ag uFaT Fiedtegaas ar ar qE |

FEBRUARY 23, 1970
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o wAAT N A A F e
TEAT F agt ¥ T fear wm, genn
mar | ag farga neq @ &, foue a-
@z 3 o I &1 F g g oAy
- fafex mifear &1, fs foeeia
WF N qafw ) fear, wifs a2
Tt § fF @8 T ag i fr madc
WgT ¥ 7gH A ALY gorar AT W
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g% 3N g8, o= fa N Aot 7
NG T fag Y fer oo fedmes
#8711 & 3% qaa agmr f5 ww 1967
A9 5t fag ¥ mqd 17 maedi &
g FT 9 Y fedwr frar ar @
=t #1510 1 qrE ¥ Suif ¥ 99y TE
IR XA § gre @y A, Far 99 499
ag fom onw fedmes ad & 1 =it Frard
fg@ ara #1 a9 fox Jgax amw §,
T A FHT ag g 9 AT @mF 4

aaefs w@tzg : ag ¥§ ofq aF
& AT 41 "X g% 07 wa< feewqa
T AR I 91 frwex sAfama ag #v0
SfFT @ gn A W FAr gy §
YT it e iET 7 oF § Al fafreex
AIEa A1 gEHY AT AT § 0 q@hhn
TF UF AT TUF  FUL g7 N &) g
&Y & a1 g U waw feewarT s za
fea §ar 1 & gawar g z@d a1
R fFedt &Y Y gawaw Aff &1 avag
g% U 99T agrar wiar § WK 9 3w
¥ T feerma gaam #1 femr smor o
TIH 1 g wen fFar amoay |

st goso mi: @A ag ad wT
g ar fF ot A an w7 fog gafas
aTHd § g gm faams gl smd §
ggi faw faar aar <. 6. fasr w1, g
for% fipar a1 £ aasitaa owsft ag s
w17 341 a8t ¥ 7, U @aw g 2 fF
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g § W g fog ot @ st gArd
oFr-<ts fafreeT gar ot o & qoar
qu F TR F foq ot gt iw fafy-
wT @ IWE A Fwrd § A s gy 3w
# Ay g Tt g Farer a6l g 7
eEHeNT &N 9% ToATH #4) e § 7
adt I ug § fr goan o rgfedt # §
og 34t faa fearge @ mr a1 fow fw
fandr Y ¥ qg oI fear wfE gw
Faifdy §& ) w6 fe Sy awr
wrzAIfEt vgge FT & 6 AR zafev
wifs ag wAd ¥ & awt anfet ag
gifga T T &5%, afog IR 10
ardtg &1 %1 fzar 1 4 T9 @1 &
g7 & FF 39 g Rafedt agi g ad
@, (TEER)... ., A
faay Rz agi gu fedt § ag wfam
Al frar f& garl aoid & T Sl
7 fag & maddz agAfEr § ¢ &g
ag a1 26 ardE w1 ¥ faw wr g
3u# o fa @@ e fz gram mgw @Y
argt 5 wadT Fr GEET @ g ar
aFT 1w G AT e agl O fagran
# dz ST at s @ |

st g AT et (219%) - EA-
afs & g it sz ¥ ag¥ ¥ ag s
FAT Fgr fw st A ==t # fawg ot
g7 faa® FuT i Fr) aga ¥ =9f &
qt ag 78 a1 fF 99 1w Ak fage &
TEAITET FT ATHC ITT 9237 1T fagre
§ gTRI T F @Fq ¥ ag) A4 @,
% gt fawr fegr am | g% gt
A gt w=f gt av @fv @l |
afer pabg g & fF ag <=1 Twaw=l
& g ¥ g7 w¢ qew AfEi &I
& gudwi ¥ sl aw g af ) A
# s fasi 8 oz femren agar g f
19 [ TSANS] F ATICT 9T AR

PHALGUNA 4, 1891 (SAKA)
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FE g W agw o wifs
I a7 w3 § o T fag & @
FR AW & foq saa 797 sl fear
a7 fag & =i 70T T Y gTHFR q9H
¥ fou o aar 7V nwfaa fear ? &
g A s Aw ¥ Fif WP 9g@
qT IAT WIW F UATE s AT
HeTAE FI TEIT F IE AL aOF qO9
faar YT az w1 fF 3T 93w # fara
AT #Y d3F 11 $73d ¥ g9 & gord
STt | FMT TE 6T 99 aug O ag
w23 fs Toame 1 32 A 98 T8
& s faama @y g9 w1 ofw adew
frramak romm & AT &
qre agwd & ar A& &1 S99 g9y g
AT gt A A g qear o 7 -
F1¢ fire o st =or fag S #Y a7
a1 7 9§ qUT TAHT gAT § AT T
g &1 % ofRTT

gmhamag ¢ v ger fasrge
gt § 7 star & 3 et ¥ g, gew
fagraa ag & fs 97 =Y 970 fag ot 71
ot A gE AA A ) A9 B @
e & a0 fag o 37 gy fawd
% fou sl 7l gomn ? ged fawaw
az ¢ 5 9 sweafy et ot 7 qoar
qUET ITH! A FT G T T XIS
7 o wewr fag oft ®Y gey w41 & @y
W ¥ fog w&i gomr ?oag ey gew
fasma & 1| &= & @F T g ATHAT
g s el gsqus &1 a1 e § 7
TS FT TEH  AIAT § 3T 509
 Tod  §ugm &1 o wifgg
ff woaws 7 oF WX wfw W
ger #AT ST guw [ EF faw genn
forat e ot Y 23 ¥ 5 e Wl
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[t s qmest]
FAnT I A} faad fog faamh ot @t
wg & f5 ger w5 qama s 1 o
& g 918 5 gm AT v wafey A
1 fadm f& fomwr oF faow @ &
g7eT &) qifzai § w1 AT Mzt SEF
M FT I E | T S f 7% FE §
fe g st woar ag & fr o fag
<Y ger weft @AY o § HR Py
o o ag wgd § B gw o Wd wgwa
& f <7 g god oot T &13% § )
1§ 99 37 ¥ graeq # gaufy &y
TITH § I F gEqwA A qv fgorg
W ¥ usqus &1 Fa1 s g ?
g § ar faw oafs § s W
ot 92T fagm awr F QAT 71 o A
¥ 3gwt ger A4 At e fag
e w1 fAer #Y @AWY Sifge oan
TSNS F FURA H Ay aifge ?
gz & Mo® Fw GrEan )

sms i qagazaz ¢ f& w9
Tt St & FgA T A A afvewa
T # 1T Faad ot F wgd a7 = fag
o #Y wag 39 F fou gemr o @ ¥
TN qEHE TR 4g & & 9T a9
& faem aifge @1 foed g9 e
FUET F B | USAYTE ¥ TEAT qH
i 7@t faar fau¥ ag w18 ag & qu
st 3 & ! Fog wwa Fr aveet agar
gfat g #< aran § At S AT W A
anHE g ¢ fF word =T aY ag amar
fFa Tt I FT 10 FIAT S A@Y
7 ¥ g fFe 39 w8 dweIs faw
T a9 €1 3 fF g @ &dT W e @
gFar a1, I/ & fou Uoree & qamy
4t Tgf faama

whagd aftqaag ¢ fs avar
Srar o et o e & fomd Towe

FEBRUARY 23, 1970
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¥ s #Y fry WO I, qg W
At frmr it e oft sorfag ot & a1g
Fgua Agl a1 S =Y frard s § am
TR 91 R Rt 7 ag @iwE g @9
A F g ¥ aiwE N T L
dfea gubr w1 ag 3 5 O
W ANE AiwE Qo E P oot ag faz
< g% fF feard o w1 g
a1 @Y aw § few agmm @
TEF! IEIA IO, ST 9= IEd o
faaw a1 st wax ot o w9 WY
7 wF §) 5 g, wofeg ot ¥ @
gaa T a1, fradt ore ot F e
9T 91 @ ¥ A€ ¥ A% vEAN FWG
fedt Aqgr f& M fax o e T
&, S wgr i gsmia, & ez § ey
a g & it fim Far) &l Snx
s faara @ Y d3% @3 o1 W A
e Aoy aafwaa € fF agaa aw &
2 @ aTma @ e dAr, o e
st o agaa amed @@ g av swwtey
MFamy Ry dw T ANk
wga R am A gl d

afFr st are & ooy Fwsw W@
gurfta Y A F Y gu fahy &0 &
#gar aigaT g ag ag s wwofeg S
Tt o F T geq wA JAAT F4 A
weT foar st Fwifeg YgEtom ¥
Figsw 1 w wEER fem ? ogw #
o a@ ag 9 {5 seofag &t g adw
% gegHf M ¥ ger WA Wy gEdt
it aeg ¥ A aAT TN ¥ gEwEA @
T dg & a7 gax geg 941 @ do e
AT F AIFEATT FAL F WA F w7
ag A9 99 F SER g fF | Tofag
oY F1 Fgar ag at fF v § gEr A
aqm @ 7 Nfg =wn safs ag
Afr 7@ w@ . gz wafeg o w1
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ST fET AT AT IEFT gAY /v
sarr ag § fF swfag ot 7 gy A
FT7d &Y IUT WM A FAdT & SrAA
T Aurd Ft §, fom = sfo T gaATT
fag ot aitT o= arfezi & ot gar Sy
swofag ot & ger At A T
qgst wher ag %t i feeml ¥ feg
| 9T S E9 BArAr g1, AQ g
IqH! T9G F4T 3 1 @ AT AY @
gt A 98 TE FAM | IO AW HT
frgm ¥ dar FYET 97 9 SEF
g TE T3 AT | AT F I IH A
a1 91 gt aman v, fagia = @ s
a1 I9T R KT AR A giar ¥
t¢fF 13 & sam o f&@Y awg w1
gfaqes 39T w3w ¥ adf wwr afs
femt, w1 2 FRA St F oo #
WA Gy o1 §F | I ag S
Wag fF § v oaefegl &1 &
A gt g1 oY fFaE war dar Fw
aqr, M § g2-gex aAt § @wr g w1
ag 9« 9o =T § $¢ A faei &
EIATS 9T STGT 4T a1 SM-Ar 1@ AT
qr | I MRT A gEr IFE €Y staa
qre ofy w3y 7, Sf67 99 F1 w4E W
Q wd A IR FET fF A g
T I #1 AE0 wwA H[ o gfy &y
fasil &1 Far Tar & wr &t SER s
fe & < fast o1 usdiawor @t Agr
srm wfr H <t fasi o feam)-
FXO FAT ATRATE | YT H I
FA AN E§, P F T ] geq-
fraten &1 w17 @, fias mfewi &
gra # T w1 g A @ |

4t fiavr T ag 71 F oS
Ry ¥ o1 fewa  ggdEemd #IC
#foegel Faani W EF gEY w@A ¥
dx gan g A A fae qar T,

1891 (SAKA) Making in U.P. 342

and Bihar (D.s.)
ITF! W) AW #Y fegr o wwar @,
aR el ¥ frar or wwar @, WE
forg gaT R gwwrT faoky ¥ar =g
81 ow @d & goF o Frdl & o wg
TEaT § oY geneg 9 § A3 gu §
dto &o Wo & TIFIT AT AT § Fgar
ATgaT g |t wfag ot $1 s sAendr
frardt oft 7 ) @y frar @ W Ay
Y 9 GgENT &N ; OF AT A1 BN FIA
d@w #T g1 F—aw fag ot aww
feamr Y fedt 71 it @@ 3 g
TG <A AEY § | I QF G B
g fr g wdw w1 AT fegm; w9
2T & A9gY, o 92w ¥ gfewm, suw
R_RY F 9 F0% frarfaai &1 fga fomd
gnm, agl ®17 ag F3q, fRdr safw w1
W 9 % fau ag 1§ s adf
4T |

st dte o wWww (AT @ wwTwfa
S, OF FgESE AT & A9 99
939 "¢ fag & awew § a9t ow-
wyfers st srrass fag v wgan )
& <R owl #Y gAT 1 Agt g T
5 3o w3y ok fag & w37 & s@or
fag & QM T F e WA TAFC
1§ 3fFa 79 7d fFar ) Sfer st
a% aegfeafa &1 997 d—swe sqw &
@ Jofag oY & ST 9T HTOA HYAT
wew 1| fxar, 3few s ot andt &
FT A7 F9eAr ST St ¥ awEr
Hea® @l at Tfag o ¥ 39 ¥ wEaw
f 3ol foar aT 9w fear; @ @ &
TR F AW TG 7

ghat & ara #t awdt & fF fagre
#97 as 1 R faa dfar &
M e ME ¥ 4, a0 aw AL
o dger A o, dfew ww W
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[’Eﬁ fae wo H!ﬁ]
9% Aar = vt ARG @ g w7
WA A% @Y v few € ger oA
WA T9 F1 FAT Sfar—a oy
A fs i e adi S o s® A A
fas mot qEt % ygead. afw afag &
faqy TeF y—aauw, fadlde T,
aq &Y FTowal &1, @9 % Ao
FT 1 U feafa & wade s war
7% faardr &1 fem ag wew &) aam
¥ feg gmar—AQ awF H ag 19 A
it g

wTT oY, ¥ folr & gwwn g fr
fagre & mad T #1 Ay 2w 6 swA m
sz U7 FY fafas s v & fou gor
o, 1€ gfmana @ a3 9§
s gife fag & 115 geeg 7, T
19T A AEY gHET T I wwIR W
F 829,391 gat fomn, & 97 Ami §
#2Y AT gar, fE dger fafr ag
& s wa¥ Jar gz W ¥ SR ae
e o aF o 18 fowrar 48 §

oooooo

gt wegfree ot & @ e
HTgE ¥ gEEHT FHGT F q7T FatgA
&Y Tt &1 faw fear ) g% d@r wgw
&1ar § fw S a1ge ¥ F9 § &7 gawT
FHEm &1 fofz 1 g qu @ w
e g fF 1 galewT FHEE O#
14 wfggi 9T =er smar @, foE
sgfree @ & At fig w0 I—ewdie
fag, =7 wat fag ot dsqroan fag
T A A A7 | gAEF FAw A F-
qrogw fag 1 O fear @, &fea
wrdnfag s aziex fag 9x =

off oriex wwi (AgERE@) WA R
faers oft wof § f& IHA 31 @A

FEBRUARY 123, 1970

Making in U.P. 34
and Bihar (Dis.)

FAFR & T T gfal & g T
FT ST FHFT 41, SEHT 9167 {67 99
% four ga w1 afama &, oy 78 g1

it fae wo www: HfwA Eﬁ"'fm
T T I T9T AFT | A ®gd
¢ 5 ot oot &1 fawifed, SO gaas
it &t fufe §1 of@d, a1t fag
"It 7z Y@t fag ot ot of &
§ GIEEl & qY A9 A At Ju w708
¥ ¥ ey 1 gorafas(l, sfewd wgE
¥ g7 Fegfrel w1 g o gl wr
sgfagre i et 7 @), ¥ &n @Y
AWML ITF )

it T Jaw A (FUTER) -
ofg Y, gwe wRw Al fagre ¥ uwa-
e X g ¥ teT & faefad ¥ &t
F19 fFar, aror 99 9 qgi a=wi g @
AT gg st & g=d ¥ @ A1 w=11
At garf € ¢ & s @ wgm fr zal
o1 AT gz I & A9, F g I E AR
at @ g8 9T gat w ) § e e
FY AF gz wf &, 7% agi W AF & Ag¥
g, afes T frgzmar g e
asgr {m fF ¥ 5@ o2 faar w1 eR
THH FITN 9T AH |

gamfa wgaa, g% qsgg v @
s oq g3 ¥ g0 *1 A § W-a9w
®Y AT FY FIET &Y, TE T o 79
qT% FTATR F AW F, a1 5 @R
AFAA T PG F FT IW R AT
famar ¥—x& o N eqrr- st ArfEgd

¥ sgarwgar g fr fagre § wen-
qTe T St F17 971, 99 § I wlfadw
¥1 gedwre frar—ag s fear ar wiY
fFa—ag w § | 99 FT AF T A
|y 9g sqrg S wifgy wfoge &)
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AR, ifs TeaTE 918 I F @R
9T, ¥ W UT 9T woar § 1 afoge #,
gaafa #gaw, s 9 § fs fade
o F 2l wmem @it ¥ atewnE §
3w 10ar 1l ggeq g @ ¥ A
gt ¥ wfaee ¥ fow ag &, fFwamw
ey AR S § SAwitAs add A 21
Frafaal ft §LF e 7 F fog Agf
genar Wi agh av wezafa arET s Q)
nar, #4517 swfer f wara s Sigdt
g 5 a1 oY 37% 79 & @ g &t s
IT% 49 F Sor 7 gI a1 Fedt uSw FL 0
N & wawa oF & gar § fF faeet
A gFT & 1 a1 3§ FR § fagre W
Y 26 | Wit we 9Bt 4v fF gfge fag
115 7 qg Iast wtwr agf fasr | feg
AT gy w1 g7 g il 9t aw
AT I A% wiar 91 Sfe ad =y
fF cma=t & s gfge fag ) ater
g fawr « W wwg 9F w09 gE A q

st g1, 7. fad ;39 gy fefe-
neqr wgE A Far ar oot gwoag
qA S

st TR dEw are : a7 a® ¥ qQ
AR A g A, wmag fafsm N ge
Y g dr ) Afsr a=edt Iewdt ¥
F10 {5 $19 Q0 a9, F19 gea w4 49,
99 WHE FY fa T 9T AHST 90 G AW
WIS AT FW ® | vt 9qd oF
g F51 1T & | faq gzeql a1 Uy
qE AERI FET A fF ¥ 27 v Em
geasy faFax w3daT 781 fra @ awar
¢ ¥fm 19 3@ @ F) 3G M qeAwTE
ey ¥ W & fF sud ¥ & omH
qifas & a1 78 ! drag femag
IAHT WY §¢ 4@ AT WA, 9 A W

FEBRUARY 23, 1970

Making in U.P. 346
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T % A9 ? Ay gEF AR AW
mifas § @t 38 @i% afge ar 2 e
g T g, wE T 7§ g wow ¥ g
#T IHHT IAIT AGT 921 | qq foe 39
Fagag Ty Wode gl @t g1 19
¥ Az Ug 2 EfF TEE gEveE @
a1 A1 AT 14 #1 & g a7 Ay
& WifF T Y ITF FIT @9 T34 § |
Fyg @At & wgar 5 g a1
awE @t oy fs 71 N F@i F wsane
#g¥eq § IAF F.AF1S Igrav a4 °q7 7
UL IAFT FARTS T @Y IgE A
Tt & @iy 93 Fa1, @) feX @ g9
fr ag sfaa & ar 781

Fq § qrgr @1 AT MR F At F
Wt gm0 7 far g ovad F adf
arEar | FifE = I F F1T QAT
T &% Sl 7 o fFr ) o (swaE) o
6 afgd ofg® @t = o IIW T
*+* (smmeamm) - gA fod Y 99 4 4% 4,
A BT A WHET ® & Age W F
-+ (smaeT) -+ SO 9RT ¥ @1 FAT 3,
M A& awF @A =mgar g1 10
arig A w9 g&@ w47 J qsama A
wq faed) fodlt &t faa-fom wrwal &
AR T 57 g@i 7 gH qwdq fagr a,
ga® faang § & =t fag i)
w4 e, g a7 stad 930 fag #1
femmar war 41, 3E IWF WA g
ST B war | feT a F |/ 9@
fog g7 oY & faow ot wrd 1 @@ AR
qmA o arm fad 3w ¥ %ar, ste
Tm g fag sl = goaw ang sf
mifas &1 3FFF gar @71 ¢ 7 oA
ag § g A SeflaT ug F), oW
E'E‘T'g st Fe qro fsy #1 @l qXqrAr
et @3 v o) f6 rd faed A7 Wy
&8t § smd f=u Age wiE@r
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T T SW B Q@AY FF A qT W
Az A«r| = Iy W g qTWE A
way fr sft soifag &Y - sreet
q1g ST T Fg qoT @ AfeT T
Wt o @ fase gy A RN
sErutt ot fme Far gar g, N oF
AT EH ATF GFAT g | g [HT ZAA
T azw @Fer § o it WO
AU A, SEAt Asw Ay g1 @l
<15 awdt W@ e ol o T
#EET #) I e § fF 9w x@ arQE
& o= 41 af SR 11 1 a) agf o
T+ TF F FEA W TEA qAS
fear @t fee Sl 11 ®1 wi Ad
gorar ? 12 91 g4t At gew 13 F 74
gl a@mr ar 14 & qay Al gear !
7z gdg-w0er 41 gAr =ifgd 7 ag
a4y gy wifgy | ag wwer
gt S=ar @, gAY g gy
oifg | Teaee wEiRy faedlt strm 4
@¥if ®t gaer gan fF gog i dfe ¥
§9 T A3 | AfeT 7 AR wenw &
e ST FTH Y saFaHar 9% TS a
2z ¥ srward ¥ awrg A gqv v fF g
faeeft gamT A€ T, gW OgF T A
afaT 7ar wew@ 9 ? fox fow fam
9T FATAE gAT 98 UET AT AH g
FEMART Y g @rar T @ F
Jav 7 AE gEET TN, gAY FE &
Jaret F1 gEr A€ feelt ) omw ¥ Y
dfeq & wrEa g7 F&F AU FA A qw@T
2 T T yEardl § TSATE A qwrg
et & f S w1 gena ¥ fog wwa 6
qr 1 @ 1751 7@ ¢ faar «r
ar 18 &Y »Y Iaq g9 & |FFAT 947 |
gey aft Siwag § & o9 A7 z=f
¥ IGAT T TRYT AT AT A1 WSS

AT Y I QAT WgQ @1 | OAITH
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AR A ¥ faur f5 g Fa9 waw ¥
TgRT AT FAT W T AN, AR
fat 4 i | = fawar o §
ot g @ ag agwa A 4 I§F 15 A
A FY Ak @ Ew § e N
g o forgd & 2 &) st do Fo o
¥ ¥z ¥ qw N iy m A 3@
ot wgraar 5 T ame Wrg @Y EwW
AT 9w W wTawd 1 AfeT SER
T2 At uvae AERE X 3@ 9T A%
= g fam ST A /1 e

am & o..(mIE).L.E @
THEH & ATATL T & AWRAT FH 8 |

@ @it FEE A 99 I 4 g ar
gara 7 ¥ wgr f& @A 6 uws IF
ST Mt T W g §, FgIOm St J
Fgr 5 g0 o sy § SR e sty
s fag foamst & awda 3 & fou g
g §, 917 AT Fg & gw w@ 6 0w
FY AT ATEY AEY FLA | G S G
fram & 99% 3 gom & o a9 feaml
¥ gued €1 AT I w1E 7 A6 8,
od ogr & fF sy ger WY aEmei
TFEEIC AEAT St ¥ AT I °9IG Fg
faar f5 Sty 7w fag 91 A o A,
I OF T 2 fF gEEr a qgATei .

=it wETET ment ¢ A w7 F 9
RNUF T T & fF suT Ry F 9 09
et &1 foaad s e a& s fear
samT—atafae aref @ S 9
faege €Y foar smarar

st 7w ¥aw arew: § & A
g I | S 9w fag w1 oow g
st R &R 37 & 3T | 5F ST g
f I9FT AT a9 AT UF AqEAT F T
i gefera g (smaew) e aw ST al
& faeivir 9 it =1 w9 W )
T FAF! faaiiie gy dhar & av gt
T gl AT Ay g wwa
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FyeraT o & T § 1 G ot o FHamta
faarey & #19 & SE-FA & FIC AT
T haar fFar & 1 W gt it
grfeT maE fieg o vl s fag
2 9ad SN 1@ A ¥ ggarw § faes
o Feqar W 7f FT aFy §1 gafwg
qg I A7 FE-FA §, T g AT T8
g I"‘(m)"""

o ¥ 3 79 heedi 1t Aw H @
FT AT AT AT AY q@T w3 Fav 5
el S A A A saft ag & @
I T T at & qgAT W § fF I
3§ F¥7 saifa ag § ? ar ara 98
witfa ag € st e afdt faad a9
F TOR X A gAw Wy § 7
...(vHEE) ..

18.00 hrs.

SHRI P. RAMAMURTI (Madurai) :
Sir, my fricnd, Prof. Ranga, who was one
of the important participants in this debate,
said that we are not playing the ru'es of
the game. He compared this whole game to
the game of cricket, and to my mind, that
succincily expresses what we are really doing,
and what kind of parliamentary democracy
we are practising. To my mind the whole
thing Is like a game of chess where, in the
moving of the coins, somebody else is mov-
ing the coin in a better way. T herefore,
my hon. friend is extrem:ly unhappy. I am
glad he brought in this analogy. After all,
when this question of Governors' powers
and when this question of the behaviour of
the Governors arises, it has b:en debated
during the last so many years here, We
have always found that the Governor has
acted in the interests of the rullng party or
the ruliog class,

My friend referred to the behaviour of
the Governor in the then composite State of
Madras in 1952. 152 members became
larger than 176 members. The United
Front had 176 members ; Raojagopalachari’s
Congress party had 152 members. But 152
became larger than 176, and yet, it was
tolerated. (fnterruption)— OF course, it was
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a curious piece of arfthmetic, but that
arithmetic was tolerated. My friend Mr.
Ranga at that time is not known to me to
have raised a little finger of protest against
it. Later on, so many things bappened.

Mrs. Sucheta Kripalani told us that she
stands by every word that she had uttered
with regard to what has happened in West
B:ngal in 1967. But in West Bzngal, the
Governor at that time said that since 17
people had left the United Front, the
majority was in doubt and therefore, he
asked the Chief Minlster to summan the
Assembly on a certain date, The Woest
Bengal Chief Minister said that he would
summon -the Assembly on the 18th
December, It was a difference of hardly about
three weeks. The Goverpor did not listea
to it and he Immezdiately dismissed the
Ministry, But why did not the hon.
M:mber adopt the same yardsiick with
regard to UttarP radesh where C. B, Gupta's
minlstry at that time did not have a huge
majority? It had just about 220 out of
about 425 members, and about 80 people
had left the Congress party. Still, Mr.
Gupta would not convene the Assembly for
full two months and a half. Why did she
not get up and say that *‘this is against the
norms of democracy, and you must immedi-
ately convene the Assembly 7" She did
not say any such thing, Therefore, we have
been saying the same thing previously
also.

Take Kerala for instance. It was known
that the Kerala Governor appointed som:-
body  Mr. Achutha M:pon—as the Chisf
Minister and called him to form the
Ministry, even knowing at that time .,

SHRI A. SREEDHARAN (Badagara) :
Sir, on a point of order. This discussion
which is the subject-matter of the House
pertains to Bihar and Uttar Pradesh, The
scope of the discussion is limited to that,
If the hon, Member makes a genzral refe-
rence to Kerala, I can understand, but he js
citing instances and referring to extraneous
matters in this discussion, which is improp.
per, irregular and is out of the scope of he
discussion.

SHRI P. RAMAMURTI: 1 wyyy
have appreciated the hoa, Member jf he
had objected to my referring to Bihar agg
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Madras in 1952, to the behaviour of the
U.P. Governor or the behaviour of the West
Bengal Governor, But just when I referred
to the behaviour of the Kerala Governor,
why should he be the spokesman for the
Kerala Governor 7 I am not bothered
about it. What I am pointing out is this
(Interruption).

SEVERAL HON, MEMBERS rose—

SHRI YOGENDRA SHARMA : The
behaviour of the Gowvernor of Kerala has
been proved to be justified, Kerala Assemb-
ty has given its wverdict in support of the
judgement of the Governor (Inferruption)

SHRI P. RAMAMURTI : At that
time, he gave them pleaty of opportunities.
Nearly two months® time was given and the
Assembly was not called immediately,
(Interruption). So this question has always
been like this. Our hands have always bcen
clean.

As far as U.P, and Bihar are concerned,
it is very difficult to judge. One gentle-
man says, “I am goiog 1o topple this
Goveroment will-nilly when the Assembiy
meets.,” Immediately, the Chief Minister
resigns and says, “‘Call the other gentleman®.
Overnight it is stated that bhe has joined the
other group. Two days later, he says, “No,
1 have discarded you.' What can any
Governor do in such circumstances? In
Bihar, an SVD was formed aod they claimed
majority. But the leader of the SVD said,
“] am pot the leader. resign from this."
What can anybody do in such circumstances?

Therefore, rather than blaming Gover-
nor, T would say, this country has come to
such a level where the ruling classes are in
a disarry because of the blows on them by
the rising masses of this country. Mr.
Ranga would like to meet that challenge by
banning the CPM. That is his answer.
That is his d . He go to
the people and ask them to vote for them,
At the time of the presidential election,
those gentl denied veh tly that they
had nothing to do either with the Swataotra
or the Jan Sangh. Today it is absolutely
clear that even then they had this combine,
Today that bine stands nakedly before
the people and they cannot deny It. It is a
good thing that combine has been defeated
both in U.P. and Bihar.
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=t v s wqe (fewmaiw) © aw-
aft wdiza, s az-faar &1 geq faey
ug § 5 3¢ Ry Al fg ¥ & |¢-
T T I aFT § T 9 F I
Rrqrdreer foan wrar § 1 o &Y agw gAw
F @, foud ag @9 @mar am fe
aXEE Toq g @ amd vf § qearage
Zn ¥ qarg af &, @ awar v aga e
g & g 3w A, 8fEd 0F a9 we
T I G WA & AY
TaAtfa 7dl, 1 aF A @I Y
favag &, dm Hamaw § 5 qax
dz% 7Y UF @ 95 W@ §, T 7eq w0
T, frgst arff 7@t gramy, wer faww
mr g | § awmar g fw ag feafa sy
3y ¥ adwta &1 gw A9d frema w1 A
R’}

Y g § W gwmar g fs awm
fagremr A R w A §, qEW AN
qufggaa WEar s @ a T @
£ ag wzea 7@ w@ar) gait o wgem
AT FT ¢ {5 7@ @t dew @ fory,
Y R AITF ga-ftam Y gfw s
8, 9a% fou A7 Atz ¥ ? @ wAw-
¥ Al &1 #19 @i  fawa, F oA
€8 91F ¥ 9 gw uerifa sy a1 @
£ av 9% TG 9T §19 1| FT 9 a1
aren-fagT 44 37 ifgw s & oY
o fefy qargrag @ wewy &3
gara o, faae a9 3 & afax w2
# gfes 997 7 & fog g qo qreer
§ fewrsdl F1 vaw $7A gy 71 7
£ IHY Te AT IE § |

s I A Ag e A W,
AEE &Y ara Sy o @y g, efasg ¥
mm@mtg’l%lﬁ'ﬁﬁiﬂﬁ' I BRI
¥ gro @ o @ § foEiR ww S w
gaAma fear ar, fagi zaa ghamz
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T g fogy 29w an ¥ MO
Tartfa, SAFET ST |Faea F am 9T
8o o a1 1@ €, 9997 & ag o oft-
g § fF ey AT feewa aT AT
9T I | AT W TF AL 9L I6T-
oo T g § 1 # g Gwar § oS
AT FF [T § AN fedwda &
famrs A=y & 91 WS 6 aw s
g W ¥ H a7 9y foed agi A%
fafreez &, a1 U= @1 & ? 394 fadee
FET FT fran T sTOw faar ar ?
AR ATy st srF dgar g3t 42 gw
FAF! v qrEf & g &Y wifgy AR
...,

wafa vgtaw : fage sl 9w
52T ¥ a1¥ ¥ Aife

ot JmA o wqe . § faR ¥ Ak
Hwgar g ) fagT FmaAc o wgEar
9T I FWAT A1 g R IeER -
arg fear @ #iT d@fax ¥ agwa @ s
e F ¢, dfgg #T g T ;T
‘wagT g fam g ¥fF o amfeafa
2, Sga1 € | @A aidw *1 |7 F S
Aar ¥ I Amag anr fean A s
fe :{ dfag 4l &1 99F a@ ARY
arlte #1 Teagre § fawfa & fF wg-
oy e &Y o oafw & @y 9@ foar
sig 1+ gfF 98 g 1% e faw adf
HIMA ATAT AT T ATEY Iegia Ag fawifm
#Y fis agi Tl gLFT FAET T qGL
21 ¥f Sieg ardtE #) gag S&T §19-
foez ol wegfvee wdT, At ¥ @ fofaa
& # gy wwdA A QMA@ F}R
faur 1 o fafs § oF F@ERfer 99
Frmar 1 #awwar g 5 AT ARd A
w1 qerara Tg) faar 1 27 s e 9
AFAT F WA ad a1 AR AR X H
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g ag awEy 4 fy fom @@ & ¥ g,
I AIHTC AT 937 9 qHAY,  IA
frad o @7 o 78 FY ghw
&, 172 fagrasi § fow @ o gz i
gl fF g fagrgsl #1 & a9 andq
T ¢ | AfFT Figan aga S
1 39 | I w5y g anafraf £Y §
g maar g7F 9% geamee st Ef
fow o § 1 5fFT 172 § ¥ =g arht
FETM27 A foee ¥ ¥ I w1 B
TR g vg anafat Y ger W R
g W 172§ ¥ 161 =t qkem wm
F w1 § 1T @ a9 ¥ SAET agud
arat @ W g ¥ sl Fiedeg-
g pANEE @A AFE, ag §
o Agf AT g1 & gAwar g fe A
qeqTT AT qGT AT R )

vaF adf 77 wegw st @ e
aegafa T § U wET FE gaw qg
ZESAT 1 W AW gW A9 ST A
Hagl FFT ATATHY SATAT A G
2 Afgw N {1 s R wwm;w
FH UM a1 AT FWYT  IqET qIA
R | FT 35 At Fawn fawrs agh
Y FIFTT STt ot It o g W gqwAr
Tag aifyg & ST

st 78w Wi (FHR) : Twmfa
REET, WA F AT T@EH W]
e it ifzd) & 98-8 Aaret A @A
aqR faure s feg &1 g9 §99 A 0F
T seTaeT # A g R wsgfa
A W AT FE TS g1 A A oAy
Fgt 7% & fF §FR ¥ 0 AT aF-
A §AE TEE @w 9ar & f)
fad rdat  fem et FE ad g
ohdY e FY wwTE w1 S A amar
2 gt o TeA ¥ B F G g
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T ¥ 91 fergme & gfaara 9 3
& TR T wwr fF wew ¥ fou wr-
it it aet g § T Wit sz wSt
a1 &, e g W w9 wig §, ug
AT I 9 AT § 1 T F wErE H
aaqid) A T g|r &1 § AfEA
g ag g T usa s suid d gw
af AT 7 & AT TP F AW A
izl s AT F Wasr ww
femrar Sgarg | U ) @ ww §Y
wraw gar &, garfad dar &1 aw fed
w arE, fFdt &1 & g, gEE A
I A &, el Ba M whear gfer
¥ T, et S B a7 W ar qeEi
]1E, ®1E 71g AY § 1 ofed gw sfoda
Tl ag qEmard g mA & =fw
QREGE A& FT I @i 3 =fex 9

Fz@ @ Tfgy s S Swar F
T ET A G FT AN § AT Ag-aF-

fat st ag ¥ fawd § ok fas @ &
¥ A dSf Fraw y o1 S fawd &
g% wfer o A & ol oy W &
gy F¥ dmA R, fmar g s
AU ET g\ g9 TEU TN BiwA
FiGA FMA Y TN FEA WG qOT T
ol fami s mw g M aq
BT & a1 gA ST F ArT ar FW g
g fow ag & 9@ A4 a1 Higy
arZf ar fadt ga 1 A9 & w6 § 1 A1
/% W ST ¢, IE K AT W AW &
ot i wfeow g ST W e AT
TEFEE | AT BICE a1 w1 gy
e §gawat g fF @ seaa a1
HEET ALY ) TET WU SECE ar
tar ST Tfgy 5 g o afed
e At § g $ 9% ) mEY #
IR H g S ERT £ wgATOE
frgrY §, ¥ 81 0% siwicgee §F 4
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) 1 Mr. Chairman,
1 am very glad indeed that the hon. Member
of the Jana Sangh Party raised this debate.
Why 1 thank him s because after hearing
the debate for more than two hours I find
that the debate has morally gone in favour
of the Governors,

It is 2 good thing that this House got
an opportunity to go into the facts of the
matter as to what happened in U.P. and
Bihar. 1 do not want to go into the politl-
<al matters as to how parties reacted among
themselves and which party leader acted
In what manner because that is not the scope
of the debate as far as 1 am concerned,

What really speaking matters is whether
what the Governors did was within the
framework of the Constitution, both in letter
and in spirit. 1 have no doubt that the
debate has proved that both the Governors
of U.P. and Bihar acted absolutely within the
letter and spirit of the Constitntion,

What is it that is expected of a
Governor 7 The Constitution enjoins upon
the Governor to see that he chooses a person
to become the Chiel Minister who has the
support of the majority of the Legislature.
When the hon. Member, Shri Ranga, spoke, 1
thought he was going to make some contri-
bution to the debate but he made rather a
negative contribution to the debate by saying
that this ldea of running a Government by
majority is somethlng unlIndian and upcons-
titutional. This thesis coming from a
member of the Swatantra Party is wvery
surprising. 'What he wanted was a govern-
ment run by all political parties lostead of
a government run with a majority., But,
at the same tlme, he said, “Ban certain
political parties.”” I would certainly have
understood a man coming forward and
saying, *‘Instead of having a majority party
rules, let all the political parties run the
country.” I would have loved to see the
sight of a Government being run by Shri
Ramamurti and Shri ‘Ranga working to-
gether. It ‘would have been a very Interest-
ing scene,

‘SHRI PRAMAMURTI : He. does -not
waat it.
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SHRI Y.B. CHAVAN ; I know. He.
wanted to ban your party.

SHRIP. RAMAMURTI : He wanted
to have a government minus us.

SHRI Y. B. CHAVAN ; I was rather
struck by the logic of his argument. The
basic of parli ary d acy

is that a government has to be run on the
basis of majority. I think thatis the real
substance of all the democratic experlences
all over the world exccpt perhaps in those
countries where parliamentary democracy
is not accepted as an instrument of running
governments. So, here, the duty of the
the Governor was to see whether the
person he chose was likely to get the support
of the majority of the legislature, What
happened in Bihar is very clear, I have
laid both the letters of the Governor on the
Table of the House so that Members who
wanted to criticise Government may have
full facts with them. What is the duty of
the Governor 7 Should he wish for prolon-
gation or the Proclamation having the
President’s Rule or should he see thata
popular Government is formed in the State ?
Naturally, when he wrote the first letter, he
had these two points to consider. The
period of President’s Rule was runaing out
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the C,P.I. and the P.5.P. because these are
the two political parties which have got
reasonable strength there on whose support,
really speaking, depends the political
stabllity of Bihar. When he wrote the first
letter, such a communication was not in the
hands of the Governor.

Now people ask, what happened
that changed his mind after he wrote the
first letter. It was a very important thing
that happened. After he wrote the first
letter, he got in writing from the leaders of
both the parties, the C.P.I, and the PS.P.
that they were prepared to support the
Government of Shri Daroga Rai. [ think,
he would have failed in his duty if he had
not changed his mind given another recom-
mendation, if he had merely stood by a
sense- of consistency, saying, once he had
made a recommendation that it was not
possible to form a Government, he stood by
it. It was the duty of the Governor to
make another recommendation when he saw
that there was a reasonable possibility of
forming a popular Government, bringing a
democratic reglme to the State of Bihar,
which he did. I think, it is a credit to
him that he did not stand on his pezrsonal
prestige saying, *‘Well, this is what [ have
said. How can I change my owa word 7**
He showed, I should say, a moral courage

fast. The Procl ion had to be

before the 26ih of this month. That ought
to have been kept on the agenda of this
hooourable House in the very first week,
Instead of discussing the role of the
Governor today, we would have possibly
been discussing the prolongation of the
Proclamation if things had not changed.
Naturally, he had to make certain recom-
mendations to the Governm=nt, Therelore,
at the time when he had to make the recom-
mendations, he had to state the facts as they
were at that time, The entire spirit of bath
the letters is that he was trying to see
whether some organised political partles
were in a position to support the Govern-
ment,

There were certain groups and some
Individuals, It was very difficylt for the
Governor to depend on their support as a
zeal support to the Government o carry on
. durigg the troublesome times, He indicated
in the first . letter that he had asked Shri
Dargga Rai 1o say whether he was in a
Position to get the consent of the leaders of

by going against his own recommendation
and making a recommsandation that a
democratlc Government could be formed,

What happend ih U.P. is another story.
There is only one commoa thing beiween
U. P. and Bihar......

SHRI S. 8. KOTHARI : That Is yoursell,

SHRI Y. B. CHAVAN . ...and itis that
the Oppositlon p:ople wanted some people
to be their leaders and they were consistently
refusing to be the leaders. That is one
thing that is common betwean U.P. and
Bihar, In Bihar, Shri Ramanand Tiwary
was expected to be the leader and everybody
expecied that he should b:zcome the Chief
Mipister. But he said, ‘“No; I do not
want to. be the Chief Mipister.” 1 do not
know to whom the credit is to be given, to
his party or to Sari Ramanand Tiwary.

SHRI K}\_NWA_R LAL GUPTA {(Delhi
Sadar) : To you, as the Home Minister.
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SHRI Y. B. CHAWAN : In the case of
Shri Charan Singh also, same thing happen-
ed. Tam asked why is it that Shri Charan
Singh was not asked to form the Govern-
ment earlier ? The facts are quite different.
1t is & good thing that the Governor did not
fovite him then because on the 1l1th Feb-
ruary itself, Shri Charan Singh had changed
his mind. When he wrote the letter to
Shri C. B. Gupta on 1Ith February itself,
he said, *“I have not consulted my colleagues
yet about it. I am writing this letter at
10-30 P.M. in the night.”” Then, he said, *'1
have come to the conclusion that it is very
difficult for to work with those political
parties with whom I have had a sad expe-
rience.” Possibly, he meant the S.S.P. and
Jana Sangh. This is a compliment.

s T ¥ areg - gg 11 ard 9
fadr 9t &1 WA wEeE feX & W= )
IR A SEAT AwE A g 5 9 A
ar fev & & )

SHRI Y, B, CHAVAN : He had speci-
fically indicated this. He said, ‘I do not

want to repeat the sad experience of work-
ing..." I thiok...

i FA T IR IEY A2 H AT
AA I, WEAF AT A IEY FrEETN
L A FAT AL A faw § 99 1 &\
foar

=t T ¥wE aram: 1l ardem &
fazdr % 3= FEET HT AHET B
e faar a1 o) Fgr @1 fF ag Ao
forerardr &t framd @ | W w0 o
fazfrm far st R E g 14 ardw
e

SHRI Y. B. CHAVAN 1 If at all any-
body is to be given thanks for the change
of mind by Mr. Charan Singh, it is possibly
the Jana Sangh and the S.S.P.

st waE™ gW: ag WO 6R
AT FT AT 0

SHRI Y. B. CHAVAN 1 If you do not

want thosc thanks, I do not want to give
them.
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and Bihar (Dis.)
ot AT faw (g99Y) : 3@ @
a9 FTOSTET g1 wegdfy ¥ gATA H
AW A M @ AT T QA A
JE=T 4r |

st gEmE wgnw : # § awAr
T T aEEr €1 Trgufa ¥ 3IE R
R A S T oY, 9y F F gew A

ot waTE™ g c gw e fafret
< wrzw fafe # F9nd T ARy &
& ¥ 7% # aga ooy ot A0R w9
g1

SHRI Y. B. CHAVAN So, Sir, the
point is that as far as U.P. is concerned, It
was very true that, what happened after the
split in the Congress party, was that it be-
come very clear that only Mr, Charan Singh
could lead the Government in UP. it was
wisdom on the part of Guptaji that he saw
that thing. This credit should be given to
Guptaji that when he was coovinced that he
had lost the majority he gracefully resign.
He also saw the truth that the only person
who can become the Chief Minister of UP,
was Mr. Charan Singh. Thercfore, he made
a recommendation. Ullimately that thing
came true. Why do you blame the poor
Governor for it 7 (Intrruptions) 1 must say
that in the whole history of the last two or
three years, political parties have erred,
calculated and miscalculated but the
Governors’ calculation in all the States have
come true—even in the case of Kerala I
must say, Ultimately what the Governor
did was practically supported for all purposcs
by the Legislative Assembly of Kerala. 1
think there he was correct in choosing the
right person who got ullimately the majority
in the Kerala Assembly. What happened
tn Kerala, what happened in Bibar, what
happened in west Bengal and what happend in
U P. have all vindicated the role of the
Goveroors., ' P

SHRI 5. 5. KOTHARI : Why did you
call him here ?  (Interruptions)

SHRI Y. B. CHAVAN : A part from
this political manoeuvring Involved in this
matter, ultimately the basic point that this
House should consider is 1 what exacily is
the Governor supposed to do in a changing
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Making in U.P..and Bihar (Dis.)
Sltuation 7 Whether it 1s *A” Party or ‘B’
P arty or ‘C’ Party which rules is a different
matter, Whether Mr. Dange likes it or not,
the Constitution s going to remain there
and the fnsstitution of Govcrnor is going to
continue.

SHRI YOGENDRA SHARMA : Why
can't you change it ?

AN HON. MEMBER 1 Can you give a
guarantee ?

SHRI Y. B. CHAVAN : I can say many
things. It is not mere wishfull thinking.
.As far as giving a guarantec §s concerned,
in democratic conditions who can give a
guarantee ?

So the point {s that as long as the insti-
tutfon of Governor has the sanction of the
Constitution, we have to see that the Gover-
nor accepts ccrtain objective criteria while
using his discretion at the time of
fnviling anybody to become the Chief Minis-
ter. There is no doubt that the only consi-
deration is that he has to satisfy hlmsclf
that the person chosen is likely to ¢

A.B.C. Report 362

SHRI SAMAR GUHA 1 ‘Majority’ is a
continulng process.

SHRI Y.B CHAVAN : Unless your
Party changes its mind. I do not know. I
wish it does not happen. What this House
should really appreciate % that the people
of U-P, and Bihar peed a fafr deal to be
given to them. It should be our effort, and
our desire, that the people of U.P, and
Bihar get stable Governments and 1 wish
that the two new leaderships that have come
nto being in U.P, and Bihar get the support
of the people, get the support of their
Houses, and they ultimately give a falr deal
to the people of U.P. and Bihar.

18.31-1/2 brs.
BUSINESS ADVISORY COMMITTEE
FORTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir, I beg to present the Forty Fourth Report

the majority in the House. I have no doubt
that {n these two specific cases, the Gover-
pors were clearly guided by this principle.
Now, whether their judgment is right or
wrong is ultimately to be observed on the
floor of the House of the Bihar Assembly
and the U. P. Assembly. What Shri Prakash
Vir Shastri said is very right. Within three
days ft Is to be tested there.

SHRI KANWAR LAL GUPTA 1 New
friends.

of the B Advisory Committee.

MR. CHAIRMAN : The House now
stands adjourned to meet at 11 A.M. to-
morrow,

18.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
February 24, 1970/Phalguna, 5, 1891
(Saka)
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